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 Monday,  November  27,  978/Agraha-
 yana  6,  900  (Saka)

 ———

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 [Mr.  SPEAKER  in  the  Chair].

 ORAL  ANSWERS  TO  QUESTIONS

 Demolitions  in  Tughlakabad,  Delhi

 *101.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  demolition  operations  carried  out
 by  DDA  recently  during  which  more
 than  one  thousand  pucca  houses  at
 Tughlakabad  Extension  were  razed
 to  ground  inspite  of  resistance  of  its
 Owners  who  were  legally  in  their
 occupation;  and

 (b)  if  so,  what  were  the  specific
 reasons  which  leq  Government  and
 the  DDA  to  take  such  action  despite
 assurances  that  those  constructions
 would  not  be  demolished?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Delhi  Development
 Authority  demolished  282  structures
 comprising  largely  boundary  walls
 and  semi  pucca  units  illegally  put  up
 on  Government  land  after  7th  Dece-
 mber,  1977,  Besides  these,  0  rooms,
 33  LS—i

 2
 3  jhuggis  ang  2  boundary  walls  were
 demolished  on  2lst  November,  1978,
 as  these  were  reconstructions,

 (b)  These  were  not  only  unauthori-
 sed  construction  of  a  very  recent
 origin  but  also  encroachments’  on
 Government  land.  No  assurance  had
 been  given  that  these  will  not  be
 demolished.

 SHRI  EDUARDO  FALEIRO:  The
 statement  that  has  been  made  by  the
 hon.  Minister  in  his  reply  containg  a
 lot  of  incorrect  information  and  _  is
 evasive  in  many  aspects.  Firstly,  I
 would  like  him  fo  admit  these  facts
 viz.,  that  he  had  given  an  assurance
 in  June  977  that  constructions  upto
 the  end  of  that  month  will  not  be  de-
 molished,  that  about  000  houses  have
 been  demolished,  that  no  notice  at  all
 was  given,  about  4l  of  these  house-
 owners  were  paying  housé-tax,  most
 of  them  had  ration  cards  and  owner-
 ship  documents,  the  construction  was
 on  private  land;  in  eight  cases  the
 houses  were  demolished  inspite  of  the
 stay  order  of  the  High  Court.  It  is
 better  for  him  to  admit  all  these  facts
 because  I  am  producing  documents
 here—a  demand  note  asking  for  pay-
 ment  of  rent  dated  Ist  April  976  for
 one  person  in  this  area  occupying
 House  No.  RZ/68  in  Tughlakabad  Ex-
 tension  and  the  name  of  the  man  is
 Ram  Balak,  his  residential  house  has
 been  demolished,  his  ownership  docu-
 ment  is  here.  Then  there  js  also  a
 notification  of  the  Executive  Officer  of
 DDA  concerning  regularisation  of  un-
 authorised  colonies.  With  reference  to
 this  particular  colony,  this  colony  is
 not  covered  by  DDA;  50,  it  is  a  private
 land.  Finally,  there  is  a  stay  order
 granted  by  the  Chief  Justice  of  the
 Delhi  High  Court,  hon.  Justice  Go-
 swami  in  the  case  of  Suresh  Kumar  vs.
 DDA  and  others,  where  a  stay  order
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 was  granted  not  to  demolish  the  con-
 struction  on  24th  October  1978.  Inspite
 of  tne  stayorder  of  the  High  Court,
 these  constructions  were  demolished,
 I  would  like  the  Minister  to  admit  all
 these  facts  before  the  House  and  apo-
 logise  to  this  House  and  to  say  why
 these  utterly  brutal  and  inhuman  acts
 which  have  exceeded  in  brutality  the
 no.orious  episode  of  Turkman  Gate
 have  been  committed  by  the  Govern-

 ment.
 a  |

 SHRI  SIKANDAR  BAKHT:  I  am
 here  to  answer  questions  and  not  to
 make  admissions  and  apologies  to  the
 hon.  Member.

 AN  HON.  MEMBER:  To  the  House.

 SHRI  SIKANDAR  BAKHT:  All

 right  to  the  House.  Of  course,  apolo-
 gies  to  the  House  will  always  be  given
 if  there  is  a  mistake.  Unfortunately
 the  hon.  Member  seems  to  have  asked
 his  question  in  a  manner  that  certain
 answers  were  not  called  for  at  all.

 Everything  that  he  has  stated  just
 now,  if  he  has  asked  these  questions
 with  regard  to  those  specific  instances,
 I  would  have  been  very  happy  to  ans-
 were  those  questions.  He  says,  whether
 the  Government  are  aware  of  the  de-
 molition  operations  carried  out  by  the
 DDA.  I  have  given  all  the  details  and
 figures  with  regard  to  the  demoli-
 tions  by  the  DDA.  There  have  been
 demolition  notifications  by  the  MCD
 in  this  area  also.  In  this  regard,  in
 the  statement  of  the  Chairman  of  the
 Standing  Committee—unfortunately,
 the  hon.  Member  does  not  seem  to
 have  either  read  his  statement  or  it
 has  not  been  brought  to  his  notice—
 he  has  made  it  very  clear  that  there
 is  no  doubt  that  there  were  houses  and
 there  still  are  houses  where  house  tax
 was  paid,  but  none  of  them  were  de-
 molished  332  houses  were  demolish-
 ed  by  the  Municipal  Corporation  also
 which  were  constructed  only  after
 June  1977.  All  the  assurance  given
 by  the  Government  were  with  regard
 to  the  construction  prior  to  30th  June,
 1977.

 SHRI  EDUARDO  FALEIRO:  I
 strongly  repeat  and  reiterate  my  alle-
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 gation  I  would  like  to  say  this
 much.  Will  the  hon.  Minister  make  full
 compensation  in  case  it  is  provided  to
 him  that  houses  which  existed  before
 June  977  were  demolished?  Will  he
 allow  them  to  be  reconstructed?  The
 second’  part  of  the  question  is,  will  the
 hon.  Minister  assure  this  House  that  no
 further  demolitions  at  al]  will  be  car-
 ried  out  in  Delhi  without  first  having
 a  complete  resettlement  and  rehabili-
 tation  scheme?

 SHRI  SIKANDAR  BAKHT.:  [  have
 made  it  very  clear  and  I  have  never
 been  vague  about  making  statements
 about  these  things  that  all  those  stru-
 ctures  which  have  come  up  after  30th
 June,  977  on  Government  lands,
 which  are  encroachments  and  which
 are  unauthorised  constructions  will
 be  demolished  and  will  not  be  tolerat-
 ed.  There  is  no  question  of  vagueness

 about  it  and,  of  course,  whatever  figu-
 res  [  have  given,  I  have  given  them
 on  obtaining  information  from  the
 Corporation  as  well  as  the  D.D.A.  and
 I  believe  they  are  absolutely  correct.

 DR.  SARDISH  ROY:  Of  these  de-
 molished  houses,  some  of  them  are  as-
 sessed  by  the  Municipal  Corporation.
 Demolition  is  done  both  by  the  D.D.A.
 and  the  Municipal  Corporation.  May  I
 know  from  the  Hon’ble  Minister  whe-
 vher  it  is  not  a  fact  that  some  of  them
 have  at  least  got  documents,  legal  do-
 cuments,  for  the  purchase  of  the  land
 and  the  D.D.A,  in  its  letter  issued
 some  time  back  have  stated  “this  area
 does  not  fall  within  the  development
 area  of  D.D.A.”?  This  letter  was  is-
 sued  some  time  in  July,  978  and  they
 have  stated  that  this  area  does  not  fall
 within  the  development  area  of  the
 D.  D.  A.  In  spfte  of  that,  these  houses
 were  demolished  without  giving  any
 notice.  Further,  they  are  given  no  al-
 ternative  accommodation.  They  were
 done  during  the  Emergency  period.
 May  I  request  the  hon.  Minister  to
 kindly  make  a  personal  enquiry  into
 all  these  complaints  so  that  if  any-
 thing  is  done,  if  the  High  Court  order
 is  there  restraining  such  demolition
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 ‘work  and  if  something  is  found  wrong,
 he  will  modify  all  these  cases?

 SHRI  SIKANDAR  BAKHT:  Unfor-
 tunately  the  demolition  carried  out  by
 the  D.  D.  A.  is  being  mixed  up  with
 the  demolition  carried  out  by  the  Mu-
 nicipal  Corporation.  The  procedure
 fur  both  is  entirely  different.  In  re-
 gard  to  the  demolition  which  was  car-
 ried  out  by  the  D.  D.  A.  the  question
 of  house-tax  or  building  tax  never
 arose.  Those  encroachments  only  re-
 lated  to  the  period  after  December
 1977.  But  according  to  the  informa-
 lion  provided  to  me  by  the  Municipal
 Corporation....

 DR.  SARDISH  ROY:  Construction
 before  that  date......

 SHRI  SIKANDAR  BAKHT:  Accord-
 ing  to  the  information  provided  to  me
 by  the  Municipaf  Corporation,  no
 such  house  has  been  demolished,

 MR,  SPEAKER:  But  no  specific  case
 was  brought  to  your  notice...

 SHRI  SIKANDAR  BAKHT:  No  spe-
 cific  case  was  brought  to  my  notice.

 श्री  सानु  कुमार  शास्त्री  :  प्रश्न  के  उत्तर  को
 एक  प्वाइन्ट  पर  स्पष्ट  नहीं  किया  गया  है  ।
 प्रश्नकर्त्ता  ने  एक  प्रश्न  पूछा  था  और  स्पैसैफिक
 उदाहरण  दिया  था  कि  दिल्‍ली  हाई  कोर्ट  द्वारा
 स्टे-आार्डर  था  श्रौर  उन्होंने  एक  नाम  भी  बताया  |
 में  यह  जानना  चाहता  हूं  कि  जब  हाई-कोर्ट  के
 द्वारा  स्टेप्राडंर  दिया  गया  था  तो  उस  मकान  को
 क्यों  गिराया  गया  ?

 दूसरे,  यह  तो  ठीक  है  कि  उन्होंने  इल-लीगल
 क  स्ट्रक्शन  कर  लिया  था  इसलिये  सरकार  ने  गिरा
 दिया,  लेकिन  गिराने  से  पहले  क्‍या  सरकार  ने
 इस  बात  पर  विचार  किया  कि  वह  मकान  जिस
 लैंड  पर  बने  हुए  हैं,  वह  प्राइवेट  लैंड  है  या
 सरकार  की  लैंड  पर  एन्क्रोचमेंट  है,  या  उनको  ली-
 गलीइज  किया  जा  सकता  था  या  किसी  तरह  से

 नुक्सान  बचाया  जा  सकता  था  ?  दिल्‍ली  की  यह
 एक  प्राब्लम  है  कि  यहां  पर  मकान  रहने  को  नहीं
 मिलता  है  तो  क्‍या  उनसे  कुछ  सैटिलमेंट  कर  के
 डस  समस्या  को  हल  किया  जा  सकता  था  ?

 श्री  सिकन्‍्दर  wet:  डी०  डी०  To  ने  जो
 282  स्ट्रक्चर  गिराये  है,  वह  गवर्नमेंट  लैंड  पर

 एन्क्रोचमैंट  थे,  प्राइवेट  लड  का  सवाल  इसमें  नहीं
 है  ।  भ्रब  एक  तो  लैंड  पर  एन्क्रोचमेंट  है  श्रौर
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 दूसरे  रीसन्टली  ही  प्रन-अ्रथौराइज्ड  कस्ट्रक्शन  की
 गई  थी  ।  दूसरे  यह  कि  प्राइवेट  लैंड  पर  भी  श्रन-
 प्रथीराइज्ड  कंस्ट्रक्शन  कानून  को  मुताबिक  नहीं
 किया  जा  सकता  है  यह  बात  मैं  बारबार  साफ
 कर  चुका  हूं  |  इसक  श्रलावा  जहां  तक  स्टे-आ्रार्डर

 का  ताल्‍लुक  है,  मेरे  पास  उसकी  कोई  इत्तिला  नहीं
 ह

 Management  of  Public  Schools

 SHRI  S.  R.  DAMANI:
 *102.  SHRI  MANORANJAN

 BHAKTA:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  sffte.

 (a)  whether  Government  are  consi-
 dering  a  proposal  to  bring  under  their
 control  the  managements  of  the  public
 schools  in  the  country;

 (b)  if  so,  details  thereof;

 (c)  whether  any  discussions  have
 been  held  with  the  societies/organisa-
 tions  which  are  at  present  managing
 the  public  schools;  and

 (d)  if  so,  what  are  their  views  and
 when  a  final  decision  is  likely  to  be
 taken  in  this  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No.  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 (१)  Does  not  arise.

 SHRI  S.  R.  DAMANI:  My  question
 is:  “Whether  Government  are  conside-
 ring  a  proposal  to  bring  under  their
 control  the  managements  of  the  public
 schools  in  the  country;”

 MR.  SPEAKER:  The  answer  is:  ‘No,
 Sir.’  F

 SHRI  S.  R.  DAMANI:  For  the  part
 (b)  of  my  question,  the  answer  is:
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 “Does  not  arise”.  Sir,  in  this  connec-
 tion.  I  would  read  out  the  statement
 made  by  the  Chief  Minister  of  Bihar,
 Shri  Karpuri  Thakur.  jt  is  clear  from
 the  statement  of  Ist  November.  eee

 MR.  SPEAKER:  What  he  says  is
 that  the  Central  Government  has  no
 proposal....

 SHRI  5.  R.  DAMANI.  This  is  what
 has  been  said.  JI  quote:

 “The  so-called  public  schools  in
 Bihar  will  no  longer  exist  in  their
 existing  form  from  January  l,  next
 year,  the  Chief  Wfinister  Mr.  Kar-
 poori  Thakur  saig  here  today,  the
 birthday  of  Sardar  Vallabh  Bhai
 Patel  and  Acharya  Narendra  Deo”,

 Further:

 “He  said  the  Government  would
 seek  legal  constitutional  advice  to
 overcome  any  difficulty  that  might
 arise  in  the  process  of  implementa-
 tation  of  this  decision.”

 So,  may  I  know  from  the  hon.  Mi-
 nister  whether  his  attention  has  been
 drawn  to  this  statement  and  whether
 there  is  difference  of  opinion  between
 the  State  and  the  Centre.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  As  I  have  already  suggested,
 Mr.  Karpoori  Thakur  doeg  not  repre-
 sent  this  Government.  Even  _  then,
 Shri  Karpoori  Thakur  has  stated  that
 the  constitutional  position  should  be
 ascertained.  This  Government—that
 means  the  Central  Government--has
 already  ascertained  the  constitutional
 position  by  referring  the  matter  to  the
 Law  Ministry.  We  have  been  advised
 that  under  Art.  30  of  the  Constitution,
 in  so  far  as  public  schools  managed  by
 minorities  are  concerned,  it  would  be
 violative  of  that  Article.  55  re-
 gards  other  schools,  Art.  19(g)
 will  be  violated  if  we  do  so.  Still,  in
 the  new  policy  on  education  which  we
 are  discussing,  we  have  suggested
 that  there  will  be  a  common
 school  system  and  we  should
 make  an  attempt  to  integrate  the  pub-
 lie  schools  into  the  common  school
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 system.  But  how  it  will  be  done  wilk
 be  discussed  later.  It  may  be  that  by
 negotiation  we  can  do  many  things  in
 this  matter.

 SHRI  5.  R.  DAMANI:  My  second
 supplementary  is  whether  the  hon.
 Minister  is  aware  about  the  high  fees
 which  are  charged  by  these  public
 schools,  They  are  also  imparting  edu-
 cation  only  in  the  English  medium,
 which  will  create  anew  class  by
 themselves.  Will  the  hon.  Minister
 laying  down  some  norms  or  the  high-
 est  charges  which  a  school  can  cha-
 rge?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  hon.  Member  is  right.  This
 matter  is  known  to  the  Government
 and  this  matter  was  taken  up  at  a
 meeting  of  the  Education  Ministers
 and  it  was  placed  before  the  Educa-
 tion  Ministers  in  this  way:

 ‘Some  schools  like  public  schools
 charge  high  fees  and  remain  out-
 side  the  system  of  public  education.
 These  institutions  may  not  receive
 aid  or  support  from  the  _  State.
 While  some  of  these  institutions  pro-
 vide  for  admission  of  students
 from  the  weaker  sections  on  a
 system  of  scholarships  operated  dir-
 ectly  or  through  the  State,  by  and
 large,  these  remain  accessible  only
 to  the  privileged  and  fortunate  in
 society.  It  is  necesary  to  bring
 these  institutions  also  into  the  pub-
 lic  system  of  education.  It  is  sug-
 gested  that  these  institutions  should
 be  integrated  with  the  common
 school  system  of  education  on  its
 neighbourhoog  pattern,  which  has
 been  advocated  by  this  Govern-

 ment’,

 So,  the  problem  is  before  us  and  it  is
 being  discussed  as  to  how  we  can  do

 it,  keeping  in  view  the  constitutional
 and  legal  limitations.

 SHRI  HARIKESH  BAHADUR:  It  is

 proved  beyond  doubt  that  these  pub-
 lic  schools  are  centres  which  produce
 feudal  and  aristocratic  bureaucrats.  I
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 .do  not  understand  the  reason  why  Go-
 vernment  is  not  going  to  take  over  or
 restructure  them.  I  would  like  to  ask
 the  Hon.  Minister  whether  he  has  any
 plan  to  at  least  restructure  these  pub-
 lic  schools  so  that  the  poor  people  of
 this  country  may  also  get  the  henefit
 aut  of  it.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  pointed  out  the
 constitutional  limitations  and,  like  the
 Hon.  Member,  I  have  also  taken  an
 evath  to  uphold  the  Constitution.  I
 have  said  that  we  are  considering  the
 aspect  in  a  different  way.  I  have  al-
 ready  indicated  that  it  is  includeg  in
 the  proposed  national  policy.

 SHRI  A.  E.  T.  BARROW:  Has  the
 Government  carried  out  a  compara-
 tive  study  of  the  cost  of  running  Cen-
 tral  Schools  and  running  of  what  are
 known  as  Public  Schools?  I  am  tak-
 ling  about  what  are  technically  Pub-
 lic  Schools.  There  are  36  including
 your  Sainik  Schools  Which  are  also
 Public  Schools.  Have  you  worked  out
 the  comparative  cosf’and  is  the  cost  in
 Public  Schools  very  much  higher  than
 that  being  paid  by  Government  for
 running  Central  Schools?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  No  such  exercise  has  taken
 place.

 Diversion  of  West  Flowing  Rivers  of
 Kerala

 *104,  SHRI  K.  7.  KOSALRAM:
 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  discussed  about  the  di-
 version  of  the  West  flowing  rivers  of
 Kerala  with  the  concerned  officials
 and  the  Chief  Ministers  of  Tamilnadu
 and  Kerala  States  and  whether  the
 Chief  Minister  of  Kerala  has  given
 concurrence  and  agreed  to  depute  a
 Nominee  to  serve  in  the  Technical
 Committee  constituted  for  the  purpose
 ‘by  the  Government  of  India;  and
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 (b)  if  so,  whether  the  Kerala  Gov-
 ernment  have  nominated  a  member  to
 serve  in  the  above  Committee  §  an::
 whether  the  Committee  has  started
 functioning?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b)  Yes,  Sir.

 SHRI  K.  T.  KOSALRAM.  I  want  to
 know  the  terms  of  reference  of  the
 Technical  Committee  constituted  in
 the  year  976  and  its  composition.
 Besides,  I  want  to  know  whether  the
 Government  of  Tamil  Nadu  have  sub-
 mitted  some  proposals  to  the  Central
 Government  envisaging  utilisation  of
 surplus  water  from  the  west-flowing
 rivers  for  irrigation  proposes  in  the
 chronically  drought-afflicated  parts  of
 the  State  and  the  State  Government
 has  also  committed  to  meet  the  entire
 cost  of  the  project  running  into  seve-
 ral  crores  of  rupee;  whether  one  TMC
 ft.  of  water  can  produce  10,000  tonnes
 of  paddy  annually  and  irrigate  0.020
 hectares  of  land.

 SHRI  SURJIT  SINGH  BARNALA:
 After  the  formation  of  the  Technical
 Committee,  three  mectings  have  al-
 ready  been  held.  The  first  meeting  was
 held  on  2ng  August,  1978.  The  Seco.d
 meeting  was  held  on  4th  September.
 978  and  the  third  meeting  was  held
 on  20th  October,  1978.  The  next  meet-
 ing  has  been  fixed  for  Sth  December,
 1978,  A  lot  of  progress  has  been  made
 in  these  discussions.  This  Committee
 was  set  up  only  after  te  concerned
 States  have  agreed  to  the  formation
 of  this  Committee  for  diverting  water
 of  the  west-flowing  rivers  towards  the
 east.

 SHRI  K.  T.  KOSALRAM:  Is  it  not
 a  fact  that  the  Government  of  Kerala
 has  deposed  before  the  Irrigation  Co-
 mmission  that  out  of  72,520  m.cu.m.
 water  of  4l  west  flowing  rivers  in
 Kerala,  about  40490  m.cu.m.  of  water
 flows  waste  into  the  sea  after  meeting
 the  irrigation,  power  and  navigational
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 requirements  of  Kerala  State;  and  in
 view  of  the  fact  that  Kerala  Govern-
 ment  officials  have  conceded  before
 the  Irrigation  Commission  that  9  TMC
 ft.  of  water  from  Achanloil  basin  are
 not  absolutely  useful  to  the  State  of
 Kerala;  whether  the  Centre  will  sanc-
 tion  this  proposal  immediately  so  that
 90,000  acres  of  land  in  Tirunelveli  con
 be  brought  unde¥  cultivation.

 SHRI  SURJIT  SINGH  BARNALA:
 For  supplying  information  as  to  what
 was  the  statement  made  by  the  repre-
 sentatives  of  the  Kerala  Government,
 I  would  require  a  separate  notice.

 SHRI  K.  GOPAL:  Two  years  ago,  a
 memorandum  was  submitted  by  more
 than  00  Members  of  Pafliament  that
 water  should  be  brought  under  the
 Concurrent  List.  I  am  happy  to  see
 that  the  present  Prime  Minister  also
 has  made  some  announcement  with
 regard  to  that  that  water  should  be  a
 national  asset;  it  should  not  be  left  to
 the  State.  Out  of  4l  rivers,  if  only
 three  rivers,  namely,  Chaliyar,  Periyar
 and  Pambai,  are  diverted,  they  can  ir-
 rigate  the  districts  of  Kanyakumari,
 Tirunelveli,  Ramanathan  Puram  and
 Madurai  to  the  extent  of  nearly  8.2
 lakh  hectares.  So,  I  would  like  to
 know  whether,  to  begin  with,  you  will

 request  the  Kerala  Government  to  di-
 vert  water  of  these  three  rivers.  Whe-
 ther  the  Government  would  serious-
 ly  consider  the  proposal  of  bringing
 water  as  a  national  asset.

 SHRI  SURJIT  SINGH  BARNALA:
 This  Technical  Committee  was  set  up
 only  for  purpose  to  go  into  all  these
 matters,  whether  surplus  water  is  avai-
 Jable,  what  quantity  of  surpius  water
 js  available,  in  which  Of  the  rivers
 water  is  available  ang  how  it  can  be
 diverteq  towards  east.  So,  all  that  has
 to  be  lnoked  into  by  the  Technical
 Committee.

 SHRI  M.  N.  GOVINDAN  NAIR:  I

 was  amused  to  hear  the  two  hon.  col-

 leagues.  The  Kerala  Government  and
 the  people  of  Kerala  are  not  against

 giving  surplus  water  to  Tamilnadu
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 but  the  way  these  friends  are  posing
 the  question,  it  appears  as  if  the  needs
 of  Kerala  are  not  tg  Be  met.  So  far
 as  Periyar  is  concerned,  the  problem
 is  that  of  salinity.  Unless  the  water  is
 flusheq  out  the  entire  belt  will  be  af-
 fected.  So  far  as  Pambai  is  concerned,
 the  rice  bow]  of  Kerala  is  affected.
 This  can  be  protected  by  flushing  out
 the  salinity.

 MR.  SPEAKER:  Yow  Fave  given  a
 lot  of  information  to  the  Government.

 (Interruptions)

 SHRI  M.  N.  GOVINDAN  NAIR:  My
 suggestion  is  that  together  with  diver-
 ting  the  water,  we  should  also  be  per-
 mitted  to  migrate  to  Tamilnadu.

 MR.  SPEAKER:  TRat  is  not  the  que-
 stion  which  we  have.

 SHRI  B.  RACHAIAH.  Though  the
 Committee  was  constituted  in  1976,
 very  little  progress  has  been  made.
 When  is  the  Committee  expected  to
 submit  its  report?

 SHRI  SURJIT  SINGH  BARNALA:
 The  member  from  Kerala  was  nomi-
 nated  only  on  Ist  July,  978  and  after
 that,  as  I  have  submitted,  already
 three  meeting,  have  taken  place  and
 fourth  has  been  fixed  for  5th  of  De-
 cember.

 Violation  of  Established  Fishing  Rules.

 a
 *105,  SHRI  VAYALAR  RAVI,

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  despite  protest  ‘“morchas”,  hun-
 ger  strikes,  and  finally  official  assur-
 ances  that  the  rights  of  traditional
 fishermen  will  be  protected,  violations
 of  the  established  fishing  rules  _  still
 continue;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  statement  is  laiq  on  the
 Table  of  the  Sabha.

 Statement

 There  are  no.  establishec:  fishing
 rules  as  such  exact  that  the  Gov-
 ernment  of  India  has  suggested  certain
 guidelines  to  the  State  Governments
 for  consideration.  Most  of  the  Mari-
 time  States  have  accepted  the  guide-
 lines  in  principle  and  have  taken
 steps  to  implement  the  suggestions
 through  executive  orders.  Some  States
 like  West  Bengal,  Karnataka  and
 Gujarat  have  not  found  any  serious
 problems  of  conflicts  and  are  of  the
 opinion  that  in  the  absence  of  legis-
 lative  support  it  would  be  difficult  to
 enforce  hte  guidelines  legally.

 A  draft  ‘Marine  Fishing  Regulation
 Bill’  drafteg  by  the  Committee  on  De-
 limitation  of  Fishing  Zones  was  refer-
 red  to  the  Ministry  of  Law  and  their
 opinion  is  that  the  coastal  States  may
 take  up  the  legislation  themselves  on
 the  centre  can  legislate  after  the  reso-
 lution  of  the  State  legislatures  of  the
 coastal  States  are  passed,  requesting
 for  central  legislation.  Accordingly
 the  States  are  being  consulted.

 SHRI  VAYALAR  RAVI:  I  am  glad
 that  the  Government  has  taken  note
 of  the  seriousness  “of  the  matter.  But
 I  am  afraid  about  the  delay  which  has
 taken  place  in  implementing,  what  to
 talk  of  drafting {he  Taw.

 On  all  the  sea  coast—Goa,  Karna-
 taka  and  other  areas—clash  is  the  re-
 gular  feature  of  the  day.  We  welcome
 the  mechanisation  of  the  marine  in-
 dustry  because  millions  of  fishermen
 must  be  living  on  the  country’s  crop.
 But  the  Government  should  protect
 them.  [In  this  connection,  may  I
 know  from  the  hon.  Minister,  even
 though  you  drafted  the  Bill  you  are
 waiting  for  the  concurrence  of  the
 Resolution  by  the  States.  What  steps
 have  been  taken  to  expedite  the
 matter?
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 SHRI  SURJIT  SINGH  BARNALA:
 We  have  written  to  all  the  State  Gov-
 ernments.  We  have  received  com-
 ments  from  some  State  Governments.
 But  some  of  the  State  Governments
 have  not  written  to  us.  We  are  taking
 up  the  matter  with  them.

 SHRI  VAYALAR  RAVI:  Govern-
 ment  has  already  launched  coast  gua-
 rds  scheme—after  passing  the  Bill.
 May  I  ask  the  hon.  Minister,  till  it  is
 passed,  to  avoid  clash  between  the
 mechanised  boats  fishermen  as  well  as
 traditional  fishermen,  whether  he  will
 seek  the  help  of  the  coast  guards  to
 prevent  any  such  clash  and  to  see  that
 the  present  demarcation  or  the  dis-
 tance  fixed  for  the  purpose  is  main-
 tained?

 SHRI  SURJIT  SINGH  BARNALA:
 We  have  not  receiveg  complaint  from
 any  area  except  some  complaints  from
 Goa.  Already  steps  have  been  taken
 in  Goa  for  monitoring  the  implemen-
 tation  of  that  order  and  sOme  com-
 mittees  have  been  formed  by  the  Pan-
 chayats—of  the  fishermen  and  also
 with  the  help  of  the  police.  Patrolling
 of  that  area  is  done  and  the  check  is
 maintained.

 SHRI  P.  M.  SAYEED:  The  hon.  Mi-
 nister  has  stated  in  his  reply  that  the
 guidelines  have  already  been  given  to
 the  State  Government  suggesting  their
 view  points  in  this  regard  to  formu-
 late  the  Central  law.  This  is  not  the
 question  only  with  regard  to  the  tra-
 ditional  fishermen.  As  far  as  Laksha-
 dweep  is  concerned  not  only  tradition-
 al  fishermen,  but  Japanese  fishermen
 and  local  fishermen  have  been  in
 clash;  in  Taiwan  also.  May  I  know
 from  the  hon.  Minister,  when  they
 formulate  the  law,  will  this  aspect  be
 taken  into  account?

 SHRI  SURJIT  SINGH  BARNALA:
 We  have  received  information  from
 Lakashadweep.  They  have  mentioned
 that  there  is  no  conflict  in  the  Union
 territory  and  there  is  no  necessity  of
 demarcating  the  areas.  So  far  as  poa-
 ching  by  other  countries  is  concerned,
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 we  are  taking  note  of  that  and  we  are
 trying  our  dest  to  keep  them  away
 from  our  waters.

 SHRI  JYOTIRMOY  BOSU:  The
 statement  as  laid  on  the  Table  of  the
 House  by  the  Minister,  lacks  in  sub-
 stance  because  there  is  a  petition  now
 pending  before  the  Petitions  Commit-
 tee  and  I  am  absolutely  certain  that
 the  Petitions  Committee  has  summon-
 ed  officials  of  the  Ministry  of  Agricul-
 ture  to  enlighten  the  Petitions  Com-
 mittee  about  thie  fruthfulness  of  the
 petition  and  also  asking  them  to  ela-
 borate  it.  ana

 A  deputation  consisting  of  fishermen
 both  from  East  Coast  and  West  Coast
 came  to  Delhi  and  met  scores  of  Mem-
 bers  of  Parliament  ang  also  submit-
 ted  a  petition  to  the  Prime  Minister
 and  in  that  they  clearly  stated:

 “Our  rights  are  continuously  tra-
 mpled  upon  by  the  400  odd  mecha-
 nised  boats,  trawlers  who  have  en-
 Zine  power  to  go  in  deeper  waters
 but  they  come  close  to  the  beach  be-
 cause  their  sole  interest  is  to  catch
 and  export  prawns  to  Japan  and
 America.  In  the  process  of  trawl-
 ing  and  purseining  they  brutally
 kill  fish-eggs  and  destory  breeding
 grounds”

 I  would  like  to  know  from  the  hon.
 Minister  in  this  context  as  to  what  im-
 mediate  steps  he  proposes  to  take  to
 at  least  stop  this  destroying  of  fisn
 eggs  and  breeding  grounds?  Will  he
 also  enlighten  the  House  what  is  this
 5-fathom  rule  that  is  prevalent  and
 why  it  is  being  allowed  to  be  viola-
 ted?

 SHRI  SURJIT  SINGH  BARNALA:
 The  guidelines  provide  that  upto  5  kms
 frem  the  sea  coast  only  the  traditional
 fishermen  can  do  fishing.  Beyond  5
 kms  upto  0  kms.  small  mechanised
 boats  can  opérate  and  beyond  0  kms
 bigger  vessels  of  more  than  25  tonnes
 can  operate.  So  far  as  West  Bengal,
 Karnataka  and  Gujarat  are  concerfed,
 these  States  have  written  to  us  that
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 there  is  no  dispute  there  and  they
 need  not  implement  these  guidelines.
 So,  they  are  not  taking  up  the  guide-
 lines  even.

 So  far  as  destroying  of  fish  eggs  and
 breeding  ground  is  concerned,  I  will
 look  into  this  méftér.

 Allotment  of  Plots  in  Delhi  to  D.Ps.

 *108.  SHRI  हू  GOPAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  State:

 (a)  whether  a  representation  was
 received  by  Government  from  Asso-
 ciation  of  displaced  persons  from  East
 Pakistan  declared  eligible  for  allot-
 ment  of  plots  in  Delhi;  and

 (b)  if  so,  Government’s  action  there-
 on?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  suggestion  of  the  Associa-
 tion  is  not  considered  feasible.

 SHRI  K.  GOPAL:  The  hon.  Minister
 has  very  easily  brushed  aside  the
 suggestion  by  saying  that  it  is  not
 feasible.  I  wouid  tike  to  remind  the
 hon.  Minister  that  a  commitment  was
 made  by  the  Government  in  966  to
 give  plots  to  2794  persons.  2000  per-
 sons  were  given  plots.  Only  794
 persons  were  left  without  plots.
 Again  there  were  80  plots  and
 they  resorted  to  draw  of  iots  which
 had  never  happened  in  the  case  of
 refugees.  In  the  case  of  resettlement
 of  refugees  from  Punjab,  draw  of
 lots  was  never  resorted  to.  I  regret  to
 say  that  the  Minister  has  told  a  ade-
 putation  that  Bengalis  have  no  place
 in  Delhi,  I  would  lixe  to  know  whether
 Government  wouid  consider  provid-
 ing  plots  to  these  people  in  Chitran-
 jan  Park  or  in  the  alternative  to  pro-
 vide  plots  in  other  colonies  which  are
 being  developed  by  DDA?
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 I  SIKANDAR-  BAKHT:  Pri-

 marily  I  would  to  correct  the  infoima-
 tion  of  the  hon.  Member  that  this
 scheme  was  considered  only  with  re-

 gard  to  a  particular  number  of  per-
 sons,  About  2000  plots  were  developed.
 Applications  were  invited  and  in  the
 first  instance,  750  application’  came
 out  of  which  453  applicants  were
 found  to  be  eligible.  All  of  them  were
 given  plots.  Some  plots  were  still
 there.  So,  again  applications  were
 invited  on  3th  August,  ‘1967;  752
 persons  applied  out  of  which  467  per-
 sons  were  found  eligible.  All  of  them
 were  accommodated.  82  plots  still  re-
 mained.  As  far  as  the  original  part  of
 the  commitment  was  concerned,  it
 was  fully  met,

 Again,  as  many  of  them  as  applied
 for  allotment  of  plots  were  given  and
 all  of  them  were  fully  accommodated.
 It  was  only  for  the  82  plots  which
 were  left  that  applications  were  in-
 vited  and  this  time  794  applications

 came.  So,  there  is  no  question  of  en-
 larging  the  scope  of  this  particular
 scheme.  Of  course,  there  are  five  plots

 of  450  sq.  yards  and  50  plots  of  533
 Sq.  vards  which  remain.  There  are
 three  schemes  under  consideration.
 One  is  whether  they  can  be  developed
 as  smaller  plots,  Supposing  60  yards
 plots  are  developed,  between  00  and
 20  persons  can  be  accommodated

 and  if  it  is  used  for  the  construction
 of  multi-storyed  flats,  about  300  per-
 sons  can  be  accommodated.  So,  this
 particular  area  can  be  utilised  for
 allotment  of  plots  to  more  persons,
 but,  definitely,  not  all  of  them  can  be
 accommodated.

 MR.  SPEAKER:  He  says  that  you
 have  stated  that  Bengalis  have  no
 Place  here  and  you  are  making  a
 distinction?

 SHRI  SIKANDAR  BAKHT:  The
 scheme  that  has  been  drawn  up  is  be-
 ing  fully  met.

 MR,  SPEAKER:  But  did  you  make
 the  statement  that  Bengalis  have  no
 Place  here?
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 SHRI  SIKANDAR  BAKHT:  The
 Chittaranjan  Park  Colony  itself  is  a
 EBDP  colony;  where  East  Pakistan
 refugees  are  to  be  settled.  So,  to  say
 that  it  was  stated  that  they  have  no
 p'ace  here  is  not  correct.

 SHRI  K.  GOPAL:  First  of  all,  I
 would  like  to  question  the  Minister’s
 statement  that  they  had  fixed  a  parti-
 cular  number  of  refugees.  It  is  not
 so:  the  criterion  was  that  those  who
 were  gainfully  employed  for  four
 years  up  to  3lst  March  966  were
 entitled.  No  number  was  fixed:  you
 will  agree  with  me.  So,  don’t  say  that
 2000  persons  or  some  other  number
 was  fixed.

 Secondly,  what  is  the  answer  in  re-
 gard  to  the  second  part  of  my  supple-
 mentary  as  to  whether  you  are  nre-
 pared  to  rehabilitate  these  refugees
 in  other  parts—not  necessarily  in
 Chittaranjan  Park  but  in  other  areas
 which  the  DDA  is  going  to  develop?

 SHRI  SIKANDAR  BAKHT:  Those
 people  who  were  entitled  under  the
 scheme  as  originally  conceived  have
 all  been  allotted.  No  further  develop-
 ment  of  lands  in  Chittaranjan  Park
 is  under  consideration.

 SHRI  छू,  GOPAL:  You  have  still  not
 answered,  Ycur  scheme  was  to  rehabi-
 litate  who  ever  was  gainfully  employ-
 ed  for  four  years  as  on  3lst  March
 1966.  Am  I  right  or  not?  That  was  the
 criterion:  the  criterion  is  net  when
 you  receive  the’  applications.  Some
 may  apply  first  and  some  may  apply
 later.

 So,  will  you  please  consider  allot-
 ment  of  plots  in  any  other  area  and
 not  necessarily  in  Chittaranjan  Park?

 SHRI  SIKANDAR  BAKHT:  He  is
 very  right,  but  the  only  thing  is  that
 the  date  is  not  right.  It  was  3lst
 March  958  originally  but  it  was  re-
 laxed  later  on.  The  original  date  was
 958  but  later  on,  because  some  plots
 had  still  not  beeen  allotted,  it  was
 relaxed  to  39»  March  1966.  But  the
 basic  idea  was  to  place  this  entire  co-
 lony  at  the  disposal  of  the  EBDPs.
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 SHRI  छू.  GOPAL;  I  asked  whether
 the  Government  will  consider  their
 rehabilitation  not  necessarily  in  Chit-
 taranjan  Park  but  in  any  other  area.

 SHRI  SIKANDAR  BAKHT:  It  can
 be  only  to  the  extent  of  the  remain-
 ing  82  plots  in  the  Chittaranjan  Park,
 plus  50  plots  of  533  sq.  metres  plus

 five  plots  of  450  sq.  metres.  There  is
 no  further  scheme  which  the  Govern-
 ment  is  considering.

 9}  जिजय  कुमार  सलहोदा  :  उन  लोगों  को

 जो  पश्चिमी  पाकिस्तान  से  आए  थे  सरकार  नें

 मकान  बना  कर  दिए  थे  शौर  उनकी  कीमत

 इंस्टालमेंट्स  में  लो  थी  । ईस्ट  बंगाल  के  जो

 रिफ्यूजी  हैं  उनमें  से  ऑ्ाघों  को  तो  सरकार  ने

 मकान  बना  कर  दिए  हैं  और  बाकी  ाघे  ऐसे  हैं
 जो  झपने  पास  से  पेसा  खर्च  करक  मकान  नहीं
 बना  सकते  हैँ  शौर  इस  वास्ते  क्‍या  गवनंमेंट  उनको

 खुद  मकान  बना  कर  देगी  ।  डी०  डी०  एु०  या

 बक्स  मिनिस्ट्री  की  मार्फत  और  उन  से  इंस्टालमेंट

 में  पैसा  बसूल  करेगी  ?  क्‍या  इस  तरह  की  पालिसी

 शाप  अपनायेंगे  ?

 जो  एलिजिबल  हैं  और  जिन  को  बसाने  की

 गवर्नमेंट  की  जिम्मेदारी  है  उन  को  भ्रगर  चित्तरंजन

 पार्क  में  रिहेबिलिटेट  नहीं  किया  जा  सकता  हैतो
 दिल्‍ली  के  दूसरे  इलाकों  में  जहां  डी०  डी०  To

 हजारों  फ्लेट्स  बना  रही  है  उन  में  से  दो  ढाई
 सो  निकाल  कर  इन  को  रिहेबिलिटेट  किया  जाएगा?
 जो  गवर्नमेंट  की  कमिटमेंट  हैँ  उसको  पूरा  करने

 के  लिए  इन  दोनों  चीजों  पर  क्‍या  सरकार  गौर

 करेंगी  ?

 थ्री  सिकन्‍्दर  बक्त:  पहली  चीज  तो  यह  है

 की  इस  पार्टिकुलर  कालोनी  में  मकान  वनाक्रर

 देने  की  स्कीम  सिर्फ  सीमित  थी  और  उस  हद
 तक  जो  प्लाट  538  स्क्‍्वायर  मीटर  के  या  450

 सस्‍्कवायर  मीटर  के  बताग्रे,  उनके  बारे  में  सोचा  यह
 जा  रहा  था  कि  डी०  डी०  To  मल्टी  स्टोरीड

 प्लेट  वनाकर  हायर  पर्चेज  बसिस  पर  ईस्ट  पाकि-

 स्तान  रिफ्यूजीज  को  दे  ।  जो  बताया  गया  कि

 250  प्लाट  और  निकाले  जायें,  वह  मसला

 गवनंमेंट  के  जरे-गोर  है  1

 SHRI  CHITTA  BASU:  The  ques-
 tion  is  very  simple  and  plain,  Now  the
 question  is  regarding  the  eligibility
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 for  the  rehabilitation  of  refugees
 from  East  Pakistan.  The  eligibility
 criterion  was  the  same  in  the  case  of
 those  who  have  already  been  reha-
 bilitated.  But  my  question  is:  whether
 it  is  not  the  commitment  of  the
 Government  of  India  to  rehabilitate
 all  the  eligible  persons  in  Delhi,  par-
 ticularly  in  this  case?  That  is  why
 the  Government  is  going  back  upon
 the  commitment  in  the  case  of  690
 dispiaced  persons  who  are  found  to

 be  eligible  and  in  view  of  the  fact
 that  the  Government  made  a  state-
 ment  on  4th  August  978  in  this  very
 House  that  “the  Government  shall  take
 every  effort  to  rehabilitate  all  these
 persons  who  are  eligible  for  rehabili-
 tation”,  May  I  know  from  the  hon.
 Minister  why  the  Government  is  going
 back  upon  the  commitment  made  to
 the  House?

 SHRI  SIKANDAR  BAKHT:  The
 Government  is  not  going  back  upon
 the  commitment.  As  far  as  this  par-
 ticular  scheme  was  concerned,  this
 scheme  was  totally  outside  the  scheme
 conceived  for  the  rehabilitation  of  the
 refugees  from  East  Pakistan,  This  was
 in  fact  a  special  scheme  undertaken
 for  special  reasons.  The  question  of
 rehabilitation  ig  there,  But  the  com-
 mitment  is  not  there  as  far  as  these
 refugees  are  concerned.

 SHRI  BIJOY  SINGH  NAHAR:  I
 would  like  to  know  from  the  Minister
 whether  there  was  a  commitment
 to  rehabilitate  these  people  in  Delhi
 if  they  are  eligible.  The  hon.  Minister
 is  talking  about  a  particular  scheme.
 Our  question  is;  how  this  particular
 scheme  is  going  to  rehabilitate  these
 persons?  Whether  he  wouid  say  that
 they  are  going  to  be  rehabilitated  in
 this  particular  scheme  or  any  other
 scheme  in  the  near  future?

 SHRI  SIKANDAR'  BAKHT:  The
 question  of  rehabilitation  cannot  be
 taken  up  afresh  as  in  1948,  The  ques-
 tion  was  taken  up  in  966  and  all  the
 applicants  had  been  provided  for—
 whoever  was  available  and  who  wert
 falling  in  that  category,  they  had
 been  provided.  This  cannot  be  all-

 owed  to  continue  or  remain  open  for
 all  the  time  to  come.
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 NCERT  National  Science  Talent
 Search  Scheme

 +
 *109.  SHRI  PRADYUMNA  BAL:

 SHRI  SAUGATA  ROY:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  NCERT  grants
 scholarship  to  talented  schoo]  stu-
 dents  to  build  up  India’s  _  scientific
 manpower;

 (b)  if  so,  the  amount  spent  by
 NCERT  each  year  on  this  account;

 (c)  whether  it  has  come  to  the  notice
 of  Government  that  several  National
 Science  Talent  Search  Scheme  Scholars
 go  abroad  to  study;  and

 (d)  if  so,  the  steps  taken  or  proposed
 to  be  taken  by  Government  to  check
 brain  drain  in  National  Science  Talent
 Search  Scheme  scholars?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER)

 (a)  Yes,  Sir.

 (by  Approximately  Rs.
 per  year.

 (c)  The  N.  C.  E.  R.  T.  does  not  have
 any  record  about  the  number  of  na-
 tional  Science  Talent  Search  Scholars
 who  have  gone  abroad  for  higher
 studies.  However,  uptil  now  90  awar-
 dees  have  applied  for  continuation  of
 NSTS  Scholarship  for  studies  abroad
 and  only  24  have  been  paid  marginal
 assistance,

 40  lakhs

 (d)  Since  study  abroad  is  not  con-
 sidered  as  a  brain  drain,  Government
 do  not  propose  to  take  any  steps  in
 this  regard.

 SHRI  PRADYUMNA  BAL:  Sir,  the
 N.  C.  E.  R.  T.  is  primarily  engaged  in
 educational  policy  from  the  second-
 ary  schoool  level  to  the  University
 level.  I  have  reasons  to  behave  that
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 there  is  a  lot  of  favourism  and  ne-
 potism  going  on  in  the  N.  C.  E,  R.  T.
 for  the  last  several  years.  The  body
 which  is  primarily  established  to  look
 after  the  educational  system  in  this
 country  has  sadly  and  badly  failed  to

 achieve  its  purpose.  For  example,  the
 Minister  says  that  there  is  no  provi-
 sion  for  giving  scholarship  to  students
 going  abroad.

 I  want  to  know  from  the  Minister
 specifically,  when  Prof.  Nurul  Hasan
 was  the  Education  Minister,  did  he
 enunciate  the  policy  to  give  scholar-
 ship  to  students  studying  abroad  under
 NCERT  scheme;  if  so,  is  the  Minister
 aware  that  Prof.  Nurul  Hasan's  child-
 ren  were  abroad  under  such  a  scheme?
 Whether  they  were  recipient  of  this
 benefit  through  NCERT?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  said  that  the
 NCERT  started  this  scholarship  for
 encouraging  study  Jn  basic  spience.
 Now,  this  has  been  expanded  also  to
 include  not  only  the  basic  science  but
 also  the  engineering,  medicine,  social
 sciences  and  agricultural  sciences.  Now
 some  of  these  scholars  want  to  go
 out  and  study  abroad.  Only  90  aw-
 ardees  have  applied  for  continuation
 of  NCERT  scholarship  for  study  ab-
 road.  Out  of  these,  only  24  have  been
 given  some  marginal  benefit,  Which
 particular  Minister’s  son  has  been
 awarded  that  or  not,  that  informa-
 tion  is  not  with  me.  I  would  like  to
 have  a  notice  for  that.

 MR.  SPEAKER:  He  wants  notice
 for  that,

 SHRI  PRADYUMNA  BAL:  Inthe
 rejoinder  to  the  Minister’s  reply,  this
 is  not  my  supplementary.  He  has  men-
 tioned  in  his  original  statement  about
 marginal  benefit.  He  does  not  spell
 out  what  is  this  marginal  benefit.

 MR,  SPEAKER:  You  have  not  ask-
 ed  for  that.  You  may  now  put  your
 second  supplementary.

 SHRI  PRADYUMNA  BAL:  How
 many  students,  who  have  received
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 NCERT  scholarship  during  the  last
 five  years  are  sons  and  relatives  of
 VIPs  like  Ministers;  IAS  _  officers
 and  political  leaders  and  what  is  the
 number  of  such  students  who  belong
 to  ordinary  common  families?  In
 view  of  the  existing  conditions  in  the
 NCERT,  whether  the  Minister  will
 consider  appointing  an  expert  com-
 mittee  which  will  include  some  of  the
 Members  of  Parliament  to  80  into

 the  whole  affair  of  the  NCERT  in
 awarding  this  national  talent  scholar-
 ship  and  whether  the  Minister  will
 promise  that  hence-forward  the
 students  receiving  such  benefit  from
 the  NCERT  and  going  abroad  and  if
 they  do  not  come  back  to  India,  this
 is  a  colossal  national  waste  he  would
 take  steps  to  prevent  such  waste.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Ag  regards  question  No,  one,  I
 have  no  record  here.  So,  if  he  gives  a
 notice  for  that,  then  I  can  give  a  re-
 ply.  As  regards  his  second  question,
 the  Administrative  Staff  College  of
 Hyderabad  was  asked  to  review  the
 activity  of  the  NCERT  and  a  report
 is  being  considered  and  accordingly
 steps  will  be  taken.  As  regards  par-
 liamentary  committee,  in  view  of  the
 Administrative  Staff  Committee’s  Re-
 port,  I  don’t  think  that  would  be
 necessary.  Members’  of  Parliament
 have  got  many  more  better  things

 ‘to  look  after.

 शी श्रोम  प्रकाश  त्यागी  :  ये  जितने  विद्यार्थी
 शाप  की  छात्रवृत्ति  ले  कर  विदेशों  में  गए  हैँ  क्‍या
 इन  विद्यार्थियों  के  भेजने  में  श्राप  ने  शेड्यूल्ड  कास्ट

 ऐंड  शेडयूल्ड  ट्राइबज  के  लिए  जो  कोटा  आल
 इंडिया  सर्विसेज  में  निर्धारित  होता  है  उस  आधार
 पर  शेड्यूल्ड  कास्ट  और  शेडयूल्ड  ट्राइब्ज  के
 विद्याथियों  को  भी  भेजा  है  ?  यदि  भेजा  है  तो

 कुल  विद्यार्थियों  में  कितने  विद्यार्थों  शड्यूल्ड  कास्ट
 और  शेड्यूल्ड  ट्राइब्ज  के  हैं  ?  यदि  नहीं  भेजा

 है  तो  उसका  कारण  क्‍या  है  ?

 डा०  प्रताप  श्बन्द  चम्द्र :  |  मान्यवर,  विदेशों  मेँ

 पढ़ने  के  लिए  3150  योग्य  थे,  (उन  में  से  90

 एवार्डोज  ने  स्कालरशिप  चालू  करने  के  लिए
 दरखवास्त  दी  थी  ।  उन  में  से  सिर्फ  24  को  यह
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 स्कालरशिप  दी  गई  बाहर  पढ़ने  के  लिए  ।  शेडयूल्ड
 कास्ट  का  जहां  तक  सवाल  है  झगर  वह  उस  के

 लिए  नोटिस  दें  तो  मैं  बता  सकता  हूं  ।

 थ्री  झोम  प्रकाश  स्यागो  :  मैंने  पूछा  था  कि
 जो  फिक्स्ड  कोटा  शेड्यूल्ड  कास्ट  प्लौर  शेड्यूल्ड
 ट्राइब्ज  के  लिए  उस  के  आधार  पर  उन  के  लिए
 रिजर्वेशन  किया  या  नहीं  किया  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER.  Even  jn  the  scope  of  this  ques-
 tion,  the  question  relating  to  the
 Scheduled  Castes  does  not  come.  I
 cannot  give  any  answer  off  hand,  I
 require  notice.

 att  राम  देखो  राम  :  मेरा  प्रश्न  है  कि  श्राजादी
 के  बाद  फारेन  कन्ट्रीज  में  विद्यार्थियों  को  भेजने
 के  मामले  में  हरिजनों  तथा  झादिवासियों  की  तरफ
 कभी  भी  ध्यान  नहीं  गया  है,  फेवर्टिज्म  के  आधार
 पर  ऊंचे  वर्ग  के  विद्यारथियों  को  ही  भेजा  गया  है--
 क्या  यह  बात  सही  हूँ  या  नहीं  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  no  statistics  on  that.

 Irrigation  Projects  from  Andhra
 Pradesh

 *ll3.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  the  schemes  of  major  and  me-
 dium  irrigation  projects  referred  by
 the  Government  of  Andhra  Pradesh
 for  approval  to  the  Central  Govern-
 ment  and  how  many  are  pending  for
 approval  and  approved  upto  3lst  Oc-
 tober,  1978?

 THE  MINISTER  OF  AGRICULe
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 Statement

 5  major  and  77  medium  schemes
 were  received  from  the  Government
 of  Andhra  Pradesh  for  approval  from
 the  First  Plan  period  upto  3lst  October
 1978,  Of  these,  0  major  and  68  me-
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 dium  schemes  have  been  approved,  5

 major  and  9  medium  schemes  are  un-
 der  examination  at  present.

 I.  List  of  major  and  medium  schemes
 approved  upto  3lst  October,  1978:

 A.  Major
 ]  छू.  C.  Canal

 2.  Tungabhadra  L.L.C.

 3  Kadam
 4  Tungabhadra  H.L.C.—I.

 5  Nagarjunasagar
 6.  Pochampad  Stage—I.
 7  Tungabhadra  H.L.C.  Stage—II.
 8.  Godavari  Barrage
 9  Vamsadhara  Stage—I.
 0  Somasila  Phase—I.

 8.  Medium
 l  Bandakethu  Channel
 2.  Bhimanapalli
 3  Bhairvantippa
 4  Chennarayaswamigudi
 5  Gambhiramgadda

 6  Kalangi
 7.  Koilsagar
 8  Krishna  Barrage
 9  Lower  Sagilleru
 0  Malimagudu
 ll  Nagavali  Right  side  Canal
 2  9 Nakal  Gandi
 3  Narayanapuram  Anicut
 4  Palery  Reservoir
 5  Pincha
 6  Ramperu  Drainage
 7  Rallpadu  Stage—II.
 8  Sarda  Sagar
 l9  Seetanagaram  Anicut
 20  Siddalagandi
 2)  Sirala
 22  Upputeru  Lower  Anicut
 23  Upper  Penner
 24  Vidyaranya  Swamigudi
 25.  Vegavathi  Anicut
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 27

 28
 29
 30
 3l
 32
 33

 34
 35
 36

 37
 38
 39
 40
 4l
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 Musi  Project
 Rajorisunda  Diversion  Scheme.

 Jutapalli
 Paidgam
 Paleru  Bitragunta
 Salivagu
 Zurreru

 Lakhnapur

 Ramadagu
 Torvigedda
 Swarna

 Bahuda

 Vottigedda
 Pampa
 Varaha

 Lankasagar
 Nallavagu

 Kotipallivagu
 Guntur  Channel
 Pedankalem

 Krishnapuram
 Thandava  Reservoir
 Kanupur  Channel

 Ukachattivagu  Project
 Ganipalam
 Gajuladinne
 Pulivandla  Canal

 Kothanpally  Lift  Irrigation
 Paddavagu  Reservoir
 Mukkamamidu

 Boggulavagu
 Jurala  Lift

 Maddigedda  Reservoir
 Pedderu  Reservoir  Stage—I.
 Jallaru  Reservoir
 Raiwada  Reservoir
 Suvarnamikhi  Gomukhi

 Vottivagu
 Malluruvagu
 Konam  Reservoir
 Gundlavagu
 Satanala

 Taliperu
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 II.  List  of  major  and  medium  schemes
 which  are  at  present  under  exam-

 nation:

 A.  Major
 l.  Pochampad  Project  Stage—II.
 2  Singur  Project
 3  Yeleru
 4.  Modernisation  of

 System  A.P.

 5  Modernisation  of  K.  ¢.  Canal  of
 Tungabhadra  Project.

 Krishna  Delta

 B.  Medium
 ३  Thammileru

 2.  Gandipalem
 3  Krishnapuram  Reservoir
 4.  Madduvalasa  Reservoir  Scheme

 5  Cheyyeru  Project
 6  Jhanjhavathi  Reservoir
 7  Modernisation  of  L.L.C.  of  Tunga-

 bhadra  Project
 8  Modernisation  of  H.L.C.  of  Tunga-

 bhadra  Project
 9  Varadarajaswamy

 SHRI  K,  SURYANARAYANA:
 According  to  the  statement  5  major

 and  77  medium  schemes  were  received
 from  the  Government.  Of  these  0
 major  and  60  medium  schemes  have
 been  approved.  Out  of  these  how  many
 have  actually  been  executed?  How
 much  money  has  the  Government  of
 India  contributed  for  these  projects

 to  be  constructed  or  completed  from
 the  ist  Plan  to  3lst  October,  1978.

 MR.  SPEAKER:  That  is  very  diffi-
 cult  to  give.  It  is  a  very  long  thing.

 SHRI  K,  SURYANARAYANA:
 The  answer  has  been  given  that  in
 the  First  Five  Year  Plan  230  and
 odd...

 SHRI  SURJIT  SINGH  BARNALA:
 Out  of  these  ten  approved  major  sche-
 mes,  four  have  been  completed.  Out
 of  68  medium  approved  schemes,  46
 have  been  completeq  and  the  alloca-
 tion  made  in  the  First  Plan  was  Rs.
 37,46,00,000.
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 SHRI  K,  SURYANARAYANA:
 J  would  like  to  know  the  names_  of
 the  completed  projects.

 SHRI  SURJIT  SINGH  BARNALA:
 Completed  major  projects—

 ]  K.  C.  Canal

 2.  Tungabhadra  L.L.C.
 3  Kadam
 +  Tungabhadra  H.L.C.—I

 and  out  of  medium—

 May  4  give  the  list?

 MR.  SPEAKER:  You  please  place
 it  on  the  Tabie  because  this  is  a  long
 list.

 SHRI  SURJIT  SINGH  BARNALA:
 Yes,  it  is  a  long  list.

 SHRI  K.  SURYANARAYANA:
 In  the  22  medium  projects,  there  are
 backward  people.  Backward  people
 are  suffering.  Will  the  Government
 consider  to  declare  these  areas  as
 backward  areas  to  enable  them  as
 take  the  benefits  of  backward  areas?

 SHRI  SURJIT  SINGH  BARNALA:
 There  is  no  question  of  declaring  those
 areas  as  backward  areas  and  there
 is  no  consideration  for  that.
 Qc

 SHRI  P.  VENKATASUBBAIAH:
 May  I  know  about  the  modernisation
 of  K.  C.  Canal  of  Tungabhadra  Pro-
 ject  whether  the  estimates  have  been
 submitteq  by  the  State  Governments
 and  whether  any  clearance  had  been
 given  by  this  Government  for  the
 early  execution  of  modernisation  of
 K.  C.  Canal?

 Is  there  any  scheme  for  supply  ०
 water  from  River  Krishna  to  Madras
 City  linked  up  with  the  diversion  of
 Krishna  water  of  Royalseema?  Have
 the  estimates  of  these  projects  also
 been  submitted  by  the  Government  of
 Andhra  Pradesh  jointly  with  the  other
 scheme  for  approval?  If  so,  what  is
 the  action  that  Government  proposes
 to  take  in  this  matter?
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 SHRI  SURJIT  SINGH  BARNALA:
 About  modernisation  of  K.  C.  canal
 of  the  Tungabhadra  Project,  the  State
 Government  has  been  asked  to  furnish
 the  requisite  information  as  per  letter
 dated  3rd  February,  1977.  Replies  have
 not  yet  ben  received.  That  is  the  po-
 sition.

 MR.  SPEAKER:  You  pleases  place
 the  anSwer  on  the  Table.

 Women's  Development  Corporation

 +
 "114,  SHRI  P.  M.  SAYEED:

 SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  tne  States  have  been
 asked  to  examine  the  need  for  setting
 up  Women  Development  Corporation

 to  promote  economic  activities  of  wo-
 men  particularly  in  rural  and  urban
 slums;

 (b)  if  so,  whether  Department  of
 Social  Welfare  has  drawn  the  atten-
 tion  of  the  States  that  the  status  of
 women  can  be  raised  only  if  their
 contribution  to  family  income  and
 gross  national  product  is  recognised;

 (c)  whether  the  Union  Territories
 including  Lakshadweep  has  been  ask-
 ed  to  do  the  needful;  and

 (d)  if  so,  what  are  the  reactions  of
 the  States  and  Union  Territories  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI)  :  (a)  to  (c).  The  need  for
 setting  up  Women’s  Economic  Deve-
 lopment  Corporation  in  all  States  and
 Union  Territories  including  Laksha-
 dweep,  to  promote  economic  activities
 of  women  was  discussed  in  the  Confe-
 rence  of  State  Ministers  of  Social  Wel.
 fare  held  in  Delhi  on  25-26  September,
 1978,  In  the  Conference,  emphasis
 Was  given  to,  among  others,  the  need
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 of  recognition  of  women’s  contribution.
 to  family  income  and  gross  national
 product.

 (d)  The  reaction  of  the  States  and
 Union  Territories  is  reflected  in  the
 resolution  passed  at  the  Conference
 which  says  :—

 “Consistent  with  the  new  Plan
 Strategy  for  generating  employment
 Opportunities  in  rural  areas  and  re-
 cognising  the  need  for  augmenting
 family  incomes,  the  women  may  be
 enabled  more  and  more  to  take  part
 in  economic  activities  and  accord-
 ingly  it  is  resolved  to  set  up,  in  as
 many  States  as  may  elect  to  do  so,
 Women’s  Economic  Development
 Corporations  as  Government  Com-
 panies,  in  which  the  Central  Gov-
 ernment,  the  State  Government,  the
 Women  beneficiaries  and  other  de-
 Developmental]  or  financial  institu-
 tions  may  participate.”

 SHRI  P.  M.  SAYEED:  It  is  a  happy
 co-incidence  that  the  question  con-
 cerns  about  the  formation  of  women
 development  corporations  and  hon.
 Minister  happens  to  be  the  woman
 Minister.  The  hon.  Minister  has  al-
 ready  visited  my  area,  Lakshadweep.
 She  knows  that  there  is  70  elected
 Government  there.  I  want  to  know
 whether  any  invitation  was  offered  to
 Lakshadweep  Administration;  if  80,
 who  representeq  Lakshadweep  in  this
 very  conference?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  The  meeting  was  held  mn
 the  last  quarter  of  September  only
 and  the  representative  of  the  Laksha-
 dweep  Administration  was  present  in
 the  meeting.  The  suggestions  are
 under  consideration  of  the  State  Gov-
 ernments  as  well  as  the  Government
 of  India.  The  Lakshadweep  Admi-
 nistration  was  also  considering  the
 matter.  Uptil  now,  we  have  not  re-
 ceived  any  request  from  Lakshadweep.

 MR.  SPEAKER:  Who  represented
 Lakshadweep  in  that  conference?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  Representatives  from  the
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 Administration  of  Lakshadweep  rep-

 resented.  \

 SHRI  P.  M.  SAYEED:  How  many
 States  have  opted  for  forming  the  wo-
 men  development  corporations  and
 what  would  be  the  share  of  the  Cen-
 tra]  Government  if  all  the  State  Gov-
 ernments  and  Union  Territories  cpt
 for  forming  such  corporations?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  Uptil  now,  there  are  two
 eorporations—one  in  Andhra  Pradesh
 and  another  in  Maharashtra.  After
 this  conference  many  State  Govern-
 ments  are  in  dialogue  with  us.  Pun-
 jab  has  practically  decided  to  form
 this  type  of  corporation.

 MR.  SPEAKER:  Question  Hour  is
 over.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Government  Accommodation  for  the
 Employees  of  Botanical  Garden,

 Calcutta

 *103.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whetner  the  Minister  is  aware
 about  the  fact  that  the  employees  of
 Botanical  Survey  of  India  stationed  in
 Calcutta  are  being  denied  of  their  en-
 titlement  of  residential  accommodation
 from  General  Pool,  Calcutta  on  the
 plea  that  Indian  Botanical  Garden  is
 not  within  Howrah  Municipality;

 (b)  if  so,  whether  the  Minister  is
 also  aware  that  this  is  in  violation  of
 an  agreement  between  the  authorities
 and  the  employees  Association;  an:

 (c)  if  so,  the  reaction  of  the  Govern-
 ment  thereto?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Employees  working  in
 Offices  located  outside  the  limits  of
 the  Calcutta  Corporation  and  the
 Howrah  Municipality  are  not  eligible
 for  allotment  of  accommodation  from
 the  general  pool.

 (b)  No  Sir.  We  are  not  aware  of
 any  such  agreement,

 (c)  Does  not  arise.

 Break-through  in  Rural  Development

 *106.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:  q

 (a)  the  precise  break-throughs  which
 Government  have  made  in  the  field  of
 rural  development  to  bring  about  a
 comprehensive  employment  genera-
 tion  effort:  and

 (b)  particulars  of  the  monitoring
 done  with  regard  to  rural  development
 projects  and  the  findings  made  so  far
 by  such  monitoring?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Removal  of  un-
 employment  and  _  significant  under-
 employment  has  been  recognised  as
 one  of  the  principal  objectives  of  the
 current  plan.  The  achievement  of
 employment  objective  depends  cru-
 cially  on  increased  labour  absorption
 in  agriculture  and  allied  activities.
 This  means  increasing  the  productivi-
 ty  of  land  through  irrigation,  multi-
 ple-cropping  and  improved  technolo-
 gy.  The  main  thrust  of  planning  stra.
 tegy,  therefore,  would  be  to  expand
 area  under  irrigation  as  rapidly  as  may
 be  possible  and  develop  agricultural
 practices  which  optimise  the  use  of
 land  and  water  resources.  To  maxi-
 mise  employment  in  agriculture,  it  is
 proposed  not  only  to  provide  for  jin-
 frastructure  and  inputs  which  increase
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 physical  productivity  but  also  (i)  to

 push  forward  the  implementation  of
 land  distribution  programme  and
 schemes  for  the  consolidation  of  hold-
 ings.  (ii)  To  regulate  the  growth  of
 farm  mechanisation  to  ensure  maxi-
 mum  labour  use  consistent  with  opti-
 mum  land  and  water  utilisation.  En-
 hanced  employment  opportunities  are
 sought  to  be  created  by  development
 in  animal  husbandry,  horticulture,
 forestry  and  fisheries  sectors  also
 where  the  scope  for  expansion  is  even
 higher  than  in  agriculture.  A  marked
 increase  in  agricultural  employment  is
 expected  to  lead  to  a_  significant
 growth  in  secondary  employment  in
 rural  area,  in  distribution  and  trans-
 port  and  in  teretiary  employment  in
 other  economic  activities  generated  by
 the  growth  of  rural  income.

 On  a  review  of  on-going  special
 programmes  of  rural  development,
 Government  have  decided  to  take  up
 an  intensive  Programme  of  Develop-
 ment  with  the  specified  objective  of
 achieving  the  goal  of  full  employment
 in  000  blocks  by  March  98l  and
 anotier  000  blocks  by  March  1983.
 Additional  allocation  of  funds  over  and
 above  the  present  allocation  of  Rs.  5
 lakhs  per  block  to  achieve  this  objec-
 tive  will  be  considered.  Besides,  in-
 tensive  block-level  planning  will  also
 be  undertaken  in  300  blocks  in  the
 year  1978-79,  to  which  300  blocks  will
 be  added  every  year  upto  1982-83.
 Thus  the  number  of  these  blocks  where
 block  level  planning  will  be  taken  up
 will  go  up  to  3500  blocks  by  1982-83.
 Though  the  provision  per  block  in  the
 current  year  is  only  Rs.  2  lakhs,  this
 Can  be  stepped  wp  sititably  later  on.
 Various  beneficiary-oriented  schemes
 in  the  fields  of  minor  irrigation,  agri-
 culture,  animal  husbandry,  etc.,  be~
 sides  construction  works  by  State  and
 Private  institutions  are  expected  to  ge-
 nerate  significant  empleyment  oppor.
 tunities.  Though  the  schemes  to  be
 taken  up  are  expected  to  be  benefi-
 Clary-oriented,  the  individual  schemes
 Will  be  meshéd  into  the  overall  area
 Plan  so  that  the  stherries  undertaken
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 not  only  assist  the  individual  but  also
 add  to  the  growth  potential  of  the  area
 concerned  and  generate  a  self  sustain-
 ing  process  of  growth.  The  new  stra-
 tegy  that  has  been  drawn  up  also  takes
 account  of  the  crucial  role  to  be  play-
 ed  by  rural  industries  and  rural  arti-
 sans  programme  if  aq  significant  dent
 is  to  be  made  on  the  problem  of  un-
 employment.  Attempts  will,  there-
 fore,  be  made  to  promote  rural]  indus-
 tries  ang  artisans  programmes  and  to
 improve  the  quality  of  production  in
 rural  industries,  increase  productivity,
 reduce  cost  and  expand  their  market.
 The  District  industries  centres  which
 are  expected  to  progressively  cover
 the  whole  country  will  open  new  ave-
 nues  of  employment  in  subsidiary
 occupations,  small  industries,  trade  and
 services  activities,  etc.,  by  playing  a
 positive  role  in  identifying  and  assist-
 ing  entrepreneurs  to  set  up  small  in-
 dustries  and  market  their  produce.  It
 is  hoped  that  this  new  approach  to  the
 rural  development  will  result  in  a
 major  break-through  and  lead  to  a
 comprehensive  employreent  effort
 linked  with  the  creation  of  productive
 assets.

 (b)  The  new  strategy  in  the  4deld  of
 rural  development  hag  just  been
 evolved.  The  monitoring  that  has
 been  done  so  far  therefore  relates  to
 on-going  rura]  development  program-
 mes  such  as  the  SFDA,  DPAP  and
 CAD.  These  programmes  are  being
 regularly  monitored.  It  may  be  said
 that  broadly  the  programmes  have
 achieved  the  objectives  set  for  them.
 Monitoring  done  in  respect  of  the
 three  special  programmes  of  SFDA,
 DPAP  and  CAD  has,  however,  indi-
 cateq  certain  constraints  which  have
 adversely  affected  the  performance  of
 these  programmes.  In  respect  of
 SFDA  there  had  been  time-lag  in  the
 enrolerhent  of  identified  farmers  a8
 members  of  Cooperatives;  there  have
 been  déficiencies  ‘in  the  distribution  of
 inputs  in  a  number  of  projects.  Minor
 irtigttion  schemes  do  not  make  dé-
 sired  progress  of  accoutit  of  fragmen-
 tation  og  haklingy,:  irieidente  wt  fitted
 weils,  diffiiait  terrain,  prootdiral  delay
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 in  sanctioning  loans  etc.  The  moni-
 toring  has  also  revealed  that  dairy
 development  schemes  hold  out  promise
 of  success  where  such  schemes  were
 organised  under  the  aegis  of  efficiently
 managed  cooperatives  which  cover  dif.
 ferent  stages  of  operation  such  as  col-
 lection  of  milk,  processing  and  distri-
 bution.  Under  the  DPAP,  efforts  to
 switch  over  to  a  watershed  manage-
 ment  concept  have  been  slow  in  many
 parts  of  the  country.  Also,  the  Com-
 mand  Area  Development  approach  was
 not  adopted  in  the  irrigated  areas;  field
 channels  were  not’  constructed  and
 efforts  at  water  management  were
 often  lacking.  In  afforestation,  farm
 forestry  and  social  forestry  have  been
 neglected  and  emphasis  has  been  most-
 ly  on  raising  forests  on  Government
 land.  A  notable  development  effort
 has  been  the  establishment  of  cattle
 and  sheep  breeders  societies  in  some
 of  the  districts,  particularly  with
 World  Bank  assistance.  Under  the
 Command  Area  Development  Pro-
 gramme,  the  flow  of  long-term  loans
 to  farmers  from  the  financia]  institu-
 tions  has  been  tardy.  A  number  of
 Command  Area  authorities  could  not
 make  sufficient  progress  on  account  of
 inadequate  organisational  set  up.  In
 some  cases,  the  working  season  avail-
 able  for  executing  On  Farm  Develop-
 ment  work  is  very  short,  as  in  the
 Chambal  Command  Area  of  Rajasthan.
 To  correct  this  situation,  crop  compen-
 sation  has  been  given.  to  farmers  in
 the  Rajasthan  Chambal  CAD  Project
 area  who  would  have  to  forego  one
 crop.

 Under  the  new  programme  of  Inte-
 grated  Rural  Development,  efforts  are
 being  made  to  minimise  the  prob-
 lems  which  have  adversely  affected
 the  performance  of  the  on-going  spe-
 cial  programmes.  Also  an  integrat-
 ed  approach  is  proposed  to  be  follow-
 ed  so  as  to  bring  about  integration  in
 development  of  agriculture  including
 its  allied  activities,  village  and  cottage
 industies,  teretiary  sector  employment
 in  the  various  marketing  and  process-
 ing  services,  labour  mobilisation,
 training  in  acquiring  new  skills  etc.
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 झावजिक  दृष्टि  से  पिछड़े  लोगों  को  निःशुल्क  शिक्षा

 *107,  श्रो  प्र्ज  सिह  भदोरिया;:  क्‍या
 शिक्षा,  समाज  कल्याण  झोर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  समाज  के  प्राथिक  दृष्टि
 से  पिछड़े  लोगों  को  निःशुल्क  शिक्षा  देने  के  लिए
 व्यवस्था  कर  रही  है  प्रथवा  ऐसा  कोई  कार्यक्रम
 उसके  विचाराधीन  है;  और

 (ख)  यदि  हां.  तो  तत्सम्बन्धी  ब्यौरा  क्‍या
 है  श्रौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  है  ?

 शिक्षा,  समाज  कल्याण  बौर  संस्कृति  मंत्रालय
 राज्य  मंत्री  (श्रोमतो  रेणुका  देवी  वरकटको)  :  (क)
 झोर  (ख)  शिक्षा,  मुख्य  रूप  से  राज्य
 सरकार  की  जिम्मेदारी  हैं  तथा  इसकी  व्यवस्था
 ज्याद,तर  उन्हीं  के  द्वारा  की  जाती  है।  सांविघधा-
 निक  निर्देश  के  भ्रनुसार,  उड़ीसा,  उत्तर  प्रदेश  तथा
 पश्चिम  बंगाल  को  छोड़कर,  जहां  शिक्षा  कंवल
 प्राथमिक  स्तर  (कक्षाएं  J-IV,V)  तक  लड़कों
 के  लिए  निःशुल्क  है,  सभी  राज्यों  में  शिक्षा  कक्षा
 VIII  (मिडिल  स्तर)  तक  पहले  ही  निःशुल्क  है।
 I6  'राज्यों/संघ  शासित  क्षेत्रों  में  भी  लड़कों  तथा

 लड़कियों  दोनों  के  लिए  शिक्षा  माध्यमकि  स्तर  तक
 निःशुल्क  है,  जबकि  प्रन्य  5  राज्यों  में  यह  केवल
 लडकियों  क॑  लिए  निःशुल्क  है  t

 इसके  झलावा,  निःशुल्क  शिक्षा  तथा  fe
 नि:शुल्क  शिक्षा  माध्यमिक  स्तर  के  श्रागे  भी  पढ़
 रहे  निर्धन  छात्रों  के लिए  उपलब्ध  है  i  इसके  साथ-
 साथ,  प्रनुसूचित  जातियों,  भ्रनुसूचित  जनजातियों  तथा
 झ्न्य  पिछड़े  वर्गों  सहित  समाज  के  कमजोर  वर्गी  के
 लिए  भारत  सरकार  तथा  राज्य  सरकारों  द्वारा  काफी
 बड़ी  संख्या  में  छात्रवृत्तियां  प्रदान  की  जाती  हैं

 Retention  of  Government  Accommoda-
 tion  by  Deputationists

 *l0.  SHRI  B.  ए.  MANDAL:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Ministry  of  Works  and
 Housing  has  amended  rules  to  facili-
 tate  Central  Government  Officers  to
 retain  accommodation  at  Delhi  if  on
 deputation  to  Nagaland,  Manipur,  Tri-
 pura,  Sikkim,  Lakshadweep,  Mizoram,

 Arunachal  Pradesh,  Andaman  and  Ni-
 cobar  Islands;

 (b)  whether  such  facilities  will  be
 utilised  by  such  officers  even  if  they
 get  accommodation  or  accommodation
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 allowance  at  the  aforesaid  places  and
 thereby  may  have  double  accommoda-
 tion  facilitizs,  namely,  one  at  Delhi  and
 the  other  at  the  deputed  station;  and

 (c)  what  is  the  justification  of  pro-
 viding  such  facilities  to  these  officers
 when  large  number  of  officers  are
 without  accommodation?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHR]  SIKANDAR
 BAKHT):  (a)  In  June,  1978,  orders
 were  issued  permitting  retention  of
 General  Pool  accommodation  in  Delhi
 on  the  following  grounds,  by  Central
 Government  employees  deputed  to
 these  places  :

 (i)  Their  children  are  studying  in
 higher  classes  or  in  collegs  in
 Delhi.

 (ii)  The  health  of  the  family
 members  or  immediate  dependents
 requires  continuous  medical  atten-
 tion.

 (b)  There  is  no  bar  to  the  officers
 utilising  this  concession  even  if  they
 get  accommodation  at  the  place  of
 their  deputation.

 (०)  The  concession  has  been  given
 keeping  in  view  the  difficulties  the
 Officers  have  been  facing  at  these
 Places,

 Houses  for  the  Economically  weaker
 sections  in  Kerala

 *lll.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  Kerala  State  Hous-

 Ha  Board  ha;  evolved  certain  schemes ०  provide  houses  for  the  economicaliy
 weaker  sections  in  the  State,

 5
 (b)  _Whether  the  Board  has  sought

 in  ieial  assistance  from  the  Centre
 Or  their  implementation;  and

 2
 (९,  if  so,  the  details  thereof  and

 overnment’s  response  thereto?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (c).  Housing  is  a  State
 subject.  The  Central  financial  assis-
 tance  for  all  State  sector  programmes
 including  housing  is  released  only  to
 the  State  Governments  in  the  shape
 of  ‘block  loans’  and  ‘block  grants’  and
 no,  to  the  State  Housing  Boards.  No
 specific  scheme  for  constructin  of
 houses  exc:usively  for  the  economical-
 ly  weaker  sections  has  been  received
 from  the  State  Government  of  Kerala.

 However,  Housing  and  Urban  De-
 velopment  Corporation  have  sanction-
 ed  2l  schemes  (including  one  Rural
 Housing  Scheme)  of  Kerala  State
 Housing  Board  which  amongst  others
 includes  construction  of  27,647  EWS
 tenements.

 Committee  to  study  Sugar  Industry’s
 Plight

 *li5.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGTION  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  ap-
 pointed  a  Committee  to  study  the  sugar
 industry's  plight  in  the  country;  and

 (b)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  No
 Committee  has  been  appointed  by  the
 Government  to  study  the  sugar  indus-
 try’s  problem  in  general.  However,  a
 Ministerial  Committee  was  constituteg
 to  finalise  the  matter  concerning  take
 over  of  certain  sugar  mills  which
 either  do  not  start  crushing  on  an  ap-
 pointed  date,  stop  crushing  before  the
 end  of  the  average  period  or  have  ar
 rears  of  cane  dues  above  a  certain
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 limit.  Accordingly,  the  Sugar  Under-
 takings  (Taking  Over  of  Management)
 Ordinance,  978  was  promulgated  on
 Sth  November,  1978.

 दिल्लो  में  मकानों  के  नक्शों  को  बेघता  को  झवधि

 *i6  थो  हरगोजिन्द  वर्मा  :  क्‍या  निर्माण  शोर
 झावास  तथा  क्र्ति  शौर  पुजर्थास  मंत्री  यह  बताने  की
 क््पा  करेंगे  किः

 (क)  क्या  सरकार  ने  दिल्लो  में  बनाये  जाने  वाले
 मकानों  के  नक्शों  की  agar  ay  अ्रवधि  बढ़ाई  है;
 श्रौर

 (%)  णदि  हां,  तो  क्‍यों  और  कितनी?

 निर्माण  शौर  झावास  तथा  पृति  शौर  पुनर्वास  मंत्रो
 (जो  सिकन्दर  बख्त)  :(क)  तथा  (ख).  जी,  नहीं।
 तथापि,  दिल्ली  विकास  प्राधिकरण  ने  अभ्पने  एक  कार्य-
 कारी  भ्रादेश  द्वारा  वह  मंजिले,  संस्थानिक  तथा  ग्रुत
 खऋावास  वनों  की  कतिपय  श्रेणियों  के  मामले  में  स्वीकृत
 प्लानों  की  बैधता  की  अवधि  दो  से  तीन  वर्ष  तक  श्रौर
 बढ़ा  दी  है।  ऐसा  भवन  निर्माता्रों/भवन  के  स्वामियों
 को  (i)  भवन  निर्माण  सामश्री  विशेषकर  सीमेन्ट,
 इस्पात  अादि  की  खरीद  में  (ii)  ऋण  देने  वाले  विभिन्न
 प्राधकरणों  से  ऋण  लेने  में  और  (iil)  स्थानीय
 प्राधिकरणों  से  जल  बौर  सीवर  कनेक्शन  लेते  में  ने
 वाली  कठिनाइयों  को  देखते  हुए,  किया  गया  है।
 डी०ही०ए००के  प्रधीन  न्य  भवनों  के  मामले  में  वैधत
 की  अवधि  2  वर्ष  ही  रहेगी  लेकन,  पार्टियों  के  लिये  इस
 अवधि  के  भीतेर  वेध्ता  की  भ्रवाधि  बढ़ाने  या  निर्वाण
 कार्य  आरम्भ  करने  की  लूचभा  देना  आवश्यक  नहीं  हो  गा  ।

 New  Housing  Policy

 *117.  SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  JANESHWAR  PRASAD
 YADAV:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  te  state:

 (a)  whether  Government  have  evol-
 ved  a  new  housing  policy;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABHATATION  (SHRI  SIKANDAR
 BAKH?  :  (8)  काते  (७).  Aceording:  to
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 the  survey  conducted  by  the  National
 Sample  Survey  and  the  estimates
 made  by  the  National  Buildings  Orga-
 nisation,  the  housing  shortage  on  the
 eve  of  the  Fifth  Five  Year  Plan  was
 5.6  million  housing  units  in  the  coun-
 try.  A  perspective  plan  has  been
 drawn  up  by  the  Government  to  aim
 at  clearing  the  housing  backlog  and
 meeting  the  additiona]  demand  due  to
 population  growth  and  replacement  of
 unusable  houses  over  a  period  of  20
 years.

 2.  During  the  current  Five  Year
 Plan  (978—83),  an  outlay  of  Rs.  538
 crores,  which  is  two  and  a  half  times
 more  than  the  allocation  made  in  the
 last  Plan,  has  been  made.  An  amount
 of  Rs.  500  crores  has  been  exclusively
 earmarked  for  rural  housing.  This
 scale  of  investment  will  hardly  be  suf-
 ficient  to  solve  this  gigantic  problem.
 Suitable  action  is  being  taken  for  res-
 tricting  utilisation  of  public  funds  for
 construction  of  houses  for  low  income
 and  economically  weaker  section  tar-
 get  groups.  Provision  of  incentives  to
 private  investors  in  housing  in  the
 shape  of  tax  rebate,  availability  of
 land  at  reasdnable  prices,  etc.  are
 being  considered,  so  as  to  attract  the
 private  sector  towards  the  building  in-
 dustrv.

 3.  To  make  the  optimum  use  of
 resources  in  the  low  cost  housing  sec-
 tor,  the  programme  of  ‘Sites  and  Ser-
 vices’  will  be  given  the  higehst  priority
 so  as  to  provide  shelter  to  the  largest
 number  of  persons  in  this  category.

 Houses  for  Workers  under  Hire  Pur-
 chase  Scheme

 118.  SHRY  SUBHASH  CHANDRA
 BOSE  ALLURI;

 SHRI  D.  AMAT:

 Will  the  Minister  of  WORKS  AND
 HOUSING

 ae
 SUPPLY  AND  RE-.

 HABILITATION  be  pleaseg  to  state:

 (a)  the  number  of  fhdustria}  Work.-.
 ers  provided  houses  by  the  Central
 Housing  Board  utider  the  hire  purchase
 scheme  during  the  last  one  year;  and
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 (b)  the  names  of  the  States  which

 have  implemented  this  scheme?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RF-

 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  Integrat-
 ed  Subsidised  Housing  Scheme  for
 Industrial  Workers  and  Economically
 Weaker  Sections  of  Community  is  exe-
 cuted  by  all  the  tate  Governments/
 Union  Territory  Administrations,  ex-
 cuted  by  all  the  State  Governments.
 pura,  Dadra  and  Nagar  Haveli,  Aruna-
 chal  Pradesh,  Lakshadweep,  Mizoram
 and  Andaman,  and  Nicobar  Islands.  It
 envisaged,  as  far  as  industrial  workers
 are  concerned,  provision  of  housing  on
 rental  basis  only.

 The  Government  of  India  have  taken
 a  decision  to  permit  the  State  Govern-
 ment;  to  sell  the  houses  built  for  the
 industrial  workers  under  this  scheme,
 to  the  existing  occupants,  and  this  de-
 cision  has  been  communicated  to  all
 the  State  Governments  and  Union  Ter-
 ritory  Administrations  on  the  9th  Feb-
 ruary,  1978.

 According  to  the  information  re-
 ceived  from  the  State  Governments
 and  Union  Territory  Administrations,
 the  above  decision  has  not  been  imple-
 mented  by  them  50  far.  However,  the
 matter  is  under  consideration,  at  va-
 rious  stages,  by  the  State  Govern-
 ments.

 दिल्‍लो  दुग्ध  योजना  के  दुरध  ठेकेदार  को  जमानत  को
 राशि  बापस  करना

 *119.  थ्री  दया  राम  शाक््य  :  क्‍या  कृषि  ध्रौर
 सिचाई  मंत्री  दिल्ली  दग्ध  योजना  द्वारा  जमानत  राशि
 वापस  करने  के  बारे  में  दिनांक  24  जुलाई,  i978
 के  अतारांकित  प्रश्न  संख्या  i9  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जमासतों  को  3,380,394. 41  रुपये  की
 राशि  किन  क्ति  ठेफेदारों  की  थी  और  यह  राशि  किस
 अवधि  के  लिये  थी  ;

 (ख)  उन  टेकेवारों  की  जिन्होंने  ह)  की  सप्लाई
 हैनन के  भनुसार  की  फ्र्न्तु  जिनकी  अ्रदायमियां

 रोक  ली  गई  थी,  97  के  पश्चात  को  जसानत  की
 राशि  क्‍या  है  :
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 (ग)  वर्ष  र  दूध  की  सप्लाई  में  भ्रसफल  रहन
 के  कारण  i972  से  झब  तक  कितने  ठेकेदारों  को
 जमानत  "राशि  जब्त  की  गई  है  और  इस  प्रकार  जब्त
 धनराशि  कितनी  है;  झौर

 (घ)  कया  बहुत  से  ठेकेदारों  ने  972  से  978
 के  बीच  रोकी  गई  राशियों  की  ब्याज  के  साथ  अदायगी

 की  मांग  की  है,  और  यदि  हां,  तो  इस  बारे  में  ब्यौरे
 क्‍या  हें?

 कृषि  धौर  सिजचाई  मंत्री  (श्रो  सुरजोत  सिह
 बरनाला)  :  (क)  उन  ठेकेदारों  क॑  बषवार  नामों  को
 प्रदर्शित  करने  वाला  एक  विवरण  सभा  पटल  पर  रख
 दिया  ग्रया  हैं,  जिनकी  जमानत  को  चमा  राशि
 3,  36,  834  4)  रुपये  थी।  ग्रत्यालय  भें  रखा  गया।

 देखिए  संख्या  एल०  टी०--28  67,  78|

 (ख)  1,54,325.07  रुपये।

 (ग)  उनके  द्वारा  किए  गए  समझौते  के  अनुसार
 क्यें  भर  दूध  सप्लाई  करने  में  श्रसमर्थ  रहने  के  कारण
 वक्ष  i972  से  434  ठेकेदारों  की  2,49,036.  47
 रुपये  की  जमानत  की  जमाराशि  जब्त  कर  ली  गई
 है  |

 (घ)  केवल  एक  ठेकेदार  ने  रोकी  गई  रकम  की
 ब्याज  सहित  अ्दायगी  की  मांग  की  है  और  हाल  ही  में
 उसकी  निमुंक्ति  की  स्वीकृति  दे  दी  गई  है।

 Operation  Fiood  Programme

 *120,  SHRI  NATHUNI  RAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleaseg  to  state:

 (a)  whether  ‘Operation  Floog  Pro-
 gramme’  is  implemented  through
 National  Dairy  Development  Board
 (NDDB),  a  private  organisation  regis-
 tered  under  Bombay  Charitable  Trust
 Act  in  1966;

 (b)  whether  Chairman  of  the  Na-
 tional  Dairy  Development  Board  is
 alse  Chairman  of  Gujarat  Milk  Mar-
 keting  Federation,  was  General  Man-
 ager  of  Amul  and  is  now  Chairman
 of  the  Managing  Committee  D.M.S
 and  if  sa,  steps  taken  to  protect  the
 interests  of  Government  Milk
 Schemes;
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 (c)  whether  “Gift  Milk  Powder”  was
 sold  to  D.M.S.  at  Rs.  2  per  Kg.  but
 the  same  was  sold  at  Rs.  6  per  Kg.
 to  Mother  Dairy  and  if  so,  details
 thereof;  and

 (d)  how  much  of  the  Gift  Milk
 Powder,  butter,  butter  oil  was  divert-
 ed  to  Amul  during  ‘Operation  flood
 period’?

 THE  MNISTER  OF  AGRICULTURE
 AND  IRRIGATON  (SHRI  SURJIT
 SINGH  BARNALA)  :  (a)  The  Opera-
 tion  Flood  Programme  is  being  imple-
 mented  through  the  Indian  Dairy  Cor-
 poration,  a  Government  company  es-
 tablished  under  the  Companies  Act.
 The  National  Dairy  Development
 Board  was  established  by  the  Gov-
 ernment  of  India  and  is  not  a  private
 organisation.  It  is  the  apex  technical
 advisory  and  consultancy  body  to  Gov-
 ernment  of  India  in  dairy  develop-
 ment.

 (b)  Yes,  Sir.  The  Anang  pattern  of
 co-operative  organisation  has  been  ac-
 cepted  by  Government  to  be  the  basis
 for  dairy  development  in  the  country.
 This  is  the  organisational  structure
 wnich  the  Operation  Flood  Program-
 me  seeks  to  create  in  all  States.  Cuc-
 cessful  experience  in  the  implementa-
 tion  of  the  Anand  pattern  in  Amul  and
 around  in  fact  provides  the  logic  for
 the  Chairman  NDDB  and  IDC  being
 appointed  to  look  after  the  D.MS.  as
 Chairman  of  its  Management  Com-
 mittee.  In  fact,  this  arrangement  is
 expected  to  protect  the  interests  of  the
 departmental  scheme.

 (c)  No,  Sir.  S.M.P.  from  gift  sup-
 plies  from  W.F.P,  have  been  solq  to
 both  the  dairies  at  the  same  price  of
 Rs.  6.50  per  kg.  However,  some  allot-
 ments  of  SMP  have  also  been  made
 to  DMS  by  Government  out  of  the
 commercial  quota  at  the  pool  price  of
 Rs.  2  per  kg.  Allotment  from  the
 commercial]  quota  at  the  said  pool
 Price  for  Mother  Dairy  has  also  been
 begun  in  the  Jast  year,
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 (d)  A  total  quantity  of  4,805  tonnes
 of  WFP  skim  milk  powder  and  829
 tonnes  of  WFP  butter  oil  was  sup-
 plied  to  Amul  Dairy  from  1970-71  to
 1977-78  under  Operation  Flood  Pro-
 gramme  out  of  1,00,068  tonnes  of  SMP
 and  34,57l  tonnes  of  butter  oil  receiv-
 eq  in  all.  Further  these  quantities
 were  released  against  supply  of  liquid
 milk  to  the  Greater  Bombay  Milk
 Scheme  as  provided  in  the  operation
 Flood  Programme.

 986.  SRHI  R.  K.  MHALGI:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  _represen-
 tation  dateq  24th  December,  977
 from  CWPRS  (Central  Water  and
 Power  Research  Station)  Khadak-
 wasala,  Pune  (Maharashtra)  regard-
 ing  “Application  of  concordance  Table
 and  Five  Year  review  promotion
 system”  to  Central  Water  and  Power
 Research  Station,  Pune;  and

 (b)  if  so,  what  action  have  Govern-
 ment  taken  or  propose  to  take  in  re-
 gard  to  the  same?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  Tne  officers  of  the  C.W.&P.R.S.
 (Central  Water  and  Power  Research
 Station)  constitute  a  Scientific  Cadre.
 As  per  the  Third  Pay  Commission’s
 recommendations,  the  application  of
 Concordance  Table  for  the  purposes  of
 fixation  of  pay  are  applicable  only  to
 organised  non-technical  Services  and
 are  not  to  be  extended  to  officers  of
 scientific  cadre.  For  scientific  cadre,
 scheme  of  flexible  complementing  or
 Five  Year  review  promotion  scheme
 are  the  other  alternative  suggestions
 which  are  under  consideration  of  Gov-
 ernment.
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 Accumulation  of  Fertilisers  with
 Fertiliser  Units

 987.  SHRI  AMARSINH  V.  RATHA-
 WA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  a  huge  stock  of  fertili-
 sers  have  accumulated  with  several
 veral  fertiliser  units;  and

 (b)  if  so,  the  reasons  thereof  and
 the  action  taken  by  Government  to
 clear  such  stock  so  that  it  may  reach
 the  consumers?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No,
 Sir.

 (b)  Question  does  not  arise.

 Committee  to  review  implementation
 of  Land  Reforms  in  States

 988.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  his  Ministry  constitut-
 ed  a  committee  to  review  the  imple-
 mentation  of  Land  Reform  implement-
 ed  by  the  States;

 (b)  if  so,  the  findings  of  that  com-
 mittee,  State-wise;  and

 (c)  the  steps  taken  by  the  Centre
 for  time-bound  implementation  of
 Land  Reforms  and  the  States  which
 have  not  so  far  achieved  the  target?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SING  BARNALA):  (a)  Yes,

 Sir.

 (9)  The  Committee  has  recently
 Submitted  its  first  report  wherein  it
 has  recommended  that  all  land  reform
 laws  assented  to  by  the  President
 Should  be  included  in  the  Ninth  Sche-
 dule  to  the  Constitution,  the  pre-
 Sent  Explanation  in  the  said  Sche-
 dule  should  be  deleted,  and  the  machi-
 nery  for  disposal  of  land  reform  cases
 shoulg  be  strengthened.

 (c)  As  is  well  known,  administra-
 tion  of  land  reform  laws  is  a  State
 subject.  However,  the  Government  of
 India  have  been  constantly  urging
 State  Governments  to  accelerate  the
 pace  of  implementation  and  to  remove
 patent  shortcomings  in  their  legisla-
 tions.

 बिल्लो  प्रशासन  को  बाढ़  नियंत्रण  योजनाञओ्रों  के  लिए
 घन

 989.  श्री  युवराज  :  क्‍या  कृषि  शोर  सिचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  दिल्ली  प्रशासन  द्वारा  बाढ़  नियंत्रण  योजना
 के  लिए  मांगें  गए  घन  पर  किस  तारीख  से  मंजूरी  दी
 जाएगी  और  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ;
 शौर

 (@)  क्‍या  शाहदरा  क्षेत्र  से  पानी  निकालने  के
 लिए  कोई  योजना  शरम्भ  की  जा  रही  है,  यदि  हां,
 तो  कब  तक  और  इस  योजना  पर  कितनी  लागत  आयेगी  ?

 कृषि  धौर  सिचाई  मंत्री  श्री  सुरजोत  सिह
 बरनाला)  :  (क)  बाढ़  नियंत्रण  स्कीमों  की  मंजूरी
 झौर  संघ  राज्यों  क्षेत्रों  को  धनराशि  का  आवंटन  भी
 निर्धारित  पद्धति  शौर  विनियमों  के  झनुसार  किया
 जाता  है  ।  दिल्‍ली  प्रशासन  के  भ्रनुरोध  पर,  वर्ष  978—
 79  के  लिए  बाढ़  नियंत्रण  परियोजनाप्रों  के  लिए
 4.  48  करोड़  रुपए  मंजूर  किए|गए  हैं  |  इसके  प्रतिरिक्त

 हाल  ही  की  बाढ़ों  के  कारण  जरूरी  खर्चे  के  लिए  3
 करोड़  रुपए  की  भ्रग्रिम  योजना  सहायता  उपलब्ध  की
 गई  है।  दिल्ली  प्रशासन  द्वारा  श्रौर  धनराशि  दिए  जाने
 का  एक  श्रन्य  प्रनुरोध  विचाराधीन  है।

 (ख)  शाहदरा  क्षेत्र  में  मुख्य  और  झाउटकाल
 नालों  के  निर्माण  के  लिए  3.:4  करोड़  रुपए  की
 अनुमानित  लागत  वाली,  बाढ़  के  जल  का  निकास  करने
 की  स्कीम  श्रनुमोदित  की  गई  है  श्रौर  972  से  इसका
 क्रियान्वयन  किया  जा  रहा  है।  |  श्रक्तूबर,  978  तक
 5.  करोड़  रूपए  का  व्यय  हो  चुका  है।  इस  कार्य  के
 98]  तक  पूरा  हो  जाने  की  भ्राशा  है।

 Committee  on  Funds  to  State
 Cooperative  Banks

 990.  SHRI  NATWAR  LAL  B.  PAR-
 MAR:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  National  Co-opera-
 tive  Union  of  India  (NCUI)  had  sub-
 mitted  to  Government  an  expert  Com-
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 mittee's  report  in  the  matter  of  sup-
 piying  funds  to  State  Co-operative
 Banks;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Renovation  of  Vigyan  Bhawan,
 New  Delhi

 991,  SHRI  CHATURBHUJ:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 renovate  the  Vigyan  Bhawan  in  New
 Delhi;

 (b)  if  so,  at  what  cost;  and

 (c)  the  salient  features  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT).  (a)  Yes,  Sir.

 (b)  Rs.  .83  crores  approximately.

 (९)  ql)  Renovation  of  Main  Hall,
 Committee/Commission  rooms,  V.I.P.
 rooms  and  lounges  with  new  furniture,
 carpets  and  curtains,  false  ceiling  and
 acoustie  treatment  of  walls.  Seating
 capacity  of  main  hall,  Commission  and
 Committee  rooms  would  be  increased
 and  additienal  space  for  lounges  would
 be  provided.

 (2)  Sound  system  is  to  be  improved
 and  simultaneous  interpreter  channels
 are  to  be  increased.

 (3)  Lifts  are  to  be  replaced.  Air-
 conditioning  capacity  will  be  increased.
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 पूति  झोर  पुनर्वास  संद्रालय  के  जघोत  उपकम

 992.  थो  साव  :  बया  लिर्माण  और

 झाचातस  त्तजा  धोर  पुनर्थाल  बैंत्री  यह  बताने  की
 क्या  करेंगे  कि:

 (क)  बूत  और  पुनर्वास  मंत्रालय  प  न्तर्गत
 सरकारी  उपक्रमों  के  नाम,  उनके  स्थान  तथा  उनके

 मुख्यालय  कहां  स्थित  हैं  तथा  उनके  चेयरमैन,  प्रेसीडेंट
 शौर  प्रबन्घ  निदेशकों  के  नाम  क्या  हैं  (भौर  यदि  ये  पद
 दो  ब्यक्तियों  ने  संभाले  हुए  हैं  तो  उनका  पूरा  ब्यौरा
 क्या  है)  पौर  उन  साठंजनिक  उपक्रमों  के  नाम  तथा
 उनके  मुख्यालयों  के  स्थानों  के  नाम  क्‍या  है  जिनके

 मुख्यालय  तथा  मुख्य  कार्यालय  भिन्न-भिन्न  स्थानों  पर
 स्थित  हैं  मौर  भिन्न-भिन्न  स्थानों  पर  कब  से  स्थित  हैं  ;
 झौर

 (ख)  इन  उपक्रमों  को  क्‍या  कार्य  सौंपा  गया  है
 तथा  गत  तीन  वर्षों  में  उनकी  उपलब्धियां  क्‍या  हैं?

 निर्माण  और  झावास  तथा  पूति  झौर  पुनर्वास  मंत्रो
 (श्री  सख्रिकन्दर  बतला )  :  (5)  पूर्ति  प्लोर  पुनर्वास
 मुंद्यलम  के  प्रशासनिक  नियंत्रण  के  प्रंधीन  केवल
 एक्  सा्वेजुतिक  उपक्रमु--ुनर्वाश्न  उद्यीग  निगम  लिमि-
 टेड  है।  हसको  मुख्यालय  कलकत्ता  मैं  है।  कलकता
 स्थित  इसके  मुख्यालय  में  कार्यस्त  ्रघ्यक्ष  एवं  प्रबन्ध
 निदेशक  के  नाम  नीचे  दिए  मए  हैं  :--

 अध्यक्ष  श्री  दुर्गा  प्रसाद  चक्रवर्ती

 प्रबन्ध  निदेशक|  श्री  एस०  सी०  बनर्जी

 (ख)  निनम  का  मुख्य  कार्य  लघु  क्षेत्र  में  निगम
 द्वारा  चलाए  जा  रहे  श्रोद्योगिक

 मूं
 के  माध्यम  से

 तथा  निगम  से  सहायता  प्राप्त  गैर-सरकारो  क्षेत्न  के
 ऐसे  ही  यूनिटों  में  बिस्थापित  व्यक्तिग्रों  को  पुनर्वास
 प्रदान  करना  है।  इस  प्रकार  निगम  भ्मपने  प्रबन्ध  में
 निभ्नलिनित  पूनिट  चला  रहा  है  :--

 (i)  माल्दा  सिल्क  यूनिठ

 (2)  खोश-बाश  मोहल्ला  हैंडलूम  यूनिट

 (3)  तेहरषुर  हैंडलूम  थूनिट

 (4)  हाषड़ा  हैंडलूम  बूमिट

 (5)  म्येश्पुर  दैंहलूम्र  यूनिद्र

 (6)  टैक्सटाइल  प्रासेसिंग  यूनिट,  आस  हुमली

 (7)  समैंदर  बक्स  यूनिट,  बाम  हुगली

 (8)  फूट  कुनिंग  यूनिट,  बान  हुगल़ी

 (9)  गारमेंट  फैक्टरी,  बान  हुगली
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 (10)  @  मेकिंग  यूनिट,  बान  हुगली
 (4i)  कास्ट  प्रायरन  फाउन्डी,  दुर्गापुर
 (i2)  एस०  ई०  डब्ल्यू०  यूनिट,  बान  हुगली
 3)  शीट  मेटल  फैक्टरी,  बान  हुंगली

 (14)  इसेक्ट्रिकल  एन्सीलरी  यूनिट,  बेहला।

 निग्रम  ने  निद्धी  उद्योगपतियों  को  भी  इस  शर्त
 पर  ऋण  दिए  हैं  कि  वे  भूतपूर्व  परवीं  पाकिस्तान  से  शाए.
 विस्थापित  व्यक्तियों  को  रोजगार  देंगे।  निगम  द्वारा
 पांच  प्यौद्योगिक  सम्पाएं  शी  स्थापित  की  गई  हैं  भ्रौर
 स्टैंडड  शेडों  का  भी  निर्माण  किया  गया  है  जिन्हें  निजी
 उद्योगपतियों  को  इस  शर्ते  पर  किराए  पर  दिया  गया  है
 कि  वे  विस्थापित  व्यक्तियों  को  रोजगार  पर  लगाएंगे  I
 लगभग  5,000  विस्थापित  व्यवितयों  को,  प्रत्यक्ष  एवं
 अप्रत्यक्ष  दोनों  तरीकों  से,  रोजगार  प्रदान  किया.  गया
 है  wat  निजी  प्रौद्योगिक  यूनिटों  के  उत्पादन  और
 बिक्री  के  संबंध  में  विगत  तीन  वर्षों  के दौरान  निगम  की
 उपलब्धियां  नीचे  दी  गई  हैं।

 वर्ष  उत्पादन  बित्री

 (कीमत  लाख  रुपयों  में  )

 1975-76  89.00  85.82

 1976-77,  27.60  2.0I

 1977-78  70.5  64.92

 U.G.C.  Grants
 to

 Universities  in  Bihar

 998.  SHRI  SURENDRA  JHA
 SUMAN:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  details  of  the  grants  given
 by  the  U.G.C.  to  the  Universities  in
 Bihar  during  the  last  three  years
 (1975-76  to  1977-78)  yearwise,  Uni-
 versity  wise;

 (b)  whether  the  number  of  the
 students  in  a  University  is  taken  into
 consideration  while  grants  are  sanc-
 tioned  by  the  U.G.C.;  and

 (c)  whether  the  said  criterian  is
 also  applied  at  the  time  of  sanctioning
 grants  to  the  Universities  of  Bihar?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  infor-
 mation  furnished  by  the  University
 Grants  Commission,  the  details  of
 grants  given  to  the  Universities  in
 Bihar  during  the  last  thre  years,  are
 as  follows: —

 Name  of  the  University
 Grants  paid  during

 1975-76  1976-77  1977-78

 Bhagalpur  7  .  .  .  9,32,8:2°  3  21,78,975°50  16,52,782° 62

 Bihar  .  .  .  II,09,407°94  6,27,570°00  25,46,40I°40

 Mithila  .  8r,245°36  97,37'°57

 Patna  4,I3,82I°32  47,92,213°  86  ,72,€42°  32

 Ranchi  3532,640°96  22,2I,5!0°00  34,30,547° 37

 Magadh  .  3,45,604°95  6,45,027°36  —5,25,750°62

 K.S.D.  Sanskrit  A  न  .  135,000"  00  5134:  500°  00  4,66.cco.co
 Rajindra  Agricultural  20,633.26

 (b)  Development  grants  to  all  Uni-
 Versities  are  sanctioned  by  the  Uni-
 versity  Grants  Commission  on  the  re-
 commendationg  of  the  Visiting  Com-

 mittees  appoined  by  the  Commission
 to  assess  the  programmes  proposed  by
 the  Univergities  during  each  plan
 period  and  the  financia]  requirements
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 to  implement  them.  These  Com-
 mittees  also  take  into  account  the
 stages  of  development  of  verious  Uni-
 versities  including  the  student  enrol-
 ment  in  the  teaching  departments.

 (c)  Yes,  Sir.

 Central  Aid  to  Flood  Affected  Ladakh

 994.  SHRIMATI  PARVATI  DEVi:
 Will  the  Minister  for  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
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 (a)  the  assistance  provided  during
 the  current  year  to  flood  torn  Ladak;
 and

 (b)  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  An  amount  of  Rs.  26.35
 lakhs  has  been  allocated  to  the  Gov-
 ernment  of  Jammu  and  Kashmir  as
 advance  Plan  assistance  in  the  cur-
 rent  financial  year  to  meet  the  excess.
 expenditure  necessitated  by  the  floods

 state:  aa  for  the  following  items:

 (Rs.  in  lakhe

 3  Public  Works

 t.  Restoration  works  of  Stakna  Hydel  Project  4.50

 2.  Restoration  works  of  Iqbal  bridge  Hydel  Scheme  at  Kargil  0°50  5°00

 II.  Restoration  of  Irrigation  and  flood  control  works  of  P.W.D.

 te  Irrigation  works

 (a)  Canals  .00

 (b)  Khuls  4°00

 2.  Flood  protection  works  .  0750  _5'50_

 III.  Restoration  of  Irrigation  and  flood  control  works  of  C.D.  and  NES  De-
 partments.

 (a)  Canals  and  Khuls  3.30

 (6)  Embankments  0°70

 (c)  Foot  paths  and  foot  bridges  0°  49  4°49

 IV.  Restoration  of  roads  and  bridges  affected  by  fluods  5°00  5°00

 V.  Reclamation  of  land  and  rehabilitation  of  displaced  ferscrs  whe  have  lost
 their  lands  है  5°00  _ 500

 VI.  Restoration  of  damaged  water  Mills.  .  o  8  ७०  ३8

 जा.  Assistance  to  provide  ex-gratia  payment  at  the  averzee  rate  of  Rs.2,co/-
 per  house  for  reconstruction/repair  of  residential  Kcuses  018  ७०.  38

 VIII.  Free  supply  of  saplings  for  reaforestation  programm.cs  to  compensate
 loss/damage  due  to  floods.  मु  t°00  १००

 Tora.  26°  35

 In  addition,  the  Government  of  India  have  also  allocated  27  tonnes
 of  wheat  as  grant  for  distribution  as  gratuitous  relief  in  the  current  finan-

 cial  year  in  the  flood  affected  areas.
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 गोतसपुरी,  शाहदरा,  दिल्‍लो  में  मागरिक  सुविधाएं

 995.  भरी  श्याम
 कर  शा

 :  कया  मिर्माण
 शौर  झावास  तथा  पूर्ति  पौर  पुनरबसि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  कई  संसद  सदस्यों  ने
 सरकार  का  ध्यान  यम्‌  नापार  की  भ्ननधिकृत  बस्ती,
 गौतम  पुरी,  शाहदरा  में  सड़कों,  गलियों  झौर  नालियों
 की  तुरन्त  मरम्मत  किये  जाने  की  भ्रावश्यकता  की  झोर
 दिलाया  2  ;

 (ख)  यदि  हां,  तो  क्या  यह  सच  है  कि  जिन
 सड़कों,  गलियों  शौर  नालियों  का  निर्माण  कार्य  पूरा
 नहीं  किया  जा  सका,  उन  पर  अझब  भी  काम  नहीं  किया
 जा  रहा  ;  और

 (ग)  यदि  हां,  तो  इस  प्रनधिकृत  बस्ती  में  कब
 तक  नागरिक  सुविधाएं  प्रदान  की  जाएंगी  तथा  यदि
 वहां  नागरिक  सुविधाएं  प्रदान  नहीं  का  जानी  हैं,  तो
 इसके  बया  कारण  हैं?

 निर्माण  झौर  झावास  तथा  पूति  धौर  पुनर्वास  मंत्रो

 ि
 सिकम्दर  बसत) :  (क)  जी  हां।  प्रश्नों  के

 ज़रिए

 (ख)  और  (ग)  प्रनधिकृत  कालोनियों  में  नागरिक
 सुख  सुविधाओ्रों  की  व्यवस्था  दिल्‍ली  निगर  निगम  या
 दिल्ली  विकास  प्राधिकरण  द्वारा  अपने  संसाधनों  से
 की  जा  रही  है।  यह  कालोनी  दिल्‍ली  नगर  निगम  के
 क्षेत्र  के  ग्रधीन  है।  सभी  भ्रनधिकृत  कालोनियों  के  लिए
 इस  प्रयोजनाथं  दिल्‍ली  नगर  निगम  द्वारा  वर्ष  978—
 79  के  लिए  50  लाख  रुपये  की  व्यवस्था  की  गई  है।
 गौतमपुरी  श्रनियमित  कालोनी  में  दिल्‍ली  नगर  निगम
 द्वारा  चालू  वित्तीय  वर्ष  के  दौरान  भ्रभी  तक  41,000
 रुपये  की  लागत  से  इंटों  के  खंडजे  बिछाने  तथा  नालियां
 बनाने  का  कार्य  किया  है।  दिल्ली  नगर  निगम  सभी
 अ्रनधिकृत  कालोनियों  का  सर्वेक्षण  कर  रहा  है  तथा
 इस  कालोनी  का  भी  बाकी  कालोनियों  के  साथ  सर्वेक्षण
 किया  जाएगा।

 Education  of  Children  of  Rehabilita-
 tion  Camps

 996.  SHRI  RAJE  VISHVESHVAR
 RAO:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND

 REHABILITATION
 be  pleased  to

 State:

 (a)  jis  it  a  fact  that  the  children  in
 the  rehabilitation  camps  are  giving
 up  their  studies  because  of  their
 Poverty;

 (b)  is  it  a  fact  that  those  children
 had  made  a_  representation  to  the
 Government  to  give  leading  facilities
 to  all  the  students  who  are  studyig
 so  that  they  could  carry  on  their
 studies  further;  and

 (c)  what  decision  has  the  Govern-
 ment  taken  in  this  respect?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.  No  such  in-
 formation  hag  been  received.

 (b)  and  (c).  No  such  direct  repre-
 sentation  has  been  received  by  this
 Department.  However  the  District
 Relief  and  Rehabilitation  Officer,
 Maharashtra  hag  forwarded  a  repre-
 sentation  from  43  High  School  Stu-
 dents  of  Chandrapur  (Maharashtra)
 for  the  grant  of  stipends  in  relaxation.
 of  the  existing  instructions.  A  deci-
 sion  is  to  be  taken  by  the  Government.

 पब्लिक  स्कूलों  को  राष्ट्र  को  सुख्य  धारा  से  जोड़ने  को:
 प्रधान  मंत्री  की  घोषणा

 997.  डा0  रामजी  सिह  :  क्‍या  शिक्षा,  समाज-
 कल्याण  प्रौर  संस्कृति  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  देश  भर  में  कुल  कितने  तथाकथित  पब्लिक
 स्कूल,  मान्यता  प्राप्त  और  गैर-मान्यता  प्राप्त  स्कूल:
 हैं  ;

 (ख)  क्‍या  सरकार  ने  पब्लिक  स्कूलों  को  राष्ट्र
 की  मुख्य  धारा  के  साथ  जोड़ने  की  प्रधान  मंत्री  की
 घोषणा  के  बाद  भ्रब  तक  कोई  कार्यवाही  की  है

 (ग)  क्‍या  सरकार  का  विचार  प्राथमिक  शिक्षा
 स्तर  पर  फीस  के  नाम  पर  तथाकथित  पब्लिक  स्कूलों
 को  फीस  या  चन्दे  की  बड़ी  धनराशि  वसूल  करने  से
 रोकने  के  लिए  कदम  उठाने  का  है;

 (घ)  ष्या  पब्लिक  स्कूलों  में  जाने  वाले  बच्चों
 के  परिवारों  का  कोई  सामाजिक-श्राथिक  सर्वेक्षण
 किया  गया  है  और  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  ;  शौर

 (2)  यदि  नहीं,  तो  कया  यह  सर्वेक्षण  करने-
 का  विचार  है?
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 सिकता,  समाज  कल्याण  तथा  संस्कृति  मंतो  (१०
 श्रताप  चस्द  बन)  :  (क)  पब्लिक  स्क्लों  का  प्रभि-
 आम,  सामान्यता  उत्त  स्कूलों  से  है,  जो सोसायटी  पंजीकरण
 झधिनियम  के  ग्रन्तगंत  पंजीकृत  एक  स्वायत्त  संस्था,
 भारतीय  पब्लिक  स्कूल  सम्मेलन  के  सदस्य  है।  सारे
 देश  भर  में  इस  समय  54  स्कूल  हैं,  जो  इस  सम्मेलन
 के  सदस्य  हैं।  ये  सभो  स्कूल  मान्यता  प्राप्त  हैं  |

 (@)  और  (ग)  सरकार,  पल्पसंझयकों  के  सांजि
 घामिक  अधिकार  को  भी  ध्यान  में  रखते  हुए,  पब्लिक

 स्कूल  को  सार्वजनिक  शिक्षा  की  प्रणालो  के  साथ  स  मा-
 कलित  करने  &  विभिन्न  प्रस्तावों  पर  विचार  कर  रही
 है।

 (@)  जो,  नहों  ।

 (ड)  हस  समय  ऐसा  कोई  प्रस्ताव  नहीं  है।

 “Compensation  to  Owners  of  Land
 Under  Watery  gimce  Farakka  Barrage

 Complex  Operation

 998.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  whether  Govern-
 ment  have  considered  the  desirability
 of  compensating  the  owners  of  lands
 which  were  formally  arable  and  have
 for  years  been  under  water  since
 Farakka  Barrage  complex  operation

 “was  started?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  All
 the  land  which  gets  submerged  and
 area  which  is  required  for  the  opera-
 tion  of  the  Farakka  Barrage  Project,
 has  been  acquired  or  is  under  acquisi-
 tion  at  the  cost  of  the  Project.  In  res-
 pect  of  the  low-lying  areas  in  Pagla
 and  Banslei  river  basins  and  Damos
 Bee]  which  get  inundated  due  to.  the
 sustained  flow  in  the  feeder  canal  af
 the  Farakka  Barrage,  the  West  Bengal
 Government  desired  that  instead  of

 acquiring  the  land,  arrangements
 should  be  made  for  providing  relief
 to  these  areas  from  flooding.  Accord-
 ingly,  it  has  been  decided  to  construct
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 regulators  at  the  mouths  of  the  Pagla
 and  Bansloi  rivers  and  drain  the  iow-
 lying  area  in  g  northward  direction
 into  the  Ganga.  ‘

 Stock  of  Foodgrains

 999.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 refer  to  his  statement  made  on
 September  17,  1878,  at  Calcutta  und
 state:

 (a)  whether  the  Government  would
 not  require  any  import  of  foodgrains
 and  that  it  has  sufficient  stocks  of
 foodgraing  to  feed  the  people  inspite
 of  heavy  floods  in  the  country;  and

 (b)  how  much  stock  of  wheat,  rice
 and  other  foodgrains  Government
 presently  has  till  the  next  crop  comes
 into  the  market?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  _  total
 production  of  foodgrains  during
 1977-78  reached  an  alj  time  high  level
 of  25.6  million  tonnes,  The  prospects
 of  production  during  the  current  year
 also  appear  to  be  bright  despite  the
 fact  that  the  crop  during  the  kharif
 season  hed  been  affected  by  floods  in
 certain  areas.  For  the  country  as  a
 whole  the  over-all  food  production
 and  supplies  situation  is  quite  good.
 Accardingly  there  is  no  neeq  to  im-
 port  foodgrains  for  the  present.

 (b)  According  to  the  latest  avail-
 able  information,  the  stocks  of  cereals
 with  the  Public  agencies  as  on  Lt
 November,  978  were  approximately
 of  the  order  of  63.5  lakh  tonnes
 comprising  102.1  lakh  tonnes  wheat,
 60.7  lakh  tonnes  rice  and  0.7  lakh
 tepnes  coarse  grains,  The  kharif
 feod:  grains  fram  the  current  kharif
 crop  (marketing  season  November
 and  October)  have  since  come  in  the
 market.
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 Centra]  grant  to  Keralg  Agro-Indus-
 tries  Corporation

 1000.  SHRI  KUMARI  ANANTHAN:
 Wil]  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  reasons  70७  the  Kerala  Agro-
 Ini.ustries  Corporation  not  getting  its
 share  of  the  Centres  financial  contri-
 inition  in  time;  and

 (b)  the  remedial  action  taken  or
 pranosed  to  be  taken?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  A
 request  for  Central  equity  was  re-
 ce'ved  from  the  Corporation  in  May
 1978.  Its  release  is  held  up  because
 the  Corpo  ation  has  yet  to  (i)  finalize
 the  accounts  for  1977-78  which  js  a
 pre-condition  for  release  of  Central
 equity  in  terms  of  the  assurance  given
 by  the  Ministry  to  the  “Committee
 on  Papers  laid  on  the  Table”  and  (ii)
 intimate  the  projects  for  which  equity
 is  required,  expenditure  likely  to  be
 incurred  on  them  during  the  current
 year  and  other  relevant  details  sought
 by  the  Ministry.

 (9)  The  Corporation  has  been
 advised  to  finalize  the  accounts  and
 furnish  the  required  information
 speedily.

 Sto  डो०  ए०  को  प्राबंटन  मोति  के  बारे  में  बावेजा  समिति ५
 के  निष्कर्ष

 l00  श्रों  प्रन्तराम  जायसवाल  :  क्‍या  निर्माण
 श्रौर  श्रावास  तथा  पति  झौर  पुनर्वास  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि;

 (क)  क्‍या  दिल्‍ली  विकास  प्राधिकरण  के  कार्यकरण
 के  बारे  में  बाबेजा  समिति  द्वारा  की  गई  जाँच  के  दौरान
 यह  पता  चला  था  कि  डी०डी०ए०  ने  भ्रापात  स्थिति
 वो  दौरान  7,000  फ्लट  ऐसे  व्यक्तियों  को  प्रार्बटिंत
 किये  थे,  जो  डी०डी०0०  में  पंजीकृत  र्तक  नहीं  थे;

 (ख)  यीद हों, हों,  तो  वष  (975"76  भ्रौर  976-
 77  के  दौरान  भ्रनियंमिंत  रुप  से  प्रारवेटित  किए  गये  फ्लैटों

 की  संद्या:  का  टाईपकर  आर  कालोनीवार  व्यौरा  क्य  हैं;

 =
 (7)  उन  व्यक्तियों  की  संख्या  कतनी  है,  जिर

 ऐसे  फ्लैट  आ्ाबं टित  किये  गये  थे  ;  और

 (घ)  इसके  लिए  उत्तरदायी  प्रधिकारियों  श्र
 उन  आबंटियों  के  विरुद्ध,  जिन्हें  ऐसा  भ्रावंटन  हुआ  था,

 हदी
 कार्यवाही  की  जा  रही  है  श्रथवा  करने  का  प्रस्ताव

 ?

 निर्माण  और  श्रावास  तैथा  पति  और  पुनर्वास
 जी  (श्री  सिकन्‍्दर  बख्त)  :  (क)  जी,  हां  ।

 (ख)  श्ौर  (ग)  :  सूचना  एकत्न  की  जा  रही  है
 तथा  सभा  पटल  पर  रख  दी  जायेगी  |

 (घ)  दिल्‍ली  विकास  प्राधिकरण  से  कहा  गया
 है  कि  वें  इस  मामले  में  आ्रावश्यक  कार्यवाही  करें  ।

 मध्य  प्रदेश  में  गप्तकालीन  संदिरों  क  रख-रखाव  पर  व्यय

 1002.  श्री  हुकम  खन्द  कछवाय  :  क्या  द
 समाज  कत्याण  भोर  संह्कृति  मंत्री  गृप्तककालीन
 मंदिरों  के  रखरखाव  के  बारे  में  ग्रप्रैल,  978  को
 अतारांकित  प्रश्न  संख्या  5305  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृषा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  975  से  मार्च,  978
 तक  की  अवधि  में  गृप्तकालीन  मंदिरों  और  धन्य  ऐति-
 हास्तिक  स्मारकों  के  रख-रखाव  पर  खर्च  की  गई  घनरांशि
 के  बारे  में  शिकायत  मिली  है;

 (ख)  यदि  हां,  तो  उनकी  उ  पयुक्‍त  श्रवधि  में
 वर्षवार  संख्या  कितनी  है  तथा  उन  पर  क्‍या  कार्यवाही
 की  गई;

 (ग)  क्‍या  यह  सच  है  कि  कागजों  में  दिखाई
 गई  धनराशि  का  वास्तव  म  मंरम्मतं  भ्रौर  रंख-रखाव
 पर  खर्च  नहीं  किया  जा  रहा  था  तथा  सरकार  इस
 तंथ्य  का  पता  लगायेगी  कि  स्थानीय  ग्रधिकारी  स्वयं
 इस  कार्य  को  कराते  हैं  तथा  टेक  जाली  नामों  से  दिखा

 द्य  जा  ;  और

 (घ)  क्‍या  उपर्युक्त  भाग  (क)  में  उल्लिखित
 वर्ष  के  बारे  मैं  पुनः  जांच  की  जायेगी  जिससे  वास्तविक
 खर्च  तथा  अंगीघश्यक  खर्च  का  पता  लग  सके  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  संत्री  (डा०
 प्रताप  मी  चम)  :  (क)  ौर  (ख)  दिनांक  3
 श्रप्ैल,  978  के  प्रश्न  सं०

 न्  ;
 57

 नि ग के  बारे  में  कोई  शिकायत
 ्

 |  परन्तु  वर्ष  977

 |"
 । दौराने  सर्वेक्षण  को  शिवपुरी  के  सरवाया

 दल
 स्मारक  के  बारे  में  तीने  शिकायतें

 7
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 (ग)  इस  स्मारक  की  विशेष  मरम्मत  में  किया
 भया  खर्च  पुस्तक  में  निर्धारित  स्‍झ्रावश्यक  भांकड़ों  पर
 प्राधारित  हैं  । जब  कभी  कोई  विशेष  झारोप  लगाया
 जाता  है  तो  मरकार  निष्पक्ष  भाव  से  झावश्यक  जांच
 करवाती  है  ।

 (घ)  प्रश्न  ही  नहीं  उठता  V

 Price  of  Cotton

 1003.  SHRI  AHMAD  M.  PATEL:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  quantum  of  cotton  produc.
 tion  in  the  country  quality-wise.  upto
 the  3lst  May,  978  during  the  current
 year,

 (b)  whether  the  price  of  cotton  has
 come  down  gradually;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  The
 total  production  of  cotton  in  the
 country  during  1977-78  is  estimated  at
 7.03  lakh  bales.  Quality-wise
 (varietywise)  information  generally

 ‘becomes  available  from  different
 States  with  a  time-lag.  Complete
 -variety-wise  break-up  js  available  for
 1975-76  and  is  given  in  the  enclosed
 statement.  [Placed  in  Library.  See
 No.  LT-2868/78).

 (b)  Yes,  Sir.  As  compared  to  the
 high  prices  of  cotton  in  1976-77,  there
 has  been  a  gradual  decline  in  its  pri-
 ces  during  1977-78.  The  annual
 average  wholesale  price  index  which
 stood  at  207.7  in  1976-77  declined  to
 178.1  in  1977-78  cotton  year  (Septem-
 ber  to  August).  Recently  the  whole-
 sale  price  index  has  increased  mar-
 ginally  from  67.8  in  September  to
 68.9  in  the  first  week  of  November,
 1978.

 (c)  The  gradual  decline  in  the
 ‘price  of  cotton  starting  from  July/
 August  977  may  be  attributed  to  in-
 ‘crease  in  the  domestic  production  of
 ‘cotton  from  58.39  lakh  bales  in  1976-77
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 to  7.03  lakh  bales  in  1977-78,  further
 expectation  of  a  good  crop  in  1978-79,
 increased  consumption  of  man-made
 fibres  by  mills  and  comfortable  ctock
 position  of  the  commodity.

 Working  Group  for  Fl0od  Control
 Project

 1004.  SHRI  EDUARDO  FALEIRO:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  CHITTA  BASU:
 SHRI  A.  C.  GEORGE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  have  iden-
 tified  the  causes  of  the  disastrous  floods
 which  recently  struck  several  parts  of
 the  country  and  in  particular  the
 States  of  Uttar  Pradesh,  Bihar  and
 West  Bengal;

 (b)  whether  Government  have  ap-
 pointed  a  Working  Group  to  prepare
 a  Flood  Control  Project  together  with
 a  plan  of  action;  and

 (c)  if  so,  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  recent  floods  in  the  country,  in-
 cluding  those  in  Ganga  Basin,  vere
 caused  primarily  by  heavy  and  perfsis-
 tent  precipitation,  concentrated  in
 limited  time  and  spread  over  exten-
 3iVe  areas,  and  also  due  to  drainage
 congestion.

 (b)  and  (c).  The  Government  have
 appointed  a  Working  Group  of  Ex-
 perts  in  various  disciplines  to  prepare
 an  outline  of  an  integrated  project
 and  a  plan  of  action  comprising  en-
 gineering  works,  soil  conservation  and
 afforestation,  which  can  be  imple-
 mented  in  g  course  of  5  to  7  years  for
 controlling  and  mitigating  the  damage
 due  to  floods  in  the  Indo-Gangetic
 basin.  The  report  of  the  Working
 Group  is  expected  shortly.
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 Increase  of  Floor  Space  Index  in
 Bombay

 1005.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  re-
 fer  to  the  reply  given  to  USQ  No.  099
 dated  the  24th  July,  978  regarding
 proposal  to  increase  floor  space  index
 in  Bombay  City  and  state:

 (a)  whether  information  has  since
 been  collected  from  State  Govern-
 ment  concerned;  and

 (b)  if  so,  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  Government  of  Maha-
 Tashtra  have  intimated  that  there  is
 no  propcsa]  to  increase  floor  space
 index  in  the  city  of  Bombay.  As  such
 it  will  not  have  any  effect  07  the
 future  development  and  already  over
 burdened  civic  amenities  in  the  city  of
 Bombay.

 Bad  condition  of  Road  to  Pitamoura,
 Delhi

 1006.  SHRI]  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be  plea-
 Sed  to  state:

 (a)  whether  he  is  aware  of  the  very
 bad  condition  of  the  road  going  to
 Pitampura  Residential  Scheme  Delhi
 from  the  Prem  Barj  Pul  on  the  Ring
 Road  :

 (b)  if  so,  the  steps  taken  or  being
 taken  to  get  it  repaired;  and

 (e)  if  answer  to  part  (a)  above  be
 In  the  negative,  whether  it  is  proposed to  see  the  condition  of  the  road  by
 deputing  some  responsible  officer  80
 that  necessary  repairs  could  be  done?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  condition
 of  road  from  Prem  Bari  Pul  to  Pitam-
 pura  Residential  Scheme  is  not  bad.
 Some  portion  of  it  needed  patch  work,
 which  has  been  completed.

 (c)  Does  not  arise.

 सिलचर  में  फलों  को  डिब्बा  बन्द  करने  के  लिये  कारखाना

 1007.  श्री  रामसेवक  हजारो  :  क्‍या  कृषि  श्रोर
 सिच्ाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जन  जनवादी  गणतंत्र  के  सहयोग
 से  सिलचर,  श्रासाम  में  फलों  को  डिब्बा  बंद  करने
 के  लिए  एक  कारखाने  की  स्थापना  की  जा  रही  है;

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  है;
 झौर

 (ग)  क्‍या  सरकार  का  विचार  श्न्य  उन  राज्यों
 में  भी  ऐसे  कारखाने  स्थापित  करने  का  है  जहां  बहु-
 तायत  में  फलों  का  उत्पादन  होता  है  ?

 कृषि  धौर  सिचाई  मंत्रालय  में  राज्य  मंत्री  श्री
 भानु  प्रताप  सिह)  :  (क)  और  (ख).  ्रनन्नास,
 संतरा  श्रौर  टमाटर  का  विधायन्‌  करने  के  लिए
 फल  ब्रौर  सब्जी  विधायन  संपंत्र  लगाने  के  लिए  जमंन
 जनवादी  गणतंत्न  और  राष्ट्रीय  कृषि  सहकारी  विपणन
 संघ  के  विशेषज्ञों  ने ंमिलकर  कुछ  समय  पहले  एक
 तकनीकी  श्राथिक  व्यवहायंता  रिपोर्ट  तैयार  की  थी  ny
 यह  संयंत्र  ्रसम  में  सिलचर  अ्रथवा  उत्तर  पूर्वी  क्षेत्र  में
 किसी  श्रन्य  उपयुक्त  स्थान  पर  स्थापित  किया  जाना
 था  ।  जमेन  जनवादी  गणतंत्र  से  मशीनों  की  लागत
 पूरी  करने  के  लिए  ऋण  के  रूप  में  वित्तीय  सहायता
 मिलने  की  अाशा  थी  ।  इस  परियोजना  की  स्थापना
 की  सम्भावना  पर  राष्ट्रीय  कृषि  सहकारी  विपणन
 संघ  विचार  कर  रहा  है  |

 (ग)  कुछ  राज्य  सरकारों  ने  फलों  का  विधायन
 करने  के  लिए  फैतिट्रयां  लगाई  हैं।  व्यवहारयता  पर  निर्भर
 करते  हुए  इसी  प्रकार  की  परिथोजनायों  पर  विचार
 किया  जाएगा

 Sea  Wall  Scheme  in  Orissa  Coast

 1008.  SHRI  SARAT  KAR:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Orissa’s
 ambitious  anti-cyclone  sea-wall  sche-
 me  to  protect  the  long  coastline  of
 about  550  Km.  economically  weak  and
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 vulnerable  coastal  districts  from  the
 onSlaughts  of  repeated  cyclones  seems
 to  be  stuck  on  the  rocks  of  intra-de-
 partmental  squabbles  and  zealous
 defence  of  departmental  jurisdictions;

 (b)  whether  it  is  a  fact  that  imme.
 diately  after  the  97l  cyclone  the  State
 Government  set  up  a  technical  com-
 mitte  to  examine  various  measures  to
 reduce  the  effects  of  cyclones  and  tidal
 bores  and  recommended  a  coastal  em-
 bankment,  with  certain  suggestions  all
 along  to  shore  line  to  a  depth  of  one
 kilometre  so  as  to  break  the  speed  o!
 the  wind;  and

 (c)  if  so,  the  assistance  provided  by
 the  Centra:  Government  and  the  pro-
 gress  thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 No,  Sir.  It  is  not  a  fact  that  anti-
 cyclone  see  wall  scheme  has_  been
 affected  due  to  inter  departmental  dif-
 ferences.

 (b)  and  (c).  In  November,  97]  the
 State  Government  of  Orissa  had  ap-
 pointed  a  Technical  Expert  Committee
 under  the  Chairmanship  of  Dr.  A.  N.
 Khosla,  then  Governor  of  the  State.
 to  study  flood  and  cyclone  problems  in
 the  coastal  belt  and  to  recommend
 measures  that  could  be  adopted  eco-
 nomically  to  protect  coastal  belt  area
 from  future  cyclones  and  tidal  waves.
 The  Committee  inter-alia  gave  a  gene-
 ral  recommendation  for  the  construc-
 tion  of  a  protective  ९००४३)  embank-
 ment  with  plantation  on  the  land  side
 and  afforestation  on  sea  side  in  a
 width  of  one  kilometre.  In  pursuance
 of  the  recommendations  of  the  Ex-
 pert  Committee,  steps  are  being  taken
 by  the  State  Government  of  Orissa  to
 provide  coastal  plantation  for  having

 a  shelter  beit.

 The  Central  Government  have  ap-
 proved  a  scheme  for  raising  a  continu-
 ous  one  kilometre  wide  shelter  belt
 of  mixed  plantations  covering
 a  length  of  2080  km.  of  coast
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 in  Ganjam,  Puri,  Cuttack  and  Balasore
 districts  at  an  estimated  costs  of
 Rs.  773.45  lakhs  spread  over  a  period  of
 five  years  commencing  from  1978-79,
 which  would  be  fully  financed  by  the
 Central  Government.  An  amount  of
 Rs.  78  lakhs  has  been  allocted  for
 taking  up  plantation  for  a  length  of
 35  km.  during  the  current  financial
 year  1978-79,  The  State  Government
 have  intimated  that  plantation  work
 is  in  progress.  The  State  Government
 have  also  informed  that  the  recom-
 mendation  for  providing  a  protective
 coasal  embankment  will  be  investigat-
 ed  and  will  be  included  in  future  pro-
 grammes  depending  on  the  success  of
 shelter  belt.

 River  Erosion  of  Kaim  Bhasani  in
 Gopalpura  District

 1009.  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  or  any  of  its  Flood  Control
 Boards  have  formulated  any  scheme/or
 Propose  to  do  so  to  protect  river  ero-
 sion  of  Kaim  Bhasani  in  Dhubri,  Ha-
 midabad  and  Mahisal!  in  the  Gopalpura
 District  of  Assam;

 (>)  whether  the  State  Government
 emphasised  the  need  to  provide  pro-
 tection;  and

 (c)  if  so,  the  details  and  the  steps
 taken  to  protect  river  erosion  and
 giving  assistance  to  victims  of  river
 erosion?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (९).  The  Brahmputra  Flood  Con-
 trol  Commission  (BFCC)  of  the  Gov-
 ernment  of  Assam.  had  prepareqd  a
 scheme  for  providing  anti-erosion
 measures  on  the  right  bank  of  Brahm-
 putra  river  near  Kaim  MSBhasani  in
 Dhubri  district  of  Assam.  The  scheme
 was  considered  by  the  Board  of  Tech-
 nical  Consultants  of  the.  BFCC  in  their
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 |  meeting  held  in  October,  1978.  The
 ‘scheme  was  not  recommended  by  the
 Board  of  Consultants  as  it  was  found
 that  the  area  proposeg  to  be  protect-
 ed  was  within  the  flood  plain  of  the  ri-
 ver  and  liable  to  inundation,  and
 that  the  proposals  in  the  scheme  were
 not  adequate.  It  was  also  found  that
 the  cost  of  providing  dependable  anti-
 erosion  works  may  be  as  high  as
 Rs.  400  lakhs  to  Rg,  500  lakhs  which
 would  not  be  economically  justifiable
 for  the  protection  of  060  ha.  of  agri-
 cultural  land  and  buildings  and  houses
 costing  Rs.  0.5  lakhs.  The  proposals
 in  the  case  of  Mahisa  are  under  pre-
 paration  as  per  views  expressed  by  the
 Board  of  Consultants  in  their  meeting
 of  December,  1977.  Regarding  protec-
 tion  to  Hamidabad  the  State  Govern-
 ment  has  reported  that  the  situation
 is  under  observation.

 The  question  of  providing  protection
 against  erosion  has  to  be  viewed  in
 the  context  of  the  benefits  that  would
 result  from  the  outlay  required  to
 achieve  them.  Each  case  would  have
 to  be  evaluated  accordingly.

 Licence  to  Big  Business  House  for
 Seg  Fishing  and  Trawlers

 i00.  SHRI  ए,  छू.  KODIYAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  a  leading  big  business
 house  with  diversified  interests  has
 recently  been  given  a  licence  for
 undertaking  sea-fishing  and  import
 of  trawlers;

 (b)  whether  the  application  for
 licence  submitted  by  this  big  busi-
 ness  firm  was  not  referred  to  Mono-
 Poly  Restrictive  Trade  Practices
 Commission  ag  is  the  usual  practice
 In  the  case  of  applications  for  new
 licences  by  Industrial  houses  which

 jee  covered  by  Monopoly  Restrictive
 Trade  Practices  Act;  and

 (c)  if  so,  the  reasons  for  circum-
 Venting  the  provisions  of  the  law  in
 ‘heir  case?  res  Pe
 337  ZL S—3

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (०).  The  Hon’ble  Member  may
 please  indicate  specifically  the  name
 of  the  concerned  big  business  house.
 The  Government  of  India  have  not
 circumvented  the  provisions  of  the
 Monopoly  Restrictive  Trade  Practices
 Act  before  giving  permission  for
 undertaking  gseafishing  and  import  of
 trawlers  to  any  big  business  house
 registered  under  the  MRTP  Act.

 Licences  to  Multinationals  Like
 Wimco  and  Union  Carbide  etc.  for

 Fishing  ip  Bay  of  Bengal

 0l.  SHRI  C,  N.  VISVANATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased  to
 state:

 (a)  whether
 Wimco,  Union
 been  given  licences  for
 Bay  of  Bengal;

 multinationals  like
 Carbide  etc,  have

 fishing  in

 (b)  if  so,  the  precise  principles  on
 which  such  licences  are  granted  and
 whether  such  principles  form  part  of
 an  overall  strategy;  and

 (०)  the  concrete  benefits  envisaged
 as  a  result  of  such  a  policy?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 whether  a  company  is  a  multinational
 or  not,  fishing,  as  such,  is  not  a  Ji  a-
 ceable  industry.  However,  permission for  fishing  through  chartered
 is  given  depending  on  the  4  पी of
 the  case,

 (b)  Deep  sea  fishing  is  a  capital  in-
 tensive  activity  and  in  view  of  paucity
 of  information  on  the  deep  sea  fishery
 resources  and  lack  of  expertise  for  deep
 sea  fishing  operations,  permission  js
 give  for  chartering  foreign  vessels
 for  a  limited  period,  to  enable  the
 entrepreneurs  take  investment  deci-
 sions.

 (c)  Acquisition  of  knowledge  on
 fishery  resources  of  the  regions  beyond
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 the  conventional  fishing  areas  transfer
 of  technology  through  training  of
 man-power  jin  deep  sea  fishing  opera-
 tions  and  foreign  exchange  earnings.

 सध्य  प्रदेश  के  किसानों  को  उ्रक  उपलब्ध  कराना

 1012.  @  राघवजो  :  कया  कृषि  झोर  सिचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  को  पता  है  कि  मध्य  प्रदेश
 के  किसानों  को  बुवाई  के  समय  इस  वर्ष  पर्याप्त  मात्ना

 में  उ्वंरक  उपलब्ध  नहीं  कराये  जा  सके;

 (ख)  पर्याप्त  मात्रा  में  रासायनिक  उर्वरक
 वितरित  न  करने  के  क्‍या  कारण  हँ;  झौर

 (ग)  इस  कमी  को  दूर  करने  के  लिए  सरकार
 हारा  क्‍या  कदम  उठाए  गए  हैं  ?

 कृषि  धौर  सिचाई  मंत्री  (शी  सुरजोत  सिंह
 बरनाला)  :  (क)  रबी  1978-79  के  दोराना
 मध्य  प्रदेश  राज्य  के  लिए  उवंरकों  की  प्रावश्यकता

 का  जायजा  मौसम  प्रारम्भ  होने  से  पहले  राज्य  सरकार
 की  सलाह  से  लिया  गया  था  ।  राज्य  सरकार  द्वार
 बताई  गई  मासिक  प्रावश्यकता  के  भ्नुसार,  प्रगस्त-

 झकतूबर,  978  की  प्रवधि  के  दोशान  पोटाशयुक्त
 शवंरकों  की  झावश्यकता  से  अभ्रधिक  सप्लाई  की  गई
 की  ।  हसी  प्रवधि  के  दौरान  परिवहन  की  कठि-

 बाश्यों,  बन्दरगाटों  पर  श्रम-समस्यापझों  तथा  कारखानों
 में  उत्पादन  की  समस्याप्रों  के  कारण  नाइट्रोजन  झौर

 परेंड  झ्ो  की  सप्लाई  में  मामूली  कमी  भाई  थी  ।
 प्को  पर्याप्त  सप्लाई  सुनिश्चित  करने  के  लिए

 फ्
 गए  हैं  भौर  इसके  फलस्वरूप  चालू  मौसम

 ह  झायातित  यूरिया  तथा  डी०ए०पी०  की

 झम्पूर्ण  प्रावश्यकतायें  राज्य  सरकार  को  पहले  ही
 उपलब्ध  कर  दी  गई  हैं  ।  किसी  राज्य  में  उबंरकों  का

 धांतरिक  वितरण  राज्य  सरकार  का  उत्तरदायित्व

 है  भौर  स्थानीय  कमी  से  बचने  के  लिए  उपाय  करना
 उसका  कार्य  है  t

 (a)  प्रश्न  ही  नहीं  होता  ।

 (ग)  सरकार  राज्य  के  भनेक  केन्द्रों  में  बफर
 स्टाक  रख  रही  है  |  राज्य  के  भाण्डागारों  में

 3I-0-978  को  लगशग  47,000  मीटरी टन
 थीवक  उबरक  उपलब्ध  था  ।
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 Reduction  in  Price  of  Fertilisers  and
 Pesticides

 1013.  SHRI  P.  RAJAGOPAL
 NAIDU:

 SHR]  BIRENDRA  PRASAD:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  there  is  any  repre
 sentation  from  the  people  to  reduce
 the  price  of  Fertilizers  and  Pestici-
 des;  and

 (b)  if  so,  the  decision  taken  by
 Government?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  There  are  occasional]  re-
 ferences  to  the  prices  of  inputs  and
 the  need  to  reduce  them.  It  is  the
 policy  of  the  Government  to  keep
 prices  of  fertilisers  as  low  as  possible.
 It  was  in  this  context,  prices  of  ferti-
 lisers  were  reduced  Six  temes  during
 the  period  18-7-1975  to  12-11-1977,  In
 addition,  the  following  steps  were  also
 taken  by  the  Government:

 (a)  Countervailing  Duty  on  Muriate
 of  Potash  was  abolished.

 (b)  Excise  Duty  on  Single  Super-
 phosphate  was  reduced,

 (c)  Subsidy  on  indigenous Pe  05
 was  introduced.

 (d)  Custom  Duties  on  Phosphoric
 Acid  and  Rock  Phosphate  were  also
 reduced.

 (e)  Retention  Price  Scheme  for  in-
 digenous  manufacturer  8  of  Nitroge-
 nous  fertilisers  was  also  introduced.

 As  regards  Pesticide,  it  has  been  de-
 clared  as  Essential  Commodity  so
 that  its  price  can  also  be  regulated
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 Pollution

 0i4.  SHRI  6.  Y.  KRISHNAN:
 SHRI  MADHAVRAO  SCIN-

 DIA:

 SHRI  P.  RAJAGOPAL
 PAIDU:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state;

 (a)  whether  a  _  high-level  Com-
 mittee  has  been  constituted  by  the
 Delhi  Administration  to  look  into
 the  problem  of  atmospheric  pollution
 in  the  Capital;  and

 (b)  if  so,  the  details  regarding  its
 composition  and  functions  ang  when
 its  report  is  likely  to  be  submitted?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  and  (b).  With  a  view

 to  take  an  overall  view  in  the  Union
 Territory  of  Delhi  to  coordinate  in-
 dustrial,  agricultura]  and  civic  activi-
 ties  to  prevent  pollution  of  water,  air
 soil  and  other  problems  of  environ-
 mental  degradation,  a  high  level  En-
 vironmental  Committee  was  constitu-
 ted  by  the  Delhi  Administration  in
 December,  1977.  The  composition  of
 this  Committee  is  given  at  Statement-I.
 This  Committee  has  recently  appoint-
 ed  a  sub-committee  to  suggest  mea-
 sures  for  detection,  control  and  pre-
 vention  of  air  pollution  in  Delhi.  The
 composition  of  this  Sub-Committee
 is  at  Statement-II,  The  Sub-Commi-
 ttee  is  expected  to  meet  shortly  and
 give  their  suggestions.

 Statement-I
 ot  ‘a?

 Conpoiition  of  Eaviornmental  Committee  for  the  Union  Territory  of  Delhi.

 t.  Cnief  Executive  Councillor

 2.  Mayor  of  Delhi  .

 3.  De.  Amar  Nath  Kumar,  Member  Metropolitan  Council

 A  Chief  Secretary,  Delhi  Administration,  Delhi

 5.  Chairman,  Delhi  Transport  Corporation

 6.  Vice  -Chairman  ,  Delhi  Development  Authority

 7.  Commissioner,  Municipal  Corporation  of  Delhi

 8.  Development  Commissioner,  Delhi  Administration

 g.  Deputy  Commissioner,  Delhi

 10,  Director  of  Industries-cum-Secretary  (Electricity),  Delhi  Administrzticn,  Veli.

 In  President/Secretary,  New  Delhi  Municipal  Committee

 12.  Director  of  Transport,  Delhi  Administration,  Dulhi

 3.  Chief  Engineer  (Floods),  Delhi  Administration,  Delhi

 Ade  General  Manager,  Delhi  Electric  Supply  Undertaking

 Chairman

 .  द  Member

 Member

 Member

 Member

 Member

 Member

 Member

 Member

 Member

 Member

 Member

 Member

 Member

 I5.  Dr.  Nilay  Chaudhuri,  Chairman,  Central  Board  for  the  Prevention  and  Control
 of  Water  Pollution

 16.  Shri  S.S.  Shafi,  Additional  Chief  Planner,
 tion

 व.  Shri  Bharat  K.  Bansal,  Senior  Specialist,  Department  of  Science  and  Technology
 18.  Secretary,  (Loca!  Self  Government  Department)  Delhi  Administration

 Member

 ‘own  &  Country  Planning  Organisa-
 है  मे  Member

 Member

 Member

 Deputy  Secretary,  Local,  Self  Government  will  be  Secretarv  to  the  Committee.
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 Statement-II

 Composition  of  Environmental!  Sub-Committee.

 4.  Chief  Secretary  Delhi  Administration  Delhi

 2.  Dr.  Amar  Nath  Kumar,  Member,  Metropolitan  Council

 of  Water  Pollution
 3  Dr.  Nilay  Chaudhuri,  Chairman,  Central  Board  of  the  Prevention  and  Contro]

 Delhi
 te  De.  R.P.  Singh,  Head  of  the  Department  of  Chemistry  Delhi  University

 5.  Dr.  N.L.  Ramanathan,  Director  (PEC)  Department  of  Science  and  Technology.

 *  «  Chairman

 Member

 .  Member

 Member

 Member

 6.  Shri  P.K.  Dass,  Director  General  Meteorological  Department,  Lodhi  Road
 New  Delhi  °  ०

 7.  Adviser,  (PHEE),  Ministry  of  Works  and  Housing.

 Member

 Member

 .  .  .

 8.  Dr.  J.M.  Dave,  School  of  Environmental  Sciences,  Jawaharlal  Nehru  Uhiver
 sity,  New  Delhi  .

 9.  Dr.  S.P.  Chopra.  Vallabhbhai  Patel  Chest  institute,  Delhi

 10.  Police  Commissioner,  Delhi

 tr.  Commission  er  M.C.D.,  Delhi.

 12.  President,  New  Delhi  Municipal  Committee,  New  Delhi.

 13.  Secretary  (LSG)

 i4.  Deputy  Commissioner,  Delhi

 t5.  Labour  Commissioner,  Delhi

 t6.  Dr.  O.P.  Sharma,  Deirector,  Health  Services

 Shortage  of  Drinking  Water

 0l§.  SHRI  S.  S.  SOMANI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  out  of
 33,305  villages  in  Rajasthan  State
 no  fewer  than  2403l  suffer  from  the
 shortage  of  drinking  water;

 (b)  whether  it  is  also  a  fact  that
 in  most  of  the  villages  where  water
 is  available  it  is  quite  unfit  for
 human  consumption;

 (c)  if  so,  whether  Government  of
 Rajasthan  has  sought  the  financial
 assistance  from  the  Centra]  Govern-
 ment  and  has  submitted  plan  for  the
 approval  of  the  Union  Government;
 and

 Member

 Member

 “Member

 द  Member

 Member

 Member-Secretary

 Member

 Member

 Member

 (d)  if  so,  the  details  thereof  and
 the  reaction  of  Central  Government
 thereon?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  to  (d).  Out  of  the  pro-
 blem  villages  reported  in  1971-72,
 322  problem  villages  remained  un-
 provided  as  on  lst  April,  1978,  Pro-
 vision  of  safe  drinking  water  to  these
 villages  is  being  arranged  under  the
 Minimum  Needs  Programme.  To  acce-
 lerate  the  pace,  additional  funds  are
 being  provided  to  the  State  under
 the  Centrally  Sponsored  Accelerated
 Rural  Water  Supply  Programme.

 As  per  the  State  Government’s  sub-
 sequent  survey,  the  number  of  pro-
 blem  villages  remaining  uncovered  in
 August  l,  978  ig  reported  to  be  14660.
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 The  eligibility  of  the  additional  vill-
 ages  now  reported  by  the  State
 Government  will  be  considered  only
 after  the  number  of  villages  which
 had  already  been  reported  by  the
 State  are  fully  covered  under  the
 programme,

 area  बैकरोज
 टाल

 झनसूचित  जातियों  टझौर
 के  कर्मंचारो

 0l6  श्यी  रामजो  लाल  सुमन  :  क्‍या  कृषि  श्रौर
 सिच्चाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मार्डन  बेकरीज,  दिल्ली  में  कुल  कितने
 श्रमिक  ६;
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 (ख)  उनमें  से  ध्नुसूचित  जातियों  भौर  भनु-
 सूचित  जनजातियों  में  श्रेणी  एक,  दो,  तीन  झौर  चार
 के  कर्मचारियों  की  पुृथक-पृथक  संख्या  कितनी  है;

 (ग)  कया  इस  बेकरी  में  अनुसूचित  जातियों
 झौर  प्रनुसूचित  जनजातियों  के  कर्मचारियों  की  संख्या
 प्रनुपात  से  कम  है;  शौर

 (घ)  यदि  नहीं  तो  इस  बेकरी  में  कार्यरत
 पनुसूचित  जातियों  भौर  भ्रनुसूचित  जनजातियों  के  कर्म-
 चारियों  की  कितनी  कितनी  प्रतिशतता  है  ?

 कृषि  श्रोर  सिचाई  मंत्रालय  में  राज्य  मंत्री  (थो
 भानु  प्रताप  सिह)  :  (क)  माडने  बेकरीज़  के  दिल्ली
 यूनिट  में  कमंचारियों  (जिनमें  ग्रुप  ए  श्रौर  बी शामिल
 है)  की  कुल  संख्या  99  है  ।

 (ख)  अनुसूचित  प्रतिततता  प्ननुसूचित  प्रतिशतता
 जोड़  गप  जाति  के  जनजातियों

 जातियों. कर्मचारियों  के
 कर्म

 की  संख्या  की  स  ख्या

 7  शून्य  न-+  शून्य
 8  श्न्य  ज-+  श्न्य

 79  सी  4  5%  शुन्य

 05  डी  3  12.04%  l  0.95%

 (7)  जी,  हां  ।  area  and  which  are  the  areas  which

 (3)  यह  ऊपर  (ख)  में  बताया  गया  है  |

 Recreational  Green  Area  in  Trans-
 Jamuna  Area,  Delhi

 1017.  SHRI  KISHORE  LAL:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  how  much  area  was  reserved
 for  recreational  Green  in  trans-
 Jamuna  area  of  Delhi  in  the  Master
 Plan;

 (b)  how  much  area  out  of  this
 has  been  squatted  upon;  and

 (c)  how  Government
 compensate  the

 propose  to
 recreational  green

 can  be  identified  and  whose  land
 use  can  be  changed?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  953.6  Hects,

 (b)  Survey  is  being  conducted,

 (c)  While  re-drafting  the  new
 plan  of  the  trans-Jamuna  area,  this
 aspect  will  be  taken  into  account.

 Aid  from  F.A.O.  for  Rural  Produc-
 tivity

 1018,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  _  state-
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 ment  of  the  Director  General  of
 Food  and  Agriculture  Organisation,
 reported  from  Jakarta  on  October
 19,  1978,  to  the  effect  that  over  532
 million  people  in  Asia  had  been
 classified  as  living  in  absolute
 poverty,  most  of  whom  are  packed
 in  India,  Bangladesh,  Pakistan  and
 Indonesia;  ig  so,  how  many  of  the
 people  in  India  are  classified  as  liv-
 ing  in  “absolute  poverty”;  and

 (b)  the  details  of  the  aid  offered,
 committed  or  sought  by  Govern-
 ment  from  the  Foog  and  Agriculture
 Organisation  for  increasing  rural
 productivity  in  India,  with  a  view
 to  extricating  this  country  from  the
 aforesaid  conditions?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 The  Minister  of  Agriculture  and
 Irrigation  has  no  information  regard-
 ing  the  reported  statement  of  Direc-
 tor  General  of  Food  and  Agriculture
 Organisation  on  7997  October,  978
 from  Jakarta.

 (b)  The  major  activity  of  FAO  in
 the  field  of  food  and  agriculture  is  by
 virtue  of  its  being  executing  agency
 of  United  Nations  Development  Pro-
 gramme  for  projects  for  assistance

 to  Governments  in  itg  field  of  res-
 ponsibility.  The  FAO  also  provides
 consultancy  services  of  FAO  Experts
 as  and  when  required  by  member
 countries.  In  1976,  the  FAO  created  a
 Technical  Cooperation  Programme
 Fund  of  $  8.5  million  out  of  the  regu-
 lar  budget  for  1976-77  with  the  aim  of
 enabling  the  developing  countries  to
 have  aid  from  FAO  from  its  regular
 funds  for  filling  up  significant  gaps
 in  agricultural  development  by  pro-
 viding  experts  or  equipment.  So  far
 FAO  has  offered  /committed  an  aid  of
 $  8,95,000  to  India  under  its  Technical
 Cooperation  Programme.  India  has
 sought  Technical  Cooperation  Pro-
 gramme  assistance  of  $ 11,75,000  app-
 roximately  for  a  number  of  other  pro-
 jects.
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 Project  for  Oil  Seed  Development
 and  Creation  of  an  Oil  Marketing

 Network

 0I9.  SHRI  8.  6.  MURUGAITYAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  National  Dairy
 Development  Board  has  submitted  a
 proposal  to  the  Union  Government
 to  start  a  project  for  oilseeq  deve-
 lopment  and  creation  of  an  oil  mar-
 keting  net  work  with  the  help  of
 cooperative  League  of  U5.A.;  and

 (b)  if  so,  the  details  thereog  and
 Government’s  reaction  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  proposal  has  been  formu-
 lated  by  the  National  Dairy  Develop-
 ment  Board  (NDDB)  to  help  the  culti-
 vators  to  adopt  production  techniques
 which  would  decrease  the  vulnerabili-
 ty  of  the  groundnut  crop  to  climatic
 variations  while  also  raising  yields
 and  offering  year  to  year  price  stabili-
 ty  thereby  increasing  grower’s  income.
 For  this  purpose,  production,  process-
 ing  and  marketing  of  groundnut  would
 be  coordinated  by  organising  a  federa-
 tion  of  oilseeds  growers  cooperatives.
 The  main  features  of  the  scheme  are:

 (i)  Arrange  production  of  seeds
 and  supply  the  same  to  the  growers

 cooperatives  by  establishing  farms
 at  suitable  sites.  The  farms  may  also
 serve  the  purpose  of  adaptive  re-
 search,

 (ii)  Procurement  of  the  produce
 at  a  coordinated  price  and  arrange
 for  processing,

 (iii)  Marketing  of  vegetable  oils
 through  consumers’  cooperatives,

 The  Government  of  India  has  since
 conveyed  its  approval  to  the  National
 Dairy  Development  Board  to  the  draft
 agreement  proposed  ta  be  entered  in-
 to  between  the  Board  u.id  the  Coopera-
 tive  League  of  U.S.A.  for  the  purpose.
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 Membership  of  Agricultural  Coopera-
 tive  Oredit  Societies

 1020.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state  the  total  number  of
 Membership  in  the  agricultural  credit
 cooperative  societies  which  are  claimed
 to  be  the  back  bone  of  the  cooperative
 Movement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  As_  on  30th  June,
 1977,  the  total  membership  of  primary
 agricultural  credit  societies  in  the
 country  was  448.31  lakhs.

 Number  of  SCs  &  STs  Employees  in
 the  Ministry  of  Rehabilitation  and

 Supply

 02i.  SHRI  B.  C.  KAMBLE:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  the  total  number  of  Scheduled
 Casteg  and  Scheduled  Tribes  empio-
 yees  in  each  class  of  service  in  the
 Ministry  of  Supply  and  Rehabi-
 litation  against  whom  there  are
 adverse  remarks  in  their  Confiential
 Records  and  the  kinds  of  adverse
 remarks  and  effect  of  them;  and

 (b)  what  steps  Government  propose
 to  do  justice  to  the  Scheduled  Castes
 and  Scheduled  Tribes  employees  in
 the  matter  of  such  indiscriminate
 remarks,  marring  their  promotions?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  The  information  ts  be-
 ing  collected  and  will  be  laig  on  the
 Table  of  the  Sabha.

 (b)  The  question  whether  remarks
 made  on  any  such  employee  are  indis-
 criminate  or  not,  will  depend  on  the
 merits  of  the  case  and  the  sustanability
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 of  the  remarks.  Government  instruc-
 tions  on  the  procedure  to  be  adopted
 in  the  maintenance  of  annual  confi-
 dential  records  and  the  safeguards
 and  remedies  available  against  any
 unsustained  assessment  as  applicable
 to  all  Government  employees  will  be
 adopted  on  any  aggrieved  employee  in-
 voking  such  provisions.

 Licence  fee  for  fishing  in  Delhi

 1022,  SHRI  SHRIKRISHNA  SINGH:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  te
 state:

 (a)  whether  licence  fee  for  fishing
 in  Okhla,  Delhi  is  only  Rg,  .25  per
 day;

 (b)  whether  licence  fee  in  fishing
 spots,  developed  by  Delhi  Develop-
 ment  Authority,  is  Rs.  5.00  per  day;

 (c)  the  reasons  for  charging  by
 Delhi  Development  Authority  four
 times  of  the  licence  fee  charged  at
 Okhla;  and

 (d)  whether  Delhi  Development
 Authority  propose  to  reduce  the
 licence  fee  to  promote  fishing  as  a
 sport  in  their  spots  and  if  need  be,
 by  limiting  the  quantum  of  catch,
 say  5  kilos,  per  licence,  per  day?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Okhla  water  area  is  divided  into
 two  parts  for  the  purpose  of  amateur
 fishing,  Daily  licence  for  amateurs  in-
 cluding  the  reserved  notch  is  Rs.  2.50
 and  for  areas  excluding  the  reserv-
 ed  notch  is  Rs.  1.25.

 (b)  Yes  Sir.  The  Delhi  Development
 Authority  charges  Rs.  5.00  per  day
 for  fishing  at  spots,  developed  by  the
 Delhi  Development  Authority.

 (c)  Fishing  spots  developed  by  the
 Delhi  Development  Authority  are  in
 static  water  and  ponds  and  not  flow-
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 ing  water.  These  spots  recreational
 and  considerable  amount  is  spent  on
 their  maintenance.  The  fees  are  com-
 censurate  with  costs.

 (d)  There  is  no  proposal  for  reduc-
 tion  of  licence  fee.

 जल  स  साधन  परिणथद्‌  को  स्थापना  करना

 1023.  थ्रो  रामानस्द  तिथारो  :  क्‍या  कृषि  झोर
 सिच्चाई  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सिचाई  झायोग  ने
 जलसंसाधन  परिषद्‌  को  स्थापना  करने  की  सिफारिश
 की  थी;  शौर

 (ख)  यदि  हां,  तो  इस  सिफारिश  के  बारे  में
 सरकार  ने  क्‍या  कदम  उठाये  है  ?

 कृषि  शझौर  सिचाई  मंत्रो  भी  सरजोत  सिह  अरलात्या  :

 (क)  जी,  हां  ।

 (ख)  प्र  तर्राज्यीय  नदियों  के  जल  के  उचित
 प्रबंध  भौर  इच्टतम  समुपयोजन  को  सुनिश्चित  करने
 क  लिए  उपयुक्त  संस्थात्मक  प्रबंध  करने  के  प्रश्न
 पर,  जिनमें  जल  संसाधन  परिषद  की  स्थापना  करने
 की  बात  भी  शामिल  है,  सरकार  कुछ  समय  से  विचार
 कर  रही  है  ।  चूंकि  इन  प्रस्तावों  में  संवैधानिक  शौर
 विधि  संबंधी  मामले  निहित  हैं  झौर  इसका  संबंध
 केन्द्र  शोर  राज्यों  के  बीच  के  संबंधों  के एक  बहुत  महत्व-
 पूर्ण  पहलू  से  हैं,  इसलिए  हस  बारे  में  राज्यों  के  विचारों

 पर  हि  तरह  विचार  किए  जाने  की  प्रावश्यकता  है।
 सरकार  इस  मामले  के  महत्व  को  समझती  है  झौर
 एक  ब्यवहार्य॑  निर्णय  पर  पहुंचने  के  सभी  संभव  प्रयत्न
 किए  जा  रहे  हैं,  हालांकि  झभी  कुछ  समय  लगेगा  |

 Brahmaputra  River  Board  to  con-
 trol  Flood  Water

 1024.  SHRI  PURNANARAYAN
 SINHA:

 SHRI  KIRIT  BIKRAM  DEB
 BURMAN:

 Wil,  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  steps  have  been  taken
 to  constitute  the  Brahmaputra  River
 Board  in  order  to  control  the  flood
 water  of  the  Brahmaputrg  River  in
 Assam;
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 (b)  if  so,  when  it  is  likely  that  the
 Board  will  be  declareg  and  work
 started;  and

 (c)  if  not,  what  are  the  constraints
 against  the  continuation  of  the  Board
 and  stepg  taken  to  remove  them?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  A  draft  bill  for  the  constitution
 of  the  Brahmaputra  River  Board  un-
 der  the  Central  Government  for  the
 preparation  of  a  Master  Plan  for  the
 control  of  floods,  bank  erosion  and
 the  improvement  gf  the  drainage  in
 the  Brahmaputra  valley,  having  re-
 gard  to  the  development  and  utilisa-
 tion  of  the  water  resources  of  the
 basin  for  irrigation,  hydro-power,  na-
 vigation  and  other  benefits,  and  also
 the  construction  of  multipurpose  river
 valley  projects  ang  other  connected
 functions,  is  included  in  the  list  of
 bills  to  be  introduced  during  the  cur-
 rent  session  of  Parliament.

 104+  at  3  शिक्षा  प्रणाली  पर  मिर्णय

 1025.  थ्  जगदोश  प्रसाद  मायुर  :
 ह । ड  बिजय  कुमार  मलहोता  :
 शी  श्रोमप्रकाश  श्यागी  .

 ्यौ  ito  जी०  हांडि !

 क्या  शिक्षा,  समाज  कल्याण  ट्लौर  संस्कृति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  10+  243
 शिक्षा  प्रणाली  को  लागू  करने  का  है;  शौर

 (ख)  शिक्षा  के  क्षेत्र  में  प्रतिश्चितता  को  स्थिति
 को  दूर  करने  के  लिए  सरकार  द्वारा  कब  तक  निर्णय
 किए  जाने  की  सम्भावना  है  ?

 शिक्षा,  लमाज  कल्याण  तथा  संस्कृति  मंत्री  (डा०
 प्रताप  चना  जमा)  :  (क)  ध्रौर  (ल)  गई  दिल्ली
 में  i3—5  जुलाई,  978  को  हुए  राज्यों  एवं  संघ
 शासित  क्षेत्रों  के  शिक्षा  मंत्रियों  के  सम्मेलन  में  निम्त-
 लिखित  निर्णय  लिए  गए  हैं:--

 “शिक्षा  मंत्रियों  के  सम्मेलन  में  देश  की  भौप-
 लारिक  शिक्षा  के  ढांचे  पर  विचार  किया  गया
 सम्मेलन  ने  यह  बात  मोट  की  कि  26  राज्यों
 तथा  संधीय  क्षेत्रों  ने  i0-+-2-+3  प्रणाणी,
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 प्र्थात्‌  2  वर्ष  को  स्कूल  शिक्षा  तथा  तीन  वर्ष
 की  कालेज  शिक्षा  लागू  करा  दी  है,  जैसा  कि  शिक्षा
 झ्ायोग  :964—66  भ्रौर  राष्ट्रीय  शिक्षा  नीति,
 l968  में  सिफारिश  की  गई  थी  ।

 सम्मेलन  ने  प्राथमिक  शिक्षा  के  प्रति  राज्यों  के
 दायित्व  पर  भी  विचार  किया  शौर  उसका  यह
 मत  है  कि  जब  तक  प्राठवीं  कक्षा  एक  मान्य  स्तर
 है  शिक्षा  की  यह  प्रणाली  किसी  भी  प्रकार  से  राज्य
 नीति  के  निदेशक  सिद्धांत  के  प्रतिकूल  नहीं  है  1

 सम्मेलन  इस  बात  से  सहमत  है  कि  स्कूल  शिक्षा
 की  प्रणाली  i2  वर्ष  की  प्रवधि  की  प्राथमिक,
 माध्यमिक  झौर  उच्चतर  माध्यमिक  शिक्षा
 शामिल  होनी  चाहिए  ।

 उच्चतर  शिक्षा  का  भ्रवर-स्नातक  स्तर  तीन  वर्ष
 की  भ्रवधि  का  हो  सकता  है  t  तथापि,  यदि  राज्य
 सरकार  चाहे  तो  यह  प्रवधि  पास  पाठ्यक्रम
 के  लिए  दो  वर्ष  की  झौर  झान  पाठ्यक्रम  के  लिए
 तीन  वर्ष  की  हो  सकती  है  nae

 Return  of  Soviet  and  other  Wheat
 Loans

 1026.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  quantity  of  wheat  borrow-
 ed  from  Russia  and  other  Countries
 which  India  has  to  return  to  fulfil
 the  agreement;

 (b)  how  much  wheat  has  been  re-
 turned  to  Russia  up  till  now  and  how
 much  quantity  remained  to  be  ful-
 filled  by  the  Food  Corporation  of
 India;

 (c)  whether  any  wheat  loan  from
 any  country  is  still  to  be  repaiq  in
 kind  or  money  by  the  _  Central
 Government;  and

 (dy  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).
 Excepting  from  the  USSR,  India  has
 not  imported  foodgrains  from  any
 other  country  in  the  form  of  loan  re-
 turnable  in  kind.  As  against  @  quan-
 tity  of  4.98  lakh  tonnes  of  wheat  to

 be  returned  to  the  USSR  in  repay-
 ment  of  the  balance  quantity  of  wheat
 loan  received  from  that  country  in
 1973-74,  a  quantity  of  about  8.73  lakh
 tonnes  hes  already  been  shipped  upto
 5th  November,  978  and  shipment  of
 the  remaining  quantity  of  6.25  lakh
 tonnes  is  to  be  completed  by  end
 of  June,  1979.

 (c)  and  (d).  The  only  other  coun-
 try  which  has  provided  foodgrains  to
 India  on  the  basis  of  loans  is  the  USA.
 By  an  agreement  signed  on  5th  June,
 1951,  the  USA  provided  a  Joan  of  US
 $189.56  million,  intended  to  finance
 the  purchase  of  2  million  tonnes  of
 wheat.  The  loan  is  repayable  in  dol-
 lars  and  the  amount  of  this  loan  out-
 standing  as  on  lst  April,  978  is  US
 $138.691  million.  Apart  from  _  this,
 since  967  the  USA  has_  supplied  a
 portion  of  food  and  other  agricultural
 commodities  against  convertible  cur-
 rency  credit  loans  under  P.L.  480,
 which  are  repayable  in  dollars.

 Relief  to  Agricultural  Refugee,  in
 M.  P.

 1027.  SHRI  SIVAJI  PATNAIK:
 Wil]  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Minister  is  aware
 that  the  agricultural  refugeeg  of
 Usrar,  Satna  District,  M.P.  have
 suffered  heavy  loss  due  to  exeessive
 rain;

 (b)  if  so,  whether  the  Government
 is  considering  grant  of  relief  to
 them;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Government  of
 Madhya  Pradesh  have  reported  that,
 On  account  of  continuous  rains  and
 flood,  Khariff  crops  in  the  Rehabilita-
 tion  Project  at  Usrar  in  Satna  District
 have  been  damaged.
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 “(b)  and  (c).  The  Government  of
 Madhya  Pradesh  have  been  informed
 to  afford  appropriate  relief  as  in  case
 of  the  other  flood  affected  population
 in  the  State.

 Allotmen,  of  Accommodation  «0  Re-
 eeghised  Political  Parties  and  Social

 and  Cultural  Organisations

 1028.  SHRI  VIJAY  KUMAR  N.
 PATIL:  Wil)  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  he  pleased  to
 state:

 (a)  details  regarding  Party-wise
 break-up  of  number  of  houses/
 Bungalows/suites  with  built  area
 allotted  to  various  recognised  Poli-
 tical  parties  and  Social  and  Cultural
 Organisations,  their  Office  bearers
 and  other  individuals  as  on  30th
 Sept.,  78  at  concessional  rates;

 (b)  the  names  of  organisations  and
 individuals  under  various  categories
 who  have  been  allotted  Government
 houses,  Bungalows  at  concessjonal
 rates  during  the  past  sixteen  months;

 (९)  whether  Government  have  re-
 ceived  representations  regarding  the
 discrimination  in  such  allotment  and
 revision  in  policy  of  alloting  the
 Government  Bungalow  to  various
 social  and  cultural  organisations  and
 individuals  and  details  thereof;

 (d)  what  is  the  total  amount  of

 House  rent  arrears  to  be  recovered
 upto  30th  September,  78  from  such
 organisations  and  individuals;  and

 (e)  if  so,  measures  Government
 propose  to  take  in  this  direction?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (d).  Three  state-
 ments  showing  the  information  are
 laid  on  the  Table  of  the  House.
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 (Placed  in  Library.  See  No.  LT-2869/
 78].  These  do  not  include  Press
 Correspondents.

 (b)  Two  suites  in  Vithalbhai  Patel
 House  have  been  allotted  to  the  Janata
 Party  und  one  type  IV  house  to  an
 individual.

 (c)  Some  representations  have  been
 received  from  time  to  time  and  were
 examined.  No  separate  _  statistical
 compilation  of  the  representations
 received  is  kept.

 (e)  Efforts  are  made  to  effect  re-
 covery  of  arrears  of  licence  fee  as
 expeditiously  as  possible  and  where
 necessary,  action  under  the  Public
 Premises  (Eviction  of  Unauthorised
 Occupant:)  Act,  97]  is  also  taken.

 Temporary  Teachers  of  Affiliated
 Colleges  og  Delhi  University

 1029.  SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  PIUS  TIRKEY:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  University  of  Delhi
 has  decided  that  all  temporary
 teachers  employed  jn  private  affiliated
 colleges  will  be  given  extension  in
 service  even  though  there  may  not  be
 any  teaching  work  for  them;

 (b)  whether  the  U.G.C.  has  waived
 its  rule  of  teacher/pupil  ratio  in  the
 above  mentioned  cases;  and

 (c)  whether  it  is  the  policy  of  the
 University  that  a  teacher  once  employ-
 ed  against  a  purely  temporary  vacancy
 in  the  University  or  an  affiliated  col-
 lege  will  stay  on  to  be  permanently
 absorbed?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  Information  ds
 being  collected  and  wil]  be  laid  on  the
 Table  of  the  Sabha  in  due  course.
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 Plan  for  Control  of  Floods

 1030.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have
 drawn  up  any  plan’  for  control  of
 floods  all  over  the  country;

 (b)  if  so,  facts  thereabout;

 (c)  whether  any  agreement  has  been
 reached  with  Nepal  for  implementa-
 tion  of  such  a  plan;

 (d)  if  so,  facts  about  such  an  agree-
 ment;

 (e)  whether  enquiries  have  been
 made  regarding  extraordinary  passage
 of  water  from  different  dams  and  bar-
 rages  in  different  parts  of  the  country,
 particularly  in  West-Bengal  accentuat-
 ing  the  flood  situation  in  the  State;
 and

 (f)  if  so,  facts  about  the  findings  of
 such  enquiries  and  the  measures  pro-
 posed  by  the  Government  for  dealing
 with  such  a  situation  in  future?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  In  order  to  evolve  g  coordi-
 nated,  integrated  and  _  scientific  ap-
 proach  for  a  long-term  strategy  on
 flood  control,  the  Central  Government
 have  set  up  the  Rashtriya  Barh  Ayog
 to  study,  in  depth,  the  problem  of
 flood  control,  taking  into  consideration
 the  experience  gained  in  the  imple-
 mentation  of  flood  control  measures
 during  the  last  two  decades.  The
 Ayog  is  expected  to  submit  its  report
 by  the  end  of  1979.

 On  the  advice  of  the  Planning  Com-
 mission,  the  Department  of  Irrigation
 had  constituteg  8  Working  Group  to
 recommend  strategy,  policies  and  pro-
 grammes;  for  flood  control  during  the
 5  year  period  from  978  to  1983.  In
 its  interim  report,  the  Working  Group
 has  recommended  an  outlay  of  Rs.  680
 Crores.  The  Working  Group  in  its

 final  report  has  recommended  expen-
 ditious  completion  of  on-going  sche-
 mes,  and  the  commencement  of  work
 On  new  schemes  required  immediate-
 ly,  and  lays  stress  on  the  need  for
 adequate  maintenance,  speedy  finalise-
 tion  of  long  range  plans  and  _  flood
 plain  regulation.  In  the  light  of  the
 extensive  flood  damage  thig  year,  a
 higher  outlay  has  been  recommended.

 Another  Working  Group  hes  also
 been  constituted  to  prepare  8  multi-
 disciplinary  action  plan  for  flood  con-
 tro]  for  implementation  in  a  period  of
 5  to  7  years.  The  report  of  this  Work-
 ing  Group  js  expected  shortly.

 (९)  and  (d).  A  flood  control  plan
 for  the  Ganga  basin  would  also  cover
 creation  of  storage  reservoirs  on  thc
 tributary  rivers  at  suitable  locations.
 Within  India,  especially  in  the  nor-
 thern  India,  good  sites  with  accep-
 table  geological  and  topographical
 features  are  not  available  for  con-
 struction  of  dams  to  give  reservoirs
 with  adequate  storage  characteristics.
 However,  the  northern  tributaries  of
 the  Ganga  which  flow  from  Nepal  to
 India,  do  present  suitable  sites  for  the
 creation  of  storage  reservoirs  which
 could  be  used  not  only  for  flood  con-
 trol  but  also  for  jrrigation  and  hydro
 powcr  benefits  to  both  the  countries.
 Agreement  has  been  reacheg  for
 jointly  conducting  the  additional  in-
 vestigations  required  for  the  prepara-
 tion  of  detailed  project  reports  for  the
 Rapti  (Balubhang)  project  in  Nepal
 and  Pancheshwar  project  on  the  Indo-
 Nepal]  border  and  for  examining  the
 preliminary  issues  with  regard  to  the
 execution  of  Karnali  project  in  Nepal.

 (e)  and  (f).  Storage  reservoir  pro-
 jects  have  been  extremely  beneficial
 in  moderating  floods  to  a  considerable
 extent.  But  for  the  intelligent  opera-
 tion  of  these  reservoirs,  the  damages
 due  to  floods  in  areas  downstream  of
 these  storage  reservoirs  would  have
 been  very  much  greater.  In  the  case
 of  West  Bengal,  the  D.V.C.  reservoirs
 in  particular  have  been  instrumental
 in  substantially  reducing  the  flood
 peak.  A  peak  inflow  of  24,300  cumecs
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 (8.5l  lakh  cusecs)  into  the  terminal
 reservoirs  of  the  D.V.C.  system  was
 moderated  and  a  release  with  a  peak
 of  only  4571  cumecs  (16  lakh  cusecs)
 was  affected.

 In  view  of  the  definite  advantage
 bestowed  by  storage  reservoirs,  it  is
 proposed  to  take  up  construction  of
 another  reservoir  in  the  D.V.C.  sys-
 tem  and  also  a  dam  on  the  Kangsabati
 in  its  upper  reaches.  Action  has  also
 beep  initiated  to  acquire  additional
 land  upto  the  gate  level  in  Panchet
 and  Maithon  reservoirs  which  would
 provide  additional  storage  capacity  of
 about  50  per  cent  of  the  existing
 available  storage.  This  woulq  sub-
 stantially  help  in  further  moderating
 the  flood  flows.

 Central  Grants  for  Community  Tube
 Wells  in  Orissa

 03l.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Central  Government
 realise  that  the  Orissa  State  is  the
 most  backward  State  in  India  and
 needs  financial  assistance  from  the
 Central  Government  for  installing
 Community  Tubewells;  and

 (b)  if  so,  the  financial  grant  provid-
 ed  by  the  Central  Government  to  that
 State  in  this  regard?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Some  areas
 of  Orissa  State  have  been  considered  as
 backward.  Central  assistance  for  com-
 munity  works  including  tubewells  is
 being  made  available  under  special
 Central  sector  programmes  like
 Small  Farmers  Development  Agency
 (SFDA),  Drought  Prone  Areas  Pro-
 gramme  (DPAP),  Integrated  Tribal
 Development  Programme  (ITDP)  and
 Command  Area  Development  (CAD)
 in  the  form  of  subsidy  to  the  extent
 of  50  per  cent  for  the  benefit  of  small
 and  marginal  farmers,  This  subsidy
 is  now  extended  to  all  the  small  and
 marginal  farmers  outside  the  special
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 Central  programmes  for  Agricultural
 Refinance  and  Development  Corpora-
 tion  (ARDC)  or  A.R.D.C.  type
 schemes  duly  cleared  by  the  State
 Ground  Water  Directorate.

 (b)  Separate  figures  of  financial
 assistance  provided  for  community
 works  including  tubewells  under  these
 special  Central  programmes  are  not
 available.  The  total  project  outlay
 for  all  the  programmes  of  S.F.D.A.
 including  minor  irrigation  in  Orissa
 State  is  Rs.  850  lakhs.  Besides,  65
 blocks  in  S.F.D.A.  areas  of  the  Orissa
 State  have  been  selected  for  the  new
 programme  of  intensive  block  develop-
 ment  and  a  provision  of  Rs.  345  lakhs
 has  been  earmarked  during  1978-79
 under  Integrated  Rura]  Development
 Programme.  Minor  jrrigation  schemés
 including  community  works  are  also
 included  under  this  programme.
 Under  D.P.A.P.,  the  districts  of
 Kalahandi  and  Phulbani  are  covered
 and  minor  irrigation  is  also  included
 under  this  programme,  Community
 tubewells  have  not  so  far  been  pro-
 posed  by  the  State  Government  under
 this  programme.  Under  C.A.D.  pro-
 gramme  an  amount  of  Rs.  4  lakhs
 was  incurred  towards  subsidy  for
 ground  water  schemes  and  _  on-far
 development  during  the  years  1976-77
 and  1977-78,  Under  the  I.T.DP.,  an
 amount  of  Rs.  6  crores  was  approved
 for  special  Central  assistance  for  all
 minor  irrigation  programmes  during
 1976-77  to  1978-79.

 Additional  Irrigation  Potential

 1032.  DR.  SAROJINI  MAHISHI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  additional  irrigation  poten-
 tial  created  in  the  country  in  the  years
 1976-77  and  1977-78;

 (b)  the  break  up  State-wise  in  the
 medium  irrigation;  and

 (c)  the  estimated  irrigation  poten-
 tial  State-wise  for  the  current  year
 and  the  progress  made  therein?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Additional]  irrigation  potential  created
 in  the  country  in  the  year  1976-77
 and  1977-78  is  as  follows:

 (b)  The  information  is  given  in
 Statement-I.

 (c)  The  estimated  additional  irriga-
 tion  potential  State-wise  for  the  cur-
 rent  year  is  given  in  Statement-II.

 1976-77  21,01,2000  ha;  The  progress  made  therein  is  not
 1977-78  2,564,000  ha.  available.

 Statement—I

 (‘ooo‘  hectares)

 SI.No.  Name  of  State  1976-77  1977-78

 t  Andhra  Pradesh  7  79
 2  Assam  5  3०0

 3  Bihar  .  3  6

 4  Gujarat  7  76

 5  Haryana  7
 6  Himachal  Pradesh

 7  Jammu  &  Kashmir  2  I

 8  Karnataka

 9  Kerala

 t0  Madhya  Pradesh  29  45

 tr  Maharashtra  37  20

 2  Manipur

 3  Meghalaya

 i4  Nagaland

 5  Orissa  5  73

 6  Punjab

 17  Rajasthan  हे  9

 t8  Sikkim

 tg  Tamil  Nadu  2  9

 20  Tripura

 2t  Uttar  Pradesh

 2a  West  Bengal

 6  56
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 Statement—Il

 \f000"  ha.)

 Si.  State/Union  Territories  T.  rge  tor
 No.  additional

 ram
 created

 i  Andhra  Pradesh  24

 2  Assam  69

 3  Bihar  434

 4  Gujarat  I25

 Ay  Haryana  Or

 6  Himach.]  Pradesh  3

 7  Jammu  &  Kashmir  at

 8  Karnataka  r45

 9  Kerala  66

 10  Madhya  Pradesh  205

 ar  Maharashtra  Ig9!

 i2  Manipur  36

 WZ  Meghalaya  5

 i4  Nagaland  6

 I5  Orissa  180

 6  Punjab  59

 17  Rajasthan  70

 8  Sikkim  !

 i9  Tamil  Nadu  25

 20  Tripura  3

 ai  Uttar  Pradesh  r008

 22  West  B-ngal  r48

 Eviction  Proceeding,  against
 Ex.  MPs.

 1033.  SHRI  HARI  VISHNU  KA-
 MATH:  Wil]  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  468  on  28th  August,
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 978  regarding  Eviction  proceedings
 against  Ex-M.Ps.  and  state:

 (a)  whether  further  progress  has
 been  made  in  the  eviction  proceedings
 against  Ex-M_Ps.;

 (b)  if  so,  the  details  thereof  together
 with  the  details  of  rent  paid  by  each
 of  them  for  their  unauthorised  accu-
 pation;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (c).  Shri  Shankar  V.  Giri
 has  vacated  house  On  22nd  November
 1978,  and  Shri  5.  M.  Banerjee  on
 23rd  November  1978.

 The  circumstances  under’  which
 Sh,  Tul  Mohan  Ram  Ex-M.P.  js  con-
 tinuously  in  possession  of  the  pre-
 mises  has  been  explained  in  the  re-
 marks  column  of  the  statement.  A
 statement  showing  the  rent  paid  and
 balance  still  due  is  enclosed.

 खजुराहो  A  दिर  क  पश्चिमो  काम्प्लेक्स  का सआया  जाना

 1034.  श्रो  लक्ष्मीमारायण  भायक  :  क्‍या  शिक्षा,
 समाज  कल्याण  शौर  संस्कृति  मंत्री  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  में  खजुराहो
 मंदिर  के  पश्चिमी  कम्पलेक्स  पर  तेज  प्रकाश  की
 व्यवस्था  करने  के  लिए  केन्द्रीय  लोक  निर्माण  विभाग
 के  पास  ia  लाख  रुपए  की  राशि  जमा  कराई  गई
 थी;  शौर

 (ख)  यह  घनराशि  कब  से  जमा  है  तथा  झब  तक
 यह  काय  प्रारम्भ  न  किये  जाने  के  क्‍या  कारण  हैं  तथा
 कार्य  प्रारम्भ  करने  में  कितना  समय  लगेगा  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  संत्री  (डा०
 प्रताप  wwe):  (क)  जी  नहीं  ।

 र्
 यह  कार्य  कन्द्रीय  लोक  निर्माण  विभाग

 को  शया  है  केन्द्रीय  लोक  निर्माण  विभाग
 (विद्युत  प्रभाग)  द्वारा  दिनांक  16-11-1978  को
 मध्य  प्रदेश  में  खजुराहो  के  पश्चिमी  मम्दिर-समूह  के
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 कुछ  मन्दिरों  पर  तेज  प्रकाश  डालने  का  एक  प्रयोगात्मक

 प्रदर्शन  प्रायोजित  किया  गया  था  ।  प्रदर्शन  क॑  समय

 दिए  गए  सुझावों  पर  भाधारित  एक  प्राक्कलन  तैयार

 किया  जा  रहा  है  |

 Revised  Incentives  for  Newly  Estab-
 lished  Sugar  Factories

 1035.  SHRI  A.  R.  BADRINARAYAN:

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Union
 Governmeni  are  actively  considering
 the  question  of  revised  incentives  for
 newly  established  sugar  factories  and
 expansion  projects  and  the  problem  of
 huge  stocks  of  sugar  with  the  facto-
 Ties;

 (b)  if  so,  whether  any  final  decision
 has  been  taken;

 (c)  the  details  of  the  incentives  to
 be  given;  and

 (d)  to  what  extent  the  sugar  units
 have  been  benefited?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Yes,  Sir.  An  __inter-
 Ministerial  Group  consisting  of  re-
 presentatives  of  the  Ministry  of
 Finance,  Department  of  Food,  Planning
 Commission,  Bureau  of  Industrial
 Costs  &  Prices,  Industrial  Development
 Bank  of  India  and  Industrial  Finance
 Corporation  of  India  has  been  consti-
 tuted  to  review  and  revise  the  scheme
 for  grant  of  incentives  to  new  sugar
 factories  and  expansion  projects
 ¢stablished  at  high  costs  in  the  light  of
 changed  conditions.

 In  order  to  deal  with  the  problem
 of  huge  stocks  of  sugar  with  the

 iactories  the  Government  have  already
 taken  a  number  of  measures  as  indi-
 cated  in  the  statement  attached.

 (b)  to  (d).  The  report  of  the  Group
 is  expected  soon.

 Statement

 Measures  Taken  by  the  Government
 to  Deal  with  the  Problems  of  Huge
 Stocks  of  Sugar  with  the  Factories.

 S.  No.  Measures  taken  by  the  Govern-
 ment.

 l.  Controls  on  prices,  distribution,
 releases  and  movement  of  sugar
 have  been  removed  with  effect  from
 l6th  August,  1978.

 2  The  Stock  holding  limits  of
 licensed  sugar  dealers  have  been
 increased  by  50  per  cent  over  the
 existing  limits  with  effect  from  9th
 October,  1978.  The  State  Govern-
 ments  have  also  been’  advised  to
 liberalize  the  issue  of  fresh  licences
 to  other  applicants.

 3.  Export  of  6.5  lakh  tonnes  of
 sugar  (which  is  the  quota  in  effect
 for  978  ‘under  International  Sugar
 Agreement)  will  be  permitted.

 4.  The  question  regarding  further
 assistance  on  credit  limit  of  the
 sugar  factories,  to  cover  the  addi-
 tional  credit  needs  in  view  of  larger
 carryover  stocks  than  last  year,  is
 under  examination.

 कोसो  महर  परियोजना  से  शिज्िित  भूमि

 1036.  श्रो  बिनायक  प्रसाद  यादव  :  कया  कृषि
 सिच्चाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  बिहार
 राज्य  में  कोसी  नहर  परियोजना  से  कुल  कितनी  जमीन

 की  सिंचाई  की  जाने  वाली  थी  झौर  मार्च  977¢

 पहले  कुल  कितनी  जमीन  की  सिंचाई  हो  सकी  धौर

 977  से  लेकर  श्ाज  तक  जनता  शासन  के  काल  मे

 कितनी  जमीन  की  सिंचाई  के  प्रबंध  किये  गये  हैं  ?

 कृषि  शोर  सिंचाई  fet  (aft  सुश्लोत  मेंस

 बरनाला) :  सूचना  संलग्न  विवरंण  में  दी  गई  है
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 fewest

 (लाख  एकड़  )

 झन्तत:  मार्च,  977  से  पहले  प्रतिरिक्त  भूमि  को  सिंचाई  के  प्रन्तर्गत  लाने
 सिचाई  वास्तव  में  सिचित  की  गई  के  लिए  977  से  ब  तक  जनता  सरकार
 शक्यता  कुल  भूमि  (एकड़  )  की  भ्रवधि  में  किए  गए  प्रबन्ध

 मार्च,  977  मार्च,  977  मार्च,  i978  मार्च,  i978  1978-79
 तक  सूचित  तक  वास्तविक  तक  सृजित  तक  वास्तविक  के  दौरान

 की  गई  सिचाई  की  गई  सिंचाई  अतिरिक्त
 शक्‍्यता  शक्यता  शक्यता

 का  लक्ष्य

 कोसी  गहरे

 a  ik गहर  |,  «  I.27.  6.53  3.607  6.765  3.96  22

 2  जपुर  हर  3.05  I.  30  0.69  l.555  0.60  .l0

 3.  पश्चिमी  कोसी  गहर  7.76  कार्य  प्रगति  पर  है।

 National  Science  Talent  Search
 Scholarship  Scheme

 1037.  SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  SHIV  SAMPATI  RAM.

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  scholarships  awa-
 rded  by  the  NCERT  under  the  Nation-
 al  Science  Talent  Search  Scholarship
 Scheme  during  the  academic  years
 1975-76,  1976-77  and  1977-78  each
 year,

 (b)  the  number  out  of  these  NSTS
 Scholars  who  went  abroad  and  their
 scholarship  was  stopped;

 (c)  the  number  out  of  these  NSTS
 Scholars  who  joined  medical  or  engi-
 neering  courses  and  their  scholarships
 were  stopped;

 (d)  whether  Government  consider
 engineering  and  medical  education  as
 important  ones;

 (e)  in  case  Government  considers
 them  important,  reasons  why:  scholar-
 ships  have  been  stopped;  and

 (f)  the  action  taken  to  revive  the
 scholarships  to  the  NSTS  scholars  since
 1975-76  to  those  who  have  joined  en.
 gineering  or  medical  courses?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  the  number  of  scholarships
 awarded  by  the  NCERT  under  the
 National  Science  Talent  Search  Scholar-
 ship  Scheme,  yearwise  is  as  given
 below:—

 975—76  .  372

 1976-77  353

 1977-78  453  ALO,  under  National  Science
 Talent  Scheme  and  350
 Under  National  Talent
 Search  Scheme).

 (b)  Although  the  scholars  of  1975-
 76  batch  are  eligible  to  go  abroad  for
 post-graduate  studies  none  has  appli-
 ed  for  it  so  far  and,  therefore,  the
 question  of  stopping  the  scholarship
 doeg  not  arise.  As  regard  scholars  of
 1976-77  and  1977-78  batches  are  con-
 cerned,  they  are  not  yet  eligible  to  go
 abroad  for  higher  studies.
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 (c)  The  number  of  selected  candi-
 dates  who  did  not  avail  of  the  NSTS
 Scholarships  during  1975-76,  1976-77
 and  1977-78  was  40,  33  and  27  respec-
 tively.  No  information  is  available
 whether  they  joined  engineering  or
 medical  courses.

 (d)  Yes,  Sir.

 ‘e)  Since  engineering  and  medical
 courses  were  not  covered  under  the
 NSTS  Scholarship  Scheme,  the’  ques-
 tion  of  stopping  seholarships  for  these
 subjects  did  not  arise.

 (f)  Since  there  was  no  provision  for
 ewarding  scholarships  for  engineering
 or  medical  courses  under  the  NSTS,
 the  question  of  reviving  scholarships
 for  these  subjects  does  not  arise.

 Cost  of  Building  Material

 1038.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  prices  of  Building  mz
 terials  such  as  brick,  iron,  lime,  ce-

 ment  etc.  have  recorded  a  sharp  rise
 during  the  last  3  years;

 (b)  if  so,  rise  in  the  prices  of  each
 material  in  percent  between  October,
 4976  and  October,  1978;  and

 (c)  factors
 sharp  rise?

 responsible  for  this

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (e).  All  India  Index
 Nos.  of  wholesale  prices  of  building
 materials  like  bricks,  lime,  cement,
 logs  and  timber  iron  and  steel  (bars
 and  rods)  amd  paints  and  _  varnishes
 during  the  years  ‘1975-76,  1976-77  and
 1977-78  are  given  in  Statement  annex-
 ed.  The  percentage  increase  or  de-
 crease  in  the  index  numbers  of  whoie-
 sale  prices  of  these  building  materials
 between  October,  976  and  978  is
 indicated  in  Statement-II  annexed.
 The  prices  of  building  material  during
 this  period  have  generally  followed  the
 trends  in  the  general  price  level  except
 in  the  case  of  logs  and  timber,  which
 are  used  also  for  purposes  other  than
 building  construction.

 Statement

 Index  Numbers  of  Wholesale  Prices  of  bilding  ma‘erials.

 (Base  1970-71  =  00)

 Index  No.  of  Wholesale  Prices
 Material

 975°76  =  1976-77  1977-78

 t.  Bricks  29I.2  344°4  299°6

 2.  Lime  965  T43T  qlee

 3.  Cement  ‘  r70°5  73°6  576°8

 4.  Logs  &  Timber

 5.  Iron  &  Steel  (Bars  &  Rods)  .

 6.  Paints  &  Varnishes
 _—_.

 64°5  355°3  220°3

 203°3  208+  t  208°  3

 .  494°6  204°9  204°8

 83]  L.S.—4
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 Statement  Ii

 Percentage  Increase  (cH)  or  Decrease  (—)  in  the  Index  Number  of  Wholesale  Prices  of  building
 materials  between  October  1976  and  October,  1978.

 Material  Percentage  increase(  +  )
 or  decrease  (—)

 we  Bricks.  ७  (--)74 a

 a.  Lite  .  7  *  .  (—)2-3

 4५  Cement  :  (  +)9.9

 4  Logs  and  Timber  .  +  न  (tr  286  .8

 5  Iron  &  Stee]  (Bars  and  Rods)  .  (4  )ig  .6

 6.  Paints  and  Varnishes  .  (—  )o.8

 Reported  purchase  of  Rotten  Wheat  by
 FC.L,  Bangalore

 1039.  SHRI  D.  N.  TIWARY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  000
 tonnes  of  rotten  wheat  was  purchased
 by  the  Bangalore  Branch  of  the  Food
 Corporation  of  India  from  the  Rail-
 ways,

 (b)  whether  the  same  stuff  was  re-
 fused  when  offered  to  the  consignee  in
 Faizabad  and  also  by  Avad  (Tamil
 Nadu)  Branch  of  F.C.I.;

 (c)  whether  this  rotten  wheat  was
 purchased  by  the  Regional  Manager
 over-ruling  the  objections  of  the  Dis-
 trict  Manager  as  well  as  the  Deputy
 Manager;

 (d)  the  way  in  which  this  wheat  was
 Gisposed  of  by  the  Bangalore  Branch
 of  the  F.C.I.;  and

 (e)  the  amount  of  loss,  if  any?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  to  (e).  No  rotten  wheat

 was  purchased  by  the  Food  Corpora-
 tion  of  India  from  the  Railways  at
 Bangaiore.  However,  about  000
 tonnes  of  wheat  despatched  from
 Tapa  (Punjab)  in  the  first  fortnight
 of  June,  978  in  Box  type  open  wagons
 was  affected  by  rains’  enroute.  It
 wrongly  reached  Faizabad,  and  was
 redirected  to  the  original  destination
 viz,  Bangalore.  The  affected  stocks
 were  segregated  and  are  awaiting  dis-
 posal  after  due  categorisation  as
 cattle/poultry  feed  or  for  industrial/
 manurial  purposes  as  per  procedure.
 The  assessment  of  loss  by  the  carriers
 (Railways)  is  still  awaited.

 Start  of  Sugarcane  crushing  by  Sugar
 Factories

 1040.  SHRI  DHARMA  VIR
 VASISHT;

 SHRI  NARENDRA  SINH.

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  crushing  of  sugarcane
 was  started  by  all  sugar  Mills  from  Ist
 November,  1978;  and

 (b)  if  not,  the  names  of  defaulting
 mills  together  with  steps  taken  by  the
 Cabinet  Panel  to  ensure  both  crushing
 on  schedule  and  protection  of  farmers’
 interest?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  As  per  telegraphic
 intimations  received  from  the  sugar
 factories,  45  factories  have  reported  to
 have  started  crushing  operations  for
 1978-79  season  upto  ist  November  as
 against  32  factories  on  the  same  date
 last  year.  5  factories  have  reported
 to  have  started  crushing  operations
 tor  the  current  seaSon  as  on  28४
 November  as  against  02  factories  on
 the  same  date  last  year.

 (b)  The  names  of  78  factories
 which  have  not  reported  to  have  start-
 ec  crushing  operations  for  1978-79,
 season  upto  2]-ll-978  are  shown  in
 the  enclosed  list  (List  1).  [Placed  in
 Library.  See  No.  LT-2870/78].
 Government  have  promulgated  the
 Sugar  Undertakings  (Taking  Over  of
 Management)  Ordinance,  978  which
 provides  for,  inter-alia,  taking  over  of
 Inanagement  of  sugar  undertakings
 which  have  not  started  crushing  by
 15-11-1978  for  the  purposes  of  Ordi-
 nance.  Notices  under  Section  3(l)  of
 the  Ordinance  are  being  issued
 wherever  necessary.  The  list  of  the
 remaining  factories  which  had  not
 started  on  November  l  but  started
 before  November  2  is  also’  given
 separately  in  List-2,  [Placed  in  Lib-
 rary.  See  No,  LT-2870/78].
 T.N.  Government  proposal  for  Dry

 Belt

 ‘1041.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  any  proposal  was  made
 by  the  Tamil  Nadu  Government  in  the
 Southern  Zonal  Council  for  a  dry  belt
 0६  25  Kms.  for  effective  implementa-
 “on  of  its  prohibition  programme;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  ‘GULSHAN):  (a)
 Yes,  Sir

 (b)  The  need  for  creating  a  dry
 belt  around  Tamil  Nadu  was  emphasis-
 ed  in  the  meeting  of  the  Southern
 Zonal  Council  held  recently  and  the
 member  States  were  urged  to  consider
 the  proposal  for  implementation.  The
 responsibility  for  implementing  the
 recommendation  of  the  Council]  is
 vested  in  the  State  Governments.

 Review  Committee  on  Indian  Council
 of  Social  science  Research

 1042,  PROF.  DILIP  CHAKRA-
 VARTY:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  a  review  Committee  of
 Indian  Council  of  Social  Science
 Research  was  constituted  to  adjudge
 its  activities  during  the  past  few
 years;

 (b)  if  so,  what  were  its  recommen-
 dations;  and

 (c)  whether  those  recommendations
 were  acted  upon  and  made  public?

 THE  MINISTER  OF  EDUCATION,
 SCCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  Yes,  Sir.  Accord-
 ing  to  the  information  furnished  by
 the  Indian  Council  of  Social  Science
 Research,  the  ICSSR_  itself  set  up  in
 i977  a  Review  Committee  to  evaluate
 its  activities  during  the  last  9  years
 and  to  make  recommendations  for  its
 future  development.  The  report  of
 the  Review  Committee  is  under  con-
 sideration  of  the  Council  which  has
 yet  to  make  its  decisions  known  to

 Government.  The  report  of  the
 Review  Committee  has  not  been  made

 public.

 Living  conditions  in  Burdwan
 Refugee  Camps

 i043.  SHRI  PIUS  TIRKEY:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  vleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  there  are
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 inhuman  living  conditions  in  the
 Burdwan  Refugee  Camps;

 (b)  if  so,  the  reasong  thereof:  and

 (c)  what  measures  Government
 propose  to  take  to  uplift  the  living
 condition  in  those  camps?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.-
 HABILITATION  (SHRI  SIKANDAR
 RAKRHT):  (a)  and  (b).  The  Burdwan
 Transit  Camps  had  been  opened  by
 tne  Government  of  West  Bengal  to
 provide  temporary  sheiter  to  deserters
 from  Dandakaranya  and  places  out-
 side  it  during  April-May,  1978.  They
 have  been  closed  down  since  August,
 1978,

 (c)  Does  not  arise.

 Crisis  in  Sugar  Industry  in  U.P.

 1044.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sugar
 industry  in  U.P.  is  passing  through  a

 isis;

 (b)  if  so,  the  nature  of  the  crisis;
 and

 (c)  steps  taken  to  rid  the  industry
 of  the  crisis?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (2)  to  (०0.  Due  to  a  re-
 cord  production  of  sugar  of  65  lakh
 tonnes  and  record  off  take  of  sugarcane
 by  the  industry  of  68  million  tonnes
 during  the  last  season,  there  was  a
 surplus  of  sugar  available  in  the  coun-
 try  which  led  to  Government’s  deci-
 sion  to  decontrol  sugar  from  l6th
 August,  1978.  Subsequently,  Govern-
 ment  has  received  representations
 from  al)  parts  of  sugar  industry,  in-
 cluding  from  the  State  of  U.P.,  that
 the  decisicm  of  Government  to  lift  all
 controls  regarding  prices  and  distri-
 bution  of  sugar  has  affected  their
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 average  realisation.  Hence  a  package
 of  measures  including  reintroduction

 of  the  monthly  releases  mechanism
 has  been  suggested  by  them  for  adop-
 tion  by  the  Government.  These
 suggestions  have  been  examined  in  de-
 tail  ang  the  Government  is  of  the  view
 that  since  only  three  months  have
 passed  since  decontrol,  it  would  be
 premature  to  try  to  introduce  modifica-
 tions,  in  the  sugar  policy.  However,
 the  situation  is  being  watched  and  ap-
 propriate  measures  will  be  taken  by
 the  Government  if  found  necessary.

 Agencies  for  Adult  Education
 Programme

 1045.  SHRI  R.  V.  SWAMINATHAN:

 SHRI  A.  R.  BADRI-

 NARAYAN:
 SHRI  RAJ  NARAIN:

 7  QPS  Nese.  .
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 te  pleased  to  state:

 (a)  whether  Union  Ministry  has  80
 far  approved  50  agencies  for  granting
 financial  assistance  to  implement  the
 National  Adult  Education  programme:

 (b)  if  so,  how  many  agencies  parti-
 cipated  in  the  National  Campaign
 which  wag  launched  on  2nd  October,
 1978;

 (c)  what  is  the  total  cost  worke
 out  per  learner;  and

 (d)  in  how  many  States  and  Union
 Territories  the  Adult  Education  Pro-
 gramme  has  been  started?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER);  (a)  and  (b).  57  voluntary
 agencies  were  approved  for  financiat
 assistance  by  2nd  October,  1978.  The
 number  has  since  gone  up  to  77  as  on
 15-11-78.  This  number  will  further
 increase  in  future  months.

 (c)  The  effective  cost  per  learner
 works  out  to  Rs.  80.00.
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 ‘d)  According  to  information  receiv-
 ed,  in  all  States  and  Union  Territories
 the  Adult  Education  Programme  has
 teen  started.

 Prices  of  Gur

 1046,  SHRI  RAGHBIR  SINGH
 VIRK:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  prices  of  Gur  has
 gone  down  during  the  last  one  year;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  whether  Government  propose  to
 export  Gur  in  view  of  the  highest
 production  of  Gur  in  the  coming  season
 and  if  not,  the  steps  taken  or  proposed
 to  be  taken  to  keep  the  prices  of  gur
 to  the  level  of  975  ang  1976?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir.  The
 wholesale  prices  of  gur  have  gene-
 rally  ruled  lower  during  the  last  one
 year.

 (b)  The  decline  in  gur  prices.  is
 attributable  mainly  to  easier  avail-
 ability  of  sugar  and  larger  arrival  of
 gur  into  the  markets  due  to  higher
 production.

 (c)  Even  though  there  was  originally
 a  ban  on  the  export  of  gur,  this  has
 been  revoked  from  the  last  season  in
 view  of  the  large  availability  of  gur.
 Hence  there  is  no.  obstacle  to  the  ex-
 “crt  of  gur  during  the  coming  season
 also,

 National  Sports  Policy

 1047,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 €d  to  state:

 |
 (a)  whether  Government  of  India

 ‘ave  formulated  any  national  sports
 Policy  in  view  of  the  general  utility  of
 Sports  in  nation  building  and  the

 even  performance  of  Indian  sports- en.  in  the  international  field;  and

 (b)  if  so,  the  details  regarding  the
 policy  of  Government?

 THE  MINISTER  OF  STATE  IN  THE,
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  GULSHAN):  (a)
 and  (b).  The  question  of  formulation
 of  National  Sports  Policy  is  under  con-
 sideration  of  the  Government  in  con-
 sultation  with  the  Al}  India  Council
 of  Sports.

 दिल्‍लखो  को  झनधिकृत  कालोनियों  में  मूल  सुविधाशों  को
 व्यवस्था

 1048.  भरी  गंगा  भक्त  सिह  :  क्‍या  निर्माण
 धौर  झावास  तथा  पूर्ति  शौर  पुनर्वास  मन्‍्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  दिल्ली  की  अनधिकृत
 कालोनियों  में  सफाई  और  बिजली  की  सप्लाई  तथा.
 पीने  के  पानी  की  व्यवस्था  करने  के  लिए  कोई  कार्यक्रम
 तैयार  किया  है;

 (ख)  यदि  हां,  तो  सरकार  ने  इस  सम्बन्ध  में
 कितनी  प्रगति  की  है  शौर  सरकार  का  पूरी  दिल्‍ली  में
 यह  सुविधा  कब  तक  देने  का  विचार  है;  झ्ौर

 (ग)  क्‍या  सरकार  ने  बाढ़  से  हुई  क्षति  का  कार्य
 पूरा  कर  लिया  है;  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है  भौर  यदि  नहीं,  तो  उसके  क्‍या  कारण  है  ?

 मिर्माण  शौर  झावबास  तथा  पूति  धौर  पुनर्वास  ‘a
 (st  सिरन्दर  बहत) :  (क)  से  (ग).  सूचना  एकत्र
 की  जा  रही  है  तथा  सभा  पटल  पर  रख  दी  जाएगी  t

 Sites  and  Services  Scheme  in  the
 States

 1049.  SHRI  RAGAVALU  MOHAN-
 ARANGAM:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  the  extent  of  implementation  of
 the  sites  ang  services  schemes  in  the
 various  States;

 (b)  the  plans  and  programmeg  for
 the  scheme  and  the  investment  envis-
 aged  during’  next  five  years;  ang

 (c)  the  quantum  of  assistance  offer-
 ed  by  World  Bank  and  the  extent  to
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 which  such  assistance  has  been  utilised
 so  far?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Housing
 ang  Urban  Development  Corporation
 has,  upto  l5th  November,  1978,
 sanctioned  schemes  of  sites  and
 services  in  i8  towns  of  6  States  on  a
 Joan  commitment  of  Rs.  5.37  crores.
 Under  the  Scheme  of  Integrated  Urban
 Development,  financia]  assistance  by
 the  Central  Government  is  admissible
 for  schemes  of  land  acquisition  and
 development  and  sites  and  services  as
 part  of  integrated  urban  development
 projects  in  selected  cities  of  some  of
 the  States.

 (b)  In  the  draft  Plan  978—83,  the
 main  emphasis  on  housing  for  the  eco-
 nomically  weaker  sections  in  urban
 areas  is  through  the  strategy  of  ‘Sites
 and  Services’.  The  Government  has
 decided_that  funds  from  the  Integrated
 Urban  Development  Scheme  would  be
 available  for  financing  components  of
 sites  and  services  also.

 (c)  The  World  Bank  has  not  offered
 any  assistance  specifically  for  the  im-
 plementation  of  sites  and  _  services
 schemes.  The  Madras  ang  the  Second
 Calcutta  Urban  Development  Projects,
 which  are  partly  financed  by  World
 Bank  assistance,  contain  components  of
 sites  and  services  also.

 Share  of  Yamuna  water  between
 Haryana,  Uttar  Pradesh  and  Delhi

 1050.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  what  is  the  total  annual  flow  of
 water  in  the  Yamuna  and  how  is  it
 shared  between  the  States  of  Haryana,
 Uttar  Pradesh  and  Delhi;

 (b)  what  is  the  rationale  ang  basis
 of  this  decision;  and

 (c)  what  ig  length  of  the  river  that
 lies  in  each  of  these  States  and  Union
 Territory?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)
 The  75  per  cent  dependable  annual
 flow  at  Tajewala  is  estimated  to  be
 964.76  million  cubic  metres  and  the
 annual  flow  in  the  reach  Tajewala  and
 Okhla  is  about  4440  million  cubic
 metres.  So  far,  there  has  been  no  com-
 prehensive  agreement  about  the  shar-
 ing  of  Yamuna  waters  amongst  the
 basin  States  namely  Haryana,  Uttar
 Pradesh,  Rajasthan,  Himachal  Pradesh
 and  Union  Territory  of  Delhi.  The
 Yamuna  waters  upto  Okhla  at  Delhi
 are,  however,  at  present  being  utilis-
 ed  extensively  in  Haryana  and  Uttar
 Pradesh  for  irrigation  and  to  a  limited
 extent  by  the  Union  Territory  of  Delhi
 and  Rajasthan  for  irrigation  and
 drinking  water  supply.  Haryana  and
 Uttar  Pradesh  are  drawing  their  irri-
 gation  requirements  at  Tajewala  in
 accordance  with  an  earlier  agreement
 of  954  concluded  between  erstwhile
 Punjab  and  Uttar  Pradesh.

 (b)  With  a  view  to  evolving  some
 comprehensive  agreement,  studies  with
 regard  to  the  availability  and  the  ex-
 isting  and  proposed  uses  by  the  various
 States  in  the  Yamuna  basin  have  been
 carrieq  out  by  the  Central  Water
 Commission  and  the  matter  is  under
 discussion  with  the  States.  No  com-
 prehensive  agreement  amongst  the
 basin  States  has  so  far  been  arrived
 at.  The  basis  on  which  the  agreement
 of  954  between  erstwhile  Punjab  and
 Uttar  Pradesh  was  arrived  at  has  not
 been  spelt  out  in  that  agreement.

 (c)  The  details  about  the  length  are
 as  under:

 Km.
 Common  boundary  betweer  Him-

 achal  Pradesh  an  Uttar
 Pradesh  .५9  नि  30

 ‘Common  boundary  between  Har-
 yana  and  Uttar  Pradesh  328

 Delhi  48

 Uttar  Pradesh  970

 Tota,  376
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 Music  Teachers  Grades  in  N.D.M.C.

 1051.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  music  _  teachers
 grade  has  been  divided  into  three
 grades  on  the  recdthmendation  of
 Third  Pay  Commission  and  has  been
 implemented  by  De!hi  Administration;

 (b)  if  8०,  whether  guch  grades  have
 not  been  implemented  in  the  case  of
 music  teachers  employed  by  Education
 Department  of  N.D.M.C.;

 (c)  what  are  the  reasong  for  not
 implementing  the  grades  by  N.D.M.C.
 and  number  of  music  teachers  so
 2Tocted;  and

 (d)  what  action  has  been  taken  by
 NDMC  authority  in  consultation  with
 Delhi  Administration  on  the  represen-
 tafion  made  by  the  affected  teachers
 to  mitigate  their  hardship?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAK):  (a)  and  (b),  According  to  the
 information,  furnished  by  the  Delhi
 Administration  and  the  New  Delhi  Mu-
 nicipal  Committee,  the  three  grades
 recammended  by  the  Third  Pay  Com-
 mission  and  approved  by  the  Govern-
 ment  of  India  in  respect  of  Music  Tea-
 chers  have  since  been  implemented  in
 the  Directorate  of  Education,  Delhi
 and  the  New  Delhi  Municipal  Com-
 mittee.

 However,  the  pay  scale  o¢  Music
 teachers  (Grade  IV)  was  under  con-
 Sideration  of  the  Government  and  it
 has  now  been  decided  to  give  them
 the  pay  scale  of  primary  school
 teachers.

 (९)  Does  ngt  arise  in  view  of  (a)
 and  (b)  above.

 (d)  No-such  representation  has  ‘been
 received  by  the  New  Delhi  Municipal
 Committee  so  -far.

 Unsold  stock  with  Nationa]  Book  Trust

 i062.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  Whether  the  National  Book
 Trust  had  go  far  published  books  of
 the  value  of  Rs.  2  crores  of  which
 half  had  remaineg  unsold;

 (b)  whether  regard  had  been  kept
 for  bringing  down  the  print  order  to
 a  realistic  level  after  making  g  mar-
 ket  survey;

 (c)  what  action  has  been  taken
 against  the  officials  responsible  for  the
 lapse  of  unsold  stocks:  and

 (d)  the  steps  which  have  been
 taken  for  evciding  such  like  losses  in
 future?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  The  trust  has  pub-
 lished  upto  31-3-1978  books  of  the
 value  of  about  Rs.  2.28  crores.  As  on
 31-3-1978  only  books  representing
 33.6  per  cent  of  the  total  value  of
 books  produced  remain  unsold.

 (b)  No  specific  market  studies  have
 been  undertaken  so  far.  However,  the
 print  run  is  determined  with  due  re-
 gard  to  the  price  and  based  on  a  broad
 assessment  of  the  likely  response  from
 the  reading  public.

 (c)  The  unsold  stock  of  the  titles
 published  by  the  Trust  is  not  due  to
 any  lapse  on  the  part  of  any  particu-
 lar  officer.  The  Trust  generally  takes
 up  books  which  serve  a  social  purpose
 although  they  are  not  always  commer-
 cially  attractive.  The  books  are  in-
 tended  to  supplement  the  knowledge
 of  readers  who  did  not  have  the  ad-
 vantage  of  higher  education.  -They
 thus  have  information  and  educational
 value  but  they  are  not  normally  as
 quick  selling  for  example  as  novels  or
 books  on  subjects  of  topical  interests.
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 Besides,  titles  in  many  series  are  most-
 ly  translations  from  one  Indian  langu-
 age  to  others.  Such  titles  are  slow
 sellers  particularly  in  view  of  the  fact
 that  their  authors  are  not  very  well
 known  outside  their  own  language
 areas.  The  current  stock  of  about  33.6
 per  cent  of  the  value  of  books,  there-
 fore,  cannot  be  deemed  as  too  unsatis-
 factory,  especially  as  the  genera]  sales
 have  begun  to  take  an  upward  turn.

 Taking  action  against  any  official,
 therefore,  does  not  arise.

 (da)  The  highest  priority  is  being
 given  to  the  problems  of  selling  and
 sales  promotion.  More  recently  the
 Trust  has  taken  a  number  of  steps  like
 increasing  distributors’  network,  in-
 tensifying  publicity,  increased  partici-
 pation  in  book  fairs  and  exhibitions
 etc.  to  achieve  greater  sales.  As  a  re-
 sult  of  the  various  measures  taken  by
 the  Trust,  from  time  to  time,  the  sales
 of  the  Trust’s  publications  have  in-
 creased  gradually.  The  sales  have
 almost  doubled  during  the  last  five
 years  from  Rs.  3.00  lakhs  in  ‘1973-74  to
 Rs.  25.6]  lakhs  in  1977-78.

 Construction  of  Trunk  Sewer  in
 Pitampura,  Delhi

 1053.  SHRI  DALPAT  SINGH  PA-
 RASTE:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  when  the  contract  for  construct-
 ing  trunk  sewer  line  in  Pitampura
 Residential  Scheme  of  77908  was
 awarded  and  the  name  and  other  par-
 ticulars  of  the  contractor;

 (b)  whether  the  Contractor  has
 since  stopped  the  work  and  if  80,
 when  he  stopped  the  work  and  the
 percentage  of  work  completeqd  by
 him;

 (c)  what  steps  have  since  been
 taken  to  award  the  work  to  another
 contractor;  and
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 (d)  the  reasons  for  delay  in  award-
 ing  the  contract  to  the  new  contrac-
 tor  and  the  action  taken  or  proposed
 to  be  taken  against  the  officers  of
 DDA  responsible  for  this  delay?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABLITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  contract  was
 awarded  in  two  parts  on  25th  May,
 975  and  29th  October,  975  to  M/s.
 A.  S.  Parmar  and  Co.,  and  Shri  D.  K.
 Jain  respectively.

 (b)  The  Contractors  stopped  the
 work  in  May,  977  and  November,  977
 after  completing  90  per  cent  and  50
 per  cent  of  the  work,  respectively.

 (c)  Fresh  tenders  were  called  and
 have  been  receivd  on  9th  November,
 1978.

 (d)  The  formalities  of  cancellation
 of  the  tenders  took  some  time.  There-
 after  fresh  tenders  had  to  be  called
 thrice.  Hence,  there  was  no  unreason-
 able  delay  in  awarding  work  neces-
 sitating  action  against  the  officers  of
 D.D.A.

 Amonnt  to  Tami]  Nadu  and  Gujarat
 for  Prohibition

 1054,  SHRI  छू.  RAMAMURTHY  :
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  total  amount  that  has  been
 given  so  far  to  Tamil  Nadu  and
 Gujarat  as  assurance  for  ful]  prohibi-
 tion;  and

 (b)  the  gist  of  deliberations  held  in
 the  recent  meeting  of  the  All-India
 Prohibition  Council  held  in  New
 Delhi?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GUL-
 SHAN):  (a)  In  accordance  with  the
 terms  of  the  policy  for  payment  of
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 campensation  these  States  are  not  eli-

 bigle  for  any  compensation.  Hence  no

 payment  has  been  made  to  them.

 (b)  The  recent  meeting  held  was
 that  of  the  Central  Prohibition  Com-
 mittee  (27-98-1978).  A  statement  indi-
 cating  the  decisions  taken  by  it  are
 annexed.

 Statement

 The  Central  Prohibition  Committee
 at  its  tenth  meeting  in  New  Delhi
 resolveg  that  in  pursuance  of  the  con-
 sensus  reached  at  its  9th  meeting  and
 in  consonance  with  Government  of
 india‘s  guidelines,  all  States  and  Union
 Territories  reaffirm  their  determina-
 tion  to  bring  about  prohibition  in  four
 years  ending  March  31,  1982;

 It  further  resolved  that  speedy
 measures  be  taken  to  implement  the

 policy  in  a  phased  manner  in  the  light
 of  the  following  agreed  decisions:

 (a)  The  Committee  recommends
 that  they  may  take  steps  for  discon-
 tinuance  of  vending  of  country
 liquor  in  the  triba]  areas  wherever
 this  still  exists,  with  effect  from
 +1-4.1979  or  as  early  as  possible  and
 also  implement  other  programmes
 outlined  in  the  Department  letter
 No.  P,  02/8/78-PR  Vol.  II  dated
 27.7-1978;

 (b)  that  the  neighbouring  States
 may,  as  far  as  possible  maintain:

 (i)  Uniformity  in  observing
 “dry”  days.

 (ii)  Uniformity  in  the  incidence
 Of  excise  duty  on  liquor  to  dis-
 courage  and  prevent  smuggling.

 (c)  The  Committee  reiterates  its
 earlier  recommendation  that  all
 States  and  Union  Territories  having
 Common  borders  with  “dry”  States
 May  agree  to  maintain  a  dry  belt  of
 25  kms.  in  the  common  border  areas.

 (d)  The  Committee  recommends
 that  the  State  Governments  evolve
 suitable  legislative  measures  to  ban
 advertisements  regarding  liquor  and
 intoxicating  drinks  in  any  news-
 paper,  book  etc.  or  the  display  of
 any  such  advertisement  in  public
 places.  The  Board  of  Film  Censors
 should  enforce  more  rigorously  the
 rules  against  depiction  of  drinking
 scenes  in  feature  films.

 (e)  The  Committee  recommends
 that  all  States  and  Union  Territo-
 ries  undertake  a  quick  survey  to  as-
 sess  the  extent  of  unemployment
 that  would  ensue  in  consequence  of
 implementation  of  Prohibition.

 (f)  The  Committee  recommends
 that  the  State  Governments  may
 prepare  reemployment  plans,  in  col-
 laboration  with  the  Khadi  and  Vil-
 lage  Industies  Commission,  for  ab-
 sorbing  toddy  tappers,  mahua  pic-
 kers  and  others  engaged  directly  or
 indirectly  in  this  sector  in  order  to
 open  up  alternative  avenues  of  em-
 ployment  for  those  rendered  surplus
 as  a  result  of  prohibition.

 (g)  The  Committee  recommends
 that  the  State  and  Central  Govern-
 ments  may  :

 (i)  Launch  a  massive  publicity
 programme  through  all  the  mass
 media  of  communication  to  publi-
 cise  the  evil  effects  of  consuming
 alcohol;

 (ii)  take  suitable  measures  for
 discouraging  the  youth  especially
 in  the  universities  from  taking  to
 alcohol  and  drugs;

 (iii)  involve  non-official]  agen-
 cies,  especially  womens’  organisa-
 tions,  in  the  implementation  of
 prohibition  policy  and  programmes
 and  provide  them  financial  assis-
 tance  for  the  purpose;

 (iv)  establish  a  special  publicity
 cell  in  I&B  Ministry  for  coordi-
 nated  and  sustained  publicity
 through  audio  visual  and  other
 media.
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 (v)  make  appropriate  changes
 in  the  legislation  with  a  view  to
 imposing  restriqtions  on  the  pre-
 waration  and  marketing  of  drugs
 and  ayurvedic  preparations  con-
 taining  alcohol;

 “(vi)  incorporate  the  educative
 aspects  of  prohibition  policy  as
 well  as  evils  of  drinking  into  text
 books  and  the  campaign  for  adult
 education.

 Foreign  Aid  for  Flood  Relief

 1055.  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state.

 (a)  the  total  amount  of  donations
 received  from  various  foreign  coun-
 trieg  and  Indian  citizeng  abroad
 towards  flood  relief  fund  during  the
 period  August  to  October,  ‘1978;  and

 (b)  details  therefor?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Contributions  received  from  foreign
 countries  for  flood  relief  during  the
 period  August  to  October  978  are  Rs.
 75,89,200.27  and  from  Indian  citizens/
 Indian  organisations  abroad  in  foreign
 exchange  Rs.  46,32,589.20.  This
 amount  excludes  the  donations  receiv-
 ed  from  Indian  Nationals  abroad  in
 Indian  currency.

 (b)  Australia,  Canada,  Libya,  Japan,
 Maldives,  Grenada,  Hungary,  New
 Zealand,  Republic  of  Korea,  Sri  Lanka
 ang  U.S.A.  have  provided  assistance
 in  cash  while  Philippines,  Bangladesh,
 Switzerland  and  U.S.S.R.  have  provid-
 ed  assistance  in  kind.  Federal  Re-
 public  of  Germany  and  U.K.  have
 provided  assistance  both  in  cash  and
 kind  Mauritius  and  Kuwait  have
 promised  assistance  in  cash  while
 Libya  has  promised  in  kind.  A  state-
 ment  showing  assistance/offers  from
 foreign  Governments/Organisations  for
 flood  relief  is  enclosed.

 Districts

 6  F.R.G.  Government

 Voluntary  Agencies

 DM  5,50,000  in  cash.  DM.  *5,00,000,  in  ‘kind.

 Statement

 Flood  Relief  Assistance—  offers  from  foreign  Governments!
 Oreanisations

 S.  No.  Name  of  country/  Offer  Remarks
 Organisation

 t  Australia  $  1,00,000,

 2  Bangladesh  5  lakh  dozes  of  anticholera  vaccine.

 3  bhutan  Rs  ¥,  37,677
 Indo-Bhutan  Friend-

 ship  Association

 4  Canada  $  140,000  For  Red  Cross  Relief
 Programme.

 5  EEC.  60,000  European  Units  of  Account  for
 lood  victims  in  Midnapore  and  Howrah

 Through  Voluntary
 Organisations.

 t0  Powered  inflata  ble  rubber  boats  worth
 DM  1,00,000.
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 S  No  Name  of  country  Offer  Remarks
 Organisation

 Chemical  equipment  tor  Water  processing
 worth  ;
 DM  67,000
 DM  12,36,000

 Private  Donors  DM  35,000

 7  Hong  Kong
 Help  the  Aged  Orga-  3,00,000  doses  of  cholera  vaccine.

 nisation  2  Jarge  inflatable  boats.

 3  outboard  engines  of  35  HP

 36  cases  medicines.

 8  Japan  US  §  5,30,926° 47

 9  Kuwait  Rs.  50,00,000°  00

 t0  Libya  US  $  2,50,000  and  3  C-ig0  plane  loads  with
 tents,  clothes  and  medical  supplies.

 tr  Maldives  Rs.  1,00,000°  000

 12  Mauritius  Government  £  -20,000' 00,  (proposed)

 Seva  Shibir,  30  tonnes  of  clothes
 Maurittius

 3  Netherlands  Red  Cross  Df  1+ 2,50,000  Through  Leauge  of
 Red  Cross  Societies,
 Geneva.

 7°242  kilo  full  cream  milk  value
 DM  :°30,365: 40

 4  New  Zealand  $  30,000  As  relief  assistance.

 5  Norway  Red  Cross  N.  Kr.  500,000: 00  To  Indian  Red  Cross
 Society.

 6  Pakistan  Red  Cresent  500  tents  Do.
 i05  packages  of  medicines.
 12,500,  Ibs.  milk  powder
 Tt  packages  and  6  crates  of  bedsheets.

 77  Philippines  5  lakh  doses  of  anti-cholera  vaccine.
 Government

 8  Singapore  Rs.  531980"  78
 Singapore  Regional

 Centre  of  the  World
 Fellowships  of
 Budhists.

 t9  Republicof  Korea  §  5,000°00

 20  Sri  Lanka.  Sri  Lanka  Rs.  10,00,000,

 ar  Switzerland  2,§0,000  cc  ef  Cholera  vaccine.
 Government

 to  tans  baby  food  To  Indian  Red
 5  million  water  purification  tablets.  Cross

 Red  Cross  Sw.  Fr.  50,000°  00  Do.

 22  U.  K.  +  £  2,50,000  100,  motor  boats  Do.
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 S.No.  Name  of  coun:ry  Offer  Remarks
 Organisa‘ion

 23  U.S.A.  :  25,000  By  US  Ambassador
 to  CARE  India
 for  relief  work.

 Director  Relief  3  cartons  containing  relief  supplies.
 Foundation  Santa
 Barbara,  California.

 CARE  t  million  tbs.  of  Energy  Food  ration.

 24  U.S.S.R.  :  5  boats
 5  million  units  of  cholera  vaccine.

 100,000,  units  of  Typhoid  Vaccine.

 2  tons  of  polyethyline  pollicle

 50  tons  of  calcium  hypocloride

 20  tons  of  monochloromine

 253  Yogoslavia  Red  Cross  Two  tons  milk  powder
 US  $  100,000  worth  of  relief  supplies.

 26  UNICEF  $  100,000,
 18000,  vials  of  anti-cholera  vaccine.

 5  Pedo-jet  Machines.

 27  World  Food  2000  MT  skimmed  Milk  Powder.
 Programme.

 200  MT  Edible  Oil.

 28  Grenada  US  $  3,840°00

 29  Hungary  Government  Forint  20,00,000  है|  Copy  of  Embassy’s
 >  note  is  enclosed.

 Red  Corss  Forint  5,00,000  J

 News  Item  entitled  “It  is  becoming  a  THE  MINISTER  OF  EDUCATION,
 Sick  Versity”

 1056.  SHRI  RAJKESHAR  SINGH:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  towards  news  _  item  entitled
 “It’s  becoming  8  sick  Versity”
 appearing  in  National  Herald  dated
 24th  October,  978  regarding  misman-
 agement  of  affiliated  colleges  by  the
 Delhi  University;  and

 (b)  if  so,  reaction  of  Government
 thereto?

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  allegations  made  in  the
 News  Item  are  being  looked  into.

 Electrical  Goods  dumpeg  at
 Exhibition  Ground,  New  Delhi

 1057,  SHRI  MAHI  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  unserviceable  electrical
 material/goods  worth  over  Rs.  2
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 fakhs  is  lying  dumped  in  C.P.W.D.
 Stores  at  Exhibition  Ground  since
 972  and  will  become  rusted  if  not
 disposed  of  early;

 (b)  if  so,  the  details  of  the  materia)
 declared  unserviceable  and  the  diffi-
 culties  being  faced  by  Government  in
 disposing  of/auctioning  this  unservice-
 able  material;  and

 (c)  when  it  is  proposed  to  dispose  it
 of  by  auction  or  otherwise?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  Certain  Electrical  goods
 wroth  about  Rs.  .77  lakhs  at  book
 value  are  lying  stored.

 (9)  and  (c).  These  are’  dismantled
 electrical  light  fittings  switch  gear,
 fans,  cables,  wires,  sundry  materials,
 and  accessories  and  will  be  disposed
 of  by  auction  through  DGS&D  after
 survey  reports  are  sanctioned  by
 Government.

 Relief  to  Khandsari  Industry

 1058.  SHRI  KUSUMA  KRISHNA
 MURTRY:

 DR.  VASANT  KUMAR
 PANDIT:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  is  aware
 of  the  problem  of  the  agro-based  and
 labour-intensive  khandsari  industry
 which  are  mostly  createq  by  the  big
 Sugar  mills;  and

 (b)  if  so,  what  steps  Government
 Propose  to  take  to  provide  relief  to
 this  industry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  Govern-
 Ment  has  received  representations

 from  Khandsari  Manufactures  Associa-
 tions  to  the  effect  that  consequent  on
 decontrol  of  sugar  and  the  free  avail-
 ability  of  sugar  in  the  market  the
 khandsari  industry  hag  been  facing
 difficulties  in  the  disposal  of  their
 products.  They  have  suggested  cer-
 tain  relief  measures  like  reduction  of
 excise  duty  and  exemptions  from
 loca]  taxes  like  purchase  tax.

 (b)  These  proposals  have  been  ex-
 amined  in  detail  and  it  ig  seen  that
 the  excise  duty  on  khandsari  sugar  is
 already  quite  low.  Hence  since  most
 of  the  controls  on  the  khandsari  indus-
 try  are  in  the  hands  of  the  State  Gov-
 ernments,  they  are  being  consulted  in
 regard  to  further  exemptions  or
 reliefs  from  local  taxes.  The  Banking
 Division  has  also  been  made  aware  of
 the  problems  of  credit  faced  by  the
 Khandsaris.

 नेबरहोन  तथा  पश्रपंग  ध्यक्तियों  के  लिए  कन्ट्रीय  सरकार
 सेबाधों  में  ग्रारक्षण

 I059  श्री  यमुमा  प्रसाद  शास्त्री  :  क्‍या  शिक्षा,
 समाज  कल्याण  धौर  संस्कृति  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  शिक्षा  मंत्री
 ने  जुलाई,  977  4  केन्द्र  सरकार  सेवाधों  में  नेब्रहीनों
 तथा  भ्न्य  विकलांगों  के  लिए  3  प्रतिशत  स्थान  आार्रक्षत
 करने  की  घोषणा  की  थी;

 (ख)  कया  यह  भी सच  है  कि  इस  घोषणा  को
 कार्यान्वित  करने  के  झ्ादेश  4  नवम्बर,  977  को
 परिचालित किये  गये  थे  भौर  यदि  हां  तो  इन  भादेशों  को

 परिचालित[  करने  के  पश्चात  30  झक्तूबर,  978
 तक  केन्द्र  सरकार  सेवाझों  में  विभाग-बार  तथा  पद_
 बार  कितने  नेतवहीनों  तथा  झन्य  विकलांग  व्यक्तियों
 को  नौकरियां  दी  गई;  शौर,

 (य)  क्या  कुछ  राज्यों  ने  भी  विकलांगों  के  लिए
 नौकरियां  भारक्षित  करने  के  भादेश  जारी  किये  हैं
 प्रौर  यदि  हां  तो  उक्त  राज्यों  के  क्‍या  नाम  हैं  ?

 शिक्षा,  समाज  कल्याजल  तथा  संस्कृति  संत्रो  (डा0
 प्रताप  चमका  चल)  (क)  जी  हां।  यह  भारक्षण
 केन्द्रीय  सरकार  के  भ्रधीन  एप  “ग”  झौर  ग्रुप  'घ”  के

 पदों  तथा  केन्द्रीय  सार्वजनिक  क्षेत्र  उपक्रमों  में  ऐसे  ही
 पदों  के  लिये  लाग  है
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 (ख)  इस  संबंध  में  क्‍ग्रादेश  जारी  कर  दिए  गए
 हैं  हन  ऑ्ावेशों  के  भ्रनसरण  में

 पूर  किए
 गए

 विकलांग  व्यक्तियों  की  संख्या  के  बारे  में  सूचना
 भी  उपलब्ध  नहीं  है  ।

 (ग)  निम्नलिखित  राज्यों  ने  बिकलांग  व्यक्सियों
 के  लिये  रोजगार  में  झारक्षण  किया  है  या  उनको

 नोकरियों  में  प्राथमिकता  देने  का  निर्णय  किया  है:--

 झांध्र  प्रदेश

 बृजरात

 जम्मू  झौर  कश्मीर

 महाराष्ट्र
 उड़ीसा
 राजस्थान

 जिंपुरा
 उत्तर  प्रदेश

 पश्चिम  बंगाल Coan

 9
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 Central  Housing  Loans  to  Jammu  and
 Kashmir  State

 1060.  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Jaramu  and  Kashmir
 Government  has  approached  Central
 Government  with  a  proposal  for  Jeng
 term  loans  for  constructing  Housing
 colonies  in  the  State;  and

 (b)  if  so,  what  is  the  Central  Gov-
 ernment’s  reaction  thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  and  (b).  The  State
 Government  of  Jammu  and  Kashmir
 propose  to  borrow  Rs.  20  crores  from
 Housing  and  Urban  Development  Cor-
 poration  for  rural  and  urban  housing
 schemes  during  the  next  plan  period
 (i.  e,  1979-83).  The  HUDCO  have  re-
 quested  the  State  Government  to  send
 sepecific  schemes  which  will  be  exa-
 miried  on  merit  and  consideréd  by
 them  (HUDCO)  provided  these  are  as
 per  the  guidelines  laid  down  by  HUD-
 co.
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 sity  शिक्षा  कार्यक्रप्त  में  भाग  ले  रहो  रजिस्टर्ड  संस 1"

 06l.  wt  सुखश  सिह  :  क्या  शिक्षा,  समाज
 कल्याण  झोर  संस्कृति  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  यह
 सा

 करने  के  लिए  क्‍या
 उपाय  किए  गये  हैं  कि  (2  प्रकतुबर  से  धारम्भ
 हुए)  प्रौढ़  शिक्षा  कार्यक्रम  में  भाग  ले  रहो  संस्थाएं
 उन्हें  दी  गई  वित्तीय  सहायता  का  दुरुपयोग  न  कर
 पायें  ;

 (@)  हन  संस्थाझ्रों  द्वारा  कितने  प्रौड़  व्यक्तियों
 को  शिक्षित  करने  का  लक्ष्य  है  ;  भौर

 (ग)  क्या  इस  कार्यक्रम  के  क्रियान्वयन  में
 कीई  सरकारी  संस्था  भी  भाग  ल  रही  है  शौर  यदि
 हां,  तो  उसका  नाम  क्‍या  हैं  शौर  उसके  हारा  प्रौढ
 व्यक्तियों  को  छिछ्षित  किए  जाने  का  क्‍या  लक्ष्य
 निर्धारित  किया  गया  है  ?

 शिक्षा, समाज  कल्याण  तथा  संस्कृति  मंत्री  (डा०
 wa  चसा  जम  :  (क)  प्रत्येक  स्वेच्छिक  एजेंसी
 की  प्रगति  रिपोर्ट  और  जांच  लेखे  विवरण  भेजना
 होता  है  ny  कुछ  मामलों  में  मोके  पर  निरीक्षण
 भी  किया  जाता  है  t  संस्वीकृति  की  एक  प्रति  उन

 राज्य  सरकारों  को  पष्ठांकित  की  जाती  है  जिन्हें
 इस  बात  का  निरीक्षण  करना  होता  है  कि  निधियों
 का  उपयोग  किस  प्रकार  से  क्या  जाता  है  ।
 इसके  ग्रतिरिक्स  सरदार  पटेल  झाधिक  तथा  साझा-
 जिक  श्रनुसंधान  संस्थाम,  भ्रहमदाबाद  जैसी  संस्थानों
 द्वारा  क्षेत्र  कार्यत्रमों  का  मल्यांकन  भी  किया  जाता
 है ।

 (ख)  श्लौर  (7)  इस  समय  134  नेहरू  युवक
 कन्द,  प्रौढ़  शिक्षा  कार्यक्रम  में  भाग  ले  रहे  1
 राजकीय  तथा  गैर-राजकीय  एजेन्सियों  के  लिए
 ्रलग  लक्ष्य  निर्धारित  नहीं  किए  गए  है  ।  किन्तु
 लगभग  L0  करोड़  निरक्षर  व्यक्तियों  को  1983-84
 के  झन्त  तक  शामिल  करने  के  उदेश्य  से  उसका

 क
 निम्नलिखित  कुल  बाधिक  चरणों  में  किया

 गया

 (करोड़ों  में  )

 वर्ष  वाधिक  शामिल  कुल  शामिल

 1978-79  5  "व5
 (तयारी  का  वष  )
 1979-80  45  60
 1980-81  90  I.  50
 98I-82  .  80  3.30
 1982-83  न  3.  20  6.50
 1983-84  ,  3.  50  0.0
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 Ex-M.Ps’  in  possession  of  Govern-
 ment  accommodation

 i062.  PROF,  P.  6.  MAVALANKAR:
 Wiil  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the:  names  of  all  former  Mem-
 bers  of  Parliament  who  are  stil]  cecu-
 pying  government  accommodation;

 (b)  Whether  the  said  persons  are
 paying  subsidised  ren;  or  commercial
 rent;

 (c)  full  facts  regarding  (a)  and  tb)
 above,  giving  reasons  why  the  said
 premises  are  not  vacated  by  the  per-
 sons  concerned;

 (d)  whether  Government  have  tak-
 en  any  steps  to  cet  the  possession  of
 the  houses  from  the  said  persons;  and

 (e)  whether  Government  have  pro-
 secuted  one  or  more  of  such  persons
 for  any  offence  of  law  and  if  so,  with
 what  results?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  Only  one  Ex-M_P.  of
 Lok  Sabha  and  5  Ex-M.Ps  of  Rajya
 Sabha  are  still  in  occupation  of
 Government  accommodation.  Two
 statements  showing  their  particulars
 are  laid  on  the  table  of  the  House
 [Placed  in  Library,  See  No.  LT-287/
 78).

 (b)  S/Shri  Jai  Ram  Dag  Daulat
 Ram  and  Mahavir  Tyagi  are  paying
 Tent  under  FR.  45-B  with  Depart-
 mental  Charges.  Remaining  Ex-MPs
 are  paying  at  Market  Rate.

 ,
 (०)  and  (d).  Full  facts  and  the

 vars
 taken  to  get  the  accommodation

 Me
 ated

 are  given  in  the  statements
 erred  to  in  part  (a)  above.

 Pe
 (९)

 This  Ministry  takes  action  as

 Ey  Provisions  of  Public  Premises

 Act  7
 of  Unauthorised  occupants)
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 केम्दोय  सरकार  के  कर्मचारियों  के  लिए  प्रावास

 1063.  श्री  नवाब  सिह  चौहान  :  क्‍या  निर्माण
 |  झौर  ्रावास  तथा  पूर्ति  शौर  पुनर्वास  मंत्री  यह

 बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  के  कर्मचारियों  की
 मकान  आ्रावंटित  करने  की  वर्तमान  सरकार  की
 बही  पुरानी  नीति  चली  भा  रही  है  या  उसमें  कुछ
 परिवर्तन  किए  गए  हैँ  ;

 (ख)  क्‍या  सरकारी  कर्मचारियों  के  भ्रावास
 उपलब्ध  कराने  में  कोई  सुधार  हुभा  है  ;  शौर

 (ग)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  हैं  ?

 निर्माण  शोर  झ्रावांस  तेचा  पूति  और
 श

 a
 मंत्री  (श्रो  सिकेन्‍्दर  बचत):  (कं)

 से
 वग) -

 सरकार  अधिक  से  अ्रेधिक  संरकारी
 कर्मचारिंयीं

 शौर  विशेषकर  निम्न  शांय  वंगी  के  कर्मचारियों
 के  लिए  मकानों  की  व्यवस्था  करने  के  लिये  प्रयास
 कर  रही  है  |  इस  उद्देश्य  को  पूरा  करने  के  लिए
 आगामी  3  वर्षों  में  दिल्‍ली,  कलकत्ता,  हैदराबाद,
 मद्रास,  चण्डीगढ़  तथा  बंगलौर  में  सामान्य  पूल  में
 21,300  क्यार्टरों  के  निर्माण  के  लिए  सरकार  ने

 एक  त्वरित  कायंत्रम  प्रारम्भ  किया  हैं  ।  इन  क्वार्टरों
 में  अधिकांश  बवाट्टर  ठटाहप-ए,  बी  झौर  सी  के  निम्न

 Funds  to  U.P.  for  cattle  breeding
 [epuez0d

 1064,  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  have  any
 special  plan  io  allozate  sufficient
 funds  to  the  Uttar  Pradesh  State  fur
 augmenting  fine  breed  cattle  potential
 in  the  National  interes:  to  meet  food
 shortage;  and

 (b)  if  so,  the  salicn*  features  of  the
 plan?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  The
 Central  Government  are  allocating
 funds  for  the  purpose  by

 way
 of  im-

 plementing  the  Central/Centrally
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 Sponsored  Programmes  in  the  Nation-
 al/regional  interest  in  Uttar  Pradesh
 as  well  as  in  other  States/U.Ts.

 (b)  The  following  major  schemes
 concerning  cattle  development  are  al-
 ready  functioning  or  are  being  propos-
 ed  under  6th  Five  Year  Plan  in  Cen-
 tral/Centrally  Sponsored  Sectors:

 (i)  Intensive  cattle  development
 project,  Meerut/Ghaziabad  districts
 in  Milk-shed  areas  of  Delhi  Milk
 Scheme  for  enhancing  productive
 potential  of  local  milk  cattle  and
 buffaloes;

 (ii)  Establishment  of  an  Exotic
 Cattle  Breeding  Farm  at  Babugarh.
 (UP)  has  been  sanctioned  during
 1978-79,  for  production  of  high  qua-
 lity  pure  exotic  bulls  of  jersey  breed
 for  cross-breeding  programmes  in

 the  State;

 (iii)  Establishment  of  a  Central
 Cattle  Breeding  Farm  at  Andesh
 Nagar,  Lakhimpur  Kheri  District  for
 production  of  high  quality  ang  me-
 ritorious  pure-breed  bulls  of  Hols-
 tein-friesian  breed  for  cross-breed-
 ing  programme,

 (iv)  Progeny  testing  programme  to
 Produce  proven  sires  at  Chak—Gan-
 jaria  Farm  in  District  Lucknow  for
 producing  high  quality  Sahiwal
 Bulls  for  extensive  use  through  fro-
 zen  semen  technology  on  local  herds
 in  order  to  bring  about  systematic
 genetic  improvement:

 (v)  Expansion  of  A.I,  work,  health
 Cover  and  fodder  development  Acti-
 vities  in  six  districts  of  the  State
 under  drought  Prone  Area  Program-
 me;

 (vi)  Integrated  programme  of  s0-
 cial  forestry  and  cattle  development
 in  Banda  and  Allahabad  gistricts  in
 collaboration  with  Bhartiya  Agro-
 Industries  Foundation;

 (vii)  Expansion  of  frozen  semen
 bull  stations  for  cross-breeding  o-
 cal  cattle  with  exotic  dairy  breeds
 is  being  proposed  under  the  6th  Five
 Year  Plan.
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 Reclassification  of  Government
 Accommodation

 1065.  SHRI  BHANU  KUMAR  SHAS-
 TRI:  Will  the  Minister  of  WORKS
 AND  HOUBING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  how  many  times  classification
 of  houses  with  reference  to  entitle-
 ments  of  Governmert  employees  for
 different  types  of  accurimodation  have
 been  revised;

 (b)  what  were  the  reasons  for  each
 revision;  and

 (९)  whether  Government  propcse
 to  review  cases  of  hardship  wherein
 the  Government  employees  who  were
 otherwise  entitled  to  higher  type  cf
 accommodation  but  due  to  the  envi-
 saged  reclassification  of  houses,  «re

 adversely  affected?

 THE  MINISTHR  OF  WORKS  AND.
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  When  the  new  allot-
 ment  rules  were  introduced  in  1963,
 classification  of  residences  was  chang-
 ed.  It  is  proposed  to  change  the  exist-
 ing  ciassification  from  Ist  December,
 1978.  The  entitlements  of  officers  have
 been  changed  twice  after  the  introduc-
 tion  of  new  rules.  It  is  also  proposed
 to  revise  the  entitlements  from  lst
 December,  1978.

 (b)  The  revision  of  entitlement  was
 necessitated  by  the  revision  of  pay-
 scales  of  Government  employees  as
 well  as  the  necessity  for  constructing
 more  quarters  within  the  available  re-
 sources  to  meet  the  housing  needs  of
 a  larger  number  of  Government  em-
 ployees,

 (c)  Officers  who  become  entitled  to
 lower  types  than  the  ones  in  their  oc-
 cupation  as  a  regult  of  revision  of
 entitlement  or  reclassification  of  re-
 sidences,  will  be  allowed  to  continue
 in  the  residences  in  their  occupation,
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 if  they  are  otherwise  eligible.  How-
 ever,  for  the  purpose  of  new  allotment
 the  revised  entitlement  norms  will  be
 followed.

 ara  के  लिए  भंडारण  क्षमता

 1066.  wo  लक्ष्मोनारायण  पांडेय  :  क्‍या
 कुछ  झोर  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  बया  चालू  वर्ष  के  दौरान  धान  की
 अधिक  मात्रा  में  वसूली  होने  के  कारण  उसके
 भंडारण  की  व्यवस्था  पर्याप्त  होगी  ;  श्रौर

 (@)  यदि  नहों,  तो  मके  लिए  श्रतिरिक्त
 भंडारण  क्षमता  की  व्यवस्था  करने  के  लिये  सरकार
 द्वारा  क्‍या  प्रबन्ध  किय  गये  हैं  ?

 कृषि  श्रोर  सिचाई  मंत्रालय  में  राज्य  मंत्री
 (थी  भान  प्रताप  सिह)  :  (क)  और  (ख)
 सरकारी  ऐजेंसियों  के  पास  उपलब्ध  सारी  समची
 भण्डारण  क्षमता  को  देखते  हुए  यह  क्षमता  चालू
 वर्ष  के  दौरान  अ्रधिप्राप्त  धान  के  भण्डारण  के
 लिए  पर्याप्त  होगी  ।  विभिन्‍न  उपाय  किए  गए
 है  जैसे  कि  प्रतिरिक्त  भण्डारण  क्षमता  का  निर्माण
 करवाना,  विभिन्‍त  सोतों  से  किराग्रे  पर  लेना,
 झ्रादि  ।  कप  स्टोरेज  (कवर  और  प्लिथ)  का  भी
 श्रापातिक  स्थिति  में  उपयोग  फिया  जाता  है  ।

 Opposition  to  imp'ementation  of
 Svbarnarekha  Project  at  Chandel

 1067.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  has  been  steep
 Opposition  from  the  people  of  Chho-
 tanagpur  for  the  implementation  of
 the  Subarnarekha  Project  at  Chandel
 resulting  in  recent  firings;  and

 (b)  if  so,  the  facts  and  details  in
 this  regard  and  the  steps  taken
 thereon?

 THE  MINISTER  OF  AGRICUL-
 TUBE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 ani  (b).  There  has  been  some  resent.
 Ment  among  the  people  likely  to  be
 affected  by  the  construction  of  Chan-
 del  dam  over  the  amount  of  compen-
 Sation  for  their  land.  As  regards  the
 recent  firing  at  Jaida,  the  Government

 of  Bihar  have  reported  that  the  riot-
 Ous  mob  comprised  largely  of  persons
 from  neighbouring  districts  of  West
 Bengal.

 The  estimate  of  Subarnarekha
 multipurpose  Project  prepared  by  the
 State  Government  provide  an  amount
 of  Rs.  8.4l  crores  for  acquisition  of
 land  and  for  rehabilitation  of  the  dis-
 placed  persons  under  the  Chandel
 reservoir.  The  State  Government  is
 looking  into  the  question  of  adequate
 and  fair  compensation  to  the  affected
 persons.

 Abolition  of  Public  Schools

 1068.  SHRI  JANESHWAR  MISHRA;
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  a  scheme  for  abolition  of  public
 and  fancy  schools  for  children;

 (b)  whether  the  attention  of  the
 Ministry  hag  beea  drawn  to  the  reac-
 tion  of  the  Prime  Minister  +o  the
 education  of  children  studying  in
 public  schools  expressei  in  an  inter-
 view  to  Iliustrated  Weekly  published
 from  Bombay;  and

 (c)  if  so,  the  acticn  proposed  to  be
 taken  further  by  Government  there-
 on?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  In  an  interview
 published  in  Illustrated  Weekly  of
 India  dated  October  ,  978  the  Prime
 Minister  has  made  the  following
 obse-vation  in  regard  to  _  public
 schools:

 “He  (Mahatma  Gandhi)  did  not
 believe  in  sending  his  children  to
 public  schools.  I  (Morarji  Desai)
 too  think  that  they  (public  schools)
 turn  out  snobs.  My  (Morarji  Desai’s)
 own  children  were  not  educated  in
 any  public  school.  In  fact  I  (Morarji
 Desai)  believe  that  they  should  be



 3737  Written  Answers

 abolished,  Of  course,  it  cannot  be
 done  overnight,  We  will  have  to  see
 ....You  have  to  change  people’s
 ideas  by  personal  example.”

 Sometime  pack  the  matter  of  abo-
 lition  of  public  schools  was  examined
 and  the  legal  opinion  tendered  to
 Government  was  to  the  effect  that  any
 action  to  abolish  public  schools  will
 be  violative  of  Article  30  of  the  Cons-
 titution  in  so  far  as  the  public  schools
 managed  by  minorities  are  concerned
 and  it  would  be  violative  of  Article  9
 (g)  of  the  Constitution  in  so  far  as
 non-minority  public  schools  are  con-
 cerned.

 However  Government  are  consider-
 ing  the  question  of  bringing  the  pub-
 lic  schools  also  into  the  system  of  pub-
 lic  education,

 Bureau  of  Soil  and  Land  use  Survey

 1069.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  plea-ed  to  state:

 (a)  whether  the  Government  have
 decided  to  establish  a  Nationul  Bureau
 of  Soil  and  Land  use  survey  with  its
 headquarters  at  Nagpur;

 (b)  if  so,  details  cf  the  proposai
 containing  the  natur2  cf  vork  and
 the  arezs  order  of  investment  etc.
 for  the  next  three  years;

 (c)  whether  the  work  on  che  970-
 ject  ig  being  executed  ८३  scheduled
 and  the  reasons  [cr  siow  progr-ss,  if
 any;  and

 (9)  why  the  headguarters  of  the
 organisetion  cconlinue  to  remain  at
 New  Dehi,  and  the  the  action  takea/
 Proposed  to  ensine  shifting  of  the
 headquarters  to  Nagpur  ag  schedul-
 ed?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (pb)  (i)  The  nature  and  areas  of
 wok  are  ag  follows:
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 (a)  Progressive  reconnaissance
 soil  survey  and  mapping  covering
 the  different  states  of  the  country
 starting  with  priority  areas  ‘ike
 districts  selected  for  integrated
 rural  development  programmes,
 drought  or  flood  prone  areas,  back-
 ward  region,  special  problematic  or
 potential  areas  etc.  and  preparation
 of  soil  and  land  use  maps  at  Tehsil,
 district,  state  and  country  levels  by
 abstraction  and  compilation.  All  the
 above  maps  and  Soi]  Survey  in-
 formation  will  be  utilised  for  com-
 piling  the  Soil  map  of  India  on
 l:l  million  scale.

 (b)  Conduct  research  for  3
 detailed  charcterisation  of  Bench-
 mark  soils,  their  genesis,  classifica-
 tion  and  interpretation;  hydrologi-al
 properties  of  soils;  use  of  remote
 sensing  technique  in  a  soil  survey
 inter-Cisciplinavy  and  inter-institu-
 tional  research  projects  etc.

 (c)  Conduct  need  based  training
 programmes  for  nominees  of  State
 rovernments  in  Soil  Surveys,  map-

 ping  and  soil  cla-sification  and  >7or-
 re-ation.

 (d)  Coordinate  Soil  Survey  acti-
 vilies,  participate  in  field  reviews
 and  undertake  correlation  work.

 (९)  Conduct  workshops  and  semi-
 mar  on  themes’  covering  Soil-Pro-
 duction  linkages  and  land  use  plan-
 ing.

 (ii)  Order  of  investment:

 The  outlay  proposed  for  the  next
 3  years  is:

 (Rs.  in  lakhs)

 1979-80  2.86

 1980-81  6.52

 i98-82  48.23

 (c)  The  work  of  the  bureau  is  being
 carried  out  as  per  schedule.  The  pro-
 gress  of  work  in  relation  to  the  staff
 is  satisfactory.  Field  scientists  in  the
 required  number  are  not  available  as
 yet.  However,  with  additional  re-
 cruitment  of  staff  in  the  coming  years,
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 as  proposed,  the  expected  targets  are
 likely  to  be  achieved.

 (dy  The  headquarters  of  the  Bureau
 was  shifted  to  Nagpur  in  June,  1978.
 The  shifting  from  Delhi  was  done  as

 soon  as  the  temporary  buildings  to
 house  the  Bureau  became  available
 after  renovation.

 महाराष्,  में  पोने  के  पानी  की  व्यवस्था

 1070.  श्री  हरिशंकर  महाले  :  क्‍या  निर्माण
 झौर  भ्रावास  तथा  पूति  द्रौर  पुनर्वास  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  छठी  योजना  अवधि  के  दौरान  पीने
 का  पानी  सप्लाई  करने  के  लिए  महाराष्ट्र  राज्य
 को  कितनी  धनराशि  नियत  की  गई  है  ;

 (ख)  क्या  उग  राज्य  के  8000  से  अधिक
 गायों  में  छीनें  के  गानी  की  सलाई  का  कोई  प्रबन्ध
 नहीं  है  ;  और

 (ग)  इस  समस्या  तो  सामाधाव  के  लिए
 सरकार  का  क्या  ठोस  चायबाएी  करने  छा  विचार
 है?

 निर्माण  और  झ्रावास  ठथा  पूति  और  पुनर्वास
 मंत्री  (श्री  सिवन्दर  बख्त)  :  (क)  छठी  योजना
 को  श्रमी  श्रन्तिम  रूप  दिया  जा  रहा  है  1 अत:
 महाराष्ट्र  को  नियत  की  गई  राशि  बताई  नहीं  जा
 सकती  ।

 (ख)  971-72  में  सूचित  किए  गए  समसस्‍्या-
 ग्रस्त  ग्रामों  में  से  1  श्प्रैल,  1978  को  3872
 समस्या-पग्रस्त  ग्राम  ऐसे  थे  जिन्हें  कार्यक्रम  के  श्रन्तगत
 नही  लाया  गया  था  ।

 _(ग)  पेयजल  की  व्यवस्था  करने  का  विषय
 राज्यों  का  है  1  शेष  समसस्‍्या-प्रस्त  ग्रामों  को  स्वच्छ
 पेयजल  देन  के  लिए  राज्य  सरकार  न्यूनतम
 झाव!,यवता  कार्यप्रम  के  अ्रन्तर्गत  निधियों  की
 व्यवस्था  कर  रही  है  1  ध्स  कार्यक्रम  में  गति
 लाने

 के  लिए  1977-78  से  केन्द्र  द्वारा  प्रवरतित
 त्वरित  ॥भीण  जलपू्ति  कार्य्रम  के  अन्तर्गत  प्रतिरिक्त
 निधियां  उपलब्ध  कराई  जा  रही  हैं  ।

 Project  on  River  Porwan,  Bakru
 and  Konkai

 vin  4  SHRI  HALIMUDDIN  A!IMED:

 xp
 he  Minister  of  AGRICULTURE

 t
 IRRIGATION  be  pleased  to

 vues  his
 the  reply  given  to  Unstarred

 Sion  No.  3485  on  the  2ist  March,

 978  relating  to  proposal  from  Bihar
 regarding  project  on  River  Porwan,
 Bakru  and  Konkai  and  state.

 (a)  whether  the  Central  Govern-
 ment  have  been  informed  of  the
 progress  made  in  that  regard  by  the
 State  Government  of  Bihar;

 (b)  if  so,  the  details  of  the  pro-
 gress  made  so  far  and  what  is.  the
 expected  progress  likely  to  be  made
 during  the  years  1978-79  and  1979-80;
 and

 (c)  whether  the  Central  Govern-
 ment  will  carry  out  the  survey  to
 protect  the  people  thereof?

 THE  MINISTER  OF  AGRICUZ-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  The  Government  of  Bihar  have
 split-up  the  Parman  flooq  control
 scheme  into  two  phases.  The  scheme
 for  Phase  I  was  prepared  in  May,
 978  for  an  estimated  cost  of  Rs.  789.60
 lakhs.  It  envisages  the  construction  of
 embankments  downstream  from  the
 National  Highway.  The  Ganga  Flood
 Control  Commission  (GFCC)  has
 examined  the  scheme  and  comments
 thereon  have  been  sent  to  the  State
 Government  for  clarification.  Replies
 thereto  have  not  been  received  by
 Ganga  Flood  Control  Commission  so
 far.  The  scheme  for  Phase  II  for  the
 construction  of  embankments  from
 Indo-Nepal  border  to  the  National
 Highway  has  not  yet  been  submitted
 by  the  Bihar  Government.  The  pro-
 tection  works  along  Bakra  river  are
 included  in  the  above  schemes,

 Finai'sation  of  the  Konkai  embank-
 ment  scheme  and  also  the  Parman
 Flood  Control  Scheme  Phase  II  will
 have  to  be  matched  with  the  corres-
 ponding  schemes  to  be  prepared  by
 His  Majesty’s  Government  of  Nepal.
 The  Nepalese  Government  have  been
 requested  to  expedite  topographical
 surveys  and  the  study  of  flood  contro!
 measures  on  Lohandra  and  Singhi  in
 Nepal  as  already  agreed  to,  as  these
 are  required  for  finalising  the  Parman
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 Fload  Control  Scheme  in  India.
 During  recent  discussions,  His
 Majesty’s  Government  of  Nepal  have
 assured  that  they  would  take  steps  to
 im>lement  the  measures.  already
 agyeed  upon.

 U.G.C.  Guidelines  to  Universities

 1072.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the
 University  Grants  Commission  has
 recently  issued  new  guidelines  and
 have  emphasised  generally  on  the
 Universities  to  take  steps  to  secure
 the  fullest  advantage  of  the  new
 pattern  of  education;  and

 (b)  if  so,  the  details  regarding  the
 introduction  of  new  methods  of  teach-
 ang,  examination  reforms  and  grant  of
 autonomous  status  to  colleges,  essen-
 tial  features  of  sessional  evaluation,
 €rading  and  semester  systems?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  University
 Grants  Commission  has  circulated  the
 guidelines  for  reorganisation  of  cour-
 ses  at  the  plus  three  stage  under  the
 new  pattern  of  education  in  Septem-
 ber,  1978.  The  guidelines  suggest,
 among  others,  that  teaching  methods
 should  include  problem-solving  exer-
 cises,  Seminar  discussions,  case  stu-
 dies,  tutorials,  etc.,  for  which  specific
 time  shoulg  be  allotted.  Formal  lec-
 turing  should  not  constitute  more  than
 two-third  of  the  teaching-learning
 situation  which  in  the  final  year,  could
 be  reduced  further  by  laying  greater
 emphasis  on  guided  self-study.  Class-
 room  lectures  should  increasingly  he
 eubstituted  by  Seminar  discussions.
 Efforts  shoulg  be  made  to  make  pro-
 ject  work  an  integral  part  of  the  cur-
 riculum  besides  making  provision
 which  requires  every  student  to  use
 the  library  for  reference  wotk.
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 On  examination  reforms,  the  guide-
 lines  indicate  that  the  purpose  of
 sessional  evaluation  should  be  to
 bring  about  inter-action  between
 teaching  and  learning  on  a  continuing
 basis  and  to  test  the  skills  and  abilities
 which  cannot  be  tested  through  a
 written  examination  alone  at  the  end
 of  the  term  or  course.  The  philosophy
 of  grading  system  is  to  reduce  sub-
 jectivity  and  irrationality  in  the
 choice  of  subjects  and  at  the  same
 time  bring  about  better  comparability
 in  performance  in  different  subjects.
 The  Semester  system,  properly  linked
 with  unit  courses  and  credits  enables
 students  to  have  greater  flexibility  in
 the  combination  of  courses,  besides
 enabling  them  to  take  up  part  of  the
 courses  in  neighbouring  institutions
 ang  facilitating  student  mobility.  The
 essential  features  of  all  these  reforms
 shou!d  be  incornorated  in  the  courses
 to  bring  about  proper  integration  of
 teaching,  learning  and  evaluation.

 The  guidelines  indicate  that  since
 the  proposal  to  restructure  under-
 graduate  education  may  not  be  easy
 to  introduce  in  all  affiliated  colleges
 simultaneously,  greater  autonomy  may
 be  given  to  colleges  to  enable  them
 to  experiment  with  new  _  courses,
 methods  of  teaching  ang  evaluation
 and  thus  set  the  pace  for  change  in
 the  whole  system.

 Representation  from  the  Inmates  of
 Mana  Camy

 1073.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  be

 pleased  to  state:

 (a)  whether  he  has  received  a  re-

 presentation  from  the  refugces  in-
 mates  of  Mana  Camp,  District  Raipur,
 Madhya  Pradesh  about  the  self-settle-
 ment  facilities  to  them;  and

 (b)  if  so,  the  steps  taken  in  this

 matter?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT).  (a)  Yes,  Sir.

 (b)  Shri  Manindra  Chandra  Das  and
 20  other  migrant  families  who  were
 rendered  off-dole  in  the  past  for  one
 reason  or  the  other  such  as  desertion
 from  camps,  refused  to  move  to  re-
 habilitation  sites,  etc.,  were  given  a
 last  chance  to  avail  themselves  og  the
 resettlement  benefits  as  a  spccial  case
 on  compassionate  grounds  and  were
 readmitted  into  Mana  Camp  with  all
 relief  and_  rehabilitation  benefits  in
 June,  1977.  They  were  offered  two
 chances  for  dispersal  to  Tawa  Project
 for  further  settlement  but  on  their
 refusal  to  move  to  Tawa  Project,  they
 were  discharged  from  the  camps.  As
 such  they  have  rendered  themselves
 ineligible  to  any  relief  or  rehabilita-
 tion  benefits  thereafter.

 Central  team  to  Flood  Affected  areas
 of  Himachal  Pradesh

 1074.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  what  is  the  total  damage  in
 terms  of  life  and  property  in  Himachal
 Pradesh  caused  due  to  last  floods  and
 heavy  rains  in  that  State;

 (b)  whether  any  Central  team  was
 Sent  to  the  State  for  making  an  on
 the  spot  study  in  the  affected  areas
 in  Himachal  Pradesh;

 (c)  what  was  the  composition  of
 the  team;

 (d)  if  no  team  was  sent  what  are
 the  reasons  therefor;  and

 (e)  what  was  the  central  assistance
 given  in  this  respect  district-wise
 against  State  demand?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):.  (a)
 According  to  the  preliminary  reports
 recelveq  from  the  State  Government,
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 a  population  of  about  25.00  lakhs  were
 affected  in  the  last  floods  and  heavy
 rains,  Crops  over  an  areg  of  about
 86,000  hectares  and  6773  houses  were
 damaged/destroyed.  About  272  hu-
 man  lives  and  766  heads  of  cattle
 were  also  lost  in  these  floods.  The
 State  Government  estimateg  a_  total
 loss  of  private  and  public  property  at
 about  Rs.  46  crores.

 (b)  to  (d).  A  Central  Team  led  by
 an  Additional  Secretary,  Department
 of  Agriculture  and  _  consisting  of  a
 representative  each  of  the  Planning
 Commission,  Department  of  Irrigation,
 Department  of  Health  and  Depart-
 ment  of  Expenditure,  visited  Himachal
 Pradesh  State  from  the  4th  Septem-
 ber  to  6th  September,  978  for  mak-
 ing  an  on-the-spot  assessment  of  the
 situation  caused  by  floods  and  require-
 ment  of  Central  assistance  for  relief
 operations  in  the  affected  areas.

 (e)  On  the  basis  of  assessment  made
 by  the  Central  Team  after  taking  into
 consideration  the  extent  of  damage
 caused  and  the  resources  of  the  State
 Government  and  recommendations  of
 High  Level  Committee  on  Relief  an
 Advance  Plan  assistance  of  Rs.  6.99
 crores  has  been.  sanctioned  by  the
 Central  Government.  Apart  from  this
 9,000  MTs  of  wheat  have  been  released
 for  free  distribution  in  the  affected
 areas  among  flood  victims,  Central
 Assistance  for  meeting  the  situation
 arising  out  of  natural  calamity  is
 given  for  the  State  as  a  whole  and  not
 District-wise.

 Discontinuance  of  Work  on  Gandak
 Project

 1075.  SHRI  M.  RAM  GOPAL
 REDDY;  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  work  on  Gandak
 Project  hag  been  discontinued;  and

 (b)  if  so,  the  reasons  therefor?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 No,  Sir.

 (b)  Does  not  arise.

 Drug  Addiction  among  Students

 1076.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  ‘Hindu-
 stan  Times’  dated  the  25th  September,
 978  that  according  to  a  survey  co-
 vering  more  than  4,000  students  at
 Jaipur,  every  third  college  or  uni-
 versity  student  has  had  some  ex-
 perience  of  drugs,  including  tobaccu
 and  alcohol;

 (b)  whether  it  is  also  a  fact  that
 incidence  of  drug  use  among  students
 with  Convent  and  public  school  back-
 ground  is  higher  than  among  students
 educated  in  non-public  schools;  and

 (c)  if  so,  the  details  regarding  the
 study  of  this  survey  and  the  reaction
 of  Government  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  Yes,  it  is  one  of  the  findings  of
 the  study  in  Jaipur.

 (c)  A  statement  containing  details
 of  the  study  and  main  findings  is  ap-
 pended.

 The  Government  is  seised  of  the
 problem.  The  Government  commis-
 sioned  studies  in  the  cities  of  Bombay,
 Jaipur,  Madras,  Delhi,  Hyderabad,
 Varanasi  and  Jabalpur.  Reports  have
 been  receiveq  in  respect  of  Jaipur,
 Jabalpur,  Varanasi  and  Madras.  The
 reports  of  studies  at  Delhi,  Bombay
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 and  Hyderabad  are  yet  to  be  received. Suitable  measures  will  be  considered
 after  all  the  reports  become  available.

 State  Governments  have  been  al-
 ready  addressed  regarding  the  need
 for  vigilance  to  discourage  students
 from  the  consumption  of  intoxicating
 drinks  and  drugs.

 Statement

 (1d)  The  study  covers  the  under-
 graduate  and  post-graduate  students.
 of  colleges  and  university  departments
 in  Jaipur  city.

 (2)  The  period  covered  by  the  study
 is  ‘1976-77.

 (3)  Important  findings  of  the  study
 are:

 (i)  Every  thirg  College  and  Uni-
 versity  students  has  had  some  ex-
 perience  of  drugs  including  tobacco
 and  alcohol.

 (ii)  Alcohol  and  tobacco  were
 found  to  be  major  drugs  of  abuse.

 (iii)  Only  about  one-fourth  of  the
 college  students  were  found  to  be
 current  users  of  drugs  including
 alcohol  and  tobacco.

 (iv)  Two-third  students  use  de-
 pressants,  one-fourth  use  narcotics
 and  one-tenth  use  stimulants  and
 hallucinogens.

 (v)  Ratio  of  male  drug  users  to
 female  drug  users  is  about  8:2.

 (vi)  Incidence  of  drug  use  varied
 with  the  age  groups  of  users.

 (vii)  The  incidence  of  drug  use  is
 more  among  students  who  had
 education  in  public  and  convent
 schools.

 (viii)  Affluent  students  tend  to
 experiment  drugs  more  than  those
 who  come  from  lower  gocio-econo-
 mic  strata  of  population.
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 जहांगीरपुरी.  बिल्‍ली  के  लए  बाढ़  नियंत्रण  योजना

 1077.  श्री  राज  नारायण:  क्या  कृषि  धौर  सिचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  की  जहांगीरपुरी  के)  लिए  बाढ़
 नियंत्रण  योजना  के  कज्ियान्वयन  के|  लिए  कितने
 व्यय  का  प्रनुमास  है  ;  शौर

 (ख)  इस  योजना  को  कब  प्रारम्भ  किया
 जाएगा  भार  यह  कब  तक  पूरी  हो  जाएगी  ?  .

 कृषि  श्रौर  सिंचाई  मंत्री  शनी  सुरजोत  सिंह
 बरनाला)  :  (क)  झोर  (ख)  जहांगीरपुरी  को  बाढ़
 के  प्रकोप  से  बचाने  की  स्की में  दिल्लो4  प्रशासन
 द्वारा  तैयार  की  जा  रही  हैं  ।

 Employment  Generated  for  Agri-
 cultural  Graduates  in  Madhya

 Pradesh

 1078.  SHRI  NARENDRA_  SINGH:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  the  progress  of  employment
 generated  for  the  Agricultural  Gra-
 duates  in  rural  areas  of  Madhya  Pra-
 desh  during  the  years  1977-78,  till
 October,  1978,

 (b)  the  total  Centra]  assistance  pro-
 vided  to  Madhya  Pradesh  during  the
 last  two  years;  and

 (c)  whether  the  Central  assistance
 proposed  to  be  provided  to  the  State
 was  less  than  75  per  cent  and  if  not,
 facts  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.

 Cut  down  in  Sugar  production  due
 to  its  Decontrol

 1079,  SHRI  SURYA  NARAIN
 SINGH.  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 Pleaseg  to  state:

 F
 (a)  whether  it  is  8  fact  that  Sugar

 Factories  in  the  country  have

 threatened  to  cut  down  production  of
 sugar  as  a  result  of  decontrol  of
 sugar;  ang

 (b)  ig  so,  Government’s  reaction
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH).  (a)  and  (b).  No
 threats  regarding  cutting  down  of
 production  of  sugar  as  a  result  of  de-
 control  have  been  received  by  the
 Government  from  sugar  factories.
 However,  in  the  interest  of  maintain-
 ing  production  and  availability  of
 sugar,  Government  promulgated.  The
 Sugar  Undertakings  (Taking  Over  of
 Management)  Ordinance,  978  on  9th
 November,  978  providing  for  the
 takeover  of  the  management  of  such
 sugar  mills  as  do  not  start  crushing
 operations  by  the  stipulated  date  or
 having  started  manufacture  of  sugar
 cease  manufacturing  before  expiry  of
 the  average  period.

 Establishment  of  Forest  Survey  of
 India

 1080.  SHRI  K.  8.  CHETTRI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  establishment  of
 a  Forest  Survey  of  India  for  National
 forestry  planning  is  under  the  consi-
 deration  of  the  Government;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 Yes  Sir.  There  is  a  proposal  to  con-
 vert  the  existing  preinvestment  Survey
 of  Forest  Resources  into  Forest  Survey
 of  India  and  the  same  is  still  under
 consideration.

 (b)  The  main  points  of  the  proposal
 are  aS  under:
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 The  Forest  Survey  of  India  will  pro-
 vide  adequate  data  support  for  forestry
 pianning  to  Government  of  India,  the
 State  Governments,  Forest  Develop-
 ment  Corporations  and  other  bodies.
 Most  of  the  information  will  be  stored
 in  the  form  of  a  Data  Bank  uSing  a
 Compute:ised  system.

 A  sample  survey  of  low  intensity
 will  be  carried  out  on  a  continuous
 oasis  to  estimate  growth,  mortality
 and  cut  in  the  forest  of  the  country
 and  likely  environmental  consequences
 of  alternative  land  uses  and  forest
 management.

 For  the  above  purposes,  the  organisa-
 tion  will  have  5  Units:

 (l)  Forest  Resources  &  Mapping:
 The  Mapping  Directorate  of  forest
 Survey  of  India  will  make  forest  re-
 sources  map  at  |  :  50,000  scale.  Such
 maps  will  be  compatible  with  the
 maps  of  soil,  geology  etc.  presently
 under  preparation  by  the  respective

 departments.  This  work  will  be  done
 in  collaboration  with  the  Survey  of
 India,  the  National  Remote  Sensing
 Agency  and  the  Indian  Space  Research
 Organisation.

 (2)  Forest  Inventory  Unit:  This
 Uuit  will  compile  the  existing  infor-
 mation  from  the  Working  Plans  and
 annual  administrative  reports  and
 develop  a  data  bank.  In  addition,
 sample  plots  will  be  laid  down  to  esti-
 mate  growth,  mortaiity  and  cull.

 (3)  Data  Banking  Unit:  The  main
 job  of  the  data  banking  is  to  provide
 computer  services  to  the  Forest
 Survey  of  India,  State  Forest  Depart-
 ments  and  other  forest  organisation.

 (4)  Macro  Planning  Unit:  This  Unit
 will  collect  forest  statistics,  market
 data  etc.  and  develop  data  base  for
 macro  level  planning  in  forestry  and
 coordinate  the  national  and  State
 Plans.

 (5)  Coordinator  &  Consultancy  Unit:
 This  Unit  will  take  up  micro-planning
 projects  related  to  social  and  environ-
 mental  forestry.  It  will  also  have  a
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 nucleus  to  train  the  inventory  staff  of
 the  organisation.

 (c)  Does  not  arise.

 Rehabilitation  Ministry  Employees
 Co-operative  House  Building  Society

 Ltd.,  New  Delhi

 08l,  SHRI  L.  L.  KAPOOR:

 SHRI  SHIV  NARAIN
 SARSONIA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  refer
 to  the  replies  given  in  respect  of  Lok
 Sabha  Question  Nos.  6870  and  83l
 dated  l2th  April,  973  and  27th  June,
 977  respectively,  regarding  allotment
 of  60  crores  of  land  to  the  Rehabilita-
 tion  Ministry  Employees’  Co-operative
 House  Building  Society  Ltd,  New
 Delhi  and  to  state  the  reasons;

 (a)  why  there  has  been  inordinate
 delay  in  allowing  the  Society  to  go
 ahead  with  development  of  Land
 thereby  enabling  them  to  make  allot-
 ment  of  plots  to  its  members;

 (b)  why  there  has  been  so  much
 delay  in  fixing  the  price  of  the  land
 allotted  to  the  Society;  and

 (c)  the  date  by  which  the  above
 matters  will  be  decided  satisfactorily?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  to  (c).  After  a  similar
 question  was  answered  on  27th  June,
 1977,  Government  are  examining  the
 matter  afresh  as  certain  aspects  of  the
 allotment  warrant  it.

 Rural  Water  Supply  Schemes  in
 Gujarat

 1082.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  the  number  of  villages  in  the
 country  and  particularly  im  Gujarat
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 still  lacking  in  adequate  and  _  safe
 water  supply;

 (b)  when  these  villages  are  likely
 to  be  covered  under  the  Rural  Water
 Supply  Scheme;  and

 (c)  in  view  of  the  fact  that  we  have
 still  to  go  a  long  way,  will  Govern-
 ment  consider  giving  top  priority  to
 the  problem  of  providing  water  sup-
 ply  in  rural  areas  and  allocating  lar-
 ger  outlays  in  the  Five  Year  Plan?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AN)  =  RL-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  According  to  survey
 carried  out  in  1971-72,  the  number  of
 problem  villages  which  did  not  have
 safe  drinking  water  was  53000  of  this,
 2262  villages  were  located  in  Gujarat
 State.

 (b)  and  (c).  It  is  proposed  to  cover
 the  problem  villages  during  the  current
 Five  Year  Plan.  With  a  view  to
 zechieving  this  objective  the  allocations
 in  the  State  sectors  have  been  sub-
 stantially  increased  and  in  addition,
 sizeable  allocations  are  being  made
 available  since  977  under  Centrally
 Sponsored  Accelerated  Rural  water
 supply  programme  to  solve  this  prob-
 lem  within  the  stapulated  period
 jointly.

 Resettlement  of  Repatriates  from  Sri
 Lanka  in  Tamil  Nadu

 1083.  SHRI  0.  V.  ALAGESAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  how  many  Sri  Lanka  repatriate
 families  have  been  resettled  in  Tami)
 Nadu  so  far;

 (b)  what  is  the  cost  of  such  reset-
 tlement  borne  by  the  Central  and
 State  Governments;

 (c)  how  many  families  are  yet  to
 be  resettled;  and

 (१)  how  many  more  families  are
 expected  to  be  received  from  Sri
 Lanka  in  the  coming  years?”

 46

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  So  far,  4894  Sri  Lanka
 repatriate  families  have  been  resettled
 in  Tamil  Nadu;

 ot  An  amount  of  Ks.  2.85  crores
 (Rs.  6.4]  crores  as  loan  and  Rs,  3.44
 crores  aS  Grants-in-aid)  has  been  re-
 leased  to  the  Government  of  Tamil
 Nadu  for  resettlement  of  Sri  Lanka
 repatriates.  Full  cost  or  resettlement
 is  borne  hy  the  Central  Government.

 (०)  About  7,500  Sri  Lanka  repatriate
 families  are  yet  to  be  resettled  in
 YTamii  Nadu.

 (d)  According  to  the  two  agree-
 ments  signed  between  the  Govern-
 ment  of  India  and  the  Government  of
 Sri  Lanka  in  964  &  1974,  a  total  of  6
 lakh  persons  of  Indian  origin  together
 witn  their  natural  increase  were  to  be
 repatriated  to  India  by  98l].  But  by
 the  end  of  September,  978  only
 2,36,000  accountable  persons  together
 with  their  natural  increase  of  approxi-
 mately  66,000  persons  were  repatriated
 leaving  behind  3,64,000  accountable
 persons  plus  their  natural  increase
 yet  to  be  repatriated.  At  the  official
 level  talks  held  in  August,  978  bet-
 ween  the  officials  of  the  Government
 of  India  and  Sri  Lanka,  it  has  been
 agreed  to  repatriate  tentatively  the
 iccountable  persons  at  the  rate  of
 35.000  persons  per  annum  and  at  this
 rate,  the  remaining  accOuntabie  per-
 sons  together  with  their  natural  in-
 crease  will  be  repatriated  in  about  it
 years  time,  that  is  by  the  end  of  989
 or  in  1990.

 Amendment  to  Lang  Reform  Acts

 1084.  SHRI  C.  छू.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  how  many  States  have  amended
 the  existing  land  acts  recently;  and

 (b)  how  far  their  amendments  have
 helped  the  rural  poor  and  details
 thereof?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  Nearly  all  States  have
 amended  their  land  reforms  laws  in
 broad  conformity  with  the  National
 Guidelines.  These  amendments  have
 yielded  larger  ceiling-surplus  areas.
 According  to  the  latest  information
 available  with  the  Government  of

 India,  nearly  5.76  lakh  acres  of  ceil-
 ing-surplus  land  have  been  distribut-
 ed  already  among  nearly  40.55  lakh

 beneficiaries  after  the  laws  were
 amended  in  the  light  of  the  National
 Guidelines.

 ग्राविथासो  क्षेत्रों  में  कृषि  उत्पादन
 ~

 1085.  थी  श्यामलाल  घब  :

 श्रो  चतुसुंज  :

 श्यो  भारत  सिह  योहान  :

 क्या  कृषि  शौर  सिचाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  आदिवासी  पिटड़े  क्षेत्रों
 में  कृषि  उत्पादन  बढ़ाने  के  लिए  इस  वर्ष  कोई  नई
 योजना  तैयार  क|  है  ;

 (ख)  यदि  हां,  तो  तस्संबंधी  व्यौरा  क्‍या
 है  ;  झौर

 (4)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 कृथि  और  सिचाई  मंत्रो  (क्रो  सुरजोत  सिह
 अरनासा)  :  (क)  से  (ग).  झ्रादिवासी  क्षेत्रों  में
 कृषि  उत्पादन  बढ़ाने  के  लिए  कई  योजनाएं  बनाई
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 जा  रही  हूँ  ।  उनमें  से  टेपिशोका  तथा  शकरकंद
 के  विकास  से  संबंधित  एक  स्कीम  थोजना  ायोग
 हारा  मंजूर  की  जा  चुकी  है  भ्रौर  इसे  शीघ्र  ही
 स्वीकृत  किए  जाने  की  संभावना  है  |

 Unauthorised  Construction  in  East  uf
 Kailash,  New  Delhi

 1086.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  refer  to  reply
 given  to  Unstarred  Question  No.  232
 on  3lst  July,  978  regarding  unautho-
 rised  construction  of  mezzanine  floors
 in  the  multistoreyed  buiidings  in  the
 DDA  Community  Shopping  Centre  of
 East  of  Kailash  and  state:

 (a)  whether  information  called  for
 therein  has  since  been  collected  and
 if  so,  whether  he  would  lay  it  on  the
 table  of  the  House;  and

 (b)  what  penal  action  has  been
 taken  against  the  owners  of  such  build-
 ings  for  having  deliberately  violated
 the  approved  plan  by  constructing
 the  mezzanine  floors,  thus  giving  them
 perennial  additional  rental  income
 and  why  DDA  failed  to  check  it  at
 the  construction  stage?

 THE  MINISTER  OF  WORKS  AND:
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR.
 BAKHT);  (a)  and  (b).  Yes,  Sir.  A.
 Statement  is  annexed.

 Statement

 Uistarred  Question  No.  132,  duted  the  3  July,  7978  by  Shri  K.  Lakkappa—  Unauthorised  construction  in:
 tht  D.D.A.  approved  plans  in  East  of  Kailash,  Delhi.

 Question  Answer

 (a)  whether  Government  are  aware  of  unautho-
 rised  construction  of  mezzanine  floors  by  plot
 builders  of  multi-storeyed  buildings  in  the
 Community  Centre,  East  of  Kailash  in  con-
 travention  of  the  plans  approved  by  DDA.

 (b)  if  so,  what  penal  action  has  been  taken  against
 these  plot  holders  for  increasing  their  covered
 area  in  such  an  unauthorised  manner  and
 getting  rent  thercfor  ;

 (a)  Yes,  Sir.

 (b)  Notices  have  been  served  on  the  plot:
 holders  to  rectify  the  deviations.
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 at  the  construction  stage  and  whether  these  plot
 holders  acted  in  conniv:nce  with  the  DDA
 officials  and  inspite  of  this  deviation  completion
 certificates  have  been  issued  to  these  errant
 landlords;  and

 (d)  the  number  of  cases  in  which  the  properties  in
 which  the  plots  in  the  Community  Centre,
 East  of  Kailash  which  were  originally  in  the
 nameof  onc  holder  who  later  transferred  to  a
 number  of  persons  after  the  multi-storeyed
 buildings  came  up  and  whether  the  extra
 coverage  by  putting  up  of  mazzanine  floors  were
 képt  in  view  while  permitting  the  transfers  of

 (c)  what  action  DDA  took  to  rectify  the  deviation  (c)  The  buildings  under  constructicn  are
 inspected  by  the  staff  of  the  DDA  befcre
 the  owners  apply  for  ‘C’  ‘D’  forms  re-
 quired  under  the  sanitary  bye-laws  or

 at  the  time  of  completion.  The  ccn-
 struction  by  that  time  is  almost  over.
 As  such,  the  question  of  DDA  asking
 the  plot  owners  to  rectify  the  deviations
 at  the  construction  stage,  does  not  arise.
 Owners  are  supposed  to  follow  the
 sanctioned  building  plans  and  in  cases
 where  deviations  have  come  to  notice,
 completkion  certificate  has  not  been
 issued  so  far  to  the  plot  holders-

 (d)  No  case  of  transfer  is  in  the  notice  of
 the  Delhi  Development  Authority.

 one  plot  to  a  number  of  persons.

 Purchase  of  Plant  of  Coca  Cola  Cor-
 poration  by  Modern  Bakeries

 1987.  DR.  P.  V.  PERIASAMY:  Will
 the  Minister  of  AGRICULTURE  AND
 TRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Modern
 Bakeries  have  purchased  the  erst-
 while  plant  of  Coca-Cola  Corporation;

 (b)  if  so,  the  amount  paid  for  the
 purchase;  and

 (c)  the  precise  direction  in  which
 the  plant  has  been  or  is  proposed  to
 be  utilised  by  Modern  Bakeries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  Modern

 Bakeries,  are  considering  a  proposal
 for  the  purchase  of  the  plant  but  no
 final  decision  has  yet  been  taken.

 (c)  The  plant  has  facilities  for  pro-
 duction  of  concentrates  and  caramel
 Tequireq  by  Modern  Bakeries  for  its
 beverage  business.  It  has  also  labora-
 tory  that  can  be  used  to  meet  re-
 search  and  development  as  also

 quality  control  requirements  in  con-
 nection  with  the  activities  of  Modern:
 Bakeries.

 Sugar  Cane  Price

 1088.  SHRI  0.  9.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  fixed
 a  new  minimum  price  for  cane;

 (b)  if  so  whether  sugar  industry
 has  complained  that  the  States  are
 asking  to  pay  more;

 (c)  whether  the  industry  has  also
 complained  that  sugar  decontrol  is
 affecting  its  profitability;  and

 (d)  the  Government’s  reaction  there-
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Yes,  Sir.

 ‘b)  No  official  communication  from
 the  representatives  of  the  sugar  indus-
 try  has  been  received  by  the  Govern-
 ment  to  this  effect.
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 (c)  Government  has  received  repre-
 sentations  from  the  representatives

 of  the  sugar  industry  that  consequent
 on  decontrol  there  has  been  a  steep
 fall  of  sugar  prices  and,  hence,  there
 should  be  certain  regulatory  measures
 like  reduction  in  excise  duty,  resump-
 tion  of  monthly  releases,  etc.,  to  offset
 ‘their  difficulties.

 (d)  The  Government  has  taken  note
 of  the  points  mentioned  in  the  above
 representations  but  it  has  been  felt
 that  in  view  of  the  fact  that  only  three
 months  have  elapsed  since  the  de-

 ‘control  of  sugar,  it  would  be  too  early
 to  pass  judgement  on  its  éffects.  A
 close  watch  is,  however,  being  kept  on
 the  sugar  situation  and  appropriate
 measures  will  be  taken  if  required.

 Teaching  of  Punjabi  Language  in
 Universities

 1089.  SHRI  BALWANT  SINGH
 RAMOOWALIA.  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  number  and  names  of  the
 Universities  in  India  which  provides
 the  teaching  of  Punjabi  language  upto
 Post  Graduation;

 (b)  whether  the  Union  Territories
 of  Delhi  and  Chandigarh  are  in  short
 of  Punjabi  teachers  and  lecturers  in
 schoo!s  and  colleges;

 (c)  what  is  the  number  of  students
 in  Chandigarh  and  Delhi  who  have
 requested  to  learn  Punjabi  language;
 and

 (d)  how  many  teachers  have  been
 appointed  in  the  years  1977-78,  1978-79
 in  Delhi  and  Chandigarh  to  teach
 Punjabi  language?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  According  to  information  avail-
 able,  the  following  five  Universities
 provide  teaching  of  Punjabi  language
 upto  Post  Graduate  level:

 l.  Delhi  University
 2.  Guru  Nanak  Dev  University

 NOVEMBER  27,  978  Written  Answers  I52

 3.  Jammu  University
 4.  Punjab  University
 5.  Punjabi  University

 (b)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 fret  में  यमुनापार  के  क्षेत्रों  में  प्राथमिक  स्कूलों  में
 मूल  सुविधाएं

 090  श्री  गोबिन्द  नृण्डा  :
 श्री  एस०  एस०  सोसानों  :
 श्री  रामजोलाल  सुमन  :
 श्यो  रामदेव  सिह  :

 क्या  शिक्षा,  समाज  कल्याण  झोर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करगे  कि  :

 (क)  यमुनापार  के  क्षेत्र  गोतमपुरी,  शाहदरा,
 दिल्‍लली-53  प्राथमिक  सकल  में  प्रथम  कक्षा
 से  पांचवीं  कक्षा  तक  के  कुल  छात्र  कितने  हैं  ;

 (ख)  क्‍या  यह  भी  सच  है  कि छाढ़  होज्ो
 मूल  सुविधाएं  मिलनी  चाहियें,  वे  उन्हें  नहीं  मिल

 रही  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  पढ़ने  के  समय
 छात्रों  को  फर्श  पर  बैठना  पढ़ता  है  श्रौर  इसके
 परिणामस्वरूप  मलेरिया  तथा  श्न्य  रोगों  से
 बीमार  पड़ने  का  भय  सदा  बना  रहता  है;  झौर

 (घ)  इस  स्कूल  के  छात्रों  के  बैठने  के  लिये
 छोटी  ड्स्कें  तथा  श्रन्य  सुविधाएं  कब  तक  प्रदान
 कर  दी  जायेंगी  और  यदि  नहीं,  तो  इसके  क्या
 कारण  हैं  ?

 v

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्रालय  में
 राज्य  मंत्रों  (श्रोमतो  रेणुका  देवो  बरकटको)  :  (क)
 नगर  निगम,  दिल्ली  द्वारा  उपलब्ध  की  गई  सूचना
 के  प्रनुसार,

 £” अ
 पार  क्षेत्र

 दगर
 Y,  शाहदरा

 में  ब्रहमंपुरी  प्ले  ब्लाक  मैं  एम०  सी०  प्राथमिक
 विद्यालय  नामक  कल  एक  मगरे  निगम  प्राथमिक
 स्कूल  हैं।  क्रार्यमर्क  विंवयालयें  की  सृबह  कौ  पाली
 में  300  बच्चे  म्लैथां  शौमें  की  पांली  में  भी  300
 बच्चे  हैं।

 (ख)  जी,  नहीं  ।

 (ग)  बच्चे,  टाट-पट्टियों  पर  बैठते  हैं  जो  कि
 स्कूल  को  उपसंग्ध  कीं  गई  हैं।  मगर  निगम  में
 उपलब्ध  सूचना  के  भनुसार,  कोई  भी  अच्चा
 मलेरिया  झथवा  किसी  शस्य  बीमारी  से  पीड़ित
 नहीं  है  ॥  ee
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 (थ!)  निगम  प्राधिकारियों  द्वारा  स्‍कूल  के
 बच्चों  के  उपयोग  के  लिए  डेस्क  उपलब्ध  कराने
 के  लिए  कदम  उठाए  जा  रहे  हैं।

 दिल्‍ली  विकास  प्राधिकरण  के  'फुलटों  पर  प्रधिभार
 लगाया  जाना

 09i.  श्री  रास  विलास  पासवान  :  क्या
 निर्माण  श्लौर  प्रादास  तथा  पूति  शौर  पुनर्वास  मंत्री
 दिल्ली  विकास  प्राधिकरण  के  फ्लटों  पर  मनमाना
 अधिभार  लगाए  जाने  के  बारे  नें  28  प्रगस्त
 978  के  झतारांकित  प्रश्न  स०  4707  के  उत्तर

 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  विकास  प्राधिकरण  ने
 मायापुरी  के  मध्यम  ाय  वर्ग  के  132  फूलंटों
 जिनके  बारे  में  मूल्य  घोषित  किए  गए  थे  झौर
 झावदन  पत्र  मगाए  गए  थे,  को  पंजीकृत  व्यक्तियों
 को  देने  की  बजाए  निर्माण  और  प्रावास  मंत्रालय
 को  बेचने  का  नर्णय  किया  है;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 शौर  मंत्रालय  को  ये  'फलट  किस  मलय  पर  बेचे
 गए  हैं;

 (ग)  क्या  ग्मतारांकित  प्रश्न  संख्या  4707
 के  भाग  (क)  में  उठाये  गए  प्रश्न  से  उपरोक्त
 निर्णय  पर  कोई  प्रभाव  पड़ा  है;  और

 (घ)  यदि  नहीं,  तो  पंजीकृत  व्यक्तियों  से
 ग्रावेद्न  पत्रों  को  आमन्त्रित  करने  सेपूर्व  य  ह
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 निर्णय  न  लिये  जाने  के  क्‍या  कारण  हैं  शौर  इस
 कार्य  पर  बेकार  के  व्यय  श्रौर  झावेदकों  को  हुई
 भ्रसुविधा  के  लिए  किन  व्यक्तियों  को  जिम्मेदार
 ठहराया  गया  है

 निर्माण  और  आवास  तथा  पति  शौर  पुनर्वास  संत्री
 (श्री  सिकस्‍्दर  बसत) :  (क)  जी,  हां।

 (ख)  दिल्‍ली  में  तैनात  सरकारी  कर्मचारियों
 के  लिए  सरकारी  आवास  की  प्रत्यन्त  कमी  को
 पूरा  करने  के  लिए  और  निधियों  को  बढ़ाने  के
 लिए  ताकि  दिल्ली  विकास  प्राधिकरण  फूलटों  के
 निर्माण  कार्य  को  तेज  कर  सके,  राजौरी  गार्डन
 में  मध्यम  श्राय  वर्ग  के  i32  फ्लैटों  को  नकद
 झ्राधार  पर  संपदा  निदेशालय  को  देने  का  निर्णय
 लिया  गया  था  इन  फलैटों  के  लिए  वसूल  की
 गई  कीमलें  वहीं  हैं  जिस  कीमत  पर  ऐसे  फ्लैट
 जन  साधारण  को  दिए  जाते  हैं।  ब्यौरे  विवरण
 में  दिए  गए  हैं।

 (ग)  जी,  नहीं

 (घ)  इस  निर्णय  को  लेने  क॑  कारण  उपर्युक्त
 (ख)  में  दिए  गए  हैं।  कोई  निष्फल  खर्च  नहीं
 किया  गया  है  क्‍योंकि  टैगोर  गार्डन  के  सामने
 राजौरी  गार्डन  में  निर्मणाघीन  5:2  'फलटों  में
 से  32  आवेदकों  को  मध्यम  झ्राय  वर्ग  के  फ्लैट
 दिए  गए  हैं  जो  दिल्‍ली  विकास  प्राधिकरण  के
 विचार  से,  तलनात्मक  दृष्टि  से  अच्छे  क्षेत्र  में
 स्थित  हैं।  यदयपि,  इस  प्रक्रिया  से  कुछ  श्रसुविधा

 हुई  है  फिर  भी  श्रब  ये  आवेदक  तुलनात्मक  दृष्टि
 से  अच्छे  क्षेत्र  में  श्रावंटन  के  पात्र  होंगे।

 राजौरी  गाईन  (जी-58  क्षेत्र)  नें  मध्यम  विवरण  प्राय  वर्ग  के  32  फ्लैटों  को  विक्रव  मूल्य  के  ब्थौरे

 फ्लैटों  का विवरण  फ्लैटों  का  टाइप
 हुँ

 क्षेत्रल  .  भूमि  का  प्रीमियम  कुल  कीमत
 वर्गमीटर में  )

 ब0मी0  रु०  रु

 राजोरी  गार्डन  (जी-8)  (तीनम  जिले)  (टाइप-ए/बी)  9.27  6400.00  67,500.00

 निचली  मंजिल

 पहली  मंजिज|  99.96  500.00  63,300.  00

 दूसरी  मंजिल  93.72.  500.00  59,700.  00

 (टाइप-  सी)

 निचली  मं  जिल  98.  55  7300.  00  72,000.  00

 पहली  मंजिल  0.9)  5400.00  65,000.00

 दूसरी  मोौजल  101.91.  5400.00  66000.  00
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 Demand,  supply  and  cost  of
 Fertilisers

 1092.  SHRI  RAMJIWAN  SINGH:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state
 the  annual  demand,  supply  and  cost  of
 different  chemicals  fertilisers  in  the
 country  at  present?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  The
 agronomic  requiréments  of  fertilisers

 of  each  State  and  Union  Territory  are
 assessed  before  each  cropping  season
 on  the  basis  of  the  projected  area  under
 various  crops  and  an  assumed  percent-
 age  increase  in  the  consumption.  The
 net  r@quirements  so  assessed  for  the
 year  1978-79  are  as  under:

 (ia  lakh  tonnes)
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 Against  the  above  requirements,  fol-

 lowing  supplies  have  been  made  from
 Gomestic  production  and  imports  till
 end  of  September,  1978:

 (In  lash  tonnes)

 Nitorgen  Pa205  ६२०  Total

 I9°I5  5°  4i  3°28  27°84

 The  balance  supplies  will  be  made

 m  the  remaining  months  of  the  cur-

 rent  Rabi  season.  The  maximum  sel-

 ling  prices  of  urea,  Ammonium  Sul-

 phate  &  Caicium  Ammonium  Nitrate

 are  controlled  statutorily  and  they  are
 the  same  for  both  imported  and  in-

 digenous  fertilisers  of  these  three

 Nitrozen  P205  K20  Total  A  statement  indicating  the  retail  prices

 34°23  To"  99  6-38  57  “60  of  Pool  Fe:tilisers  is  enclosed.

 Statement

 S.No.  Nane  of  Fertiliser  Price
 (Rs.  per  tonne)

 I  3

 i  Urea  (46%N)  न  7550
 2  Urea  (45%  7५)  नि  T5I0
 3  Amm.  Sulphate  (2%N)  9६5
 4  Calcium  Amm.  Nitrate  a

 (25%N)  7075
 (27%N).  700
 (28%  N)  Ii40
 (26%  N)  i060

 5  Amn.  Sulphate  Nitrate  .060
 6  Amm.  Chloride  995
 7  DAP.  2238

 3  M.A.P.  2325
 9  riple  Super  Phosphate  575

 r0  M.O.P..  795
 tr  S.O.P.  7205
 r2.  ANP  (29:29:9)  7590
 I3°  ANP  (24:23:29)  760
 ry  ANP  (2p2 429)  2045
 5  ANP  3:r4:0)  7555
 I6  AN?  (19:20:0)  मु  2030
 77  N.P.K.  (15315315)
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 I  i  2  3

 78  Y4:t4:34  7450
 Ig  14:28:14  7855
 20  3:I3:I3  7340
 QI  I2:24:42  .  570
 22  TESrrsry  F  II50
 29  I7L77  .  i8:0
 24  13213320,  3905
 25  7:77:76  2000
 26  28:r0:30  १790

 Memorandum  from  Employees  of  Dairy  Development  Board.  Its
 Mother  Dairv

 1093.  SI{RI  BHAGAT  RAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  a  deputation  of  Mother
 Dairy  Employees  Union  (Regd.)  hand-
 ed  over  a  memorandum  to  him  on
 Ist  September,  1978;

 (b)  if  so,  the  main  contents  of  the
 memorandum;

 (९)  reaction  of  Government  there-
 to;  and

 (d)  why  the  Government  has  not
 intervened  to  solve  the  difficulties  of
 the  employees  of  Mother  Dairy  who
 are  agitating  in  protest  against  the
 dismissal  of  their  President,  the  agi-
 tation  having  started  on  27th  August
 978  and  six  employees  arrested  and
 one  employee  sitting  on  fast  unto
 death  till  now?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir,

 (b)  The  main  request  was  for  the
 reinstatement  of  Shri  Kanwal  Jeet
 Singh,  Driver-cum-Salesman,  who  had
 xcen  dismissed  by  Mother  Dairy  from
 24th  August,  978  (after  duty  hours);

 fey  and  (d).  The  Mother  Dairy  is
 heing  looked  after  by  the  National

 management  is  autonomous  and  has
 authority  40  take  appropriate  decisions
 in  the  best  interests  of  the  organisa-
 tion.  In  the  cvse  of  Shri  K.  J.  Singh,
 the  orsanisation  scems  to  have  taken
 the  decision  to  terminate  his  services
 strictly  in  accordance  with  provisions
 of  the  contract.  The  dismissal  of
 Shri  Kanwal  Jeet  Singh,  Driver-cum-
 Salesman,  has  now  become  the  subject
 matter  of  conciliation  proceedings  in
 the  Office  of  Labour  Commissioner,
 Dethi  in  accordance  with  the  provi-
 sions  of  Industria]  Disputes  Act,
 1947,  The  Conciliation  Officer  has
 also  advised  the  workers  to  stop  the
 realy  hunger  strike  forthwith.

 Upper  Wardha  Project
 1094,  SHRI  SANOTSHRAO  GODE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased_  to
 state:

 (a)  whether  upper  Wardha  Project;
 is  being  delayed  for  want  of  funds;

 (9)  what  is  the  schedule  of  com-
 pletion  of  this  irrigation  proicct:

 tc)  will  the  Government  see  that
 roads  are  constructed  in  the  command
 area  of  this  proiect  simultaneously
 with  tha  construction  of  the  project;
 and

 fd)  will  the  Government  adhere  to
 the  promise  given  by  the  Covernment
 of  Maharashtra  to  the  project  suf-
 ferers  to  rehabilitate  them  well  in
 advance  of  the  complement  of  Upper
 Wardha  project?
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 THE  MINISTER  OF  AGRICUL.-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  Government  of  Maha-
 rashtra  have  reported  that  the  Upper
 Wardha  Project  is  not  being  delayed
 for  want  of  funds.  They  have  further
 intimated  that  the  head  works  of  the
 Eroject  are  proposed  to  be  completed
 ey  March,  985  and  both  right  and
 left  bank  canals  by  June,  987  in  all
 respects.

 (c)  and  (d).  The  State  Government
 have  informed  thst  attempts  will  ज्
 made  to  construct  the  roads  in  the
 Command  Area  of  the  project  simul-
 taneously  with  construction  of  the
 project  and  to  rehabiiitate  project
 sufferers  well  in  advance  of  the  com-
 Fletion  of  the  project.

 Refusal!  of  Aid  for  Adit  Education
 Programme

 1095.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CU!.TURE  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 yeceived  anv  representitions  for  re-
 fusing  aid  for  adu't  Education  Pro-
 gramme  launched  on  2nq  Oct.  978
 from  Social,  Literary  and  Public
 Schools;

 (b)  if  so,  the  drtails  thereof;  and

 (c)  what  steps  have  been  taken  to
 iemove  discrimination?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CIIANDRA  CHUN-
 LER):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 भारतोय  छादण  दिगग,  लए  पद्
 के  लिये  टी  गई  याना  में  कम्टी

 कद झेदारों  को  सफाई
 ह

 L096,  श्री  शार  एल०  करील :  क्या  कृषि  और
 सिच्चाई  मंत्री  यह  बताने  की  कपा  करेंगे  किः

 (क)  गत  तीन  वर्षों  के  दोरान  भारतीय
 खादय  निगम,  लखनऊ  द्वारा  सफाई  प्रयोजनार्थ
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 ठेकेदारों  को  दालों  की  कितनी  मात्रा  दी  गई  शौर  इसमें
 कितनी  मात्रा  की  कमी  हुई  झौर  किस्म  में  कटौती
 करने  झर  दालों  को  भ्रस्वीकार  करने  के  परिणाम-

 स्
 इसमें  कितनी  मात्रा  में  कमी  हुई  श्रौर  हानि

 हु  गौर

 (ख)  इस  हानि  के  लिये  जिम्मेदार  प्रधि-
 कारियों  के  खिलाफ  क्‍या  कायंवाही  की  गई?

 कृषि  शौर  सिचाई  मंत्रालय  में  राज्य  मंत्री  (६
 सान  प्रताप  सिह)  :  (क)  पिछले  तीन
 वर्षों  के  दौरान  i974  मीटरी  टन  (प्रनुमानत  )
 की  मात्रा  ठेकेदारों  को  साफ  करने  के  लिए  दी
 गई  थी  ।  वजन  में  कोई  कमी  नहीं  हुई  थी  और
 न  ही  भारतीय  खादय  निगम  को  कोई  हानि
 हुई  थी  1

 (@)  प्रश्न  ही  नहां  उठता।

 शिक्षा  मंत्रालय  द्वारा  विदेश  भेजे  गये  ब्यक्ति

 1097.  श्री  हुकम  देव  नारायण  यादव  :  क्‍या
 शिक्षा,  समाज  कल्याण  श्र  संस्कृति  मंत्री  यह  बताने
 की  क्रपा  करेंगे  कि  :

 (क)  जनता  सरवार  बनने  के  बाद  मंत्रालय
 द्वारा  श्रब तक  विदेशों  में  भेजे  गये  व्यकितयों  के
 नाम  क्‍या  हैं,  उनमें  से  प्रत्येवः  ने  किन-किन  तारीखों
 को  विदेशों  की  यात्रा  की  और  इन  विदेशी  यात्राओं
 पर  कितनी  राशि  खर्च  हुई  ;  और

 (ख)  उतकी  विदेश  यात्राप्रों  का  प्रयोजन
 क्या  था  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री  (डा0
 प्रताप  चन्द्र  चन्द)  :  (क)  और  (ख)  सूचना  एकत्र
 की  जा  रही  हैं  तथा  लोक-सभा  पटल  पर  रख  दी  जाएगी  I

 नेपाल  में  भारत  द्वारा  चनाये  जा  रहे  पुल  का  ढह  जाना

 098  करी  दखाशाण  शाक्य  :  क्या  निर्माण
 शौर  आवास  तथा  पूति  और  पृनर्वास  मुन्नी  यह
 बताने  की  कृपा  करेंगे  कि:

 (कर)  क्‍या  यह  सच  है  कि  नेपाल  में  भारत
 द्वारा  बनाया  जा  रहा  एक  पल  ढट  गया  है।  और

 (ख)  यदि  हां,  तो  इस  पूल  पर  दोनों  देशों
 द्वारा  कितनी  राशि  खर्च  की  जानी  थी  श्रौर  क्‍या
 इस  पुल  के  गिर  जाने  के  कारणों  का  पता  लगाने
 के  बारे  x  कोई  जांच  की  गई  है  इस  मामले  में
 कितने  भ्रधिकारियों  को  दोषी  पाया  गया  है  भौर
 उनके  विरुद्ध  क्‍या  कार्यवाही  की  गई  है  ?
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 निर्माण  श्रोर  धाबास  तथा  पूति  और  पुनर्वास
 संत्री  (श्री  सिकन्‍दर  बहत)  :(क)  जी,  हां।

 (ख)  यह  पुल  सहायता  कार्यक्रम  के  श्रधीन
 भारत  सरकार  द्वारा  48.50  लाख  रुपये  की
 लागत  से  बनाया  गया  था।  पुल  के  ढह  जाने
 के  कारणों  का  पता  लगाने  के  लिए  सरकार  ने
 विशेषज्ञों  की  एक  समिति  नियुक्त  की  है  समिति
 की  रिपोर्ट  प्राप्त  होने  के  बाद  ही  कोई  जिम्मेदारी
 निर्धारित  करने  का  प्रश्न  पैदा  होगा।

 दुग्ध  उत्पादन  के  बारे  में  राष्ट्रब्यापि  योजना

 1099.  श्री  युवराज  :  क्या  कृषि  धौर  सिंचाई  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  क्या  सरकार  का  विचार
 दुग्ध  उत्पादन  के  लिये  भगले  वर्ष  एक  राष्ट्रव्यापी  योजना
 लागू  करने  का  है,  द्रौर  यदि  हां,  तो उसकी  लागत  क्या
 होगी  तथा  इससे  कितने  लीटर  दूध  उपलब्ध  होगा  तथा
 इस  योजना  के  अन्तर्गत  कितने  व्यक्तियों  को  रोजगार
 मिलेगा  ?

 कृषि  शझौर  सिचाई  मंत्री  (भो  सुरजीत  सिह  बरनाला  )  :
 ग्रापरेशश  फ्लड  2  नामक  एक  राष्ट्रीय  डेरी  विकास
 परियोजना  मंजूर  की  गई  है,  जो  978-85  की  भ्रवधि
 के  दौरान  क्रियान्वित  की  जायेगी  ।  इस  परियोजना
 पर  485.  50  करोड़  रुपये  का  परिव्यय  होगा  और  इसके
 अन्तर्गत  i985  4  प्रतिदिन  i082  लाख  लिटर
 दूध  उपलब्ध  करने  की  योजना  है।  इससे  लगभग
 l00  लाख  फार्म  परिवारों  को  प्रत्यक्ष  रूप  से  लाभ

 पहुंचेगा  v  श्रनुमान  है  कि  यह  परियोजना  बरी हो
 जाने  पर  i85  लाख  व्यक्तियों  के  लिये  वर्ष  भर
 उपयोगी  रोजगार  सृजित  करेगी

 स्त्रियों  को  शिक्षा  को  योजना

 L200.  श्री  युवराज  :  क्या  शिक्षा,  समाज  कल्याण
 शौर  संस्कृति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  स्त्रियों  के  शिक्षित  होने  और  उन्हें
 शिक्षित  किये  जाने  की  प्रक्रिया  बडी  धीमी  रही

 कि
 (ख)  क्‍या  यह  सच  है  कि  95  में  निरक्षर

 ्वियों  की  संख्या  i620  लाख  थी  जो  कि  97]
 मे  बढ़  कर  2150  लाख  हो  गई  ;

 F
 (ग)  क्या  यह  भी  सच  है  कि  निरक्षर

 स्त्रयों  की  संख्या  शहरों  में  i29  लाख  तथा  ग्रामीण
 क्षेत्रों  #  sig  लाख  है;

 (घ)  क्या  स्त्रियों  को  शिक्षा  सुविधाएं  देने  की
 मांग  बहुत  पुरानी  है;

 3131  LS—6

 (ड)  क्‍या  यह  भी  सच  है  कि  स्त्रियों  की

 का  ्
 निर्धारित  कार्यक्रम  पर  निर्भर  करती

 ;  और

 (च)  यदि  हां,  तो  स्त्रियों  की  शिक्षा  के  लिये
 कार्यान्वित  की  जाने  वाली  योजना  का  ब्यौरा  क्‍या
 हैं  श्रौर  इसे  कब  तक  कार्यान्वित  किया  जायेगा
 श्र  यदि  नहीं,  तो  उसके  कया  कारण  हैं  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्रालय  में  राज्य
 मंत्रो  2  (श्रोमतो  रणुका  देवों  अरकटको)  :  (क)
 जी,  हां  ।  गति  इतनी  तेज  नहीं  रही
 है  जितनी  यह  होनी  चाहिए  थी  ।

 मे
 (ख)  और  (ग).  97]  की  गणना  के  अनुसार

 नरक्षर  महिलाशों  की  संख्या  निर्मनालखित  थी  —

 19510  974

 (प्रांकड़े  लाखों  में  )
 626  2147

 (92.  9)  (81.  3%)

 ग्रामीण  शहरी

 3855  292)
 (86.4%)  (57.9%)

 (घ)  से  (च)  भारतीय  महिलाशों  के  स्तर
 से  सम्बन्धित  समिति  ने  स्वतंत्नता  से  पहले,  उसके
 दौरान  तथा  बाद  में  महिला  शिक्षा  की  प्रगति
 की  समीक्षा  की  थी  तथा  समिति  इस  निष्कर्ष  पर
 पहुंची  कि  स्वतत्नता  के  पश्चात्‌  इस  उद्देश्य  के
 लिए  राज्यों  द्वारा  की  गई  सीधी  कारंवाई  के
 बावजूद  महिला  शिक्षा  के  क्षेत्र  में  संतोषजनक
 प्रगति  नहीं  हुई  है।  श्रत:  समिति  ने  यह  पुरजोर
 सिफारिश  की  थी  कि  महिलाझों  की  शिक्षा  को  एक
 प्रमुख  और  विशेष  समस्या  समझा  जाए।  लड़कियों
 श्रौर  महिलाओं  की  शिक्षा  के  विकास  के  लिए
 समिति  ने  अ्रपनी  रिपोर्ट  में  अनेक  कार्य  क्रमों  की
 सिफारिश  की  थी  -  लड़कियों  श्रौर  महिलाओं  की
 शिक्षा  से  संबंधित  सभी  मामलों  के  बारे  में  सरकार
 को  सलाह  देने  के  लिए  सन्‌  i959  में  राष्ट्रीय
 महिला  शिक्षा-परिषद्‌  का  भी  गठन  किया  गया
 था।  लड़कियों  और  महिलाओं  की  शिक्षा  के  महत्व
 को  ध्यान  में  रखते  हुए  सरकार  ने  लड़कियों  और
 महिलाओं  की  शिक्षा  को  प्रोन्नत  करने  के  लिए
 समय  समय  पर  ग्रनक  कदम  उठाए  हैं  ।  लड़कियों
 श्र  महिलाग्रों  की  शिक्षा  को  प्रोन्नत  करने  के
 लिए  विशेष  कार्यक्रम  तो  1957-58  में  ही
 प्रारम्भ  कर  दिए  गए  थे  ।  इनमें  छात्नाओ्रों  के  लिए
 उपस्थिति--छात्नव॒त्तियों,  स्कूल  माइयों  की  नियुक्ति,
 ग्रध्यापिकाओं  के  लिए  क्वार्टरों  का  निर्माण  और
 शिक्षक  प्रशिक्षण  पाठ्यत्रमों  द्वेतु  शिक्षावृत्तियों
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 की  पशादयगी,  क्वाटरों  भ्रथवा  छात्रावासों  का
 निर्वाण,  पुस्तकों,  स्‍लेटों  तथा  लेखन  सामग्री
 व  सकल  वर्दियों  की  निःशुल्क  प्रापूर्त,  ग्रामीण
 क्षेत्रों  में  कार्य  करने  वाली  भ्रध्यापिका्रों  के  लिए
 विशेष  भत्ता,  छात्रान्रों  की  शिक्षा  के  कार्यक्रम,
 महिला  पालिटेकनिकों  को  स्थापना,  झौर  संक्षिप्त
 शैक्षिक  पाद्यक्रमों  को  देखरेख  करने  के  लिए
 राज्यों  के  शिक्षा  निदेशालयों  में  श्रलग  सैन  स्थापित
 करने  झ्ादि  की  व्यवस्था  शामिल  है।  अ्रब  अगले
 l0  वर्षों  के  अन्दर  अन्दर  ही  प्राथमिक  शिक्षा

 को  व्यापक  बनाने  के  कार्यक्रम  के  अन्तर्गत,  छात्राश्रों
 सहित,  6-14  शझायु  वर्ग  के  सभी  बच्चों  को
 शामिल  करने  का  प्रस्ताव  है  1

 लड़के  तथा  लड़कियों  की  शिक्षा  के  अन्तर
 को  कम  करने,  तथा  सभी  रराज्यों  में  प्राथमिक
 शिक्षा  को  व्यापक  बनाने  का  लक्ष्य  प्राप्त  करने  हेतु  कुछ
 राज्यों  को  छोड़कर  सभी  राज्यों  ने,  i4  वर्ष
 तक  के  बच्चों  को  झ्ननिवायं  शिक्षा  देने  से  सम्बन्धित
 कानून  पास  कर  दिये  हैं  ।  इस  वर्ष  अक्तूबर  में
 प्रारम्भ  किये  गये  राष्ट्रीय  प्रौढ़  शिक्षा  कार्यक्रम
 में,  महिलाश्ों  की  शिक्षा  की  उच्च  प्राथमिकता
 दी  गई  है  और  इसमें  शहरी  एवं  ग्रामीण  साक्षरता
 हेतु  शैक्षिक  कार्यक्रमों  को  परिकल्पना  भा  को  गई
 है  ।  महिलाझों  के  लिए,  प्रौढ  शिक्षा  कार्यक्रमों  को
 कक्षाओं  पत्नाचार  पाठ्यक्रमों,  जन  संचार,  अथवा
 इन  सभी  के  सम्समिश्रण  के  माध्यम  से  प्रायोजित
 करने  का  प्रस्ताव  है  1  इस  कार्यक्रम  का  उद्देश्य
 महिलाझों  को  अपने  अधिकारों  तथा  दायित्वों  के
 प्रति  सजग  करना,  उनके  लिए  दूसरे  क्षेत्रों,  विशेषतया
 स्वास्थ्य,  बच्चों  की  देखभाल,  पोषण,  परिवार
 नियोजन  इत्यादि,  की  जानकारी  प्राप्त  करने  की
 व्यवस्था  करना,  तथा  उन्हें  साक्षर  बनाकर  तथा
 झन्य  ग्रावश्यक  कौशल  एवं  संसाधनों  का  बोध
 कराकर,  ऑ्ाधिक  सुदढ़ता  प्राप्त  करने  में  उनकी
 सहायता  करना  है।  वर्ष  983-84  के  श्रन्त  तक
 इस  राष्ट्रीय  प्रौढ़  शिक्षा  कार्यक्रम  में,  महिलाश्ों
 सहित,  15-35,  श्राय  वर्ग  के  लगभग  0  करोड़
 निरक्षर  लोगों  को  शामिल  करने  का  प्रस्ताव  है।

 जिकलांग  व्यक्तियों  के  लिए  रोजगार  कार्यालय

 0i.  भी  बब  राज  :  क्या  शिक्षा,  समाज
 कल्याण  और  संस्कृति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  समाज  कल्याण  विभाग
 ने  विकलांग  व्यक्तियों  को  उपयुक्त  रोजगार  देने
 के  लिए  देश  के  मुख्य  नगरों  में  रोजगार  कार्यालयों

 में  विशेष  नियुक्त  करने  का  निर्णय  किया
 &  ’

 (ख)  केन्द्रीय  सरकार  द्वारा  भप्रपने  उन
 कर्मचारियों  को,  जो  अंधे  हैं  या  जिनके  शरीर  के
 निचले  अंग  बेकार  हैं,  सरकारी  भत्ता  नहीं  दिया
 जाता  है;  प्रौर
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 (7)  शभ्रब  तक  कितने  विशेष  रोजगार
 कार्यालय  खोले  गये  हैं  तथा  गत  तीन  वर्षों  में  इन
 रोजगार  कार्यालयों  के  माध्यम  से  कितने  विकलांग
 व्यक्तियों  को  रोजगार  दिया  गया  है?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री
 (डा०  प्रताप  चन्द  चन्द ) :.  (क)  विकलांग
 ब्यक्तियों  को  रोजगार  दिलाने  के  लिए  पांच  लाख
 ओर  उससे  श्रधघिक  जनसंख्या  वाले  ४  शहरों  में

 एक-एक
 ग्रधिकारी  नियक्त  करने  का  निश्चय  किया

 गया  है  ।

 (ख)  सरकार  द्वारा  केन्द्रीय  सरकार  के  प्रन्धे
 या  शरोर  के  निचले  अंग  बेकार  होने  के  कारण
 अपांग  कमंचारियों  को  अधिकतम  so  रुपये  प्रति
 माह  सवारी  भत्ता  देने  का  निर्णय  किया  है।

 हि  (ग)  सोलह  विशेष  रोजगार  कत्द्र  कार्य  कर
 रहे  हैं  तथा  गत  वर्षों  में  इन  रोजगार  कार्यालयों
 के  माध्यम  से  4562  विकलांग  व्यक्तियों  को
 रोजगार  मिला  है

 वन्य  पश्  का  संरक्षण  और  (उनको  संह्या

 -
 1102  श्रो  खुरेख  झा  सुमब  क्‍या  कृषि  शौर

 कि:
 मंत्री  यह  बताने  की  कृपा  करेंगे

 क:

 (क)  भारत  में  पाये  जाने  वाले  ऐसे  जंगलों  पम
 कौन  कौन  से  हैं  जिनका  वंश  क्षय  तीव्रता  से  हो
 ्हा  है

 (ख)  इन  दुलंभ  पशत्रों  की  वंश  नाश  से  बचाने
 के  लिये  क्‍या  उपाय  किये  जा  रहे  हैं  ;

 (ग)  उसके  क्‍या  परिणाम  निकले  हैं  ;  और

 (घ)  क्‍या  सरकार  ने  इन  पशझों  की  संख्या
 का  पता  लगाने  के  लिये  कोई  योजना  तैयार  की
 है  ;  और  यदि  हां,  तो  क्षयोन्मुख  पणुत्रों  की  संख्या
 क्या  है?

 कृषि  धौर  सियाई  मंत्रो  (जो  सुरजोत  सिह
 बरनाला)  :  (क)  विलोपन  के  खतरे  में  पढ़े
 भारतीय  वन्य  प्राणी  की  एक  सूची  संलग्न  है  t

 [were  में  रखो  गई  |  देखिए  संख्या  LT  2872/78]
 (@)  श्रौर  (ग)  :

 दुर्लभ  और  खतरे  में  पड़ी  हुई  जातियों  को  सुरक्षा
 के  लिए  राष्ट्रीय स्‍तर  पर  उठाए  गए  कदम :

 (i)  वन्यप्राणी  .  (संरक्षण  प्रधिनियम,
 972  के  लागू  होने  के  साथ,  जिसे  अब  नागालैण्ड

 को  छोड़  कर  सभी  राज्यों  द्वारा  अपना  लिया  गया
 है,  बाघ  सहित  खतरे  में  पड़ी  जातियों  का
 दुरुपयोग  न  हो  इसके  लिए  उन्हें  विशेष  कानूनी
 संरक्षण  दिया  गया  है  श्रौर  भ्रधिनियम  से  प्रावधानों

 के  उल्लंघन
 के  लिए  कठोर  सजा  की  व्यवस्था  की

 गई  है  ।
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 (2)  विशेष  रूप  से  भारत  'के  i976  में
 वन्य  पशु  तथा  वनस्पति  के  खतरे  में  पड़ी  जातियों
 के  प्रन्तर्राष्टीय  व्यापार  सम्मेलन  का  सदस्य  बन
 जाने  क  बाद  से  भ्रधिकांश  खतरे  में  पड़ी  जातियों  के
 निर्यात  पर  नियंत्रण  लगा  दिया  गया  है  1

 (3)  राष्टीय  पार्कों  तथा  श्राश्नय  स्थलों  के
 रूप  ह: क  ब्रघिक  क्षेत्रों  को  लाकर  जिनमें  वन्य  प्राणी
 का  ठीक  तरह  से  पालन  हो  सके,  वासस्थलों  की
 बद्ध  की  जा  रही  है,  जहां  वन्य  प्राणी  को  सभी
 संभव  संरक्षण  दिये  जा  रहे  हैं  ।  इन  खतरे  में  पड़ी
 जातियों  को  संरक्षण  देने  के  लिए  दस  चन  गए
 वाम  स्थलों  में  बाघ  परियोजना  शुरू  की  गयी  है  ।

 (घ)  भारत  सरकार  ने  दुर्लभ  तथा  खतर  में
 पड़ी  जातियों  के  बारे  में  गणना  कार्य  करने  के
 लिए  कोई  योजना  तैयार  नहीं  की  है  ।  इन  जातियों

 गे  गणना  करने  का  कार्य  शरू  करने  के  लिए  राज्य
 सरकारों  से  अझ्ननरोध  किया  गया  है

 मिथिला  विश्वविद्यालय  को  विश्वविदयालय  अ्रनदान
 ग्रायोग  का  भ्रनवान

 1103  श्री  सुरेन्द्र  झा समन  :  क्‍या  शिक्षा,  समाज
 कल्याण  धौर  संस्कृति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  i972  में  स्थापित
 किया  गया  मिथिला  विश्वविद्यालय  विद्यार्थियों
 की  संख्या  तथा  सम्बद्ध  कालेजों  की  संख्या  की  दप्टि
 में  विहार  में  सबसे  बड़ा  है

 (ख)  क्‍या  यह  भी  सच  है  कि  विश्वविद्यालय
 अनदान  श्रायाग  ते  इस  विश्वविद्यालय  के  विकास
 के  लिए  पर्याप्त  अनुवान  नहीं  दिया  है  ;  शौर

 (१)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 तथा  क्या  सरकार  इस  विश्वविद्यालय  के  विकास  वो
 लिए  उपाय  करेगी  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री  (डा0 अताप  चन्द्र  चन्द्र)  (क)  उपलब्ध  सूचना के  अनुसार  बिहार  में  मिथिला  विश्वविद्यालय  सबसे
 बड़ा  विश्वविद्यालय  नहीं  है  ।

 (ख)  बि0  प्रन0  शाए  ने  विश्वविद्यालय  को
 भी  तक  विकास  अनुदान  देना  प्रारम्भ  नहीं
 किया  है  t

 के
 (ग)  विश्वविद्यालय  प्रनदान  प्रायोग,  राज्य

 कारों  द्वारा  स्थाप्रित  नए  विश्वविद्यालयों  के
 लिए  प्रारम्भिक  स्थापना  व्यय  मंजूर  नहीं  करता

 हे
 |  वि0  झन 0.  Bro  भ्रधिनियम  के  खण्ड  ll

 *. भ्रन्तगेंत  अधिसूचित  नियमों  के  भ्रनुसार  .7  जून

 972  के  बाद  स्थापित  किसी  भी  नए  विश्व-
 विद्यालय  को  विकास  अनदान  श्रायोग  द्वारा  केवल
 तभी  मंजर  किया  जाता  है  जबकि  उक्त  विश्व-
 विद्यालय  को  कुछ  शर्तों  को  पूरा  करने  के
 पश्चात्‌  आयोग  से  वित्तीय  सहायता  प्राप्त  करके
 के  लिए  ग्रोग्य  घोषित  कर  दिया  गयाहो  i  इन
 शर्तों:  में  श््न्य  के  साथ-साथ,  भवन,  उपस्कर,
 पुस्तकालय,  छात्रावास,  स्टाफ  क्वार्टर  आदि,  जिनकी
 कुल  लागत  2  करोड़  रुपये  हो,  प्रत्येक  विभाग  में
 कुछ  न्यूनतम  स्टाफ  की  नियुक्ति  श्रादि  के  रूप  में
 प्रारम्भिक  सुविधाओं  की  व्यवस्था  करना  शामिल  है  ।
 हालांकि  श्रायोग  से  वित्तीय  सहायता  प्रा८्त  करने
 के  लिए  विश्वत्रिद्यालय  को  फरवरी,  i976  4
 पात्र  घोषित  कर  दिया  गया  था,  तथापि  आयोग  को
 इस  बात  से  श्री  तक  अवगत  नहीं  कराया  गया
 है  कि  क्या  अ्रवेक्षित  प्रारम्भिक  सुविधाओं  की
 व्यवस्था  कर  दी  गई  है,  ताकि  विश्वविद्यालय  की
 विकास  श्रावश्यक्रताओें  का  आग्रोग  द्वारा  अनुमान
 लगाया  जा  सके  और  अनुदान  स्वीकृत  किया  जा
 सके  ।

 लथ  सिचाई  के  लिये  बिहार  को  केन्द्रीय  प्रनुदान

 1104.  श्री  स्रेस्द्र  झा  समन  :  क्या  कृषि  श्रौर
 सिाई  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  वर्ष  1975-76,  1976-77  श्र
 1977-78  के  दौरान  लघू  सिंचाई  परियोजनाओं

 के  लिये  केन्द्रीय  सरकार  द्वारा  बिहार  सरकार  को
 कितनी  वित्तीय  सहायता  दी  गई;

 (ख)  क्‍या  यह  सच  है  कि  इस  सम्बन्ध  में  दी  गई
 सहायता  प्रभावकारी  ढंग  से  इसे  क्रियान्वित  करने  में
 श्रपर्याप्त  रही  है।  और

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का  विचार
 राज्य  को  दी  जाने  वाली  सहायता  राशि  में  वृद्धि
 करने  का  है  ?

 कृषि  शौर  सिचाई  मंत्रों  श्री  सुरजोत  सिह  बर-
 नाला)  :  (क)  प्रचलित  पद्धति  के  भ्रनसार  राज्य  की
 प्लान  स्कीमों  हेतु  केन्द्रीय  सहायता  सम्पूण  वार्षिक

 योजना  के  लिए  एकम॒श्त  ऋण  एवं  अनुदान  के  रूप  में
 दी  जाती  है  श्रौर  यह  किसी  विशेष  स्कीम  श्रथवा  विकास-
 शीर्ष  से  सम्बंधित  नहीं  होती  है  ।  फिर  भी,  राज्यवार
 वित्तीय  संसाधनों  की  समशता  ह  आधार  पर  योजना
 श्रायोग  राज्य  सरकारों  तथा  केन्द्रीय  मन्त्रालयों  के
 परामर्श  से  खण्डवार-परिव्यय  के  संबंध  में  श्रपती  सिफा-
 रिशें  देता  है  ।  वर्ष  975-76,  976-77  तथा
 1977-78  के  दौरान  बिहार  में  सामान्य  लघु  सिंचाई

 के  अ्न्तगंत  स्वीकृत  परिव्यय  निम्न  प्रकार  है:--

 रुपए  करोड़ों  में

 1975-76  1976-77  1977-78

 2.45  8.00  23.35
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 फिर  भी,  केन्द्रीय  क्षेत्र  कार्य  क्रमों, जैसे  लघ॒  कृषक  विकास
 एजेंसी,  सूखा  प्रवण  क्षेत्र  कार्यक्रम,  समेकित  ग्रादिवासी
 विकास  कार्यक्रम  तथा  कमान  क्षेत्र  विकास,  के  झंतगंत
 लघ  सिचाई  कार्यक्रम  के  लिए  केन्द्रीय  सहायता  प्रदान
 की  जाती  है  ।  इसके  प्रतिरिक्त,  राज्य  क़ी  लघु
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 सिचाई  संगठनों  को  सुदृढ़  करने  के  लिए  50  प्रति-

 शत  के  बराबर  अनुदान  पर  केन्द्रीय  सहायता  भी  प्रदान
 की  जाती  है  1  इस  सहायता  का  विस्तृत  व्यौरा  निम्न

 प्रकार  है:--

 दो  गई  सहायता
 (लाख  रुपए  )

 क्रम  सं०  स्कीम  का  नाम  1975-76  1976-77  1977-78

 1... लघू  कृषक  विकास  एजेंसी  *  74.  66  222.77  42.07

 2  सूखा  प्रवण  क्षेत्र  कार्यक्रम *  *  .  3.95  4.27  248.90:
 (स्वीकृत  परिव्यय  )

 3.  समेकित  आदिवासी  विकास  कार्यक्रम  90.00  210.  00

 re  कमान  क्षेत्र  विकास  42.6  240.93  I86.4

 5.  राज्य  के  लघ्‌  सिचाई  संगठनों  का  सुदृढ़ीक रण  10.  400

 $--निर्मुकत  को  गयी  धनराशि  में  लघू  सिचाई  सहित  सभी  कार्यक्रम  शामिल  है  ny  लघ  सिंचाई  के  लिए  विस्तृत
 व्यौरे  अलग  से  उपलब्ध  नहीं  हैं  ।  एजेंसियों  को  लघु  सिंचाई  स्कीमों  पर  कुल  परियोजना  व्यय  का  50  प्रतिशत
 से  70  प्रतिशत  तक  संबंधित  क्षेत्र  की  क्षमता  के भ्राघार  पर  व्यय  करने  की  स्वीकृति  दी  गयी  है।

 कंक--केन्द्रीय  सरकार  का  अंश  स्वीकृत  परिव्यय  का  50  प्रतिणत  था  ।

 (ख)  केन्द्रीय  क्षेत्र  की  स्कीमों  के  अ्रन्तर्गत  योजना
 परिव्यय  की  धनराशि  तथा  वित्तीय  सहायता  वाषिक
 योजना  पर  विचार-विमर्श  के  दौरान  स्वीकृत  वास्तविक
 लक्ष्य  को  प्रभावी  रूप  से  क्रियान्वित  करने  के  लिए
 आवंटित  की  गयी  है  झौर  यह  लक्ष्यों  को  पूरा  करने
 के  लिए  भअ्पर्याप्त  हैं  7  उपयुक्त  आंकड़ों  से  ज्ञात  होता  है
 कि  वितीय  प्रावधानों  में  प्रत्यक  वर्ष  वृद्धि  हो  रही  है  ।

 (ग)  मध्यावध्चि  योजना  के  दौरान  बिहार  की
 लघु  सिचाई  योजना  को  तेज  करने  का  प्रस्ताव  है  t
 मध्यावधि  योजना  के  लिए  निर्धारित  vo  लाख  हैक्टार
 के  कुल  लक्ष्य  में  से  बिहार  के  लिए  4.50  लाख
 हैक्टार  का  श्रस्थायी  लक्ष्य  है,  जबकि  बर्ष  974-78
 के  दौरान  उपलब्धि  का  अनुमान  4.  25  लाख  हैक्टार
 का  है  114.50  लाख  हैक्टार  के  लक्ष्य  को  पूरा  करने
 के  लिए  पर्याप्त  घनराशि  उपलब्ध  कराने  के  प्रयास
 किए  जा  रहे  हैं।

 Anomalies  in  Pay  ang  Allowances  of
 Teachers  in  Delhi

 1105.  SHR]  K.  A.  RAJAN.  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  not  yet  taken  a  decision
 in  the  cases  of  certain  teachers  wor-

 king  in  Municipal  and  Government
 Schools,  Delhi  where  senior  teachers
 are  drawing  less  than  their  juniors;

 (b)  whether  a  Committee  of  Secre-
 taries  of  concerned  department  went
 into  this  question;  and

 (c)  how  long  it  will  take  to  decide
 the  question  of  anomalies  in  the  pay
 and  allowances  of  certain  senior  and
 junior  teachers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  The  question  of  re-
 moving  anomalies  in  the  pay  scales
 of  teachers  working  in  Schools  under
 Delhi  Administration  and  Municipal
 Corporation  is  under  consideration  of
 the  Governn  -it  in  consultation  with
 Delhi  Administration.

 (b)  Yes,  Sir.

 (c)  This  is  a  complicated  issue  and
 efforts  are  being  made  to  arrive  at
 an  appropriate  solution  as  early  as
 possible,
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 Facilities  for  Ginning  of  Kapas

 1106.  SHR]  S.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND
 JRRIGATION  be  pleased  to  state:

 (a)  whether  there  exist  inadequate
 facilities  in  the  country  for  the  gin-
 ning  of  ‘Kapas’;

 (b)  whether  due  to  the  poor  ginning
 facilities  and  working  of  old  gins,  the
 grade  of  cotton  has  become  much
 inferior;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  modernise  and  rehabili-
 tate  the  Ginning  Factories?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 No,  Sir.

 (b)  The  grade  and  quality  of  some
 uf  the  long  staple  cottons  are  re-
 ported  to  have  been  adversely  affect-

 <i  not  because  of  old  gins  but  due  to
 improper  ginning  as  the  gins  are  not
 heing  properly  maintained  and  neces-
 sary  adjustments  are  also  not  made  at
 the  time  of  their  operation.

 (c)  Does  not  arise.

 Accommodation  fo,  Government  Em-
 ployees  eligible  for  allotment  of  Type

 WI  Accommodation

 1107,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  refer
 to  Unstarred  Question  No,  3ll2  re-
 Plied  on  7th  August,  978  regarding
 Accommodation  for  Government  Em-
 ployees  where  it  was  stated  that  there
 are  1,647  Government  employees  whq
 have  completed  20  years  of  service
 und  are  eligible  for  Type  II  accom-
 Mmodation  have  not  been  provided
 with  Government  accommodation  and
 State:

 (a)  what  are  the  number  of  such

 Toplovees
 now  upto  3ist  October,

 78;

 (b)  what  is  the  expected  date  when
 Government  will  be  able  to  provide
 them  accommodation;  and

 (c)  total  number  of  Quarters  likely
 to  be  allotted  to  this  category  by
 December,  1978?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  are  090  em-
 ployees  entitled  to  type  I]  accommo-
 dation  at  Delhi/New  Delhi  who  have
 completed  20  years  of  service  and
 have  not  been  provided  with  Govern-
 ment  accommodation.

 (b)  No  time  limit  can  be  indicated.
 Government  has,  however,  undertaken
 a  crash  programme  of  construction  of
 5000  B  type  quarters  during  the  next
 ree  years.

 (c)  It  is  not  possible  to  indicate  the
 number  of  quarters  likely  to  be  al-
 lotted  by  December  978  as  allotment
 depends  upon  vacation  of  quarters  by
 other  employees  and  construction  of
 new  quarters.

 Funds  utilised  for  Rural  Link  Roads
 during  ‘1977-78

 1108.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:

 SHRI  HARI  SHANKAR
 MAHAL®:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  refer  to  reply  given  to  Unstarred
 Question  No.  2939  dated  7th  August,
 1978  regarding  allocation  of  Central
 funds  for  rural  link  roads  and  state
 the  amount  actually  utiliseq  for  con-
 struction  of  rural  link  road  during
 1977-78  and  the  progress  made  so  far
 in  regard  to  the  construction  of  such
 roads  particularly  in  Andhra  Pradesh?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  As  the  time
 available  to  the  States/Union  Terri-
 tories  for  construction  of  rural  link
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 roads  during  1977-78  was  very
 limited,  jt  has  been  agreed  in  most  of
 the  cases  to  allow  them  to  complete
 the  projects,  taken  up  under  the
 scheme,  upto  3lst  March,  1979,  The
 progress  reports  in  regard  to  the
 amount  actually  utilized  and  physi-
 cal  progress  made  so  far  in  regard  to
 ecnstruction  of  such  roads  from
 States/Union  Territories  are  _  still
 awaited.

 Establishment  of  Houses  of  Culture

 1109.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  steps  Government  propose
 to  take  in  respect  of  establishing
 houses  of  culture  in  towns  and  vil-
 lages;  and

 (b)  what  will  be  structure  of  such
 houses  of  culture  and  how  much  ex-
 penditure  will  be  allowed  on  _  each
 house  of  culture?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  No  such  pro-
 posal  is,  for  the  present,  under  the
 consideration  of  the  Government.

 Repairing  Work  at  Dhar  District

 1110.  SHRI  HUKAM  CHAND
 KACHWIAI:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No.  5305  on  3rd  April,  978
 regarding  maintenance  of  temples  of
 Gupta  period  and  state:

 (a)  the  nature  of  repairs  work  done
 by  each  contractor  with  the  emount
 of  Rs.  1,94  869.39,  Rs.  1,66,169.63  and
 Rs,  91,703.06  during  1975-76,  1976-77
 and  till  March,  1977-78,  respectively,
 in  Dhar  district  it  Modhya  Pradesh
 2४0  whether  tenders  were  invited  be-
 fore  awarding  contract  and  if  so,  the
 value  of  tenders  received  with  names
 of  the  purties  and  whether  some  work
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 was  also  executed  departmentally
 and  if  so,  the  nature  thereof  and
 whether  material  wag  also  purchased
 by  the  department  and  if  so  the  na-
 ture  and  value  thereof  and  whether
 tenders  were  invited  by  the  depart-
 ment  for  the  supply  of  material;

 (b)  whether  such  a  huge  expendi-
 ture  was  never  incurred  on  these  tem-
 ples  and  historic  monuments;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  enquire  into  the  whole  affair
 and  if  not  the  reasong  therefor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No.  structural  repairs
 were  done  through  the  agency  of
 contractors  during  the  years  1975-76,
 l976-77  and  1977-78.  The  expen-
 diture  indicated  were  incurred  on  spe-
 cia]  structural  repairs  and  annual
 maintenance  and  upkeep  of  monu-
 ments,  the  works  being  executed
 departmentally.  The  nature  of  works
 involved  concreting,  plastering,  res-
 toration  of  structural  members,  water-
 tightening,  etc.  Materials  required
 for  repairs,  like  stones,  metal,  lime,
 sand  and  _  other  miscellaneous  items,
 were  purchased  for  different  monu-
 ments  after  observing  the  normal  pur-
 chase  rules;  the  total  costs  of  mate-
 rials  purchased  are  Rs.  _  68,373.75,
 Rs.  40,591.43  and  Rs.  33,274.91  during
 the  years  1975-76,  1976-77  and  1977-78
 “2ipectively

 (b)  No,  Sir.

 (c)  Does  not  arise.

 शहडोल  जिले  में  मरम्मत  कार्य

 ll.  श्री  हुकम  चन्द  कछवाय  :  क्‍या  शिक्षा,
 समाज  कल्याण  और  संस्कृति  मंत्री  गुप्तकालीन  मंदिरों
 के  रखरखाव  केवारेम  ग्रप्रैल,  978क  ग्रतारांकित
 प्रश्न  संस्या  5305  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्रमशः:  975-76,  L  76-77  शौर
 1977-78  4  (मार्च  तक)  खर्च  किये  गये  46  .  40
 रुपयों,  4,029.  25  रुपयों  शर  1,560.  40  रुपयों
 की  राशि  से  मध्य  प्रदेश  के  शहडोल  जिलें  में  प्रत्येक
 ठेकेदार  ने  किस-किस  प्रकार  का  मरम्मत  कार्य  किया,
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 क्या  ठेके  देने  से  पहले  टेंडर  मांगे  गये  थे  यदि  हां,  तो
 प्राप्त  हुये  टेंढरों  का  मूल्य  क्या  है  तथा  उन  पार्टियों
 के  नाम  क्या  हैं,  क्या  कु,छ  कार्य  विभाग  द्वारा  भी  निष्पा-
 दिति  किया  गया  था,  यदि  हां,  तो  तत्सम्बन्धी  व्योरा
 क्या  है,  क्या  विभाग  द्वारा  सामग्री  भी  खरीदी  गई  थी,
 यदि  हां,  तो  क्या  माल  खरीदा  था  तथा  किस  प्रकार
 का  था  और  उसका  मलल्‍य  क्‍या  था,  कया  विभाग  द्वारा
 इस  कार्य  के  लिए  टेंडर  मांगें  थे,

 (@)  क्‍या  गुप्तकालीन  मंदिरों  तथा  ऐतिहासिक
 स्मारकों  पर  इतनी  श्रधिक  धनराशि  खर्च  ही  नहीं
 की  गई  तथा  स्थानीय  प्रघ्िकारियों  द्वारा  इसे  बहुत
 बंढ़ा-चढ़ा  कर  बताया  गया;  ग्यौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार  इस
 पूरे  मामले  की  जांच  करने  का  है,  और  यदि  नहीं,  तो
 इसके  बया  कारण  हैं  ?

 शिक्षा,  समाज  कल्याण  तया  संस्कृति  मंत्री  (डा0
 प्रताप  चन्द्र  चर)  (क)  शहडोल  जिले  में  स्मारकों
 पर  हुप्रा  निदिप्ट  खर्च  केवल  अनुरक्षण  और  रख-रखाव
 से  संबंधित  है,  जिसमें  चौकीदार  कर्मचारियों  के  वेतन,
 उसके  भक्तों  और  उनवी  शप्रावण्यकताझों  तथा  स्मारकां
 को  साफ-सुथरा  और  सुव्यवस्थित  रखने  के  लिए
 प्रत्यावश्यक

 4
 की  पूति  पर  होने  वाले  खर्च

 भी  सम्मिलित  हैं  |  वर्ष  975-76  1976-77
 शरीर  i977-78  के  दौरान  ठेकेदारों  के  माध्यम  से
 श्रथवा  विभागीय  स्तर  पर  कीई  भी  संरचनात्मक
 मरभ्मत  का  काये  नहीं  कराया  गया  ।

 (ख)  और  (ग)  प्रश्न  ही  नहीं  उठता  ।

 साईंन  अेकरोज,  बिल्लो  में  कार्म  कर  रहे  कर्सचर्तरियों  को
 श्थायो  किया  खना

 4112.  शी  रामज्ो  लात्व  समन  :  क्‍या  कृथि  झोर
 सिचाई  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में  स्थित  मार्डन
 बेकरी  में  कार्य  कर  रहे  ततीय  श्रेणी  शौर  चतुर्थ  श्रेणी
 के  कर्मचारियों  को  भ्रभी  तक  स्थायी  नहीं  किया  गया  है;

 (ख)  गत  दो  वर्षों  से  कार्य  कर  रहें  ऐसे  कुल
 कितने  कर्मचारी  हैं  जिन्हें  श्र्ब  तक  स्थायी  नहीं  किया
 गया  है;

 (ग)  तृतीय  श्रेणी  और  चतुर्थ  श्रेणी  के  ऐसे
 कुल  कितने  कर्मचारी  हैं  जो  गत  दो  वर्षों  से काय॑  कर
 रहे  हैं  लेकिन  उन्हें  प्रभी  तक  स्थायी  नहीं  किया  गया

 D
 ,

 (3)  क्या  इन  कर्मचारियों  को  स्थायी  करने
 को  कोई  प्रस्ताव  सरकार  के  पास  है;  श्रौर

 (8)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  है  ?

 कृषि  धर  सिंचाई  संत्रालय  में  राल्य  मंत्री  (भो
 सानु  प्रताप  सिह)  :  (क)  प्र्प  सी  भौर  डी
 में  केवल  22  तदर्थ  कर्मचारी  है  जिन्हें  प्रभी  तक  स्थायी
 नहीं  किया  गया  है  ।

 (ख)  20

 (ग)  20

 (घ)  और  (=)  कम्पनी  निर्धारित  कार्थविधि
 के  भ्रनूसार  इस  श्रेणी  के  तदर्थ  कमंचारियों  की  नियमित
 रिक्तियों  के  प्रति  नियमित  करने  के  मामलों  की  समीक्षा
 करती  रहती  है  ।

 चोनो  मिलों  को  स्थापना

 1113.  श्रो  सुरेम  विज्म  :  क्या  कृषि  और  सिंचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चालू  वित्तीय  वर्ष  &  दौरान  किसान

 सहकारी  शूगर  मिल,  तिलहर,  शाहजहांपुर  (s0m0)
 से  कितनी  मात्रा  में  विसीय  सहायता  की  मांग  की  और
 ऋण  के  रूप  में  उसे  कितनी  धनराशि  दिये  जाने  का

 प्रस्ताव  है;  और

 (ख)  देश  में  वे  पांच  चीनी  मिल  विन  किन
 स्थानों  पर  2,  जिनकी  स्थापना  के  लिए  वित्तीय  सहायता
 दी  गई  है  ?

 कृषि  धौर  सिचाई  संजालय  सें  राज्य  ती  (६. 3

 भान्‌  प्रताप  सिह)  :  (क)  किसान  शुगर  मिल,
 तिलःर  जिला  शाहजहांपुर  (उ0प्र0)  ने  श्रखिल
 भारतीय  वित्तीय  संस्थानों  से  संयुक्त  रूप  से  37
 लाख  रुपये  की  ऋण  सहायता  मांगी  है।  ऋण  द्रभी

 मंजर  नहीं  किया  गया  है  |

 (खि)  जिन  चीसी  फैक्ट्रियों  को  ऋण  सहायता

 मंजूर  की  गई  है  उनमें  से  पांच  चीनी  फैक्ट्रियों  जिन्हें
 978  के  दौरान  ऋण  मंजूर  किया  गया  है,  का  ब्यौरा

 नीचे  दिया  जाता  है:--

 1.  पोथीरेड़ी  पलेम  जिला  नेल्लोर  ([भ्रान्प्न  प्रदेश  )

 2.  प्रय्याचूेल  जिला  करनल  (श्रानघ्र  प्रदेश)

 3.  प्ररभवी/सिंगनापुर  जिला  बेलगांव  (कर्नाटक)

 ry  जलगांव  जिला  भीर  (महाराष्ट्र)

 5.  दरियापुर  जिला  रायबरेली  (3070)
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 Seminary  re:  Threat  to  Taj  from
 Environmenta]  Pollution

 1114.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  environmental  society
 organised  ६  seminar  this  week  at
 Agra  regarding  the  threat  to  Taj
 Mahal  due  to  pollution;

 (b)  whether  that  seminar  expressed
 concern  about  Taj;  and

 (c)  if  so,  the  action  to  be  taken  by
 Government  to  gave  Taj  from  the
 pollution  to  be  createg  by  Mathura
 refineries?

 THE  MINISTER  OF  WORKS  AND
 SIOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  and  (b).  Yes.  Sir.  The
 Indian  Environmental  Society,  a
 voluntary  organisation,  organiseq  a
 seminar  at  Agra  on  23rd  and  24th
 October,  1978,  on  the  effects  of  pollu-
 tion  on  the  Taj  Mahal,  in  which  some
 speakers  expressed  their  concern
 about  the  adverse  effects  of  pollutants
 from  the  Mathura  Refinery.

 (c)  In  view  of  the  apprehension
 raised  in  various  quarters  about  the
 possible  adverse  environmental  impact
 of  Mathura  Refinery,  the  Government
 of  India  appointed  an  Expert  Com.
 mittee  in  July,  974  to  advise  the  Pro-
 ject  Authorities  on  the  measures  to  be
 taken  for  keeping  the  pollution  effects
 of  the  Refinery  to  the  absolute  mini-
 inum.  The  Committee  was  also  to
 advise  the  Government  on  the  pollu-
 tion  aspects  of  other  ancillary  and
 downstream  industries.  The  report  of
 this  Committee  was  placed  before  both
 the  Houses  of  Parliament  on  the  4th
 August,  1978.

 Balanced  Implementation  of  Land
 Reforms

 1115.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  _  to
 state:

 (ay  whether  Government  are  ssatis-
 fied  with  the  pace  of  implementations
 of  land  reforms  in  the  country;
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 (b)  if  not,  which  are  the  specific
 sectors  of  this  policy  where  perfor-
 mance  hag  not  matched  targets;

 (c)  whether  in  some  States  there
 have  been  major  deviations  from  the
 National  policy  with  the  result  that
 they  have  favoured  the  more  powerful
 among  the  agricultural  interests;  and

 (d)  steps  Government  have  taken
 or  are  contemplated  to  rectify  these
 deviations  and  to  speed  up  imple-
 mentation  of  land  reforms?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (d).  As  is
 well-known,  State  Governments  are
 entrusted  with  the  implementation  of
 {and  reform  measures.  The  Union
 Government  reviews  progress  from
 time  to  time  and  endeavours  to  evolve
 common  policy  guidelines.  Various  State
 laws  are  broadly  in  harmony  with
 the  National  Guidelines  on  land  ceil-
 ings.  In  some  States,  tenancy  laws  do
 not  correspong  to  national  norms  and
 the  matter  is  being  pursued  with  the
 State  Governments  concerned.  The
 Union  Government  has  repeatedly
 drawn  the  attention  of  State  Govern-
 ments  to  the  need  to  improve  perform-
 ance,  especially  in  the  matter  of  aqcui-
 sition  and  distribution  of  ceiling-sur-
 plus  land.  According  to  the  latest  in-
 formation  available  with  the  Union
 Government,  only  about  5.76  iakh
 «cres  have  been  distributed  although
 the  area  declared  surplus  is  reported
 to  be  nearly  44.7  lakh  acres.  State
 Governments  have  been  urged  to  en-
 ceavour  to  reduce  the  wide  disparity
 between  the  area  declared  surplus  and
 the  area  distributed.

 Research  in  Improvement  of  Quality
 of  Foodgrain  and  Cash  Crops

 1116.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  any  research  has  been
 conducteq  regarding  the  quality  of
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 foodgrain  and  other  cash  crops  prv-
 duced  in  the  country  with  a  view  to
 improve  their  quality  keeping  in  view
 the  international  standards;  and

 (b)  if  so,  the  facts  thereof  and  kind
 of  assistance  Government  propose  to
 render  to  the  farmers  to  improve
 their  quality  of  their  produce?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 Recent  iesearches  on  a  number  of
 food  crops  including  wheat,  rice,
 jowar,  bajra,  barley,  pulses,  oil  seeds
 and  cotton  have  not  only  led  to  in-
 crement  in  yield  potential]  but  also  in
 improvement  of  quality  aspects.  This
 ‘echnology  has  been  available  to  the
 farmers  through  the  multiplication
 and  distribution  of  seeds  of  improved
 vurieties.

 In  Wheat  the  recently  developed
 varieties  such  as  Sonalika,  Arjun.
 Fratap  and  Janak  posses  good  pro-
 tein  and  chapathi  making  properties.
 Some  of  the  varieties  such  as  HD
 2l22,  HD  2204  and  WL  7i]  etc.  have
 the  desived  amber  grain  appearance
 and  chapathi  making  quality  besides
 good  protein  content.  In  barley,  semi-
 dwarf  hull-less  varieties  rich  in  protein
 have  been  developed.  In  maize
 Opaque-2  composites  such  as_  Shakti
 und  Rattan  are  rich  in  nutritive  quali-
 ty.  CHS-5,  CHS-6,  CHS-7,  CHS-8  new
 high  yielding  and  good  quality  hybrids
 of  Jowar  are  now  available.  Bajra
 BJ-04,  B.K.  560  and  B.D.  33l  are
 superior  in  their  grain  quality  charac-
 terstics.  In  rice,  strains  like  CRHP-I,
 CRHP-8,  C'R  198-13,  have  been  indeti-
 fied  with  high  protein  content.  The
 recently  developed  high  yielding  varie-
 ties  of  rice  like  Jayanti  and  Ratna
 possess  long  and  fine  grains.  Pusa-33
 and  Improved  Sabarmati  are  strongly
 aromatic.  Efforts  are  being  made  to
 cevelop  export  quality  rice  combining
 the  characterstics  of  Basmati  and  high
 yield.  A  number  of  such  varieties  like
 {ET  3578  and  IET  3579  have  been
 identified,

 77  B

 In  cotton,  varieties  with  better
 yield  and  quality  have  been  developed
 during  l968—74.  The  release  of
 hybrid  cotton  ‘‘Hybrid-4”  and  ‘“Vara-
 laxmi”  with  superior  long  staple  and
 the  extra  long  staple  strains  “MCU-5”,
 “Sujata”  and  “Suvin”  constitute  a
 tignificant  milestone  in  quailty  im-
 Erovement  of  cotton.  ‘Suvin’  and
 ‘Sujata’  are  capable  of  spinning  upto
 400—20  counts  and  are  on  par  with
 E>-yvptian  cottons  like  Gaza-45  and
 Mecnoufi.  The  fibre  from  these  long
 staple  varieties  is  quite  suitable  for
 biending  with  man-made  fibres,  there-
 by  offering  scope  to  the  Indian
 Textile  Industry  for  making  use  of
 these  cottons  for  blended  fabrics.
 Among  oilseeds,  it  has  been  observed
 that  there  is  preferential  demand  in
 the  International  market  for  bold
 groundnut  kernels  for  table  purposes.
 Recent  research  efforts  have  resulted
 in  developing  hand  picks  _  selected
 (HPS)  groundnut  varieties  like  M-3,
 TMV-l0,  TG-l,  TG-8  and  TG-9  hav-
 ing  extra  bolq  seeds.

 The  release  of  sunflower  varieties
 like  BSH-l,  BSH-2  have  resulted  in
 increase  in  oil  content  in  sunflower.

 In  addition  to  research  on  the  im-
 provement  of  nutritive  and  cons.umer-
 acceptance  qualities  work  is  also  in
 progress  for  improving  the  stsrage
 properties  of  grains.  Also,  methods

 of  avoiding  the  production  of  my-
 cotoxins  in  food  are  being  deveioped.

 Whenever  results  of  applied  value
 are  ready  for  being  passed  on  to
 farmers,  appropriate  steps  are  taken
 to  extend  the  results  to  farmers,  such
 as  the  production  and  distribution  of

 ‘seeds.

 Trawler  Operation  within  5  KM
 Coastal  Area  of  Goa

 1117.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  complaints  that  while  the



 79  Written  Answers

 Government  of  Maharashtra,  Karna-
 taka,  Kerala,  Tamil  Nadu  and  Andhra
 Pradesh  have  followed  the  Central
 Government  directive  of  banning
 trawling  in  the  five  Km.  costal  zone,
 Government  of  Goa  has  not  yet  issued
 notification  for  immediate  enforce-
 ment  of  the  directive;  and

 (9)  if  so,  the  réaction  Of  Govern-
 ment  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and

 (b).  Government  of  Goa  has  _  issued
 an  executive  order  dated  16-9-1978,  as
 follows:—

 l.  The  rampon  operators  includ-

 ding  the  non-mechanised  traditional
 fishing  crafts  shall  operate  freely
 without  any  restriction.  However.
 water  upto  five  tathoms  from  the
 shore  will  be  reserved  exclusively
 for  those  operating  the  rampon  nets
 and  non-mechanised  traditional
 fishing  crafts  and  no  other  types  of
 vassels  shall  be  allowed  to  fish
 within  five  fathoms.

 2.  Mechanised  fishing  vessels  shall

 operate  their  fishing  activities  be-

 yong  five  fathoms  line  from  the
 coast.

 3.  Offshore  and  deep  sea  fishing
 vessels,  i.e,  vessels  with  25  Gross
 tonnes  and  above  shall  operate  be-
 yond  ten  fathoms.

 Dry  Farming  and  Soil  Conservation

 1118.  SHRI  A.  BALA  PAJANORE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  main  features  of  the
 schemes  launched  for  promotion  of

 ial
 farming  and  soil  conservation;

 a

 (b)  the  results  of  the  study  and
 progress  made  during  the  last  three
 years  and  the  current  year?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  schemes
 on  dry  farming  and  Soil  conservation
 in  the  country  are  either  development
 or  research  oriented,  The  main  fea-
 tures  of  these  schemes  are  as  under:

 I.  Research  Schemes

 The  research  schemes  are  as  fol-
 lows  :—

 (i)  All  India  CoOrdinated  Research
 Project  for  Dry  lang  Agriculture.—It
 is  being  implemented  at  23  coordinated
 Research  Centres  located  in  typical
 agro-climatic  regions  of  the  country  to
 develop  technology  for  improving  and
 stabilising  the  crop  production  on  dry-
 land/rainfed  lands  in  India.

 (ii)  Central  Soil  ang  Water  Conser-
 vation  Research  &  Training  Institute:
 Dehra  Dun.—Operating  with  its  six
 centres  dealing  with  problems  of  con-
 servation  of  soils  and  water  as  a  na-
 tural  resource,

 II.  Development  Schemes

 (i)  Centrally  Sponsored  Scheme  of
 Integrated  Drylund  and  Agriculture
 Development.—This  scheme  is  imple-
 mented  in  24  projects  in  2  States.
 The  dryland  technology  as  developed
 on  Dryland  Research  Centres  of  the
 Indian  Council  of  Agricultural  Re-
 search  is  tested  at  these  projects  and
 are  recommended  for  popularisaticn
 on  large  scale.  A  sum  of  Rs,  4.30
 crores  was  released  to  States  as  grants
 and  subsidies  and  Rs.  2.26  crores  95
 loan  during  Fourth  Five  Year  Plan.  The
 funds  released  by  1977-78  in  the  Fifth
 Plan  are  about  Rs.  5.00  crores,  Each
 project  covers  a  new  area  of  800  hec-
 tares  cach  year  where  apart  from  crop
 husbandry,  soil  and  water  manage-
 ment,  animal  husbandry  and  grass-land
 and  fodder  development  programmes,
 including  demonistrations  and  training} are  taken  up.

 (ii)  State  sector  programme  of  soil
 conservation  for  land  development,
 afforestation,  engineering  ang  other
 biological  measures,
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 (iii)  Centrally  Sponsored  programme
 of  soil  conservation  in  the  catchment
 of  River  Valley  Projects  for  treating
 watersheds  and  saturating  with  ali
 types  of  soil  conservation  measures  in
 260  watersheds  in  3]  River  Valley  Pro-
 jects  in  20  States/Union  Territories,

 (iv)  Central  sector  programme  of
 pilot  project  for  protection  of  table
 Jands  and_  stabilisation  of  ravinous
 areas,

 (v)  Central  sector  programme  of
 pilot  project  for  control  of  shifting  cul-
 tivation  in  the  remote  hill  areas  of
 North-Eastern  States  and  some  parts
 of  Andhra  Pradesh  and  Orissa.

 (vi)  State  sector  prorramme  of
 shifting  cultivation  in  North-Eastern
 Region.

 Dry  Farming  and  soil  conservation
 mensures  are  integral  part  of  many
 agricultural  development  prugramme.
 These  programmes  also  find  import-
 ant  place  in  the  components.  of
 Drought  Prone  Area  Programme,

 (b)  Res?arch

 (i>  Suitable  varieties  giving  better
 yields  have  »been  identified.  In  some
 areas,  such  aS  Bhubaneshwar  and
 Ranchi,  ragi  has  been  found  more
 Stable  than  paddy,

 (ii)  Suitable  cropping  patterns  for
 different  agro-climatic  situations  and
 inter-cropping;  particularly  with  pul-
 ses;  more  productive  and  stable  in
 dryland  areas  have  been  evolved.

 (iii)  Fertilisation  and  weeding  have
 been  found  effective.  Responses  to
 Suitable  fertiliser  doses  have  been
 established,

 II,  Development

 (i)  Centrally  Sponsored  Scheme  of
 Integrated  Dryland  Agricultural  De-
 velopment  hag  brought  out  tha:  the
 available  technology  can  be  extended
 to  larger  areas.  The  results  of  de-
 monstrations  indicate  that  by  adopt-
 ing  the  modren  dry  farming  tech-
 Rology  the  yields  can  be  increased  at

 least  by  50  per  cent  to  00  per  cent
 over  the  traditional  methods.

 (ii)  During  the  last  three  years
 some  of  the  salient  research  findings
 at  the  Soil  Conservation  Centres  are
 given  below  :—

 (a)  in  the  lower  Shivalik  repre-
 sented  by  Chandigarh  the  run  off
 from  steep  slope  can  be  consider-
 ably  reduced,  Studies  indicate  that
 the  rate  of  sediment  was  reduced
 from  80.5  tonnes  per  ha.  to  about
 7.5  tonnes  per  hectare.

 ‘by  Technology  for  utilising  such
 areas  for  production  of  Bhabhar
 grass,  which  is  an  important  indus-
 trial  grass,  has  been  developed.  The
 data  from  Dehra  Dun  as_  well  as
 Chandigarh  indicate  that  the  storing
 of  run  off  water  in  the  ponds  during
 the  rainy  season  Can  provide  one  or
 {wo  supplemental  irrigations  which
 results  in  a  yield  increase  of  about
 one  tonne  per  hectare.  The  relative
 increase  is  much  more  in  the  years
 of  lower  rainfall.

 The  results  achieved  under  various
 cevelopmental  soil  conservation
 schemes  for  the  last  three  years  and
 the  current  year  may  be  summarised
 as  under:—

 Achievements  of  lest  three
 Ye-rs  in  ‘OOO  hecteres.  2292.63

 Expenditure  in  three  years
 in  lakh  rupees  I3079-69

 Tareet  current  yerr  in
 ‘OOO  hectares.  854.744

 Outlay  in  lakhs  rupees  6205  77

 कम्द्रोय  जांच  ब्यूरो  द्वारा  पंजाब  बकफ  थोड  के  कार्यकरण
 को  जांच

 i229.  श्री  जुन  सिह  भदोरिया  :  वया  निर्माण
 शौर  झावास  तथा  चूति  शौर  पुनर्वास  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  पंजाब  वक्‍फ  बोर्ड  के  चेयरमैन  झौर
 सदस्यों  के  विरुद्ध  भ्रष्टाचार  के  भारोपों  की  जांच
 कन्द्रीय  जांच  ब्यूरो  के  माध्यम  से  की  गई  है;
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 (a)  कया  जुलाई,  971  में  मंत्रालय  के  सचिव

 द्वारा  कोई  जांच  को  गई  थी,  भौर

 (ग)  यदि  हां,  तो  उसका  क्‍या  परिणाम  निकला

 और  यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 निर्माण  शौर  झ्रावास  तथा  पूर्ति  धौर  पुनर्वास  मंत्री

 (श्रो  सिकम्दर  बख्त)  :  (क)  जी,  हां  ।

 (ख)  शौर  (ग)  जी,  नहीं  ।  इस  प्रश्न  पर

 विचार  करने  के  जिए  पर्त  ब्रीच  मौजूई  नहीं  हैं
 कि  क्‍या  ऐसी  जांच  काराई  जानी  चाहिए  या  नहीं  ।

 सरकारो  कर्मचारियों  को  झ्ावास  का  तदर्थ  श्राधार
 पर  झावंटन

 1120.  थ्रो  प्र्जन  सिह  भदौरिया  :  क्‍या  निर्माण

 ओर  झ्राजात  तथा  पूति  और  पुतर्वात  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि;

 (क)  क्‍या  मंत्रालय  का  विचार  सरकारी  कर्म-
 चारियों  को  980  तक  नद  अवार  पर  सरकार  ने
 क्वार्टर  देने  का  है!

 (ख)  यदि  हां,  तो'  तत्संबंधी  तथ्य  क्या  हैं;

 (ग)  कर्मचारियों  की  कौन  सी  प्राथमिकता
 तारीख  को  उसके  अन्तर्गत  लाया  जाएगा,  और

 (घ)  क्‍या  सरकार  का  विचार  इसके  अतिरिक्त
 कोई  श्न्य  वैकल्पिक  व्यवस्था  करने  का  है  ?

 निर्माण  श्रोर  ग्रावास  तथा  पूति  धौर  पुनर्वास  संत्रो

 (थी  सिकन्‍्दर  बख्त)  :  (क)  शौर  (ख)  :  इस  समय
 तदर्थ  श्रावंटन  कुछ  विशिष्ट  प्रकार  के  रोगों  के  मामले
 में  चिकित्सा  के  आधार  पर,  मृत  अधिकारियों  के  पात्र
 आश्रितों,  प्रतिप्ठित  व्यक्तियों  श्रादि  के  वैयक्तिक
 स्टाफ  को  किए  जाते  हैं  ।  किसी  श्रन्य  श्रेणी  को  तदर्थ
 आवंटन  करने  का  980  तक  कोई  प्रस्ताव  नहीं  है  ।

 (ग)  प्रश्न  ही  नहों  उठता  क्योंकि  तदर्थ
 आवंटन  के  मामले  का  उग्रता  की  तारीख  से  कोई  सम्बन्ध
 नहीं  है

 (घ)  जी,  नहीं  ।
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 Supply  of  Gram,  Barley  &  Pulses  to
 Defence  Forces

 1121.  SHRI  PRADYUMNA  BAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Food  Corporation
 of  India  supplies  gram,  barley  and
 pulses  to  the  Defence  forces;

 (b)  if  so,  the  quantity  supplied  by
 it  to  defence  forces  during  the  last
 three  years  of  each  item;

 (c)  whether  some  quantity  of  these
 items  supplied  by  F.C.I.  had  been
 rejected  by  Army  Inspection  Officers
 being  sub-standard  in  quality;

 (d)  if  so,  the  action  taken  against
 F.C.I.  for  supplying  sub-standard
 quality  goods  to  Defence  Forces;

 (e)  whether  action  has  been  taken
 against  private  traders  for  such  an
 offence;  and

 (f)  the  reasons  for  not  taking  any
 icgal  action  against  F.C.I.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir,

 0)
 Qty.  2८८८०४८१  in  MT

 3
 Year  Duals  Barley  Grams

 4975  30558  10654  4053

 1976,  37478  7566  7439

 977  3064  6796  5044

 (c)  Yes,  Sir.

 (d)  The  procedure  of  pre-inspection
 of  stocks  by  RSD,  Lucknow  is  followed.
 The  stock  foung  substandard  are  re-
 jected  and  not  accepted  for  the  Defence
 Forces.  So  the  question  of  acceptance
 of  substandard  stocks  does  no:  arise,
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 Consequently  no  action  is  called  for

 against  F.C.I.

 (e)  No  puchase  has_  been  made
 from  the  trade  during  the  period.

 (f)  No  legal  action  is  calleq  for  as

 explained  in  (d).

 Spoilage  of  Wheat

 1122.  SHRI  P.  M.  SAYEED:

 SHRI  RAMACHANDARAN
 KADANNAPPALLI:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  total  wheat  so  far  stored  in

 the  Godowns  managed  by  the  F.C.L;

 (b)  measures  taken  by  Government
 to  see  that  the  wheat  does  not  become
 unfit  for  consumption  as  hag  happen-
 ed  last  year  when  ‘22,000  tonnes  of
 wheat  stored  at  Gandhidham  was  ren-
 dered  unfit  for  human  consumption;
 and

 (c)  whether  this  year  also  large
 quantity  of  wheat  was  spoiled  due  to
 rains  and  floods?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):(a)  As  on  lst  November,
 1978,  7.7  million  tonnes  including  3.l
 million  tonnes  in  CAP  (cover  &  Plinth)
 storage.

 (b)  The  Fooq  Corporation  o¢  India
 stores  foodgrains  on  scientific  lines  in
 their  own  and  hired  godowns.  Techni-
 cally  trained  staff  are  deployed  and
 modern  methods  of  pest  control  are
 adopteg  for  proper  upkeep  of  the
 foodgrains.  Pre-monsoon  inspection  is
 Carried  out  and  repairs  undertaken  to
 the  godowns.

 The  following  additional  steps  are
 also  taken  to  ensure  safety  of  stocks
 Stored  under  CAP  system  of  Storage:—

 (1)  The  stocks  are  stored  on
 wooden  crates  and  covered  with
 polythene  covers  to  protect  them

 from  rains  which  are  replaced  when
 necessary.

 (2)  Nylon  rope  lashings  on  poly--
 thenes  covers  prevent  blowing  off
 of  covers  due  to  high  wind  velocity,
 storms  etc,

 (3)  Monofilament  nets  and  cover-
 tops  are  also  provided  in  major
 CAP  complexes  for  additional  pro-
 tection  against  the  vegaries  of
 weather,

 (4)  Aeration  of  stocks  is  regular-
 ly  done  to  check  moisture  conden-
 sation.

 (c)  A  total  quantity  of  2,40,364
 tonnes  of  wheat  wes  affected  by  rains,
 floods  etc.  during  1978-79  till  October.
 1978,  out  of  which  a  quantity  of
 2,18,929  tonnes  was  affected  in  CAP
 storage.  The  salvaging  of  affected
 stocks  iS  in  progress  ang  the  actual
 quantity  damaged  or  rendered  unfit
 for  human  consumption  will  be  known
 when  the  salvaging  of  such  stocks  is
 completed,

 Paddy  Rotting  in  Faridkot

 1124,  SHRI  P.  M.  SAYEED:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  foodgrains  particularly
 paddy  worth  several  lakhs  of  rupees
 has  been  rotting  in  Government,
 godowns  for  the  last  two  years  in
 many  towns  and  particularly  in
 Faridkot  district  due  to  negligence  of
 the  staff;

 (b)  if  so,  whether  any  enquiry  has
 been  conducted  in  this  regard;

 (c)  the  findings  of  the  same;  and

 (d)  the  action  taken  against  officials
 held  responsibile?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AN
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  to  (d).  The  informa.
 tion  is  being  collecteg  and  will  be  laid
 on  the  Table  of  the  Sabha.
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 Course  of  Studies  at  Higher  Secon-

 dary  Stage

 ‘1125.  SHRI  P.  M.  SAYEED:  Will  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  please‘!
 to  state:

 (a)  whether  the  Union  Government
 have  given  its  clearance  to  introduce:
 the  new  look,  course  of  studies  in  the

 Higher  Secondary  stage;

 (b)  if  so,  details  of  the  new  schemc:

 (c)  when  this  scheme  is  likely  to

 take  effect;  and

 (d)  whether  this  scheme  has  been
 drawn  in  terms  of  the  national  Review
 Committee  recommendations?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d),  The  Government  of
 India  hag  appoiteg  a  National  Review
 Committee  under  the  Chairmanship  of
 Dr.  Malcolm  S.  Adiseshiah,  Vice-
 Chancellor,  Madras  University  to  re-
 review  higher  secondary  curriculam
 wit  specia]  reference  to  vocationali-
 sation.  According  to  the  recommen-
 dations  of  this  Committee  the  higher
 secondary  stage  of  the  new  pattern  of
 education  comprises  General  Educa-
 tion  Spectrum  and  _  Vocationalised
 Spectrum.  Under  this  system  one
 language  would  be  compulsory  for
 both  the  spectrums.  Socially  Useful
 Productive  Work  has  also  been  made
 compulsory  for  all  general  education
 students  and  General  Foundation
 Course  for  those  taking  vocationalised
 courses.  These  subjects  will  have  5
 per  cent  time  allocation  for  each.  The
 electives  for  the  general  education
 course  will  be  introduced  with  fiexi-
 bility  to  suit  local  conditions.  Voca-
 tional  ruurses  will  be  selecteq  after
 vocational  surveys,  keeping  in  view
 Socio-economic  needs  of  the  area.  The
 semester  pattern  and  credit  system
 will  75  followed  in  the  States  where
 the  universities  have  adopted  it  and
 others  following  after  sometime.

 Facilities  for  apprenticeship,  vertical
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 and  horizontal  mobility  will  be  provid-
 eq  for  students  of  Vocationalised
 Spectrum.  The  Working  Group  '  on
 Vocationalisation  set  up  by  the  Minis-
 try  has  also  reviewed  the  programme
 and  made  recommendations.  The
 recommendations  of  these  Committees
 were  considered  at  the  Conference  of
 the  Education  Ministers  of  the  States
 and  Union  Territories  held  at  New
 Delhi  in  July,  978  ang  by  the  Confe-
 rence  of  the  Boards  of  Secondary
 Education  in  India  at  a  Special  Session
 held  in  September,  1978.  Both  the
 Conferences  accepted  the  recommen-
 dations  made  by  the  National  Review
 Committee  and  the  Working  Group
 and  resolved  for  implementation  of
 these.  Some  States  ang  Union  Terri-
 tories  have  already  introduced  the

 Vocationised  Spectrum  while  other
 would  do  so  as  soon  as  thev  reach  at
 the  plus  2  stage  of  the  new  pattern.

 In  so  far  as  the  Central  Board  of
 Secondary  Education  is  concerned  it
 has  since  revised  its  scheme  of  studies
 for  higher  secondarv  classes  XI  and
 XII  in  accordance  with  the  recom-
 mendations  of  the  National  Review
 Committee.  The  new  scheme  will
 come  into  effect  in  class  XI  from  the
 nvadem.ec  session  1979-80.

 शाहदरा  के  | ल  कट  गांव  बाढ़  से  ब्रभाधित

 मंत्री
 26  श्री  यवराज  क्‍या  कृषि  और  सिचाई

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क)  व्या  यमृनापार  लोनी  बार्डर  के  निकट  शाहदरा
 बांध  के  निकट  बसे  हुये  सभापुर,  गुजरांव  झौर  सभापुर
 चौहान  गांवों  के  लगभग  दो  हजार  मकान  यमना  नदी
 के  बाढ़  के  कारण  बुरी  तरह  से  क्षतिग्रस्त  हुये  थे;  झौर

 ि
 यदि  हां,  तो  वहां  पर  रहने  वाले  बाढ़-

 ग्रस्त  लोगों  के  पुनर्वास  के  लिए  क्‍या  प्रबंध  करने  का
 प्रस्ताव  है  ?

 कृषि  झोर  सिंचाई  संत्रो  (क्रो  सुरजीत  सिंह  बरनाला)  :
 (क)  दिल्ली  प्रशासन  द्वारा  दी  गई  सूचना  के

 श्रनुसार  यम्‌ना  पार  के  क्षेत्र  में सभापुर  चौहान  प्रौर
 सभापुर  गुजरांव  के  दोनों  गांवों  के  463  मकानों
 में  से  220  म्रकान  बाढ़  के  कारण  प्रांशिक  रूप  से
 श्रथवा  पूर्णतः:  क्षतिग्रस्त  हो  गए  थे  1
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 (a)  इन  गांषों  के  बाढ़-प्रभावित  मकान  मालिकों
 को  मकान  बनाने  के  लिए  कुल  मिलाकर  51,550
 रुपये  की  ग्राथिक  सहायता  दी  गई  ny

 Distribution  of  Surplus  land  to
 Harijans

 1127.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  acreage  of  surplus  land
 distributed  to  landiess  Harijans  during
 the  period  from  the  Ist  April,  978  to

 3lst  October,  978  in  various  States
 and  Union  Territories;  and

 (b)  the  target  fixed  for  the  qdistribu-
 tion  of  land  during  the  next  two  years?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  A  statement
 showing  the  available  information  is
 enclosed.

 (9)  No  target  for  distribution  of
 land  during  the  next  two  years  has
 been  fixed,  but  the  States  have  been
 asked  to  distribute  the  available
 ceiling  surplus  land  quickly.

 Statemenc

 Progres  in  distribution  of  ceiling  surplus  land  from  I-4-78  to  30-9-78  to  Schduled  Castes

 State/Union  Territory
 --—

 Area  Number  o
 (in  acres)  allott  ees

 t  Andhra  Pradesh  .  .  नि  .

 2.  Assam  .

 3  ihar

 4  Gujarat

 5  Haryara

 6  Himachal  Pradesh  Py  °

 7  Jammu  &  Kashmir.

 8.  Karnataka

 g.  Madhya  Pradesh

 t0  Maharashtra

 i,  Orissa

 72  Punjab

 ु  Rayasthaa

 TA.  Tamil  Nadu

 15.  Tripura
 16,  Uttar  Pradesh

 77  West  Bengal

 18  Dadra  &  Nazar  Haveli.  मु

 ¥9  Delhi  है  *

 20  Pondicherry  .  5  $  et

 eee
 15,036.  6.9768

 N.A.  N.A,

 8,128  7,606

 Nil  Nil

 Nil  Nil

 Nil  Nil

 Nil  Nil

 749  39

 4044  2,246

 2,338  843

 547  488

 Nil  Nil

 436  N.A.

 N.A*  N.A.

 5  7

 8,779  8,986

 N.A.  N.A.

 Nil.  Nil

 Nil  Nil

 78  37
 ee

 40,220  )=—F27,086
 ee
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 Setting  up  of  Rural  Housing  Corpora-
 tion  and  Rural  Hutments  Corporation

 1128.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  Rural  Housing  Corpora-
 tion  and  Rural  Hutments  Corporation;
 and

 (b)  if  so,  the  details  in  this  re-
 gard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Post  Graduate  Centre  at  Anantapur

 1129.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  TULTURE  be  pleaseg  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Andhra  Pradesh  Government  ६०
 develop  the  Post  Graduate  Centre  at
 Anantapur  as  a  University;  and

 (b)  if  so,  action  taken  by  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (0)  On  the  advice  of  the  University
 Grants  Commission,  the  State  Gov-
 ernment  was  requested  to  formulate  a
 detailed  proposal  in  the  prescribed
 form  for  further  examination  by  the
 Commission.  The  complete  informa-
 tion  required  is  still  awaited  from  the
 State  Government.
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 बाढ़  राहत  के  रुप  में  राज्यों  को  खाद्यात्रों,  दालों
 झोर  झावश्यक  बस्तुओं  की  सप्लाई

 1130.  शी  दया  राम  शाक््य  :  कया  कृषि  और
 सिच्चाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  जुलाई  से

 30  प्रक्तूबर,  978  तक  की  भ्रवधि  क  दौरान  बाढ़
 राहत  के  रूप  में  प्रत्येक  राज्य  को  केन्द्र  द्वारा  सप्लाई
 की  गई  दालों  प्रौर  भ्रन्य  भ्रावश्यक  वस्तुओं  की  मात्रा
 कितनी  है  ?

 कृषि  झोर  सिचाई  संत्रो  (क्रो  सुरजोत  सिह
 बरनाला)  :  वर्ष  977  के  बाद  से  प्रप्रिम  प्लान
 सहायता  के  भ्रतिरिक्त  कन्द्र  प्राकृतक  झापदाझों  से
 प्रभावित  क्षेत्रों  मे ंराहत  कार्यों  के  लिए  राज्य  सर-
 कारों  को  केवल  खाद्यान्न  मुफ्त  दे  रहा  है  ।  केन्द्रीय
 दलों  द्वारा  स्थल  पर  किये  गये  मूल्यांकन  तथा  उच्च
 स्तरीय  राहत  समिति  की  सिफारिशों  के  भ्राधार  पर
 जुलाई  से  30  ग्रक्तूबर,  978  के  दौरान  बाढ़  से
 प्रभावित  क्षेत्रों  में  प्रभावित  लोगों  में  निशुल्क  राहत
 के  रूप  में  वितरण  के  लिए  सरकार  द्वारा  खाद्यान्तों
 एवं  दलहनों  की  निम्नलिखित  मात्रा  में  सप्लाई
 की  गई  हैं:--

 सप्लाई  किया  गया  खाद्यान्न
 राज्य  (मीटरी  टन)

 गेहूं  चावल

 बिहार.  30,000

 हिमाचल  प्रदेश  9,000

 जम्मू  तथा  कश्मीर  27

 पंजाब  8,000

 राजस्थान  7,000
 उत्तर  प्रदेश  35,000
 पश्चिम  बंगाल  35,000  30,000--

 500
 दाल  मसूर

 दिल्ली  2,000

 कानपुर  कृषि  विश्वविद्यालय  द्वारा  च्च्  को  खरोद
 क  लिए  केन्द्रों  का  खोला  जाना

 l3..  श्रो  दया  राम  शाक्य :  क्‍या  कृषि  धौर

 सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  कानपुर  कृषि  विश्वविद्यालय  उत्तर

 प्रदेश  ने  चूहों  की  खरीद  के  लिये  चार  केन्द्र  खोले  हैं
 ग्रौर  क्‍या  उन्हें  पोष्टिक  भोजन  पर  पालकर  उनकी
 खाल  से  जूते,  दस्ताने,  चश्मों  के खोल  झौर  बटुए  बनाने
 का  सुझाव  दिया  गया  था;  प्रौर
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 (a)  यदि  हां,  तो  क्‍या  सरकार  ने  इस  बारे  में

 रु
 प्रयोग  किये  हैं  प्रौर  गत  दो  वर्षों  में  उपर्युक्त  केन्द्रों

 कितनी  कीमत  के  चूहे  खरीदे  गये  ?

 कृषि  पौर  सिखाई  मंत्रो  श्ी  सुरणोत  सिह
 बरनाला)  :  (%)  प्रोर  (ख).  सूचना  एकत्रित  की
 जा  रही  है भौर  सभा  के  पटल  पर  प्रस्तुत  कर  दी  जायेगी  |

 Consumption  pf  milk  and  operation
 Flood-I

 1132,  SHRI  NATHUNI  RAM:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  per  capita  consumption
 of  fluid  milk  has  gone  down  from
 37  gm  to  07  gm  during  “Operation
 Flood-I”  period;

 (b)  if  so,  the  reason  thereof;

 (c)  how  much  of  the  accrued  mo-
 ney  of  “Operation  Flood-I”  was  spent
 to  increase  milk  production  in  the
 country,  besides  import  of  foreign
 cows  and  bulls;  and

 (d)  whether  Government  have  un-
 dertaken  any  objective  assessment  of
 the  working  of  Operation  Flood-T  by
 technical  experts  to  identify  the
 causes  of  non-implementation  of  ac-
 tion  item  directly  related  to  milk
 production  with  a  view  to  remove  mis-
 takes  of  management  and  organisa-
 tion  so  as  to  avoid  them  during  Ope-
 ration  Flood-II  ang  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 ang  (b).  The  production  of  milk
 im  the  country  increased  from  2i.2
 million  tonnes  in  1968-69  to  23.2  mil-
 million  tonnes  in  1968-69  to
 23.2  million  tonnes  in  1973-74,
 However,  the  per  capita  availabi-
 lity  of  2  gms  per  day  declined  dur-
 ing  the  period  to  09.6  gms.  per  day
 on  account  of  faster  growth  of  popula-
 tion  than  the  increase  of  milk  pro-
 duction,  It  may,  however,  be  mention-
 ed  that  Operation  Flood-I  programme
 was.  initiated  in  July  1970,  was  confin-
 33  L.S.—7.

 ed  to  a  few  selected  areas  in  the  count-
 ry  ang  its  main  emphasis  was  on  pro-
 cessing  and  marketing  of  milk  and  the
 provision  of  infrastructure  in  these
 areas  for  enhancement  of  milk  pro-
 duction  in  the  long  run.

 (c)  Of  the  total  disbursements
 amounting  to  Rs.  75.0  crores  up  to
 30th  September,  978  out  of  funds
 generated  under  Operation  Floot-I.
 Rs.  5.7  crores  were  disbursed  for  the
 programme  aimed  at  increase  in  miik
 production,  including  import  of  cows
 ०7११  bulls  of  exotic  breed.

 (d)  The  question  of  non-implementa-
 tion  of  the  action  items  relating  to  milk
 production  does  not  arise.  A  sum  of
 Rs.  5.7  crores  was  disbursed  for
 implementation  of  programme  for  milk
 production.  However,  Government
 have  evaluated  the  implementation  of
 Opera‘!on  Flood-I  with  a  view  to  er-
 suring  the  effective  implementation  of
 Operation  Flood-II.

 Block  chosen  for  implementation  of
 Integrated  Rural  Development

 1133.  SHRI  0.  V.  ALAGESAN:

 SHRI  VIJAY  KUMAR  N.
 PATIL:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  names  of  Blocks  chosen
 under  the  modified  Integrated  Rural
 Development  Programme  in’  each
 State;

 (b)  the  agency  actually  responsible
 for  its  execution;  end

 (c)  whether  all  the  States  have
 given  their  consent  to  put  the  prog-
 ramme  into  effect?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  An  annexure
 indicating  the  names  of  blocks  chosen
 so  far  under  the  modified  Integrated
 Rural  Development  Programme  by
 each  state  is  enclosed.  [Placed  in
 Library.  See  No.  LT-2873/78].
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 4b)  The  SFDA,  DPAP  and  CAD
 agencies  are  responsible  for  executing
 the  programme  7  the  blocks  chosen
 from  the  area  of  operation  of  these
 three  special  programmes.  In  respect
 of  other  blocks  which  have  been  select-
 ed  from  areas  where  no  special  pro-
 grzmme  is  in  operation,  setting  १7  of
 implementing  agencies  is  being  consi-
 dered.

 (c)  Yes,  Sir.

 शाष्ट्रीय  शेक्षिक  प्रनुसंधान  और  प्रशिक्षण  परिषद्‌
 को  पुस्तकों  को  झानपलब्धता

 1134.  श्री  रामानन्द  तिवारों:  क्‍या  शिक्षा,
 समाज  कल्याण  धौर  संस्कृति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  राष्ट्रीय  शैक्षक्र  अनुसन्धान  और
 प्रशिक्षण  परिषद्‌  द्वारा  प्रकाशित  सकल  की  पुस्तकें
 स्क्ल  का  सत्र  आरम्भ  होने  के  समय  उपलब्ध  नहीं  थी

 रे
 समूचे  देश  में  छात्रों  को  भारी  असुविधा  हुई;

 zt

 (ख)  यदि  हां,  तो  इस  स्थिति  में  सुधार  करने
 के  लिए  सरकार  वा  प्रयास  कर  रही  है  ताकि  अगले
 वर्ष  स्कूल  के  छात्रों  को  इस  समस्या  का  सामना  ते  करना
 पड़े  ?|

 शिक्षा,  समाज  कल्याण  तथा  संस्क्षति  मंत्री
 (डा0  प्रताप  चन्द्र  चन्द्र)  :  (क)  शिक्षा  सत्र  978=
 79  के  शुरू  में  आवश्यक  राष्ट्रीय  शैक्षिक  स्त सन्घान

 तथा  प्रशिक्षण  परिषद्‌  की  सभी  स्कूल  पाठ्य  पुस्तकें,
 कक्षा  Il  के  लिए  हिन्दी  वर्कब॒क  को  छोड़कर,  जो
 तुलनात्मक  रूप  से  कम  प्राथमिकता  वाली  पृस्तक
 थी,  जुलाई,  i978  में  प्रकाशित  हो  गई  थी  t
 तथापि,  देश  की  विशालता  के  कारण  दृरवर्ती  क्षेत्रों
 तक  पुस्तकें  पहुंचने  में  कुछ  देरी  हुई  ।

 (ख)  यह  सुनिश्चित  करने  के  लिए  कदम  उठाए
 जा  रहे  é  कि  ग्रागामी  शिक्षा  सन्न  के  लिए  पाठय
 पुस्तकें  काफी  पहले  छप  जाएं  a  दूरवर्ती  क्षेत्रों  में  पाठय
 पुस्तकों  की  बिक्री  के  लिए  वितरण  प्रणालियां  शुरू  करने
 का  प्रस्ताव  है  ।

 °

 Request  from  Sugar  Mills  Association
 to  build  buffer  stock  of  sugar

 1135.  SHRI  AMARSINH  V.  RATHA-
 WA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pl2ssad
 to  state:

 (a)  the  price  recommendeg  by  the
 Agricultural  Prices  Commission  for
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 Sugarcane  for  the  next  crushing
 season,  State-wise;

 (b)  whether  any  instructions  have
 been  issued  to  sugar  manufacturers
 in  this  respect;

 (c)  whether  it  is  a  fact  that  Sugar
 Mill’s  Association  have  made  re-
 commendations  to  the  Government  to
 build  a  buffer  stock  of  sugar;  and

 (d)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  The
 Agricultural  Prices  Commission  has
 recommended  the  price  of  Rs.  10/-  per
 quintal  linked  to  a  recovery  of  8.5
 per  cent  or  below  for  the  1978-79  sugar
 season.  A  Notification  fixing  statu-
 tory  minimum  price  payable  to  the
 sugarcane  grower  at  RS.  10/-  per  quin-
 tal  linked  to  a  recovery  of  8.5  per  cent
 or  below  and  proportionate  increase  for
 higher  recovery  has  been  issued  by
 the  Government  on  Ist  October,  2978
 and  copies  of  this  have  been  sent  to
 all  the  sugar  mills.

 (c)  Yes,  Sir.

 (d)  The  subject  has  been  examined
 by  the  Government  and  it  is  felt  that
 since  the  decontrol]  of  sugar  has  been
 in  effect  only  from  August  it  would
 be  too  early  to  take  any  measures
 effecting  the  play  of  full  competitive
 forces.

 लालपुर  बांध

 1136.  थ्री  श्रमर  सिह  बी  0  राठवा :  क्‍या  कृषि
 शौर  सिखाई  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  नर्मदा  नदी  पर  रेंरण  पेडा  सिंचाई
 योजना  का  इस  बीच  ग्रनुमोदन  कर  दिया  गया  है  भौर
 यदि  हां,  तो  तत्संबंधी  पूरा  व्यौरा  क्‍या  है;

 (ख)  क्या  इस  प्रकैले  बांध  के  लिये  मंगूर  की
 गई  घनराशि  से  ही  लालपूर  बांध  योजना  के  प्रस्तगंत
 एक  बांध  के  बजाय  चार  बांध्रों  के  निर्माण  के  बारे  में
 कोई  प्रस्ताव  प्राप्त  हुआ  है तथा...  |  सरकार  का
 विचार  इस  प्रस्ताव  को  प्रनुमोदित  करने  का  है  ;
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 (7)  क्‍या  यदि  इस  प्रस्ताव  को  स्वीकार  कर
 लिया  जाये  तो  प्रत्येक  किसान  को  इससे  लाभ  होगा
 क्योंकि  एक  भी  किसान  की  भूमि  बांध  के  कारण  पानी
 में  नहीं  डूबेगी;

 (घ)  क्‍या  जहां  लालपुर  बांध  बनाने  का  प्रस्ताव
 है  वहां  राजवासणा  बांध  से  0,000  एकड़  भूमि  की
 सिचाई  हो  रही  है;

 (ड)  क्या  प्रस्तावित  लालपुर  बांध  के  स्थल
 से  दो  किलोमीटर  की  क्री  पर  नमंदा  नदी  की  एक  बड़ी
 नहर  है  जिससे  इस  क्षेत्र  की  सिंचाई  होगी  तथा  उनके
 (संसद-सदस्य  )  के  द्वारा  इन  तथ्यों  की  जांच  कर  ली
 गई  है;  भ्रीर

 (च)  क्‍या  लालपुर  में  एक  बांध  के  बजाय  (एक)
 लालपुर,  (दो)  खांटिया  वाह,  (तीन)  श्रसरा  और
 (चार)  धनलवा  में  चार  बांधों  के  निर्माण  के  लिये
 प्रस्ताव  प्राप्त  ह््थ्रा  है  तश्रा  क्या  सरकार  इस  पर  विचार
 कर  रही  है,  शौर  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या  है  ?

 कृषि  श्रौर  सिचाई  मंत्रो  (श्री  सुरजीत  सिह  बरनाला)  :
 (क)  इस गणन  का  संबंध  शायद  हेरन  नदी  पर,
 जो  नर्मदा  वेसिन  में  औरसंग  नदी  की  एक  सहायक  नदी
 है,  हेरन  सिचाई  परियोजना  से  है  ।  यह  परियोजना
 योजना  ब्रायोग  द्वारा  अप्रैल,  978  में  स्वीकृत  की  जा
 चुकी  है  ।  इस  परियोजना  में  बड़ोदा  जिले  के  छोटा
 उदय्रपुर  तालुक  के  लालपुर  गांव  में  एक  जल-संचय
 बांध  तथा  उसके  दोनों  किनारों  पर  नहर  प्रणाली  का
 निर्माण  परिकल्पित  है  ।  इस  परियोजना  पर  25.26
 करोड़  रुपग्रे  की  लागत  दाने  का  अ्ननमान  है  द्रौर  इससे
 प्रति  वर्ष  30,422  डैक्टेयर  क्षेत्र  की  सवाई  हो  सकेगी  ।

 (ख)  और  (ग).  गूजरात  सरकार  ने  सूचित
 किया  है  कि  माननीय  संसद  सदस्य  से  यह  सुझाव  प्राप्त
 हुग्ना  था  कि  लालपुर  में  एक  ही  बांध  बनाने  के  स्थान  पर
 चार  बांधों  का  निर्माण  किया  जाए  ।  राज्य  सरकार
 हारा  इस  सुझाव  की  जांच  की  गई  थी  लेकिन  इसे  स्वी-
 कार्य  नहीं  पाया  गया  था  क्‍योंकि  जिन  कम  ऊंचाई
 वाले  बांधों  के  निर्माण  का  सुझाव  दिया  गया  वे  वस्तुत: वियर  होंगे  जो  रन-आ्राफ-द-रिवर  पर  काम  करेंगे
 शर  उससे  इस  स्कीम  से  होने  वाले  लाभ  और  विश्वस-
 नीयता  में  काफी  कमी  हो  जाएगी  ।

 (8)  मौजूदा  राजबसना  बियर,  प्रस्तावित  हेरन
 वांध  के  प्रनुप्रवाह  में  बारह  किलोमीटर  की  दूरी  पर  है

 दुद
 उससे  प्रतिवर्ष  9,700  एकड़  भूमि  की  सिंचाई

 होती  है  ।  इस  वियर  से  सिंचित  होने  वाला  क्षेत्र  हेरन
 परियोजना  में  शामिल  नहीं  है  ।

 (४)  इसका  उत्तर  प्रश्त  के  भाग  (ख)  भौर  ग
 के  उत्तर  में  शामिल है  ।

 (ड)
 भौर

 (9),

 सिचाई  परिमोजनाशों  के  कारण  गुजरात  में  बेधर  हुक
 ध्यक्षिययों  का  पुनर्वास

 1137.  |  प्रमर  सिंह  वो  0  राठवा  :  क्या  कृषि
 श्रौर  सिखाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  हाल  ही  में  गुजरात  में
 सिंचाई  परियोजनाओं  की  स्वीकृति  दी  है  और  क्‍या
 इन  परियोजनाओं  के  परिणामस्वरूप  बेघर  हुए  लोगों
 के  पुनर्वास  संबंधी  कोई  योजना  है,  यदि  हां,  तो  तत्संबंधी
 ब्यौरा  क्‍या  है  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं;

 (ख)  क्‍या  सरकार  का  विचार  बेघर  हुए  इन
 किसानों  और  प्रादिवासियों  के  पुनर्वास  के  लिये  कोई
 राज  सहायता  देने  का  है  यदि  हां,  तो  तत्मंबंधी  ब्यौरा
 क्या  है  और  यदि  नहीं,  तो  उसके  कया  कारण  हैं;  और

 (ग)  सिंचाई  परियोजनाओं  के  कारण  वेघर
 हुए  लोगों  को  किन-किन  स्थोनों  पर  बसाया  जायेगा
 शौर  इन  लोगों  के  लिये  उन  स्थानों  पर  सरकार  द्वारा
 क्‍या  प्रबंध  किये  जा  रहे  हैं  ?

 कृषि  श्रोर  सिंचाई  मंत्री  (क्री  सुरजोत  सिह  बरनाला)  :
 (क)  से  (ग).  सूचना  इकठ्णोी  की  जा  रही  है  प्ौर
 सभा-पटल  पर  रख  दी  जाएगी  I

 Stocks  of  Rice  with  F.C.L

 i3s,  SHRI  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  AGRI-
 CULTUXE  AND  IRRIGATION  he
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 stocks  of  rice  with  Food  Corporation
 of  India  have  been  rising  and  are
 now  over  5  million  tons;

 (b)  what  is  the  expected  produc-
 tion  of  rice  in  the  new  season  and
 the  need  for  distribution;

 (c)  in  view  of  the  surplus  whether
 the  F.C.I.  have  decided  to  export  rice
 and  expects  to  fetch  good  profits.  in
 foreign  exchange;

 (d)  whether  the  profits  earned  in
 export  of  rice  would  channelise  for
 giving  increase  in  the  food  subsidy
 for  higher  rice  procurement  prices;  and

 (e)  whether  a  study  group  of  the
 Commerce  Ministry  has  suggested
 change  in  the  policy  of  banning  agri-
 culture  export  and  allowing  exports  of
 cereals?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  sentimate  of  production  of
 rice  in  the  new  season  i.e,  1978-79  will

 “become  available  after  the  close  of  the
 agricu.tural  year,  ie,  some  time  in
 July-August,  1979.  The  production  of
 Yice  for  1976-77  and  1977-78  however
 fis  placed  at  41.9  and  52.7  million
 tonnes  respectively.  The  requirement
 of  rice  for  distribution  through  the
 public  distribution  system  depends  on
 a  variety  of  factors,  such  as  produc-
 tien,  open  market  availability  of  ice.
 difference  between  prices  of  rice  in
 the  open  market  and  the  prices  of  rice
 released  through  the  public  distribu-
 tion  system,  availability  of  subsidiary
 foog  stuff,  etc,  In  view  of  the  large
 number  of  variables,  it  is  difficuit  :o
 estimate  precisely  the  rice  needed  for
 public  distribution  system  during  the
 marketing  season  978-79,  However,
 the  country  has  already  achieved  self-
 6ufficiency  in  total  foodgrains,

 (c)  ang  (d).  In  view  of  the  comfor-
 table  stocks  of  rice  with  the  Food
 Corporation  of  India,  a  limited  quan-
 tity  of  rice  has  been  exported/is  being
 exported  at  the  prevailing  international
 Prices  which  may  result  in  small
 Margin  of  profit.  The  amount  of  pro-
 fit  earned  in  foreign  exchange  in
 the  export  of  rice  has  no  connection
 with  the  subsidy  for  higher-procure-
 ment  price  of  paddy/rice.

 (e)  The  Report  of  the  Task  Force  on
 the  Agricultural  Export  has  not  yet
 been  received  by  the  Government.

 Land  under  high  yielding  variety
 during  VI  Plan

 1139.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Wiil  the  Minister
 of  AGRICULTURE  &  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Union  Government
 have  drawn  up  a  plan  to  bring  addi-
 tional  land  under  the  high  yielding
 varieties  during  the  Sixth  Plan;  and
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 (b)  if  so,  the  main  features  of  the
 proposed  plan?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  Yes,
 Sir,  It  is  planned  to  bring  an  addi-
 tional  area  of  at  least  5  million
 hectares  under  the  high-yielding
 varieties  of  different  crops  during  the
 Five  Year  Plan  (978—83).  The  main
 features  of  this  programme  are  (i)
 combining  the  adoption  of  high  yield-
 ing  seeas  with  proper  agrononz::
 practices  to  exploit  their  inherent
 potential;  (ii)  expanding  the  area
 under  high  yielding  varieties  as
 rapidly  as  possible  and  (iii)  developing
 more  location  specific  varieties  which
 five  adequate  returns  unde,  different
 agro-climatic  situation.

 Report  of  Randhawa  Committee  on
 Agricultural  University

 ‘1140.  SHRI  SHYAM  SUNDER  GUP.
 TA:  Will  the  Minister  of  AGRICUI-
 TURE  ..ND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Review  Committee
 on  Agricultural  Universities  headed  by
 Dr.  M.  S.  Randhawa  has  since  sub-
 mitted  its  report  to  the  Government
 of  India;

 (b)  if  so,  the  recommendations  made
 by  the  Committee;  and

 (c)  whether  Government  have  since
 considered  the  recommendations  and  if
 so,  with  what  result?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Review
 Committee  on  Agricultural  Universities
 headed  by  Dr,  M,  S,  Randhawa  subm‘t-
 ted  its  Report  to  the  President,  Indian
 Council  of  Agricultural  Research  on
 the  7th  June,  1978.

 (b)  A  copy  of  the  summary  of  re-
 commendations  of  the  Committee  is
 placed  on  the  Table  of  the  Sabha.
 [Placed  in  Library.  See  No.  LT-
 2874
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 (c)  The  Report  of  the  Committee  was
 forwarded  to  all  State  Governments
 and  Agricultural  Universities  for  ex-
 amination  and  comments.  The  Minis-
 ter  for  Agriculture  and  Irrigation  also
 address  the  Chief  Ministers  of  State
 Governments  to  examine  the  important
 recommendations  of  the  Committee.  Six
 Universities  had  forwarded  their  writ-
 ten  comments.  The  recommendations
 were  also  discussed  at  the  conference
 of  Vice-Chancellors  of  Agriculturat
 Universities  held  on  l6th  &  l7th  Octo-
 ber,  1978.  Representatives  of  all  the
 21  Agricultural  Universities  participat-
 ed  in  the  discussion.  The  Conference
 arrived  at  the  following  consensus  :—

 l.  There  was  a  general  consensus
 that  the  recommendations  of  the
 Review  Committee  were  by  and  large
 acceptable  subject  to  modifications
 in  certain  areas  to  suit  local  condi-
 tions.

 2,  The  recommendations  which
 do  not  involve  any  outside  approval
 -or  consultation  and  which  could  he
 implemented  by  the  Universities
 themselves,  may  be  taken  up  by
 the  concerned  universilies  for
 speedy  implementation.  Action  on
 these  should  preferably  be  completed
 by  the  end  of  this  year  and  a  detail-
 ed  report  in  respect  of  action  taken
 on  each  recommendation  may  be  sent
 to  ICAR.  While  implementing  these
 recommendations,  the  spirit,  rather
 than  the  letter  of  the  recommenda-
 tions,  should  be  kept  in  view.

 3.  The  progress  regarding  the
 implementation  of  the  recommenda-
 tions  may  be  reviewed  by  the  con-
 ference  of  the  Vice-Chancellors  in
 each  of  its  forthcoming  meetings.

 4.  In  so  far  as  ICAR  was  con-
 cerneg  it  may  reorient  its  pattern  of
 financial  assistance  in  the  light  of
 the  recommendations  of  the  Com-
 mittee  wherever  this  hag  not  already
 been  done.

 5.  The  ICAR  may  _  constitute  a
 Deans’  Committee  for  revision  of
 curricula  anq  courses  by  disciplines
 -~Agr:culture  Animal  Scie.ices,
 Home  Science,  Agricultural,  Engine-
 ering,  etc.  Each  univefsity  may

 undertake  an  exercise  at  the  univer-
 sity  level  and  forward  the  material
 to  the  ICAR  for  use  of  the  Deans’
 Committee.

 6.  The  recommendations  regarding
 the  governance  of  the  universities
 including  management  _  structure,
 financia]  support  from  State  Govern-
 ment  and  transfer  of  research  res-
 ponsibilities  and  facilities  may  be
 discussed  by  each  university  with
 the  concerned  State  Government.  A
 report  on  this  may  be  sent  to  the
 ICAR  to  enable  to  discuss  the  un-
 resolved  issues  with  the  concerned
 State  Government.

 7.  Each  yniversity  may  examine
 the  question  of  fixing  an  overall
 cadre  strength  discipline-wise  taking
 into  account  its  existing  and  propos-
 ed  activities.  Provision  should  be
 made  for  deputation  and  leave  re-
 serve  in  the  propoSed  cadre  strength.

 8.  Quinquennial  evaluation  of  the
 performance  of  each  agricultural
 university  and  monitoring  of  pro-
 gress  should  be  done  at  the  initiative
 of  the  Board  of  Management  con-
 cerned  and  ICAR  experts  may  be
 associated  with  it.  The  detailed
 guidelines  prepared  by  the  ICAR  for
 evaluation  of  the  working  of  the
 ICAR  Institutes  may  be  sent  to  the
 Universities  for  guidance  in  this
 regard.

 9.  The  Universities  should  take  the
 leag  and  initiative  in  establishing
 close  linkages  with  the  various
 development  departments  in  order  to
 ensure  speedy  transfer  of  technology.
 For  this  purpose  they  may  like  to
 organise  periodically  one  day  semi-
 nars  for  senior  officers  of  the  Gov-
 ernment  and  the  University.

 10.  Each  University  should  prepare
 a  research  anq  education  profile.
 This  should  conform  to  the  overall
 development  profile.  of  the  State
 wherever  such  a  profile  is  available.
 Normally  each  development  project
 should  have  provision  for  a  research
 and  training  component  which  should
 go  to  the  Agriculttiral  University.
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 Similarly  a  manpower  developmenta}
 profile  should  also  be  prepared  to
 Strengthen  educational  and  training
 programmes  in  areas  where  there
 are  critical  gaps.  This  would  also
 provide  a  basis  for  planning  in  ad-
 vance  programmes  of  training  in
 other  countries.

 ll.  The  question  of  decentralisation
 of  powers  and  simplification  of  ad-
 ministrative  procedures  in  the  uni-
 versities  should  be  taken  up  on  a
 priority  basis.

 12.  The  implementation  of  recom-
 mendation  with  regard  to  the  main-
 tenance  of  high  academic  standard
 was  reiated  to  professional  ethics  on
 the  part  of  the  faculty.  Each  uni-
 verity  should  develop  appropriate
 guidelines  in  this  regard.  Particular
 effort  should  be  made  to  envolve
 senior  faculty  members  in  teaching
 the  foundation  courses  particularly

 to  under-graduates.

 Setting  up  of  museum  in  Victoria
 Memorial  Hall,  Calcutta

 1141.  SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  MUKHTIAR'  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  the  Government
 to  set  up  a  museum  in  the  Victoria
 Memorial  Hall,  Calcutta  for  preserva-
 tion  of  letters,  writings  and  photo-
 graphs  of  martyrs  of  the  National
 liberation  movements  from  the  first
 Independence  struggle  of  857  upto-
 date;  and

 ‘(b)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 @R.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Under  its  new
 role,  as  a  period  museum,  “the  Victoria
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 Memorial  Hall,  Calcutta  is  to  provide
 visual  glimpses  into  the  main  events
 and  currents  of  India’s  history  ang  cul-
 ture  of  the  period  1700-1900  as  a  whole.
 As  a  part  of  its  re-orientation  plan,  it
 is  proposed  to  provide  exhibits  hon-
 ouring  illustrious  Indian  leaderg  in  the
 context  of  their  role  in  the  nation’s
 life.

 Investigation  into  Affairs  of  Jawahar-
 lal  Nehru  University

 1142.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the  in-
 vestigation  about  the  affairs  of  Jawa-
 harlal  Nehru  University  made  by  the
 Government  hav2  been  completeg  and
 the  report  submitted  to  the  Govern-
 ment;  and

 (b)  if  so,  facts  about  the  findings  of
 such  investigation  and  steps  taken  by
 the  Government  as  remedial  measures
 for  different  problems  facing  the  Uni-
 versity?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  preliminary
 enquiry  conducted  by  the  Prime  Minis-
 ter  into  complaints  against  the  Jawa-
 harlal  Nehru  University  authorities  has
 been  completec:  The  enquiry  relates
 to  allegations  about  irregularities  in  the
 matter  of  admissions,  appointment  of
 teachers,  termination  of  services  of
 employees  and  arrest  of  students  ete.
 Steps  are  being  taken  to  initiate  action
 on  the  various  recommendations/sug-
 gestions  made  in  the  Report  in  consul-
 tation  with  the  authorities  concerned.

 समस्तीपुर  में  बंगीय  बिदयालय

 1143.  श्री  शाम  सेवक  हजारी  :  क्या  शिक्षा,  समाज

 =  ि
 धौर  संस्कृति  मंत्री  बह  बताने,  की  कृपा

 करें  :

 (8)  कया  समस्तीपुर  उत्तर  बिहार  का  एक
 महत्वपूर्ण  स्थान  है  तथा  क्‍या  वहां  राज्य  झौर  केन्द्रीय
 झरकार  के  बहुत  से  कार्यालय  स्थित  हैं
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 (a)  क्‍या  वहां  पर  एक  केन्द्रीय  विद्यालय  की
 झत्यंत  'झावश्यकता  &;  शझौर

 (ग)  यदि  हां,  तो  वहां  एक  केन्द्रीय  विशालय
 खोलने  के  लिए  सरकार  क्या  कार्यवाही  कर  रही  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंजालय
 में  राज्य  मंत्रो  ((क्रोमतो  रणुका  देवों  बरकटको)  :
 (क)  से  (ग)  निसंदेह,  समस्तीपुर  उत्तरी
 बिहार  में  एक  महत्वपूर्ण  जहर  है  लेकिन  केन्द्रीय  विद्यालय
 की  स्थापना  की  मांग  पर  देश  भर से  प्राप्त  ऐसे  हदी  श्रन्य
 प्रस्तावों  के  साथ  विचार  किया  जाता  है  ।  यद्यपि  नए
 केन्द्रीय  विद्यालय  खोलने  के  लिए  प्रति  वर्ष  भारो  संख्या
 में  प्रस्ताव  प्राप्त  होते  हैं,  लेकिन  बतं॑मान  कोटा  अ्रसैनिक
 स्थानों  पर  प्रति  बरप  बोबल  चार  दा  बे ीय  विद्यालय
 खोलने  तक  ही  सीमित  है  ।  नए  कंन्द्रीयः  विद्यालय
 स्थापित  करने  में,  स्थानानतरणीयथ  केन्द्रीय.  सरकार  के
 कर्मचारियों  की  ग्रन्यप्रिक  आबादी  के  श्राधार
 को  प्राथमिकता  दी  जाती  है  1  जभी  तक  समस्तीपुर  में
 कन्द्रीय  |  द्यालय  खोलना  सम्गह  नहीं  ट््रा  है  ।
 समस्तीपुर  म  कोन्द्रीय  विद्यालय  की  स्थापना  के  संबंध
 में  सक्षम  प्राधिकारी  द्वारा  विधिवत  प्रायाजित  प्रस्ताव  पर
 ऐसे  ही  शन्य  प्रस्तावों  के  साथ  गुणावगुणों  के  प्राधार  पर
 विचार  किया  जाएगा  ।

 क

 Reservation  of  Jobs  for  Handicapped

 1144.  DR.  VASANT  KUMAR  PAN-
 DIT:  Witl  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  the  present  quota  reserved  for
 jobs  for  handicapned  people  in  various
 Union/Sinte,  muclic  sector  and  private
 sector  undertakings;

 (9)  the  criteria  for  making  the
 above  reservations  between  (i)  Physi-
 cally  handicaped,  (ii)  Blind,  (ili)
 Deaf,  (iv)  Mute  and  (v)  other  cate-
 gories  of  handicapped;

 (c)  whether  several  complaints  have
 been  received  that  implementation  of
 Government  policy  is  not  being
 followed  strictly  in  various  units  in
 Particular  in  Government  at  State
 and  Union,  Public  Sector  and  Under-
 taking:  and

 (d)  whether  Government  are  going
 to  increase  the  quota  for  reservation
 of  the  blind  and  physically  handicap-
 Ped  from  3  per  cent  to  7.5  per  cent?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  existing  orders  of  the
 Central  Government  provide  for  3  per
 cent  reservation  in  groups  ‘C’  and  ‘D’
 posts  in  the  Central  Government  and
 in  comparable  posts  in  Centrally  cont-
 rolled  public  sector  undertakings.

 (b)  I  per  cent  vacancies  each  have
 been  reserved  for  the  blind,  for  the
 deaf  (which  includes  the  deaf  and
 dumb)  and  the  orthopaedically  nandi-
 capped.  They  constitute  roughly  3
 per  cent  of  the  population.

 (c)  Yes,  Sir,  The  Government  is
 trying  to  collect  information  regard-
 ing  the  actual  implementation  of  the
 reservation  orders.

 (d)  No  Sir.

 दहेज  प्रया

 1145.  डा0  रामजी  सिह  :  क्‍या  शिक्षा,  समाज
 कल्याण  तथा  संस्कृति  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  दहेज  विरोधी  कानन  के  बावजूद
 दहेज  के  लेन-देन  की  प्रथा  में  कमी  नहीं  हु.  £  ;  श्रौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  का  विचार
 क्या  कार्यवाही  करने  का  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्रालय  में  राज्य
 मंत्री  (क्रीसतती  रेणका  देदी  बरकटकी  )  :  (क)
 और  (ख)  इस  बारे  में  सरकार  के  पास  कोई  जानकारी
 नहीं  है।  तथापि  श्रधिनियम  के  प्ंतर्गत  श्र  राधों  को
 संज्ञेय  बनाने  के  लिए  दरेज  प्रतिषेध  प्रधिनियम,  1961
 को  संशोधित  करने  के  बारे  में  विचार  किया  जा  रहा
 है।

 Lift  Irrigation  Potential  in  Country

 I46.  DR,  SAROJINI  MAHISHI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 svate:

 (a)  the  Lift  Irrigation  Potential  in
 the  country,  State-wise,  and  how  much
 of  the  potential  is  actually  utilised  in
 different  States;  and

 ‘(by  impact  of  power  cut  in  the  year
 1976-77  and  ‘1977-78?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Statewise
 figures  of  estimated  ultimate  potential
 of  lift  irrigation  from  ground  water
 and  potential  actually  created  are
 given  in  Statement-I.  Statewise  figures
 of  estimated  ultimate  potential  from
 surface  water  schemes  (including  flow
 and  lift  schemes)  in  major,  medium
 and  minor  irrigation  sector  ang  poten-
 tial  actually  created  are  given  in  State-
 ment-II.  Separate  figures  of  flow  and
 lift  irrigation  schemes  under  surface
 water  irrigation  are  not  available.

 (b)  Power  cuts/restrictions  for  agri-
 culture/irrigation  were  in  force  in  the
 States  of  Madhya  Pradesh,  Maharashtra
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 and  West  Bengal  during.  1976-77.  Dur-
 ing  1977-78  power  cuts/  restrictions  on
 rural  feeders  were  imposed  in  the
 States  of  Harayana  (May  977  to
 December  1977),  Punjab  (May  77  to
 November  1977),  Uttar  Pradesh  (Ap-
 ril  77  to  June  977  and  December  77
 to  March  1978),  J&K.  (January  978  to
 March  1978),  Rajasthan  (June  77,  July
 977  and  September  1977),  Madhya
 Pradesh  (April  77  to  March,  1978),
 West  Bengal  (April  77  to  March  978)
 and  Maharashtra  (April  1977).  Such
 power  cuts  can  contribute  to  lower
 utilisation  of  the  available  irrigation
 potential.  Quantitative  assessment  of
 the  under-utilisation  of  lift  irrigation
 schemes  solely  due  to  power  cuts  is
 not  possible.

 Statement  I

 Grouns  water  ‘(Lift  )

 (in  thousand  hectares)

 S.No.  Name  of  the  State  Ultimate  Potential
 potencial  /  created  till

 the  end  of
 March,
 978

 2  3  4

 t.  Andhra  Pradesh  +  न  न  ‘  2200  950

 2.  Assam  :  700  go

 q.  Bihar  .  4000  I200

 4.  Gujarat  £500  3260

 5.  Haryana  .  400  750

 6.  Himachal  Pradesh  ;  .  50  65

 7  Jammu  &  Kashmir.  मु  .  50  4

 8.  Karnataka.  .  .  7200  375

 9.  Kerala  :  :  न  eo  न  300  I0

 r0.  Madhya  Pradesh  .  3000  goo

 a,  Maharashtra.  न  है  2000  975

 i2.  Manipur  .  नि  डर  NE  NE

 13.  Meghalaya  .  .  -  ;  NE  NE

 i4.  Nagaland  .  नि  नि  .  ५  .  .  नि  .  NE  NE
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 I  2  3  4

 i6.  Punjab  +  +  3300  2790

 7...  Rajasthan  +  है  2000  I450
 18.  Sikkim  NE

 19.  TamilNadu  .  I500  030
 20.  Tripura  ‘  हा  न  I5  6

 ai.  Uttar  Pradesh  I2000  7000
 22.  West  Bengal  है  मु  2500  4००

 Toray  States  .  39315  79750  5

 UNION  TERRITORIES  न  I20  43-0
 ALL  INDIA  .  न  39435  19799"  5
 or  say  :  नि  7  40000  %g800-0

 N.  E.:  Not  estimated.

 Nore  :  Figares  given  in  this  statement  have  been  extimated  on  the  basis  of  available  information
 and  are  provisional.  These  indicate  the  net  irrigation  potcntia}  created  after  allowing
 for  slippage  on  account  of  depreciation  due  to  ground  water  structures  going  out  of  use.

 Statement—II
 Surface  water  (Flow  &  Lift)

 (in  thousand  _hectares)

 Major  &  Medium  Irri-  Minor  Irrigation®
 gation

 S.No.  Name  of  State
 Ultimate  Potentia!  Ultimate  Potential
 potential  created  up  potential  created

 to  the  end  upto  the
 of  March,  end  of

 978  March,
 978

 I  2  3  &  5  6

 .o  Andhra  Pradesh  .  F  :  6480  2803  2000  १9०

 ‘2.  Assam  .  +  97०0  76  I000  320

 “3.  Bihar.  .  2  .  -  9229  230t  Ig00  goo

 he  Gujarat  >  .  नि  5  250  958  250  80

 5.  Haryana  द  हर  '  .  2440  7708  50  9

 6.  Himachal  Pradesh.  .  «©  «  NA  vs  250  78.5

 7.  Jammu  &  Kashmir  :  .  ७  ¥50  99  400  306
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 I  2  3  4  5  6

 8.  Karnataka  .  2000  004  goo  EEO

 9.  Kerala  .  +  7000  453  800  275

 10.  Madhya  Pradesh;  .  न  3650  303  2¢0  450

 tr  ९  .M  £!,£  vasht:  नि  400  244  I£00  480

 329  Manipur  न  .  .  N.A  00  20

 13.  Meghalaya  .  N.A.  ००  00  2

 I4.
 Nag-land

 .  NA.  80  35

 I5.  Orissa  +  .  3600  7346  800  340

 16.  Punjab  a  2480  2254  50  28

 :7.  Rajasthan  .  न  है  3750  385  400  हे  370

 18.  Sikkim  .  .  नि  .  .  .  न  20  0

 19.  TamilNedu  न  .  नि  3670  1176  goo  790

 ago.  Tripura.  .  .  N.A.  10d  26

 ai.  Uttar  Pradesh  मर  मु  73200  5502  I2CO  458

 22.  West  Bengal  न  नि  नि  23I0  7406  300  600

 TOTAL  STATES  न  .  न  5659  24988  35000  7462°5

 UNION  TERRITORIES  .  .  N.A.  30  200  4260

 ALL  INDIA  .  मु  .  56519  24998  5200  7504" 5

 or  say  ०  है  ’  न  56519  25000  75000  7500  .o

 N.A.  Not  Available.

 *Ficures  giverd  in  this  statement  keve  keen  est’cted  cn  0  besis  cf  evaite  ble  irfarmetion
 and  are  provisicnal.  Tlese  indicate  the  ret  inrigeticn  potcntic!  crceted  efter  allowirg  fer  shy  fe
 on  account  of  ccpreciaticn  due  to  surfece  water  structures  like  ter}s,  erc.  keccmirg  derelict  cre  to
 siltation,  breaching,  etc.
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 Smuggling  out  of  Treasures  from
 Asiatic  Society,  Calcutta

 1147,  DR.  SAROJINI  MAHISHI:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news  item  pub-
 lished  in  the  Blitz  dated  the  23rd  Sep-
 tember,  978  wherein  it  has  been  stat-
 ed  that  Treasure  Thieves  stalk  Cal-
 cutta  and  the  evirlence  reveals  that
 International  Art  thieves  are  in  Cals
 cutta  to  pilfer  and  smugzle  out  invalu_
 able  art  and  literary  treasures  from
 Asiatic  Society,  Calcutta;  and

 (b)  if  so,  whether  any  action  has:
 since  been  taken  by  Government  and
 if  so,  with  what  result?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  This  has  been  brought  to  the
 notice  of  the  State  Government  and
 customs  authorities  and  they  have  been
 advised  to  take  necessary  preventive
 measures.  The  management  0  the
 Asiatic  Society,  Calcutta  has  also  heen
 advised  to  exercise  utmost  vigilance.

 Complaint  from  Kerala  re.  Disparity
 in  Food  Subsidy

 1148,  DR.  SAROJINI  MAHISHI:

 SHRI  G.  M,  BANATWALLA:

 Will  the  Minister  of  AGRICUL«
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Central  Government
 have  since  received  any  compleint
 from  the  State  Government  of  Kerala
 Tegarding  disparity  in  food  subsidy;

 (by  if  so,  nature  of  disparity  point-
 ed  out;  and

 (c)  reaction  of  the  Government  of
 India  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  The
 Chief  Minister  of  Kerala  had  written
 to  the  Central  Government  in  July
 last  pointing  out  that  while  there
 was  a  Subsidy  of  Rs.  23.39  per  quintal
 on  wheat  and  Rs.  3.24  on  coarse
 grains,  the  subsidy  on  rice  was  only
 4  paise  per  quintal,  He  suggested  that
 the  available  amount  of  food  subsidy
 should  be  applied  in  an  _  equitable
 manner  on  wheat,  Trice  and  coarse
 grains.

 (c)  Taking  into  consideration  the
 recommendations  of  the  Agricultural
 Prices  Commission  and  on  the  basis  of
 discussions  held  with  the  Chief  Minis-
 ters/Food  Ministers  of  State  Govern-
 menis  on  the  price  and  procurement
 policy  of  kharif  cereals  in  the  market-
 ing  year  1978-79,  the  Government  have
 fixed  the  support  price  of  coarse  paddy
 at  Rs.  85  per  quintal  against  Rs.  77
 per  quintal  in  the  last  marketing  sea-
 son.  The  issue  price  of  rice  for  public
 distribution  system  has,  however,  been
 maintained  at  last  vear’s  level.  AS  a
 result  of  this  the  subsidy  on  rice  is
 now  about  R's.  3  per  quintal.

 Demolition  in  Tughlakabad,  Delhi

 i49.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  there  has  been  demoli-
 tions  recently  in  Tughlakabad  near
 Delhi;

 (b)  if  so,  what  were  the  reasons  for
 demolitions;  and

 ‘

 (c}  whether  Government  are  think-
 ing  of  evolving  a  uniform  policy  on
 unauthorised  colonies  in  New  Delhi?.
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  reasons  were  that  unautho-
 rised  structures  had  been  recently  con-
 structed  by  some  people  on  Govern-
 ment  land  and  other  unauthorised  con-
 structions  had  also  come  up  recently
 without  proper  sanction.

 (c)  It  had  been  decided  by  an  order
 dated  l6th  February.  977  that  =  un-
 authorised  colonies,  which  had  come  up
 in  Delhi  till  then  would  be  regularised
 subject  to  certain  terms  and  conditions.
 It  has  since  been  decided  that  reziden-
 tial  structures  which  were  put  upto  20th
 June,  977  will  also  be  regularised.

 Scholarship  to  S.C,  and  S.T.  for  Higher
 Studies

 1150,  SHRI  D.  AMAT:

 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  students  granted
 scholarship  for  higher  study  and  sent
 abroad  during  the  last  3  years;  and

 (b)  how  many  of  them  are  Sche-
 duled  Castes  and  Scheduled  Tribes
 amongst  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  sOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  Under  the  Scheme  of
 Scholarships  administered  by  the
 Ministry  of  Education  and  the  Minis-
 try  of  Home  Affairs,  867  students
 were  granted  scholarships  for  higher
 study  and  sent  abroad  during  the  last

 .3  years.

 (b)  Out  of  these,  2l  belonged  to
 Schedule  Castes  and  5  bélonged  to
 Scheduled  Tribes.
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 Central  aid  for  Minor  and  Major
 Irrigation  Schemes  to  States

 5l.  SHRI  0.  AMAT:  Will  the  Mini-

 ster  of  AGRICULTURE  AND  IRRI-

 GATION  be  pleased  to  state:

 (a)  the  amount  of  assistance  the

 Union  Government  have  given  to

 States  for  minor  and  major  irriga-
 tion  schemes  during  last  three  years,
 State-wise  break-up  thereof;  and

 (b)  the
 manded  by  States  during  the  current

 amount  of  assistance  de-

 yeur  and  amount  sanctioned  State_
 wise?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Irrigation

 being  a  State  subject,  the  irrigation
 schemes  are  planned,  financed  and

 implemented  under  State  develop-
 mental  plans.  Central  financial  assis-
 tance  75  given  to  the  States  in  the
 form  of  block  loans  and  grants  and  is
 not  related  to  any  individual  sector  of

 development  or  project,

 Government  of  India  have,  however,
 made  available  advance  Plan  _assis-
 tance  to  certain  major,  medium  and
 minor  irrigation  schemes  during  the
 last  three  years,  State-wise  details  are

 given  in  Statement  I.

 (b)  The  amount  of  Central  assistance
 demanded  by  the  States  during  the
 current  year  is  given  in  Statement—II.
 No  decision  has  yet  been  taken  on  this
 matter.



 217  Written  Answers  AGRAHAYANA  6,  900  (SAKA)  Written  Answers  218

 Statement—I

 Rs.  in  Crores.

 Advance  Plan  Assistance
 Si.  No.  State

 1975-76,  1976-77  1977-78

 t.  Andhra  Pradesh  5°00  0°75  4°00

 2.  Bihar  .  मु  .  5°00  3°00  7°20

 3.  Gujarat  7°30  3°00  i8-25

 ro  Haryana  5°00  6°50  6°  00

 5.  Himachal  Pradesh  0°50

 6.  Jammu  &  Kashmir.  .  मु  0°75

 7.  Karnataka  .  2°5  3°55  Beg

 8.  Kerala  2  10,  2°50  6°  00

 g.  Madhya  Pradesh  °75  3°00

 r0.  Maharashtra  °.  5°50  3°85  22°75

 ह ह  Orissa  .  I*00  2°00  600°

 a2.  Puniab  I°50  8-00

 13.  Rajasthan  6:00  3°00  5९00

 14.  Tamil  Nadu

 t5.  Uttar  Pradesh  75°00  8:00  I°03

 i6.  West  Bengal!  I-00  0.50  5 +50

 Statement  II  Cold  storage  Plants  for  Marine  Pro-

 Rs.  in  Crores  ducts
 Central  Assist-  T1152.  SHRI  D.  AMAT:  Will  the

 P
 ance  demanded  Minister  of  AGRICULTURE  AND

 t.  Name  of  State
 py  He  svar

 IRRIGATION  be  pleased  to  state:

 1978-79.  (a)  the  number  of  cold  storage

 I.  Andhra  Pradesh  8.57  plants  for  marine  products  set  up  by

 A  Bihar  75  0०  the  Union  Government  so  far;  and

 3.  Gujarat  30°93  (b)  steps  the  Government  propose  to
 4  Haryana  10°  00  take  to  increase  the  number  of  such
 5.  Karnataka  I7°85  cold  storage?
 6.  Kerala  6.50
 7  Madhya  Pradesh  I2.00  THE  MINISTER  OF  AGRICULTURE
 8.  Maharashtra  47-16  AND  IRRIGATION  (SHRI  SURJIT

 9.  Manipur  o*6o  SINGH  BARNALA):  (a)  and  (b).  Two

 io.  Orissa  5-00  frozen  storage  for  marine  products  in

 a  Punjab  8.66  Cochin  and  Calcutta  are  under  con-

 ie.  sil  Bengal  6  ‘00
 struction.  The  Government  have  iden-
 tified  sites  for  frozen  storages  at



 279  Written  Answers

 Paradeep,  Visakhapatnam  and  Madras.
 It  was,  however.  decided  to  defer  the
 proposals  for  creation  of  frozen  storage
 facilities  at  these  major  ports  pending
 assessment  of  the  impact  of  the
 storages  at  Cochin  and  Calcutta.

 Visit  of  Agricultural  Prices  Commis-
 sion  to  Foreign  Countries

 i53.  SHRI  D.  AMAT:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  te  pleased  to  state:

 (a)  what  is  the  purpose  for  which
 the  Agricultural  Prices  Commission
 was  set  up  and  when  it  was  set  up,

 (b>  what  is  the  annuai  expenditure
 on  the  Commission  during  the  last
 three  years;  and

 (c)  whether  the  Chairman  ana  mem-
 bers  of  the  Commission  visited  any
 foreign  country  during  the  ६900९  pe-
 riod  and  if  so.  the  details  of  these
 visits  giving  the  dates  of  such  visits.
 purpose  and  expenditure?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (StiRi  SURJIT

 INGH  BAR™NALA):  (a;  The  Agrienl.
 tural  Prices  Cormmission  was  set  up  in
 January,  1965;  the  broad  purpose  for
 which  the  Commission  waz  set  up  anc
 the  termis  of  its  refescaec  are  containe:
 in  the  Government  o!  Indin  Resolution
 Gated  8-1-1965  and  26-5-l979  (copies
 enclosed  at  Annexuure  I)  {Placed  in
 Library.  See  No.  LT-22/78}.

 ib)  The  totai  annual  expenditure  in-
 curred  by  the  Commission  during  the
 jast  three  financial  years  is  as  under:—

 1975-76  Rs.  7,.87.000/-
 1976-77  Rs.  9,81,000/-
 1977-73  Rs.  7,06,000/-

 (c)  Dr.  Dharm  =  Narain,  former
 Chairman  and  Shri  Ram  Saran,  former
 Member  Secretary  visited  foreign
 countries  on  a  few  occasions  during
 this  period  particulars  of  which  are
 ‘given  at  Annexure  II;  [Placed  in
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 Library.  See  No.  LT-2875  /78]  none  of
 these  visits  was  as  such  connected
 with  the  work  of  the  Commission.

 खजुराहों  के  मन्दिरों  में  सुविधाएं

 1154.  श्रो  लक्ष्मोनारायण  नायक  :  क्‍या  शिक्षा,
 समाज  कल्याण  जौर  संस्कृति  मंत्री  यह  बताने  कनी  कृपा
 करेंगे  कि:

 (क)  क्‍या  खजुराहो  के  पश्चिमी  समूह  मन्दिरों
 में  उद्यान  विकास  और  पीने  के  पानी  की  व्यवस्था
 करने  का  कार्य  अनेक  वर्षों  से  जारी  है  ग्रौर  इस  काय
 के  अरब  तक  पूरा  न  होने  के  क्या  कारण  हैं  और  इसके
 कब  तक  पूरा  होने  की  संभावना  है  ;

 (ख)  क्‍या  उक्त  कार्य  के  लिए  सात  लाख  रुपये
 की  राशि  जमा  है;

 (ग)  क्या  दृल्हादेव,  जावेरी  ब्रह्मा  वावन  और
 ्ौसठ  ग्रागिती  मन्दिरों,  तक  पहुंच  मार्ग  की  तथा  पीने
 के  जल  की  भी  व्यवस्था  नहीं  है  और  क्या  वहां  इनकी
 व्यवस्था  की  जाएगो  ;  ब्रौर

 (4)  क्या  संग्रहालय  'भवनका  शीघ्र  विस्तार
 किया  जाएगा  जिससे  मृतियों  को  सुरक्षित  रखा  जा
 सकेगा  ?

 शिक्षा,  समाज-कल्पाण  तथा  संस्कृति  मंत्री  (डा0
 प्रताप  चन्द्र  खन्द्) :.  (कं)  और  (ख).  पश्चिमी  मन्दिर
 सम  में  दर्शकों  के  लिए  गीने  के  पानी  के  प्रबन्ध  की
 पहले  से  ही  समचित  व्यवस्था  है।  पश्चिमी  मन्दिर-
 समह  के  श्ेत्र में  पाम  वे  मैदान  लगवाने  के  साथ-साथ
 भू-दृश्य  निर्माण  कः  कार्य  प  ले  से  ही  पूरा  हो  रुका  है।
 फिर  भी,  जिले  स्चानों  पर  फिर  से  दास  लगाने  की
 ग्रावश्यकता  दिखाई  पड़ी  है.  वहां  घास  लगाई  जा  रही
 है।  इन  घास  के  मैदाता  के  संपापग  के  लिए  पानी  की
 उपयुक्त  व्यवस्था  देनू केन्द्रीय  लोक  निर्माण  ग्रायोग
 से  नए  कुएं  खदवाने  और  पाइप  लाइन  बिछाने  के  लिए
 प्रार्थना  की  गयी  है  बौर  इसके  लिए  851,400  रुपये
 की  धनराशि  जग  ४२  दा  5ई  है।  यह्र  कार्य  प्रगति  पर
 है

 (ग)  ब्रह्मा  मन्दिर  तक  पहुंचने  के  लिए  पहले
 से  ही  सड़क  है।  इस  समय  एक  कच्चा  मार्ग  वामत
 मन्दिर  तक  जाता  है  श्रौर  एक  खास  सीमा  तक  दूल्हादेव
 मन्दिर  पहुँचाने  वाले  रास्ते  तक  भी  एक  कच्चा  मार्ग
 दी  विशेष  क्षनत्नीय  विकास  प्राधिकरण,  खजुराहो
 मास्टर  प्लान  में  डामर  (एस्फात्य्र )  की  सड़क  का
 इन  मन्दिरों  तक  विस्तार  करने  के  लिए  सहमत  हो
 गया  है।  इस  समय  जवारी  मन्दिर  तक  कोई  नियमित
 रास्ता  नहीं  है  और  सर्वेक्षण  वामन  और  जवारी  मन्दिरों
 के  भ्रास-पास,  सड़क  निर्माण  के  लिए  और  इन  दोनों
 मन्दिरों  को  मिलाने  के  लिए  श्रारंधभ्रिक  प्रयास  के  तौर
 पर  जमीन  प्राप्त  करने  के  लिए  कदम  उठा  रहा  है।
 चौसठ  योगिनी  मन्दिर  तक

 थि
 के  लिए  एक  उपयुक्त

 मार्ग  बनाने  भौर  इसे  पड़ोसी  पंश्चिमी  मन्दिर-समूह
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 से  मिलाने  के  लिए  भी  कदम  उठाए  जा  रहे  हैं।  प्रत्येक
 मन्दिर  पर  दर्शकों  के  लिए  पीने  के  पानी  का  प्रबन्ध
 करना  साध्य  नहीं  है।

 (घ)  संग्रहालय  का  भवन  सर्वेक्षण  को  भ्रन्तरित
 करने  की  बात  पर  मध्य-प्रदेश  सरकार  से  बातवीत
 चन  रही  है।  अन्तरण  के  पश्चात  ही  वर्तमान  भवन  के
 विस्तार  पर  विचार  किया  जायेगा।

 जामने  ग्रोरछा  पन  बिजली  घांध

 1155,  श्रो  लक्ष्मोनारायण  नायक  :  क्या  कृषि
 प्रौर  सचाई  मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  ओरछा  के  समीप

 टीकमगढ़  जिले  में  जामने  आरछा  पन-बिजनी  बांघ
 बनाने  का  प्रस्ताव  बहुत  समय  से  अनुमोदन  वो  लिए
 सरकार  के  पास  पडा  है;  और

 (ख)  उच्च  शक्तित  तथा  सिंचाई  पआ्रायोग  हारा
 “सका  कब  तक  गझनुमोदित  किए  जाने  को  सम्भावना
 मे?

 कृषि  श्रोर  सिचाई  मंत्रो  (श्री  सुरजोत  सिह  बरनाला  )  :

 (के)  जी.  नहीं  i  परियोजना  रिपोर्टर  केद्धीय
 जन  आयोग  में  ्रगसत,  L978  में  प्राप्त  हुई  थी।

 (ख)  बक  42  एक  वृहद  शरीर  बहउद्देश्यीय
 परियोजना  है,  इसलिए  इसको  परियोजता-रिपोर्ट  को
 विस्तृत  जांच  केंन्द्रीय  जल  Diviog  के  विशेषज्ञता  प्राप्त
 निदयालयों,  केंद्रीय  वियुन  प्राविकरण  द्रीर  श्न्प
 व ब्रिन  विभागों  में  ही  जा  रही  है।  इस  परियोजना
 को  स्वीकृति  देने  8  कितना  समय  लगेगा  यहू  इस  बात
 पर  निर्भर  करता  है  कि  राज्य  द्वारा  उन  विभागों  आदि
 थे  दियशियों  wether it  के  उतर  कितती  शीक्षता
 से  दिए  जाते  हैं।

 Patil  Review  Committee  on
 Education

 3156.  SHRI  A.  R.  BADRINARAYAN:

 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 eu
 the  Minister  of  EDUCATION,

 |SOCIAL
 WELFARE  AND  CULTURE

 te  pleased  to  state:

 (a)  whether  Education  Ministry
 have  received  the  recommendations

 of  the  Patil  Review  Committee  on
 Education;

 (b)  if  so,  whether  Government
 have  examined  the  recommendations
 of  the  Committee;

 (९)  how  many  have  been  imple-
 mented  this  year;  and

 (d)  how  many  will  be  implement-
 ed  next  year?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir.

 (b)  to  (d),  The  recommendations  of
 the  Ishwarbhai  Patil  Review  Commit-
 tee  were  examined  by  the  Conference
 ef  the  Boards  of  Secondary  Education
 in  the  joint  session  with  the  Directors
 of  Education  of  the  States/Union
 Territories  in  February,  978  at
 Chandigarh  as  also  by  the  Education
 Ministers’  Conference  in  July,  1978.
 The  Conference  by  and  large  agreed
 with  the  recommendations  of  the  Com-
 mitiee.  The  recommendations  of  the
 Commiltes.  as  eudorsed  by  the  Con-
 ference  of  Boards  of  secondary  Educa-
 tion,  has  heen  circulated  to  the  State
 Governments/Union  Territories  for
 tuking  steps  for  implementation.  So
 far  Central  Board  of  Secondary  Edu-
 cution  is  concerned,  the  deictions  sug-
 gested  by  the  Committee  were  made
 clfective  ammediately  for  the  exami-
 nation  of  the  Central  Board  of  Secon-
 dary  Education  held  in  March,  1978.

 The  number  of  subjects  for  class  X
 Exnmination  have  been  reduced  for
 i979  examination  by  dropping  Econo-
 mics  and  Commerce  from  the  core
 courses.

 As  far  as  the  changes  in  the  courses
 anc  scheme  of  studies  are  concerned
 the  Central  Board  of  Secondary  Edu-
 cation  has  decided  to  implement  these
 changes  from  the  next  academic  ses-
 sion  of  Class  IX.  The  new  courses  are
 being  prepared  by  the  Board  in  con-
 formity  with  the  recommendations
 made  by  the  Patjl  Review  Committee.
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 Scheme  for  devoting  school  hours  for
 socially  productive  work

 1157.  SHRI  A.  8.  BADRINARAYAN:

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 Will  the  Minister  of  EDUCATION,
 SOLIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Central  Board  of  Se-
 condary  Education  has  approved  a
 scheme  under  which  /5th  of  school
 hours  will  be  devoted  to  socially  use-
 ful  productive  work;

 (b)  if  so,  what  are  the  main  featu-
 res  of  the  proposed  scheme;  and

 (c)  when  is  the  scheme  likely  to
 be  implemented?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  In  the  Scheme  of  studies
 for  classes  IX  and  X  of  the  Central
 Board  of  Secondary  Education,  eight
 periods  out  of  a  total  of  roughly  45
 periods  available  in  a  week  in  the
 schools  have  been  suggested  for  the
 Socially  Useful  Productive  Work.

 (b)  Socially  Useful  Productive  Work
 has  been  made  an  integral  part  of
 schoo]  education  and  it  has  been  given
 the  status  of  a  compulsory  subject.  As
 such,  every  student  will  have  to  involve
 himself  in  activities  related  to  Socially
 Useful  Productive  Work.  Socially
 Useful  Productive  Work  may  be  des-
 cribed  as  purpoSive,  meaningful,
 manual  work  resulting  in  either  goods
 or  services  which  are  useful  to  the
 society.  A  workshop  to  develop  guide-
 lines  for  the  use  of  teachers  has  been
 Organised  by  Central  Board  of  Secon-
 dary  Education.  These  guidelines  are
 being  processed.

 In  order  to  be  eligible  for  promotion
 to  the  next  class  or  to  earn  the  certi-
 ficate  of  the  Board,  pass  in  Socially
 Useful  Productive  Work  has  been  made
 compulsory,
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 (c)  The  Socially  Useful  Productive
 Work  will  be  made  effective  for  the
 admissions  in  class  IX  in  1979.

 Amount  spent  on  accommodation
 occupied  by  ex-P.M.

 1158.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  how  much  money  has.  been
 spent  on_  repairs/renovations/altera-
 tions,  furnishings  etc.,  for  the  present
 accommodation  that  has  been  occu-
 pieq  by  the  erstwhile  Prime  Minister,
 Shrimati  Indira  Gandhi,  at  2  Willing-
 don  Crescent,  New  Delhi;

 (b)  whether  it  is  a  fact  that  a  lot
 of  construction  has  been  erected
 within  the  compound,  and  if  so,  whe-
 ther  sanctions  were  obtained  for  the
 same;  and

 (c)  if  so,  who  has  paid  the  money
 ang  the  cost  of  construction  if  paid
 by  the  Government?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  In  addition  to  day-to-
 day  maintenance  done  by  work-
 charged  staff,  a  sum  of  Rs.  237.00
 has.  been  spent  on  white-washing,
 painting,  colour-washing  and  purchase
 of  electrical  fittings  etc.

 (b)  and  (c).  Yes,  Sir,  the  structure
 is  unauthorised  for  which  Government
 has  not  paid.

 Central  assistance  to  West  Bengal
 Government  for  construction  of  low

 cost  Houses  in  Flood  affected  Areas

 I59.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Government  of
 West  Bengal  hag  urged  upon  his  Mi-
 nistry  to  give  financial,  technical
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 and  other  assistances  for  constructing
 low-cost  houses  in  the  flood  affected
 areas  of  the  State;

 (b)  if  so,  the  details  of  the  assis-
 tances  asked  for  by  the  West  Bengal
 Government;  and

 (c)  what  action  if  any,  has  been  or
 is  being  taken  on  the  West  Bengal
 Government’s  representation?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  to  (c).  The  State  Gov-
 ernment  of  West  Bengal  propose  to
 construct  small  pucca  tenements  in
 «reas  which  are  repeatedly  affected  by
 floods.  For  the  present,  they  propose
 to  under-take  a  programme  of  const-
 ruction  of  one  lakh  such  tenements.
 Each  tenement  will  have  a  total  area
 of  about  90  sq.  ft.  with  a  brick  wall
 of  5”  thickness  and  asbestos  roofing
 and  would  cost  about  Rs.  5000  exclud-
 ing  the  cost  of  land.  Land  will  be
 provided  by  the  State  Government.
 The  total  cost  of  this  project  would
 come  to  Rs.  50  crores  and  the  State
 Government  propose  to  finance’  the
 project  through  a  loan  from  Housing
 and  Urban  Development  Corporation.
 The  State  Government  have  requested
 that  the  repayment  period  may  be  in-
 creased  from  0  years  to  20  years  com-
 mencing  5  years  after  the  drawal  of
 loan

 2.  The  Housing  and  Urban  Develop-
 ment  Corporation  have  not  agreed  to
 Mcrease  the  repayment  period.  How-
 ever,  HUDCO  have  decided  to  increase
 the  quantum  of  loan  assistance  from
 50  per  cent  to  75  per  cent.

 3.  In  addition  to  this,  the  West
 Bengal  Government  have  also  request-
 ed  that  the  Central  Government  should
 agree  to  give  a  subsidy  to  them
 equivalent  to  the  amount  that  will
 have  to  be  paid  to  HUDCO  as  interest
 on  loan.  In  this  connection,  it  is
 Pointed  out  that  the  Central  Govern-
 Tent  has  allocated,  on  the  basis  of  the

 33]  LS—8

 recommendations  of  Central  Teams/
 High  Level  Committee,  advance  plan
 assistance  to  the  States  affected  by
 tloods  for  housing  subsidy  generally
 to  the  extent  of  Rs.  200  per  house/hut
 damaged/destroyed.  Rs.  8  crores
 nave  been  provided  to  West  Bengal  as
 advance  plan  assiStance.

 Flood  Control  Schemes  for  West
 Bengal

 1160.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  has
 formulated  any  long  term  flood-con-
 trol  schemes  for  West  Bengal;

 (9)  if  so,  what  are  the  details
 thereof  including  cost  of  each  of  the
 schemes  so  formulated;  and

 (c)  when  the  work  for  those  sche-
 mes  is  expected  to  be  started?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (c),  The
 Government  of  Bengal  have  prepared
 an  action  plan  for  flood  control  and
 drainage  works  which  could  be  imple-
 mented  in  the  next  7  years.  Priority
 I  scheme  under  this  plan,  with  an
 estimated  total  cost  of  Rs.  200  crores,
 covers  the  works  for  Damodar,  Rup-
 narayan,  Ajoy,  Haldi,  Khari-Gangur-
 Ghea,  Mahanda,  Ganga,  Tidal  Rivers
 of  South  Bengal,  Rasulpur,  Mayurak-
 shi,  Jalangi  and  Bagmari  Pagla,  and
 the  break-up  is  as  under—

 Rs.  in  crores

 Engineering  works  7.6

 Soil  conservation  2.00

 Afforestation  6.4

 In  addition,  priority  II  scheme  cover-
 ing  mainly  engineering  works  esti-
 mated  at  Rs.  75  crores  is  also  proposed.
 This  will  be  substantially  covered  in
 the  medium-term  plan  for  978-—83.
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 A  Draft  Master  Plan  for  the  Torsa  भारतीय  मगरमच्छों  की  इन  तीन  जातियों  के
 Basin  estimated  to  cost  Rs.  48.4  crores  संरक्षण  तथा  प्रबंध  के  लिए  भारत  सरकार,  खाद्य
 has  also  been  prepared  by  the  Govern-  झौर  कृषि  संगठन  की  तकनीकी  सहायता  से  बड़े  पैमाने
 ment  of  West  Bengal.  The  broad  की  एक  परियोजना  का  कार्यन्वयन  कर  रही  है।  प्रारम्भ
 break-up  of  these  is  as  under:—  में  खाद्य  शौर  कृषि  संगठन  के  एक  विशेषश  ने  974

 के  दौरान  एक  क्षेत्रीय  मिशन  चलाया  और  इस  मिशन
 Rs.  in  के  फलस्वरूप  देश  में  बड़े  पैमाने  की  एक  परियोजना  शरू

 crores  की  गई  |  मगरमच्छों  की  इन  तीन  जातियों  के  संरक्षण
 तथा  वर्धन  की  योजनाएं  ऑांध्र  प्रदेश,  गुजरात,  केरल

 Construction  of  embankments  2°76  उड़ीसा,  राजस्थान,  तमिलनाडु,  उत्तर  प्रदेश  तथा
 पश्चिम  बंगाल  में  प्रारम्भ  की  गई  हैं।  भारत  सरकार

 Rivertraining  and  nati-erosion  चालू  वित्तीय  वर्ष  के  दोरान  इस  योजना  के  कार्यान्वयन
 works  7°35  पर  0,00,000  रुपये  की  राशि  खर्च  करने  का  विचार

 करती  है।  इसके  भतिरिक्त,  भारत  सरकार  ने  हाल  ही नपे
 जम

 लक)  °
 में  0,00,000  रुपये  के  स्वीकृत  परिव्यय  से  “राष्ट्रीय

 Afforestation.  2°5  चम्बल  शरण-स्थल  परियोजना”  नामक  एक  परि-

 Stabilisation  of  land  slips  and
 योजना  स्वीकृत  की  है।  इस  परियोजना  में  घड़ियालों

 हसन  e  slopes
 ee  ne

 um  40  को  छोड़ा  जायेगा,  जहां  वे  स्थायीरूप  से  प्राकृतिक P  परिस्थितियों  में  रहते  हुए  भ्रपना  बर्धन  कर  सकते
 Share  cost  of  multi-purpose  dams  30°00  हैँ।

 Others  गन्छ
 इस  योजना  में  गैर-पालतू  मगरमच्छ  के  श्रंडों  को

 ToTaL  मु8'1.  एकत्न  करने,  कृत्रिम  रूप  से  झंडे  सेने,  उनके  बच्चों  को
 पालने  और  बाद  में  पाले  हुए  बच्चों  को  उनके  प्राकृतिक
 वास-स्थलों  में  छोड़ने  पर  विचार  किया  गया  है।  वेश

 The  Master  Plan  for  Torsa  is  yet  to  में  गाह  नहीं  पाये  जाते  हैं।
 pe  considered  by  the  Board  of  Consul-
 tants  of  the  North  Bengal  Flood  Con-
 trol]  Commission  and  thereafter  by  the  Take  over  of  Sugar  Mills  By  Bl2ar
 West  Bengal  Flood  Control  Board.  Government

 An  outlay  of  Rs.  8  crores  has  been  1162.  SHRI  S.  R.  DAMANI-
 approved  under  flood  contro]  sector  SHRI  P.  K.  KODIYAN:
 for  West  Bengal  for  the  year  1978-79.

 SHRI  NARENDRA  SINGH

 मगरमल्छों  तथा  ग्रहों  का  संरक्षण  v  SHRI  F.  P.  GAEKWAD:

 1161.  ो सुरेन  चिफ्म  :  क्‍या  छ्चि  प्रोर  Will  the  Minister  of  AGRICULTURE
 शिलाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:  AND  IRRIGATION  be  pleased  to  state:

 (क)  चालू  वित्तीय  वर्ष  में  मगरमच्छों  के  संरक्षण
 के  लिए  सरकार  ने  क्या  उपाय  किये  हैं  तथा  देश  में
 स्थापित  उनकी  शरणस्थली  पर  कितनी  धनराशि  खर्च

 (a)  Government’s  reaction  to  the
 recent  take  over  of  the  Sugar-Mills

 की  जाएगी  झौर  by  the  Government  of  Bihar;  and

 (ख)  बहां  कुल  कितने  मगरमच्छ  बौर  ग्राहों  (b)  what  are  the  grievances  of  the
 को  रखने  का  विचार  है?  sugar  industry  and  Government's  re-

 action  thereto?

 कृषि  झोर  सिचाई  मंत्री  (भो  सुरखोत  सिह
 बरनाला)  :  (क)  धौर  (ख).  भारत  में  मगरमच्छों  THE  MINISTER  OF  STATE  IN  THE
 की  निम्नलिखित  तीन  जातियां  हैं:--  MINISTRY  OF  AGRICULTURE  AND

 :  IRRIGATION  (SHRI  BHANU  |  PRA-
 (i)  धड़ियाल  (गैवियालिस  गगेटिक्स)  TAP  SINGH),  (a)  The  action  of  the

 (  2)  लचणीय  जल  या  बाड़ी  के  मगर  (क्राको-
 Government  of  Bihar  in  amending

 डाईलस  पोरोसस)  the  schedule  to  the  Bihar  Sugar  un-
 dertaking  (Acquisition)  Act,  976  un-

 (3)  मगर  या  दलदलीय  मगर  (क्राकोडाईलस  der  Section  77  thereof  and  thereby
 _पावुस्डिव)  acquiring  46  sugar  undertakings  in
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 the  State  recently  has  been  stayed  by
 the  Calcutta  High  Court  on  Writs
 filed  challenging  the  validity  of  ac-
 quisition.  The  decision  of  the  High
 Court  on  the  Writ  Petitions  is  awaited.

 (b)  The  gist  of  the  grievances  of
 the  sugar  industry  throughout  the
 country  (including  Bihar)  is  to  the
 effect  that  due  to  decontrol  there  has
 been  a  general  fal]  of  prices  every-
 where.  According  to  the  sugar  indus-
 try  this  has  resulted  in  an  under-rea-
 lization  of  their  cost  of  production.
 They  have  hence  suggested  a  package
 of  relief  measures  including  resump-
 tion  of  the  monthly  release  by  the
 Government.  The  suggestions  of  the
 industry  have  been  examined  in  de-
 tai]  and  in  view  of  the  fact  that  de-
 control  has  been  effective  for  a  very
 short  period,  it  is  the  view  of  the  Gov-
 ernment  that  it  would  be  premature  to

 try  to  modify  its  sugar  policy.  It  would
 be  better  to  allow  the  natural  forces
 of  supply  and  demand  to  operate  and

 fcr  the  prices  to  find  a  natura]  level.
 However,  the  situation  is  being  watch-
 «d  and  appropriate  measures  will  be
 taken  when  found  necessary.

 Cotton  production

 1163.  SHRI  8,  छू  DAMANI:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  tl..  Government’s  new  strategy
 for  stepping  up  cotton  production,
 formulation  of  cotton  prices  from  the
 Droducer’s  and  consumer’s  angles,  the
 bringing  of  more  cotton  area  under
 irrigation  and  the  lines  on  which  cot-
 ton-growing  in  rain  fed  areas  could
 be  made  more  fruitful  than  at  pre-
 sent;

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  improve  the  yield  of  cot-
 ton,  the  purity  of  seeds  supplied  to
 the  farmers;  and

 (c)  how  far  the  researches  made  in
 this  direction  have  yielded  the  desired
 results?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  Government’s  new  stra-
 tegy  for  stepping  up  cotton  produc-
 tion  consists  of:

 (i)  raising  the  productivity  both
 in  the  irrigated  and  rainfed  areas
 by  accelerating  the  spread  of  im-
 proved  production  technology;

 (ii)  steping  up  the  area  under  ir-
 tigation  cotton,  particularly  under
 the  command  of  the  existing  irri-
 gation  projects;

 (ii)  maximising  the  area  under
 high  yielding  varieties/hybrid  cot-
 tons;

 (iv)  Implementation  of  the  Cen-
 trally  Sponsored  Intensive  Cotton
 District  Programme  in  all  the  ma-
 jor  cotton  growing  States  and  its
 extension  to  eight  new  rainfed  dis-
 tricts  of  six  States  since  1977-78;

 (v)  Intensifying  the  production
 of  nucleus  and  foundation  seed  of
 cotton  over  larger  areas  and  en-
 hancement  of  the  rate  of  subsidy

 from  Rs.  25  to  Rs.  50  per  quintal
 for  certified  seed  to  give  a  fillip  to
 the  pure  seed  distribution  program-
 me;  and

 (vi)  Announcement  of  a  new
 textile  policy  by  the  Government
 under  which  the  role  of  the  Cot-
 ton  Corporation  of  India  has  been
 widened,  allowing  it  to  make  com-
 mercial  purchases  in  the  open  mar-
 ket  so  that  cotton  prices  do  not  drop
 below  the  prescribed  minimum.

 The  above  steps  would  go  a  long
 way  in  ensuring  reasonable  prices  to
 the  cotton  grower,  as  also  to  safe-
 guard  the  interests  of  the  consumer.

 (c)  High  yielding  and  quality  cot-
 tons  have  been  evolved  _  in  recent
 years  and  released  for  general  culti-
 vation,  Some  of  the  outstanding  hy-
 brid  cottons  like  hybrid-4  and  Vara-
 laxmi,  and  superior  long  and  extra
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 long  staple  varieties  e.g.,  MCU-5,  Su-
 jata  and  Suvin  constitute  a  signifi-
 cant  milestone  in  cotton  research.
 These  have  not  only  led  to  a  substan-
 tial  increase  in  cotton  production
 but  also  have  reduced  the  need  for
 import  of  long  staple  cotton.

 Gandhi  Darshan

 1164.  SHRI  5.  R.  DAMANTI:

 SHRI  DURGA  CHAND  :

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 invited  to  the  news  item  captioned
 ‘Gandhi  Darshan  goes  to  people’  ap-
 pearing  in  the  Hindustan  Times  dated
 the  28th  October,  1978;

 (b)  if  so,
 thereto;

 Government’s  reaction

 (c)  the  average  number  of  visitors
 who  come  to  visit  this  daily  during
 the  last  one  year;  and

 (d)  the  total  annual  expenditure
 incurred  on  the  maintenance  of  the
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 complex  under  the  head  ‘salaries  and
 allowances  of  the  staff’  upkeep  etc.?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  .WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d).  Yes,  Sir.  The  facts
 are  as  follows:  Originally,  during  the
 Gandhi  Centenary  Year  1969,  Gandhi
 Darshan  Exhibition  was  organized  as
 an  international  exhibition  by  a
 National  Committee  set  up  by  the
 Government.  Though  it  was  meant  to
 be  a  temporary  exhibition,  it  was  de-
 cided  to  make  it  a  permanent  exhibit
 with  the  objective  of  acquainting  the
 large  masses  of  people  and  foreign
 tourists  with  the  life  and  teachings  of
 the  Mahatma.  Subsequently,  the  acti-
 vities  of  the  Gandhi  Darshan’  were
 expanded  by  the  addition  of  mobile
 exhibitions  which  are  taken  to  the
 rural  areas,  schools  and  colleges  and
 re-settlement  colonies  for  educating
 the  people  in  Gandhian  ideology  and
 philosophy.  During  the  year  1977-78
 the  average  number  of  visitors  to  the
 Gandhi  Darshan  was  about  400  per
 day,  The  total  expenditure  during
 1977-78  was  Rs  10,19,182.83,  The  break
 up  of  the  expenditure  under  the  diff-
 erent  heads  is  given  below:—

 Item  Non-Plan  Account

 i.  Salaries,  Allowances  etc.  6,10,000  00

 2.  Maintenance  of  Gandhi  Darshan  Samiti  Complex  (Building,  Horticulture
 Security,  Sanitation  and  Pavallions,  Telephone  Vehicle,  electricity  and
 Wate:  charges  etc.)  ढ़  82,525  03

 3.  Maintenance  of  Display  and  repair  of  exhibits.  20,472  89

 4.  Activities  and  Programmes  (Exhibitions,  Cultural  Programmes,  Programmes
 for  School  and  College  students,  Mobile  exhibitions)  er  I,30,953°7%

 5.  Library  (Books,  Furniture,  Tools  and  implements,  Projector,  Films)  22,543°04

 6.  Vehicle  (Mini  Bus  ete.)  .

 Plan  Scheme

 7.  Maintenance  of  Photo  Studio,  Children  Corner.

 oo  GRAND  TOTAL

 7,9,052°54

 33,637  62

 10,19,182°  88
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 Pilot  project  on  recreational-cum-
 Religious  Resources  of  Himalayas

 1165.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  EDUCATION,
 SOCAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  the  University  Grants
 Commission  have  sanctioned  a  pilot
 project  to  examine  the  recreational-
 cum-religious  resources  of  the  Hima-~
 lavas  for  planning  of  tourism  and
 pilgrimages;  and

 ib)  if  so,  the  deta.ls  thereof?

 THE  MINISTER  OF  EDUCATION,
 SCCIAL  WELFAREAND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 tion  furnished  by  the  University
 Grants  Commission,  no  such  project

 has  been  sanctioned  by  the  Commis-
 sion,

 (b)  Does  not  arise.

 Provision  of  compensation  to  Emp-
 loyees  who  die  Or  are  wounded  on

 duty  in  Undertakings

 1166.  SHRI  0.  N.  TIWARY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No,  072  on  24th  July,  978  regarding
 Provision  of  compensation  to  employ-
 ees  who  die  or  are  wounded  on  duty
 in  undertakings  and  state:

 (a)  whether  the  information  has
 since  been  collected;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  [IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  ‘Yes,  Sir,

 (b)  the  Employees  working  in  the
 Undertakings  under  the  administra-
 tive  contro!  of  this  Ministry  are  com-
 pensated  under  the  provisions  of  the
 Workmens’  Compensation  Act,  923  or
 the  Payment  of  Gratuity  Act  or  the
 Employees  Deposit  Linked  Insurance
 Scheme,  976  or  under  their  Staff  Re-
 gulations  etc.  Besides  there  is  also  a
 provision  for  giving  compensation  to
 employees  on  touring  job  under  the
 Group/Personal  Accident  Insurance
 Scheme,  The  employees  of  Water  and
 Power  Development  Consultancy  Ser-
 vices  are  also  governed  by  WAPCOS
 Employees  Gratuity  Fund  Scheme.

 Plan  before  Indo-Bangladesh  Joint
 River  Commission  for  flood  control
 and  augmentation  of  Waters  of  Ganga

 1167.  SHRI  CHITTA  BASU;
 SHRI  K.  B.  CHETTRI:
 SHRI  KIRIT  BIKRAM  DEB

 BURMAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  have  sub-
 mitted  a  comprehensive  plan  before
 the  Indo-Bangladesh  Joint  River  Com-
 mission  for  the  purpose  of  flood
 control  and  augmentation  of  waters
 of  the  Ganga;

 (b)  if  so,  essential  features  of  the
 proposal;  and

 (c)  the  reaction  of  the  Bangladesh
 Government;

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  _  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (c).  The  proposal  by  India  envisages

 integrated  development  of  the  Ganga-
 Brahmaputra-Meghna  System  and
 proposes  transfer  of  the  surplus  waters
 of  the  Brahmaputra  to  the  Ganga
 through  a  Brahmaputra-Ganga  link
 canal,  Depending  -on  water  require-
 ments,  at  the  appropriate  stage,  phased
 construction  of  three  storage  dams  on
 the  Dihang,  the  Subnsiri  and  the  Barak
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 riverg  has  also  been  proposed  to  sup-
 plement  the  waters  in  the  link  canal.
 The  Indian  proposal  would  provide
 large  benefits  of  flood  control,  water
 supply  and  irrigation,  navigation,  hy-
 dro-power  generation,  etc.,  to  both
 the  countries.

 Bangladesh  has  also  made  a  pro-
 posal  which  envisages  augmentation
 of  the  Ganga  flows  by  construction  of
 storage  dams  within  the  Ganga  basin
 in  India  and  Nepal  for  the  benefit  of
 these  two  countries  as  well  as  Bang-
 ladesh  in  regard  to  power  generation
 and  irrigation  and  augmentation  of

 the  flows  in  the  Ganga.  Some  of  the
 stored  water  in  Nepal  is  also  proposed
 to  be  utilised  in  a  canal  passing  along
 the  Nepal  terai  to  Bangladesh  through
 a  30  km.  corridor  in  India  in  the  nor-
 thern  part  of  West  Bengal  to  provide
 an  international  navigation  water
 route  to  Nepal  as  wel]  as  to  augment
 the  flows  in  the  Mahananda  and  other
 Tivers,

 The  Indo-Bangladesh  Joint  Rivers
 Commission  has  undertaken  the  pre-
 liminary  study  of  the  two  proposals.

 Additional  land  under  Agriculture

 1168.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Ministry  have  drawn
 up  a  plan  to  bring  additional  hectares
 of  land  for  Agricultural  purpose  dur-
 ing  the  VIth  Plan  period;

 (b)  if  so,  the  total  cost  of  expendi-
 ture  involved;

 (c)  in  which  State  more  land  is  like-
 “7  to  be  brought  under  the  scheme;  and

 (d)  the  main  features  of  the  scheme?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 :  (b)  The  proposals  suggested  in  the
 Report  of  the  Working  Group  on
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 Soil  Conservation  and  Land  Reclama-
 tion  would  involve  an  outlay  of  about
 Rs.  45  crores  during  978—83,  The
 Report  is  under  consideration.

 (c)  Maximum  land  under  the  sch-
 eme  is  likely  to  be  reclaimed  in  U.P.

 (d)  There  are  two  schemes  which
 will  bring  additional  land  under  agri-
 culture:-

 (i)  Central  Scheme  for  protection
 and  development  of  ravine  water-
 Sheds.

 Under  the  scheme  shallow  and  me-
 dium  ravings  will  be  reclaimed  for  agri
 culture  and  the  rest  of  the  revinous
 areas  will  be  brought  under  afforesta-
 tion  on  the  basis  of  treatment  of  2
 complete  watershed  with  the  twin
 objective  of  checking  further  spread
 of  ravines,  and  utilising  the  land  al-
 ready  ruined  by  ravines.

 (ii)  Central  Scheme  for  reclama-
 tion  and  management  of  alkali  soils
 and  amendment  of  acid  soils.

 Alkali  land  is  treated  with  gypsum/
 pyrites  and  a  package  of  fertiliser  and
 cropping  practices  to  make  them  fit
 for  agriculture  again.  Acid  soil  is  al
 ready  under  cultivation.

 Proposal  to  increase  pric2  of  wheat

 1169.  SHRI  RAGHBIR  SINGH
 VIRK:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleasd  to  state:

 (a)  whether  the  prices  of  agricul-
 tural  components  have  gone  high  dur-
 ing  the  last  three  years  and  if  s0,
 the  reasons  thereof;

 (b)  whether  it  is  also  a  fact  that
 price,  of  wheat  stand  still  during  the
 same  period  in  view  of  the  fact  that
 prices  of  agricultural  components
 have  gone  high;  and

 (c)  whether  Government  propose
 to  increase  the  prices  of  wheat  and
 if  not,  the  reasons  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  A  state-
 ment  showing  the  procurement  price
 of  wheat  and  index  numbers  of  whole.
 sale  prices  of  agricultural  inputs  is
 attached.  It  will  be  seen  therefrom
 that  percentage  rise  in  the  procure-
 ment  price  of  wheat  between  1975-76
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 and  1977-78  was  7.l  percent,  while
 the  prices  of  inputs,  except  electricity
 and  insecticides,  have  risen  at  a  les-
 ser  rate  so  Much  go  that  prices  of  lu-
 bricating  oil,  tractors  and  fertilisers
 recorded  a  fall.

 (c)  Government  are  expected  to
 announce  the  procurement  price  of
 wheat  for  the  next  rabi  season  shortly.

 Statement

 Pooeaeae  वा  price  of  wheat  and  Index  numbers  of  whclesale  prices  af  Agcicultural  input

 1975-76  1976-77  *i977-78  Percentage variation  in
 1977-78  over

 1975-76

 Procurement  price  of  what  @  (Rs.  per  qtl.)  .  I05°  00  I30'00  I2°00  +7°I

 Index  Nos.  of  wholesale  prices  of  (8952:  Q70-71  =100)

 Diesel  Oil  न  .  .  206°  4  2I3°9  24°!  ना

 Lubricating  Oil  316-2  34°2  3I4°2  —o:6

 Electricity  .  .  58°I  i7°6  782°5  +5°4

 Tractors.  204°6  203'°0  204  4  —i'l

 Agripowrah  ,  2:6°9  2:6°9  23°3  +66

 Cement  I70°5  73°6  176-8  “4+3°7

 Pig  Iron.  I75°4  :8°6  :8°7  i+3°6

 Fertilisers  24°7  786°5,  774  —I7°4

 Insecticides  2162  232°4  232°2  +7°4

 *Relate  to  the  crop  harvested  during  the  year  (to  be  marketed  in  the  subsequent  year).

 बाढ़  के  कारण  प्रभावित  हुई  सिचाई  योजनाप्रों  पर
 झतिरिक्त  व्यय

 1170.  श्री  गंगा  भक्त  सिह:  क्‍या  कृषि  प्रोर
 सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  केन्द्रीय  सरकार  ने  उत्तर  प्रदेश
 विहार,  पश्चिम  बंगाल  झादि  राज्यों  में  सिचाई  योजनाप्रों
 पर  भ्रतिरिक्त  व्यय  की  व्यवस्था  की  है  जहां  कि  सिंचाई
 योजनाप्रों  पर  हाल  की  बाढ़  का  बुरा  प्रभाव  पड़ा

 ’

 (a)  यदि  ही,  तो  इस  काये  के  लिये  उत्तर  प्रदेश
 सरकार  के  लिए  किवती  राशि  मंज़र  की  गई  है  धौर
 क्या  उसने  इस  परिग्रोजना  के.लिये  अतिरिक्त  सहायता
 की  मांग  की.  है  ;  भौर

 (ग)  क्‍या  यह  कार्य  प्रारम्भ  कर  दिया  गया  है
 झौर  इसके  कब  तक  पूरा  किये  जाने  की  सम्भावना
 है?

 कृषि  ध्रौर  सिथयाई  संत्रो  (भो  सुरजोत  सिह
 बरमाला)  (क)  बाढ़  से  प्रभावित  निम्नलिखित
 राज्यों  को  वर्ष  1978-79  के  दौरान  भ्रग्रिम  योजना
 सहायता  दी  गई  है  —_—

 (1)  बिहार

 (2)  हरियाणा.
 (3)  हिमाचल  प्रदेश

 (4)  पंजाब
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 (5)  राजस्थान

 (6)  उत्तर  प्रदेश

 (7)  पश्चिम  बंगाल

 इस  सहायता  में  हाल  की  बाढ़ों  के  कारण  क्षतिग्रस्त
 सिचाई  बक्से  की  मरम्मत  के  लिए  दी  गई  घनराशि
 भी  शामिल  है।

 (ख)  झौर  (ग).  बाढ़  से  प्रभावित  सिंचाई  वर्क्स
 के  लिए  उत्तर  प्र  श  को  6.75  करोड़  रुपए  मंजूर
 किए  गए  हैं  उत्तर  प्रदेश  सरकार  ने  सूचित  किया  है
 कि  निर्माण-काय  किए  जा  रहे  ह  और  इस  राशि  के
 3i  साथ,  979  तक  उपयोग  कर  लिए  जाने  का
 धस्ताव  है।

 उत्तर  प्रदेश,  बिहार  झोर  पश्चिम  बंगाल  के  बाढ़
 प्रभाधित :  क्षेत्रों  से  खादुयाज्नों  को  बसूलो

 1171.  श्रो  गंगा  भक्त  सिह  :  क्ष्या  कृषि  धौर
 सच्चाई  मंत्री  यह  बतान  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  का  विचार  खरीफ  फसल
 के  खाद्यान्नों  की  वसूली  करने  का  है,  यदि  हां,  तो  क्या
 उत्तर  प्रदेश,  बिहार  शौर  पश्चिम  बंगाल  जहां  बाढ़
 के  कारण  सारी  फसल  नष्ट  हो  गई  है,  में  वसूली  का  कार्य
 झोक  दिया  गया  है;  और

 (ख)  यदि  नहीं,  तो  वसूली  किस  श्राघार  पर  की
 जा  रही  है!

 कृषि  शौर  सिंचाई  मंत्रालय  में  राज्य  मंत्री  (थ्री
 शायु  प्रताप  सिह)  :  (क)  शौर  (ख).खरीक़  खाद्यान्न
 की  वसूली  का  कार्य  प्रगति  पर  है।  24  नवम्बर,  978
 तक  उपलब्ध  सूचना  के  झनुसार  चालू  खरीफ  विपणन
 मौसम  1978-79  के  दोरान  i5.88  मीटरी  टन
 चावल  जिसमें  चावल  के  हिसाब  से  घान  शामिल  है,
 झौर  73  मीटरी  टन  मोटे  श्रनाजों  की  वसूली  कर  ली
 गई  थी।  उत्तर  प्रदेश,  बिहार  और  पश्चिमी  बंगाल
 में  वसूली  का  कार्य  बन्द  नहीं  ह्भा  है।  इन  राज्यों  में
 धान  श्लौर  मोटे  अनाजों  की  खरीदारी  समर्थन  मूल्य
 झऔर  चावल  की  खरीदारी  मिलमालिकों/  व्यापारियों
 से  लेवी  के  रूप  में  की  जाती  है  ;  तथापि,  पश्चिमी  बंगाल
 सरकार  ने  बाढ़  के  कारण  फसल  नष्ट  होने  के  कारण
 उत्पादकों  से  लैबी  न  लेने  का  निश्चय  किया  है।

 Contro]  and  utilisation  of  water  of
 Ganga  Basin

 1172.  SHRI  SHAMBHUNATH
 CHATURVEDI:  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  what  schemes  or
 proposals  are  in  hand  or  under  con-
 sideration  for  the  proper  contro]  and
 utilisation  of  the  waters  of  the  Ganga
 basin  which  run  to  waste  or  cause
 floods  and  devastation?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  Although  a  num-
 ber  of  final  control]  measures  have

 been  taken  up  in  the  Ganga  Basin,
 flood  damages  occur  whenever  there

 is  heavy  precipitation  and  consequent
 high  stage  flood  in  the  rivers,  2848

 km,  of  embankments,  3462  Km.  of
 drainage  channels  have  already  been
 constructed.  Protection  work  for  78
 towns,  raising  of  45ll  villages  and
 bank  erosion  works  in  a  number  of
 places  have  been  carried  out.  These
 works  have  provided  protection  to  an
 area  of  about  27  lakh  hectares.

 The  Ganga  Flood  Control]  Commis-
 sion  which  was  set  up,  interalia  to
 prepare  a  comprehensive  scheme  of
 flood  control  for  the  basin,  have  for-
 mulated  an  outline  plan  of  flood  con-
 trol  for  the  basin  estimated  to  cost
 Rs.  043  crores.  This  outline  plan
 covers  construction  of  local  engineer-
 ing  works  like  construction  of  em-
 bankments,  drainage  channels  and
 anti-erosion  works,  raising  of  villages
 and  town  protection  works,  channel
 improvement,  also  water  shed  manage-
 ment  including  afforestation,  soil
 conservation  and  construction  of  stor-
 age  reservoir  in  the  head  reaches  of
 the  rivers.

 Storages  aggregating  to  about  20  M.
 a.  ft.  have  already  been  built  on  the
 Ganga  system  in  India.  Storages  of
 about  9  M.  a,  ft..  are  under  construc-
 tion  such  as  Tehri,  Rajghat  Dam,
 Bansagar  Dam  etc.  Proposals  are  also
 under  consideration  for  the  construc-
 tion  of  Kishau,  Auranga,  Kotilbhel;
 Kanhar,  Greater  Gangau  dams  etc.
 which  are  likely  to  provide  storages
 aggregating  to  about  6  M.  a,  ft.

 In  the  case  of  many  important  tri-
 butaries  of  the  Ganga  such  as  Sarda,
 Ghaghra  (Karnali),  Rapti,  Gandak,
 Kosi,  etc.  suitable  storage  sites  are
 available  only  in  Nepal.  His  Majesty’s
 Government  of  Nepal  has  been  reques-
 ted  to  cooperate  in  the  joint  studies
 and  discussions  regarding  development
 of  the  rivers  common  to  India  and
 Nepal,  keeping  in  view  the  flood  con-
 trol  and  other  benefits.  Agreement
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 has  already  been  reached  with  His
 Majesty’s  Government  of  Nepal  for

 joint  investigations  of  the  Rapti  (Bha-
 lubhang),  Pancheshwar  and  Karnali
 projects  in  Nepal  which  will  provide
 irrigation,  power  and  flood  control
 benefits,

 खांडसारी  उदयोग  में  संकट

 1173.  श्री  श्रोम  प्रकाश  त्यागी  :  क्या  कृषि
 धौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  चीनी  से
 नियन्त्रण  समाप्त  करने  के  कारण  खाण्डसारी  उद्योग
 गम्भीर  संकट  में  पड़  गया  है  तथा  इसके  बन्द  होने  की
 पूरी  सम्भावना  है  जिसका  देश  के  लघु  उद्योग  पर  बुरा
 प्रभाव  पड़ेगा  तथा  इसके  कारण  किसानों  को  भी  कठि-
 नाई  हो  रही  है;  और

 (ख)  यदि  हां,  तो  खाण्डसारी  उद्योग  तथा  क्रिसानों
 के  हितों  की  रक्षा  के  लिये  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है?

 कृषि  और  सिचाई  संतालय  में  राज्य  मंत्री  (६.
 भानु  प्रताप  सिह):  (क)  सरकार  को  खांडसारी
 उद्योग  के  प्रतिनिधियों  से  प्रभ्यावेदन  प्राप्त  हुए  हैं  कि
 चीनी  नियन्त्रण  उठा  लेने  के  फलस्वरूप  उद्योग  कठि-
 नाइयों  का  सामना  कर  रहा  है।  उन्होंने  कुछेक  उपायों
 का  भी  सुझाव  दिया  है  जैसा  कि  उत्पादन  में  कमी  करना
 गौर  क्रय  कर  जैसे  स्थानीय  करों  से  मुक्त  करना  |

 (ख)  इन  प्रस्तावों  की  व्योरेवार  जांच  की  गई  है
 ब्रौर  यह  विदित  हुआ  है  कि  खांडसारी  चीनी  पर
 उत्पादन  शुल्क  पहले  ही  काफी  कम  है  1  क्योंकि  खाण्ड-
 सारी  उद्योग  पर  प्रधिकांश  नियन्त्रण  राज्य  सरकारों
 द्वारा  लगाए  जाते  हैं  इसलिए  और  छूट  देने  या  स्थानीय
 करों  में  राहत  देने  के  संबंध  में  उनसे  परामर्श  किया  जा
 रहा  है।  बैंकिंग  प्रभाग  को  खाण्डसारी  उद्योग  द्वारा
 उठाई  जा  रही  उधार  की  समस्याप्रों  से  भी  श्रवगत  कर
 दिया  गया  है।

 News  item  entitled  “Monumental
 Salvage  Operation  On”

 1174,  SHRI  OM  PRAKASH  TYA-
 GI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  refer  to  a
 mews  item  at  page  5  of  the  ‘Tribune’
 dated  23rd  October,  978  under  the
 caption  ‘Monumental  salvage  opera-
 tion  on’  and  state:

 (a)  whether  over  6000  rare  film
 negatives  of  ancient  monuments  have
 been  ruined  completely;

 (b)  whether  it  is  a  fact  that  the
 negatives  were  storeq  at  places  not  fit
 for  this  purpose;  and

 (c)  what  action  has  been  taken
 against  the  officers  for  their  inaction  in
 the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (c),  The  Archaeological
 Survey  of  India  have  about  50,000  old
 film  negatives  of  ancient  monuments.
 Periodic  checks  on  their  up-keep  are
 made,  action  is  taken  to  rejuvinate
 those  which  show  signs  of  decay.  How-
 ever,  over  a  period  of  time,  it  was  found
 from  these  periodic  checks  that  about
 300  negatives  have  been  damaged  be-
 yond  the  possibility  of  repairs.  This
 has  not  been  due  to  any  negligence  on
 the  part  of  any  officer  of  the  Survey.
 The  damage  mostly  was  because  of
 age.  The  question  of  proper  sturage
 facilities  is  engaging  the  attention  of
 the  Archaeological  Survey,

 Construction  of  modest  houses  in
 Rashtrapati  Bhavan  Complex

 1175.  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  ०९  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  construct  new
 modest  houses  in  the  Rashtrapati
 Bhavan  complex  by  March,  1980;  and

 (b)  if  so,  the  details  regarding  the
 plan  of  Government  and  the  amount
 sanctioned  for  the  purpose?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DER  BAKHT):  (a)  The  proposal  is
 under  consideration,

 (b)  The  proposal  is  to  construct
 smaller  houses  for  Ministers  with

 about  3000  Sq.  feet  of  living  space.  The
 scheme  has  not  so  far  been  sanction-
 ed.
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 Report  of  the  study  groups  on  Cotton
 Price

 ‘1176.  SHRI  छू  RAMAMURTHY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  study  group  set  up
 ‘by  the  Planning  Commission  at  the
 instance  of  the  Ministry  of  Agricul-

 ‘ture  to  go  into  the  question  of  cotton

 price  has  submitted  its  report.

 (b)  if  so,  the  principal  recommen-
 dations  of  the  Group;  and

 (c)  whether  Government  have

 accepted  that  Report  in  full?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  The

 Planning  Commission  has  not  set  up
 any  study  group  to  go  into  the  ques-
 tion  of  cotton  prices  as  such.  How-
 ever,  a  Technical  Committee  for  Buffer
 Stock  Operation  of  Cotton  has  been
 set  up  by  the  Department  of  Industrial
 Development  in  June,  1978,  The  terms
 of  reference  of  this  Committee,  inter-
 alia,  include  the  following:

 “to  recommend  the  size  of  the  buf-
 fer  stock  that  would  be  necessary
 for  maintaining  cotton  prices  within
 the  desired  range  over  a  five  year
 period.  If  necessary,  the  Committee
 may  indicate  two  or  three  alterna-
 tives  for  pTice  stabilisation  objec-
 tives.”

 The  Committee  has  yet  to  finalise
 its  report,

 (b)  Does  not  arise.

 (c)  Does  not  arise,

 Reservation  ef  Scheduled  Castes  and
 Tribes  in  National  Seeds  Corporation

 u77.  SHRI  MAHI  LAL:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 -(a)  the  efforts  made  to  complete  the
 backlog  in  reservation  of  posts  for
 persons  kelonging  to  S/C  and  S/T  in
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 matters  of  recruitment  and  promotions
 in  the  National  Seeds  Corporation;

 (b)  whether  it  is  a  fact  that  even
 the  posts  vacated  by  the  S/C  and  S/T
 employees  have  been  filled  by  other
 persons  and  if  so,  the  number  of  such
 vacancies:  and

 (c)  the  steps  being  taken  or  pro
 posed  to  be  taken  to  fill  up  the  back-
 log?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (०).

 With  the  establishment  of  the  National
 Seeds  Corporation  on  1.7.1963,  the
 staff  recruited  by  ICAR  for  an  analog-
 ous  scheme  was  transferred  to  them  in
 which  there  was  no  representation  of
 Scheduled  Casts  or  Scheduled  Tribes.
 Later  on,  some  of  the  Commodity
 Committees  like  Indian  Central  Su-

 garcane  Committee  were  dissolved  by
 the  Government  of  India  and  the  re-
 trenched  staff  was  accommodated  in
 the  National  Seeds  Corporation,  More
 over,  a  number  of  posts,  because  of
 the  special  nature  of  the  Corporation,
 were  filled  by  transfer  on  deputation
 from  various  Government  agencies
 like  ICAR,  AGCR  and  State  Govern-
 ments.  This  category  of  staff  also  got
 eventually  absorbed  in  the  National
 Seeds  Corporation.  Moreover,  there
 was  no  directive  for  recruitment  of
 Scheduled  Castes  and  Scheduled  Trib-
 es  on  a  quota  basis  in  the  public  sec-
 tor  companies  like  National  Seeds  Cor-
 poration  till  1967.  It  was  only  after
 that  the  relevant  instructions  were
 issued  by  the  Government,  Since  then,
 every  effort  has  been  made  and  will
 continue  to  be  made  to  ensure  that  the
 recruitment  is  made  according  to  the
 prescribed  norms,  NSC  have  in  fact
 Prepared  a  40-point  roster  to  ensure
 that  the  rights  of  the  Scheduled  Castes
 and  Scheduled  Tribes  are  safeguarded.

 (b)  The  rules  on  the  subject  do  not
 provide  that  the  posts  vacated  by  the
 Scheduled  Caste  and  Scheduled  Tribe
 emplay¢es  should  necessarily  be.  filled
 by  the  same  categories...  It  gets  decid-

 ed  by  the  40-point  roster  on  the  subject.
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 बाजसागर  बांध

 1178.  शो यमुना  प्रसाद  शास्त्री:  क्या  कृषि
 झोर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  में  प्रस्तावित
 बाणसागर  बांध  के  लिए  केन्द्रीय  कृषि  मंत्री  की  ग्रध्यक्षता
 में  बनाये  गये  नियंत्रण  बोर्ड  ने  बांध  के लिए  2  सकिल
 झ्ौर  8  डाई  डिमिशन,  नहरों  क ेलिए  i  सकिल  शौर
 8  डिमिशन  तथा  बिजलीघधर  के  निर्माण  कार्य  के  लिए
 l  सकिल  प्रौर  2  डिमिशन  बनाये  जाने  की  स्वीकृति

 दी  थी;  \

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि  केवल
 बांध  के  लिए  i  सकिल  और  2  डिमिशन  तथा  नहरों
 के  लिए  :  सकिल  और  2  डिमिशन  कार्य  कर  रहें  हैं  ;
 यदि  हां,  तो  क्या  6  वर्ष  की  निर्धारित  ग्रवधि  के  भीतर
 बाणसागर  बांध  का  निर्माण  काय  पूरा  होना  कठिन
 है  क्‍योंकि  केन्द्रीय  बोर्ड  द्वारा  मंजर  किये  गये  पर्याप्त
 संख्या  में  कमंचारी  नहीं  दिये  गये  हैं  ;  ब्लौर

 (ग)  6  वर्ष  की  निर्धारित  अ्रवधि  में  वाण-
 सागर  बांध  का  निर्माण  पूरा  करने  के  लिए  क्या  प्र  भाव-
 कारी  कदम  उठाये  जा  रहे  हैं  तथा  31  मार्च,  979
 तक  कितनी  धनराशि  खर्च  करने  का  विचार  है?

 कृषि  श्रौर  सिचाई  मंत्री  श्री  सुरजीत  सिह
 बरनाला)  :  (क)  (ग)  मध्य  प्रदेश  सरकार  से
 सूचना  एकत्र  की  जा  रही  है  ब्रौर  प्राप्त  होने  पर  सभा-
 पटल  पर  रख  दी  जाएगी।

 भूमि  सुधारों  के  क्रियास्वयन  को  समीक्षा  करने  के  लिये
 समिति

 1179,  श्रो  यम॒ना  प्रसाद  शास्त्रों  :  क्या  कृषि
 शौर  सिलाई  मंत्री  यह  वताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार ने  भूमि  सुधारों  के  क्रियान्वयन
 की  समीक्षा  करने  के  लिये  एक  समिति  नियुक्त  की

 (ख)  यदि  हां,  तो  इसके  चेयरमैन  श्लौर  सदस्यों
 के  नाम  क्‍या  हैं;  प्रौर

 ि
 ग)  इसके  निदेश  पद  कया  हैं  तथा  इसने  प्रब  तक

 क्या  किया  है  ?

 कृषि  झोर  सिचाई  मंत्रो  (भो  सुरजोत  सिह
 बरनाला)  :  (क)  जी  हां।

 (ख)'  प्रोफ़ेसर  राज  कृष्ण,  प्रध्यक्ष
 सवस्य,

 योजना  ध्रायोग  ।

 2.  ‘To  ए०  एम०  खुसरो,  सदस्य
 कुलपति,
 झलीगढ  मस्लिम  विश्व-
 विद्यालय,
 भ्रलीगढ़  |

 3.  डा०  वी०  एम०  दादेकर,  सदस्य
 निदेशक,
 गोखले  इंस्टीट्यट  श्राफ
 पालिटिक्स  एण्ड  एको-
 नामिकस,  पुणे  ।

 4.  श्री  राधा  कृष्ण,  सदस्य
 सचिव,'
 गांधी  पीस  फाउन्डेशन,

 221,  दीन  दयाल  उपा-
 ध्याय  माग,  नई  दिल्ली  |

 5.  प्रो०  जी०  पार्थसारथी,  सदस्य
 प्रोफेसर,
 श्रांप्र  विश्वविद्यालय  ।

 6.  श्री  कण  वालासुब्रह्मण्यम,  सदस्य
 भूतपूर्व  राजस्व  आ्रायक्त
 34,  फर्स्ट  ब्लाक,  जय
 नगर

 कर्नाटक,  वंगलौर

 7.  डा०  पी०  सी०  जोशी  सदस्य
 सीनियर  फेलो
 इंस्टीट्यूट  आफ  एको-
 नामिक  ग्रोथ,
 दिल्ली  ।

 8.  श्री  पी०  एस०  झप्पू  सदस्य
 झपर  सचिव,
 कृषि  विभाग  ।

 9.  डा०  पी०ए  च०  प्रसाद,  सदस्य
 प्रोफेसर  झाफ  एको-
 नामिसक्स,
 ए०  एन०  एस०  इंस्टी-
 ट्यूट  श्राफ  स्पेशल  स्ट-
 डीज़,  पटना  ।

 10.  श्री  श्रार०  के०  रथ,  सदस्य-
 संयुक्त  सचिव,  सचिव
 केन्द्रीय  कृषि  विभाग  ।

 (7)  समिति  को  “विभिन्न  .  राज्यों  सें  भूमि
 सुधार  के  उपायों  की  प्रगति  की  समीक्षा  पौर  उन

 छ
 व  प्रशासमिक  उपायों  की  सिफोरश  करना

 है,  क्रियान्वयन  की  गति  हेज  हो  सके
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 Rice,  Maize  and  Wheat  to  Jammu  and
 Kashmir  and  Interest  Outstanding  on

 Unpaid  Amount

 1180,  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  what  is  total  tonnage  of  Rice,
 Maize  and  Wheat  supplied  to’  the
 State  of  Jammu  and  Kashmir  since
 September,  975  to  October,  978  and
 cost  thereof:  and

 (b)  how  much  amount  as  interest
 on  outstanding  is  unpaid  to  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a):  The  total  tonnage
 of  Rice,  Wheat  and  Maize  supplied  to
 the  State  of  Jammu  and  Kashmir
 since  September,  975  to  October,  978
 and  cost  thereof  is  as  under:—

 Quantity  Cost
 in  Rs.  in

 ‘000  Lakks
 Tennes

 Wheat  442°  20:  6756"  65

 Rice  267°30  $147°01 0

 Maize  arie  232°58

 TOAAL  730°60  496°24

 (b)  The  required  information  is
 being  collected.

 Proposal  for  a  Conference  on  Urdu
 Language

 1181.  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  pro-
 posing  a  conference  of  all  shades  of
 opinion  to  encourage  Urdu  language;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  No,  Sir,

 (b)  Does  not  arise,

 (c)  It  is  Government’s  policy  to  en-
 courage  all  Indain  languages,  including
 Urdu  and  to  provide  facilities  for
 their  development.  The  Government
 are  promoting  the  development  of
 Urdu  language  by  setting  up  the  Bu-
 reau  for  Promotion  of  Urdu  which  is
 publishing  academic  literature  in  Urdu.
 The  Government  are  also  assisting
 National  Book  Trust  and  Sahitya  Aka-
 demi  as  well  as  various  voluntary  or-
 ganiations  engaged  in  the  task  of  pro-
 motion  of  Urdu.  The  National  Book
 Trust  has  been  publishing  books  on
 various  topics  including  Indian  history
 and  culture  and  children’s  literature.
 The  Sahitya  Akademi  has  also  brought
 out  a  number  of  books  which  comprise
 literary  and  general  books.  Besides,
 the  Akademi  has  given  awards  to  dis-
 tinguished  Urdu  writers.  Training  is
 also  being  conducted  to  prepare  Urdu
 teachers  in  Regional  Training  Centres
 (under  Central  Institute  of  Indian
 Languages)  established  at  Solan  and
 Patiala  by  the  Government  of  India.
 Thus,  due  encouragement  is  being
 given  by  the  Government  fer  the  pro-
 motion  and  development  of  Urdu  lan-
 guage.

 दिल्‍ली  बुग्ध  योजना  को  बूध  की  बोतल  में  कीड़ा

 1183.  श्री  हरणोजिस्व  वर्मा  :  कया  कृषि  झौर
 सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ब्या  दिल्‍ली  दुग्ध  योजना  द्वारा  सितम्बर,
 978  4  टैगोर  गार्डन,  नई  दिल्ली  को  सप्लाई  की

 की  गई  दुग्ध  की  बोतल  में  कीड़े  सहित  झनेक  सड़ी  गली
 वस्तुएं  पाई  गई  थीं;  भौर

 (ख)  यदि  हां,  तो  सरकार  हारा  उन  झधि-
 कारियों  के  विरुद्ध  क्या  कार्यवाही  कीजा  रही  है
 जिनकी  देख  रेख  में  ऐसी  पुर  की  बोतलें,  भरी  गई
 ध्रौर  सील  की  गई  थीं?
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 कृषि  शौर  सिचाई  मंत्री  (भी  सुरजीत सिह
 अराला)  :  (क)  जी  नहीं।

 (ख)  i6  सितम्बर,  978  की  सुबह  को  डिपो
 संख्या  049  (टैगोर  गार्डन)  के  वरिष्ठ  डिपो  एजेंट
 द्वारा  दूध  की  बोतल  में  कुछ  बाह्य  पदार्थ  पाया  गया
 श्लौर  इसे  दुग्ध  डिपो  में  एक  झोर  रख  दिया  गया  था  ।
 दूध  की  यह  बोतल  किसी  ग्राहक  को  नहीं  बेची  गयी।
 तथापि,  बाह्य  पदार्थ  वाली  द््घ  की  बोतल  को  डिपो
 सलाहकार  समिति  के  एक  सदस्य  ने  देख  लिया  शौर
 उसे  जबरन  डिपो  से  उठा  लिया।  डिपो  कर्मचारियों
 के  बार-बार  अनुरोध  करने  के  बावजूद  भी  डिपो  सलाह-
 कार  समिति  के  सदस्य  ने  उस  दूध  को  वोतल  को  वापस
 नहीं  किया।  चूंकि  दूध  की  बोतल  को  दिल्ली  दुग्ध
 योजना  के  हवाले  नहीं  किया  गया,  श्रतः  दिल्ली  दुग्ध
 योजना  की  गुण  नियंत्रण  प्रयोगशाला  में  उसका  विश्लेषण
 नहीं  किया  जा  सका  |  इसके  फलस्वरूप  दूध  की  बोतल
 में  विद्यमान  बाहा  पदार्थ  किस  प्रकार  का  है,  इसका
 पता  नहीं  लगाया  जा  सका  और  तदनुसार  इसके  लिए
 किसी  को  उत्तरदायी  नदीं  ठहराया  जा  सकता।

 Bungalow  Allotted  to  Ex-P.M.

 1184,  SHRr  JYOTRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  details  of  the  particulars
 of  the  bungalow  allotted  to  the  erst-
 while  Prime  Minister  Smt,  Indira
 Gandhi;

 (b)  what  is  the  commercial  rent  of
 the  bungalow;

 (c)  how  long  she  will  be  allowed  to
 occupy  this  bungalow  as  per  terms
 and  conditions  of  the  agreements;  and

 (d)  what  are  the  terms  and  condi-
 tions  for  allotment?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT).  (a)  ,  Willingdon  Cres-
 cent,  New  Delhi,  a  type  VIII  Bunga-
 low,  was  allotted  on  leave  and  licence
 basis,

 (b)  Commercial  rent  is  not  assess-
 ed.  The  “Market  rent”  of  the  bunga-
 low  was  Rs.  8,917/-  p.m.  upto  3ist
 March,  978  and  it  is  Rs,  4,097/-  p.m.
 from  Ist  April,  978  onwards.
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 (०)  and  (d).  The  allotment  was
 made  to  her  on  a  purely  temporary
 basis  at  a  monthly  licence  fee  of
 Rs.  2,824.60  under  “F.R,  45-B”  with  De-
 partmental  charges.  The  following  are
 the  main  conditions:

 (i)  The  allotment  is  liable  to  be
 cancelled  at  any  time  by  giving  one
 month’s  notice;

 (ii)  Licence  fee  is  payable  under
 “F.  R.  45-87  with  Departmental

 charges;

 (iii)  If,  on  revocation,  the  licensee
 fails  to  make  over  peaceful  posses-
 sion  of  the  accommodation,  the
 Government  are  entitled  to  evict  the
 licensee  through  the  process  of  Law;

 (iv)  No  additicns  and  alterations
 to  the  building  or  to  the  electric
 and  sanitary  installations  in  the
 premises  shall  be  carried  out  with-
 Out  obtaining  the  approval  of  the
 Chief  Engineer,  Central  P.  W.  D,,
 New  Delhi;  and

 (v)  The  licensee  shall  use  the  pre-
 mises  for  residential  purposes  only
 and  for  no  other  purpose.

 On  her  election  as  a  Member  of  Par-
 liament  this  bungalow  has  been  re-
 gularised  in  her  name  with  effect  from
 8th  November,  978  on  payment  of
 normal  rent  under  “F.R,  45-A”  less
 25  per  cent  rebate.

 भमिहोत  भ्रसिकों  क ेलिए  मकास

 1185.  शो  लक्ष्मी  नारायण  नायक  :  क्या  निर्माण
 झौर  ब्ाबास  तथा  पूति  और  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  किन  किन  राज्यों  में  कितने  कितने  भूमिहीन
 श्रमिकों  को  रिहायशी  मकानों  के  निर्माण  के  लिए

 चालू  पंचवर्षीय  योजना  के  दौरान  मुफ्त  रिहायशी
 प्लाटों  के  प्रलावा  500  रुपये  से  750  ko  की  मात्रा

 में  नकद  सहायता  दी  गई  है;  भौर

 (७)  ऐसी  सहायता  से  मध्य  प्रदेश  में  जिलावार

 कुल  कितने  मकानों  का  निर्माण  किया  गया?
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 लिर्माण  झौर  झावास  तथा  है।  प्लोर  पुनर्वास
 संतों  (६ |  लिकम्दर  बचत) :  (क)  ग्रामीण  क्षेत्रों  र।

 भूमिह्दीन  मजदूरों  को  झावास  स्थल  मुफ्त  देने  की
 योजना  राज्य  क्षेत्र  में  है।  संशोधित  न्यूनतम  स्‍्ावश्यकता
 कार्यक्रम  के  अधीन,  भूमि  के  पर्जन  तथा  मकान  बनाने
 के  लिए  500-750  रुपये  प्रति  स्थल  की  दर  से  सहायता
 देने  की  व्यवस्था  है।  पंचवर्षीय  योजना  (1978-83)
 के  प्रारूप  में  इस  कार्यक्रम  क ेलिए  500  करोड़  रुपये  की
 व्यवस्था  की  गई  है।

 (ख)  मध्य  प्रदेश  सरकार  से  सूचना  एकत्र  की
 जा  रही  है  तथा  सभा  पटल  पर  रख  दी  जाएगी।

 2  brs.

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur)  :  We  have  given  calling
 attention.  The  whole  village  was
 burnt.  (Interruptions)

 श्री  श्याम  सुन्दर  लाल  (वयाना)  :  प्रध्यक्ष  महोदय,
 भ्ाज  के  भ्रखबार  में  शाया  है  कि  i62  हरिजनों  को

 तबाह  किया  गया,  i8  साल  की  एक  लड़की  के  साथ
 बलात्कार  किया  गया  श्लौर  वहां  पर  गांव  के  तमाम
 लोगों  को  मारा  गया।  हम  चाहेंगे  कि  इस  पर

 हाउस  में  चर्चा  हो  ।

 (Interruptions)

 MR.  SPEAKER:  Order,  order.  The
 matter  is  quite  a  serious  one,  but  only
 one  or  two  papers  have  published  it.
 I  have  called  for  urgent  facts  from  the
 Home  Ministry,  and  I  will  take  a  deci-
 sion  in  the  course  of  today.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil)  :  I  have  given  notice  of  an  ad-
 journment  motion.

 MR.  SPEAKER:  Yes,  there  is  notice
 of  an  adjournment  motion  also,  and
 there  is  calling  attention.  I  have  call-
 ed  for  facts  from  the  Government,  and
 I  hope  to  get  the  facts.  I  will  take  a
 decision  by  this  evening.
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 SHRI  JYOTIRMOY  BOSU  :
 (Diamond  Harbour):  On  a  point  of
 order  under  rule  314(2)  regarding
 the  Privileges  Committee  Report  that
 has  been  laid  on  the  Table  of  the
 House.  At  page  6  of  the  Report  the
 Committee  has  found  four  lapses  on
 the  part  of  Mrs.  Gandhi.

 MR.  SPEAKER:  Let  us  not  go  into
 the  facts.  We  are  going  to  discuss  the
 matter.

 SHRI  JYOTIRMOY  BOSU:  I  bring
 to  your  notice  the  fact  that  the  Privi-
 leges  Committee  has  made  a  recom-
 mendation  with  regard  to  one  of  her
 lapses,  but  the  other  three  lapses  have
 gone  uncared  for.  The  Committee  has
 said:

 “The  Committee  also  regrets  that
 in  her  written  statement  dated  the
 6th  June,  1978...."  (Interruptions)

 MR.  SPEAKER:  He  is  raising  2

 point  of  order  under  rule  314(2).
 Your  notice  is  that  there  is  a  breach
 of  rule  314(2).  We  are  not  going  into
 facts.

 SHRI  JYOTIRMOY  BOSU:  I  am

 only  pointing  out  where  the  breach
 has  taken  place.

 “The  Committee  also  regrets  that
 in  her  written  statement  dated  the
 l6th  June,  1978....”

 MR.  SPEAKER:
 going  into  facts.

 You  are  again

 SHRI  JYOTIRMOY  BOSU:  The
 Committee  has  committed  a  lapse
 under  rule  314(2).  For  that  I  am
 making  out  a  case.

 “she  chosé  to  make  the  fol-

 lowing  remarks....”  oa

 MR.  SPEAKER:  Rule  314(2)  pro-
 vides  that  the  report  may  also  start
 the  procedure  to  be  followed  by  the
 House  in  giving  effect  to  the  recom-
 mendations  of  the  Committee.  So
 far  as  that  word  “may”  is  concern-
 ed,  it  is  open  to  them  to  state  it  or
 not.  There  are  precedents.
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 SHRI  JYOTIRMOY  BOSU:  There
 are  four  lapses.

 MR.  SPEAKER:  That  has  to  be
 discussed  at  the  time  of  the  report.

 SHR]  JYOTIRMOY  BOSU:  I  am
 only  drawing  the  attention  of  the
 House....

 MR.  SPEAKER:  No,  I  am  not  al-
 lowing  it.  I  will  give  adequate  op-
 portunity  to  discuss  this  matter.  I  will
 place  it  before  the  Business  Advisory
 Committee.  Though  the  rule  is  half
 an  hour,  every  side  of  the  House  wants
 to  have  a  full  discussion.  At  the
 moment,  I  am  not  going  to  allow  any-
 thing  more.  You  can  bring  out  that
 at  the  time  of  the  discussion  of  the
 Report,  not  now.

 SHRI  JYOTIRMOY  BOSU:  Have
 you  got  a  copy  o  fthe  report?

 MR.  SPEAKER:  I  have  gone
 through  the  Report.  It  is  not  for  me
 to  say  anything  at  all.  I  do  not  want
 to  go  into  the  merits  of  the  Privileges
 Committee’s  Report,  It  is  always  open
 to  the  House  to  discuss  jt.

 SHRI  JYOTIRMOY  BOSU:  Have
 ycu  got  a  copy  of  the  Report?

 MR.  SPEAKER:  Don’t  record;
 nothing  more.

 SHRI  JYOTIRMOY  BOSU:**

 MR.  SPEAKER:  I  am  going  to  give
 adequate  opportunity  for  discussion.
 You  cannot  have  8  double  opportu.
 nity.  You  can  mention  it  at  the  time
 of  the  discussion,  not  now.

 Papers  to  be  laid  on  the  Table  of
 the  House.

 ——w
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 2.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ORDER  RE.  EQUITABLE  DISTRIBUTION  OF’
 FERTILIZER

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  I  beg
 to  lay  on  the  Table  a  copy  of  Order
 (Hindi  and  English  versions)  publish-

 ed  in  Notification  No.  G.S.R.  446(E)  in
 Gazette  of  India  dated  the  7th  Sep-
 tember,  1978,  regarding  equitable  dis-
 tribution  of  fertiliser,  under  sub-sec-
 tion  (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955.  [Placed  in
 Library.  See  No.  LT—2857/78].

 CERTIFIED  ACCOUNTS  OF  INDIAN  INSTI-
 TUTES  OF  TECHNOLOGY  KHARAGPUR  AND
 BoMBAy  FoR  1976-77  anD  STATEMENT

 FOR  DELAY

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHADNRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table:—

 (l)  A  copy  each  of  the  following
 papers  under  sub-section  (4)  of  sec-
 tion  23  of  the  Institutes  of  Technology
 Act,  96l:—

 (i)  Certified  Accounts  (Hindi*
 version)  of  the  Indian  Institute  of
 Technology,  Kharagpur,  for  the  year
 976.77  along  with  the  Audit  Report
 thereon.  [Placed  in  Library.  See
 No,  LT—2858/78]

 (ii)  Certified  Accounts  (Hindi
 and  English  versions)  of  the  Indian
 Institute  of  Technology,  Bombay,
 for  the  year  1976-77  along  with  the
 Audit  Report  thereon.  [Placed  in
 Library.  See  No.  LT—2859/78]
 (2)  A  statement  (Hindi  and  Eng-

 lish  versions)  showing  reasons  for
 delay  in  laying  the  documents  men-
 tioned  at  (ii)  above.  [Placed  in
 Library.  See  No,  Lt seb 76) —_—

 **Not  recorded.
 “The  English  version  of  the  Accounts  a

 on  the  Table  on  the  28th  August,  1978.
 mq  the  Audit  Report  were  laid
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 AnnuaL  ReEporTS  AND  REVIEWS  OF
 TECHNICAL  TEACHERS’  TRAINING  INSTI-
 TuTEs,  (SOUTHERN  REGION—MApDRAS)
 AND  (NORTHERN  REGION—CHANDIGARH)

 FoR  1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATON,
 SOCIAL  WELFARE  AND  CUL-
 TURE  (SHRIMATI  RENUKA  DEVI
 BARAKATAKI)  :  I  beg  to  lay  on  the
 Table  :—

 qd)  (i)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  versions)  of
 the  Technical  Teachers’  Training  In-
 stitute  (Southern  Region)  Madras,  for
 the  year  1977-78.  [Placed  in  Library,
 See  No,  LT—286l/78]

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the  Govern-
 ment  on  the  working  of  the  Techni-
 cal  Teachers’  Training  Institute
 (Southern  Region)  Madras,  for  the
 year  1977-78,  [Placed  in  Library.  See
 No.  LT—2862/78]

 (2)  (i)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  versions)  of
 the  Technical  Teachers’  Training  In-
 stitute  Northern  Region)  Chandigarh,
 for  the  year  1977-78.  [Placed  in  Li-
 brary.  See  No.

 LT—2863/78]
 (ii)  A  copy  of  the  Review  (Hindi

 and  English  versions)  by  the  Govern-
 ment  on  the  working  of  the  Technical
 Teachers’  Training  Institute  (Nor- thern  Region)  Chandigarh,  for  the
 year  1977-78.  [Placed  in  Library,  See
 No.  LT—2864/78}

 NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 MoODITIEs  Act,  955

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 Notifications  (Hind;  and  English  ver-
 sions)  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commoditi
 Act,  955:—

 canes

 dy  ७.  8.  R.  493(E)  published  in
 Gazetted  of  India  dated  the  9th  Octo-
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 ber,  1978,  regarding  restrictions  on
 stock  of  vacuum  pan  sugar.

 (2)  G.S.R.  500(E)  published  in
 Gazette  of  India  dated  the  7th  Octo-
 ber,  1978,  regarding  sale  of  sugar  of
 I.S.S.  specification.

 [Placed  in  Library.  See  No,  LT—

 2865/78]

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary-General  of  Rajya
 Sabha:

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules  of
 procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  23rd  November,  1978,  agreed
 without  any  amendment  to  the
 Bolani  Ores  Limited  (Acquisition

 of  shares)  and  Miscellaneous  Provi-
 sions  Bill,  978  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  20th  November,  1978.”

 (ii)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  Friday,  the  24th
 November,  1978,  adopted  the  fol-
 lowing  motion  in  regard  to  the  pre-
 sentation  of  the  Report  of  the  Joint
 Commitee  of  the  Houses  on  the
 Visva-Bharati  (Amendment)  Bill,
 978  :

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  of  the
 Houses  on  the  Visva-Bharati
 (Amendment  Bill,  1978,  be  ex-
 tended  up  to  the  Jast  day  of  the
 first  week  of  the  Hundred  and
 Eighth  Session  of  the  Rajya
 Sabha.”’
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 2.08  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE.

 REPORTED  ‘SHORTAGE  OF  COAL  IN  MANY
 PARTS  OF  THE  COUNTRY

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  Sir,  I  call  the  attention
 of  the  Minister  of  Energy  to  the  fol-
 lowing  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make
 a  statement  thereon: —

 “The  reported  shortage  of  coal  in
 many  parts  of  the  country  resulting
 in  hardship  to  the  people.”

 SHRI  JYOTIRMOy  BOSU:  (Dia-
 mond  Harbour)  :  On  a  point  of  order,
 Sir.  The  Calling  Attention  notices
 were  given  by  others  also.  You  do
 not  even  fulfil  the  number  of  five
 names  on  the  list.  It  is  on  such  an
 important  and  vital  matter.  How  is  it
 that  vou  have  put  only  four  names  in-
 stead  of  five  names  on  the  Calling
 Attention?

 MR  SPEAKER:  Within
 fixed,  only  four  had  come.

 the  time

 SHRI  JYOTIRMOY  BOSU  :  You  are
 the  lord  of  the  House....

 MR.  SPEAKER:  I  am  only  the  ser-
 vant  of  the  House.

 THE  MINISTER  OF  ENERGY:
 (SHRI  P.  RAMACHANDRAN):  I
 appreciate  the  anxiety  of  the  Hon’ble
 Members  over  the  question  of  supply
 Of  coal  to  consumers  in  the  country.  I
 have  no  intention  of  trying  to  explain
 away  the  shortages  that  are  being  felt
 amongst  certain  sections  of  the  consu-
 mers.  We  are  very  much  alive  to
 the  problem  and  are  taking  all  pos-
 sible  steps  to  deal  with  it.

 We  have  received  reports  of  short-
 ages  from  certain  parts  of  the  coun-
 try,  particularly  from  industrial  con-
 sumers.

 However,  as  I  shall  explain,  these
 Shortages  have  arisen  almost  entirely
 due  to  a  drop  in  production  in  East-
 ern  Coalfields  and  Bharat  Coking  Coal,
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 ly  affected  by  floods  in  September  and
 October  this  year,
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 As  Members  are  aware,  there  are
 four  producing  companies  in  Coal
 India.  In  addition,  coal  is  pro-
 duced  by  Singareni  Collieries,  a
 company  in  which  the  _  State
 Government  of  Andhra  Pradesh
 has  a  majority  share-holding  and  in
 the  captive  coalmines  owned  _  by
 TISCO  and  IISCO.  Of  the  four  pro-
 ducing  companies  in  Coal  India,  two
 were  severely  affected  by  fioods.  As.
 a  result  in  ECL  production  from  April
 to  October  this  year  has  been  2.0
 million  tonnes  against  3.3  million
 tonnes  during  the  same  period  Jast
 year.  In  BCCL  production  has  been
 0.6  million  tonnes  this  year  as  com-
 pared  to  l  million  tonnes  last  year.
 In  WCL  which  was  not  affected  by
 floods  and  where  the  power  supply
 situation  has  been  good,  production
 has  increased  from  2  million  tonnes
 during  the  period  April-October  last
 year  to  13.1  million  tonnes  this  year.
 In  CCL  also  production  increased
 from  0.7  million  tonnes  last  year  to
 .6  million  tonnes  this  year,  In
 Signareni  Cllieries,  despite  the
 lengthy  strike  in  April  and  May  this
 year,  production  increased  from  4.96
 million  tonnes  to  5.04  million  tonnes
 this  year.  There  has  been  some  drop
 in  the  production  of  the  captive
 mines  this  year.

 I  expect  that  WCL,  CCL  and  Singa-
 reni  Collieries  will  be  able  to  meet
 their  production  targets  for  the  year.
 In  ECL  and  BCCL  a  shortfall  from
 the  target  is  likely.  As  Members  may
 be  aware,  the  rate  of  coal  production
 in  the  country  which  is  generally  low
 in  the  first  half  of  the  year  increases
 rapidly  from  the  month  of  October  on-
 wards.  The  floods  in  ECL  and  BCCL
 therefore  came  at  a  time  when  these
 companies  had  planned  a  sizeable  in-
 crease  in  the  rate  of  production.  The
 daily  rate  of  production  which  was
 about  70,000  tonnes  in  ECL  and  65,000
 tonnes  in  BCCL  just  before  the  floods,
 fell  to  between  25,000  and  30,000  ton-
 nes  per  day  immediately  after  the
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 floods.  This  rate  has  now  increased  to

 about  68,000  tonnes  in  ECL  and  64,000
 tonnes  in  BCCL.  This  however  38

 lower  than  the  level  normally  ex-

 pected  in  order  to  reach  the  produc-
 tion  targets.  I  am  however  hopeful
 that  production  levels  in  these  two

 companies  will  return  to  normal  by
 the  end  of  December.  We  are  also
 endeavouring  to  make  up  in  part  the
 shortfall  in  production  in  these  two
 companies  by  stepping  up  further-  the
 production  in  WCL,  CCL  and  Singa-
 reni  collieries.

 Because  of  the  factors  J  have  men-
 tioned,  shortages  are  being  experienc-
 ed  by  certain  categories  of  consumers.
 The  shortfalls  in  ECL  have  affected
 supplies  to  a  number  of  industrial
 consumers  and  to  the  railways.  ECL
 is  the  largest  source  of  high  grade
 steam  coal  in  the  country  which  is
 used  by  industries,  and  production
 drop  has  led  to  a  reduction  in  sup-
 plies  to  them.  Similarly,  the  produc-
 tion  drop  in  BCCL  has  also  led  to
 a  reduction  in  supplies  to  the  steel
 plants.  We  have  tried  to  mitigate
 the  effect  of  these  shortages  as  far
 as  possible  by  drawing  on  stocks.  To-
 day  the  pithead  stock  of  coal
 in  the  country  is  approximately  30
 miliion  tonnes.  Although  all  grades
 of  coal  are  not  available  in
 stock,  it  will  be  possible  to  meet
 the  bulk  of  the  country’s  requirements
 from  current  production  and  _  stocks.
 The  Central  Coalfields  have  a  stock  of
 3  million  tonnes,  of  which  over  2  mil-
 lion  tonnes  are  available  in  the  Ka-
 Tanpura  area.  This  area  supplies  coal
 to  the  power  sector,  cement  plants,
 industries  and  railways.  In  Jharia
 which  is  tne  main  source  of  supply
 of  slack  coal  to  power  houses  and
 brick-burners  we  have  .6  million  ton_
 nes  of  stock.  In  Singarenj  which
 meets  the  bulk  of  the  requirements
 of  the  southern  region  we  have  a  pit-
 head  stock  of  .2  million  tonnes.  It  is
 because  of  these  stocks  that  shortages
 in  the  country  have  been  confined  to
 a  limited  number  of  units.  These
 shortages  have  mostly  taken  place  in
 the  case  of  units  which  are  dependent
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 upon  Eastern  Coalfields,  Some  of  the
 shortages  at  the  consumer  end  are  due
 to  the  drop  in  production  in  ECL  and
 BCCL  and  some  are  due  to  opera-
 tional  factors  connected  with  the
 movement  of  coal  from  the  coalfields
 to  the  consuming  centres.  We  are
 keeping  a  close  watch  over  the  situ-
 ation  to  ensure  that  the  pitheaq  stocks
 are  moved  to  the  consumers  as  quick-
 ly  as  possible.

 Some  difficulty  is  being  felt  in  the
 availability  of  soft  coke.  80  per  cent  of
 the  soft  coke  in  the  country  is  produc-
 ed  in  BCCL  and  ECL  and  the  drop  in
 production  in  these  two  companies
 has  directly  affected  the  production  of
 soft  coke.  With  the  progress  of  de-
 watering  of  the  mines  and  the  re-
 covery  of  coal  production,  the  rate  of
 production  of  soft  coke  is  also  increas.
 ing  and  should  reach  normal  levels  by
 the  end  of  December.  As  regards  hard
 coke,  coal  India  is  only  one  of  the
 sources  of  supply.  Production  of  hard
 coke  this  year  upto  October  has  in-
 creased  from  3.78  lakh  tonnes  last  year
 to  4.75  lakh  tonnes  this  year.

 In  conclusion,  I  would  like  to  em-
 phasise  that  we  are  fully  aware  of
 the  problems  caused  by  the  drop  of
 production  in  ECL  and  BCCL  and
 we  are  taking  all  possible  steps  to  en-
 sure  that  the  hardship  of  the  consu-
 mers  is  reduced  to  the  minimum.  We
 are  endeavouring  to  supply  require-
 ment  normally  met  by  ECL  from
 arcas  where  stocks  of  the  required
 Grade  are  available,  such  as  Central
 Coa!fields  and  Singareni.  Although
 the  estimated  shortfall  in  coal  produc-
 tion  in  the  country  against  the  target
 is  likely  to  be  about  6  to  7  million
 tonnes,  we  expect  that  the  bulk  of  the
 demand  within  the  country  will  be
 met.

 SHRI  HARIKESH  BAHADUR:  I
 certainly  apprecite  the  problems  be-
 fore  the  Minister  and  I  can  say  that
 he  is  sincerely  working  hard  to  re-
 move  the  crisis.

 But,  Sir,  there  is  a  great  crisis  of
 coal  in  this  country  and  coal  is  neither
 available  adequately  for  the  domestic
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 purposes  nor  for  industrial  purposes.
 Several  foundries  have  been  closed
 and  even  some  big  industries  like  ce-
 ment  industry  etc.  are  also  going  to  be
 closed.  The  hon.  Member,  Shri  Vinod
 Bhai  Sheth  was  telling  that  there  is
 one  very  big  cement  factory  in
 Gujarat  which  is  going  to  be  closed
 because  of  shortage  of  coal.  Ulti-
 mately  it  may  hamper  industrial  pro-
 duction  ang  that  will  create  a  big
 problem  for  the  country,

 Officers  are  telling  that  because  of

 floods,  etc.  there  is  scarcity  of  coal
 and  they  are  unable  to  produce  coal
 according  to  targets  fixed  by  the  gov-
 ernment,  but  it  is  not  a  fact.  Even
 the  officers  of  the  Coal  India  Ltd.
 and  BCCL  are  not  functioning  well.
 They  have  actually  if  I  may  say  50,
 become  careless  and_  irresponsible.
 That  will  be  more  correct.  Only  in
 the  name  of  devastation  caused  by
 floods  they  are  just  telling  that  coal
 production  has  been  hampered  and
 that  is  why  there  is  shortage  of  coal.
 It  will  not  be  true  because  there  had
 been  some  instances  on  the  basis  of
 which  one  can  say  that  if  they  had
 looked  into  the  whole  matter  proper-
 ly,  this  crisis  would  have  been  solved
 to  a  greater  extent.

 Another  problem  is  the  distribution
 system,  Distribution  of  coal  shouid
 be  taken  over  by  the  government  as
 many  members  of  the  House  feel  and
 I  also  feel  because,  if  the  distribution
 system  of  coal  and  coke  is  taken  over,
 certainly  hoarders  and  black-mar-
 keteers  will  not  get  the  opportunity  to
 exploit  the  people.  Today  they  arc
 Setting  this  opportunity  and  they  are
 exploiting.

 T  would  like  to  ask  one  specific
 question  from  the  hon.  Minister:  whe-
 ther  the  government  has  any  proposal 'o  take  over  the  distribution  system  of
 coal  and  coke  in  the  near  future.

 fl
 SHRI  a  RAMACHANDRAN:  About

 7  problems  raised  by  the  hon.
 ember,  I  can  only  say  that  coal  pro-

 duetion
 is  picking  up  of  late.  In  the

 month  of  November,  production  has
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 gone  up  as  I  mentioned  in  my  state-
 ment.  But  the  only  problem  that  we
 face  today  is  the  problem  of  shortage
 and  the  shortage  is  mainly  in  the  in-
 dustrial  coal  sector.  Even  then  we
 will  see...,

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Soft  coke  is  also  not
 available.

 SHRI  P.  RAMACHANDRAN:  I
 have  mentioned  in  my  statement
 about  the  shortages.  I  have  not  hid-
 den  the  fact.  The  problem  is  that  we
 have  got  even  today  in  soft  coke  a
 stock  of  about  80,000  tonnes  at  the
 pit-heads  and  in  hard-coke,  about  .2l
 lakh  tonnes.....

 SHRI  DINEN  BHATTACHARYA  :
 But  consumers  are  not  getting.

 SHRI  P.  RAMACHANDRAN:  May
 be.

 SHRI  DINEN  BHATTACHARYA:
 What  may  be?  The  hon.  Member  also
 raised  this  matter.

 MR.  SPEAKER:  Mr.  Harikesh  Ba-
 hadur  is  a  very  active  Member,

 SHRI  P.  RAMACHANDRAN:  Men-
 tioning  about  the  failure  of  the  com-
 pany  officials  to  reach  the  target  may
 not  be  true  but  with  regard  to  the
 distribution  of  coal,  government  has
 No  proposal  before  them  to  take  over
 the  distribution  of  coal.  Now  what  we
 do  is  that  the  soft  coke  and  hard  coke
 are  distributeq  through  the  sponscr-
 ship  recommendations  of  ihe  State
 governments.  That  is  how  this  is
 being  done  and  with  regard  to  other
 sectors  like  slack  coal  it  is  free.  For
 instance  the  brick-kiln  owners  can
 buy  coal  as  they  please.  It  isonly  the
 slack  coal  that  can  be  sold  freely.  As  far
 as  soft  and  hard  coke  are  concerned,
 the  State  Governments  always  spon-
 sor  some  distributing  agencies  for  dis-
 tribution  of  coal  and  the  Central
 Government  has  no  proposal  to  take
 over  the  distribution  of  coal.

 MR.  SPEAKER:  Shri  Vasant
 Sathe—he  is  not  here.
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 Shri  Chitta  Basu.

 SHRI  CHITTA  BASU  (Barasat)  :

 Sir,  the  long  statement  made  by  the
 hon.  Minister,  let  me  say  that,  is  dis-
 appointing.  It  covers  the  truth  most.
 The  crisis  of  the  coal  industry  is  not
 the  crisis  of  shortage  of  supply.  I
 can  contest  on  that  point  also.  This  is
 more  or  less  a  crisis  which  is  reflect-
 eq  in  the  system  of  distribution  aione.
 There  is  widespread  corruption.  Aisd
 there  are  malpractices,  mismanage-
 ment  and  operation  of  rackets  which
 are  responsible  for  the  present  mud-
 dle,  if  !  am  allowed  to  say  that,  This
 is  completely  a  muddle  in  the  coal.
 It  is  not  a  production  crisis  at  all  be-
 cause  there  is  no  gap  between  the
 demand  and  supply.  The  Statesman
 writes  editorially  on  November  29,
 1978,  only  a  few  days  ago,  and  I
 quote:

 “The  production  has  been  esti-
 mated  a  l2  million  tonnes  and
 there  are  about  ten  million  tonnes
 of  pit-head  stocks.  The  coal  muddle
 however,  continues  despite  this
 safe  position.”

 The  Statesman  calls  it  a  safe  position
 because  the  estimated  demand  to-day
 is  in  the  region  between  2  to  115
 million  tonnes.  Therefore,  the  posi-
 tion  is  safe,  so  far  as  production  is
 concerned  and  yet  the  supply  gap  re-
 mains.  I  only  quote  one  or  two  in-
 stances  to  show  how  the  steel  industry
 of  our  country  is  being  badly  affected
 due  to  mismanagement  of  the  supply
 of  coal,  In  October  this  year,  the  units
 under  the  Steel  Authority  of  India  had
 to  curtail  their  production  by  about
 25  per  cent  because  the  supply  of  cok-
 ing  coal  was  reportedly  not  more
 than  36,000  tonnes  a  day  against  com-
 mitment  of  42,000  tonnes.

 Again,  the  situation  at  Bhilai,
 TISCO  and  IISCO  has  sometime  be-
 come  precarious  because  of  non-sup-
 ply  of  the  committed  coal.  Thus,  the
 steel  industry  has  suffered  and  the
 Government  have  decided  to  import
 about  one  million  tonnes  of  soft-colce.
 that  is,  coking  coal,  for  the  operation
 of  the  steel  industry  at  a  very  high
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 price,  at  a  price,  higher  than  the

 prevailing  one  in  the  country  thereby
 causing  losses  to  our  foreign  exchange
 reserves.

 The  coal  industry  of  the  country  to-
 day  consumes  about  seventeen  mi}jion
 tonnes  which  our  industry  cannot  pro.
 duce.  Apart  from  the  stee]  industry,
 other  priority  sectors  of  the  industry
 are  also  suffering,  although  85  per
 cent  of  tne  total  coal  output  is  allotted
 to  these  priority  sectors,  because  of
 the  mismanagement,  they  are  suffer-
 ing  and  there  has  been  a  loss  of  pro-
 duction  in  almost  all  the  priority  sec-
 tors  of  Industries.  Really,  if  you  will
 allow  me  to  say  so,  six  million  domes-
 tic  consumers....

 MR.  SPEAKER:  Your  statcment
 should  be  shorter.

 SHRI  CHITTA  BASU:  His  state-
 ment  is  longer.

 MR.  SPEAKER:  That  does  not
 mean  that  your  statement  should  be
 longer.  You  should  make  a_  short
 statement.

 SHRI  CHITTA  BASU:  If  he_  has
 made  a  short  statement,  I  would  have
 also  made  a  short  statement.  You
 know  that  there  are  six  million  do-
 mestic  consumers  and  about  20,000
 smal]  industrial  units  who  have  be-
 come  the  worst  victims  of  this  coal
 muddle  created  by  him.  What  is  the
 distribution  system  prevalent  today?
 The  sale  and  distribution  is  organised
 through  the  middlemen.  Cval  industry
 is  responsible  to  produce  and  allot
 quotas  to  various  industries.  (Intere
 ruptions),

 MR.  SPEAKER  :  Mr.  Chitta  Basu,
 in  Calling  Attention  you  should  not
 read  out,

 SHRI  CHITTA  BASU:  Here  lies  the
 problem.

 MR.  SPEAKER:  You  come  to  the
 question.

 SHRI  CHITTA  BASU:  Here  lies
 the  problem  of  a  highly  organised  ra-
 cketeering  operations  in  the  whole
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 distribution  which  involves  the  per-
 sons  in  high  authority,  the  State  Min-

 isters,  railway  officials  and  local  poli-
 ticians—I  won't  spare  anybody—and
 senior  staff  members  of  the  B.C.C.L.
 and  C.I.L.  and,  of  course,  the  finan-
 eiers  who  are  able  to  grease  the  palm
 of  others.

 MR.  SPEAKER:  Please  come  to
 your  question.

 SHRI  CHITTA  BASU:  I  am  com-
 ing  to  my  question.

 MR.  SPEAKER:  You  are  stil]  not
 coming  to  your  question.  You  must
 come  to  the  question.

 SHRI  CHITTA  BASU:  I  want  to
 know  whether  it  is  a  fact  that  because
 of  the  operations  of  the  rackets,  a  huge
 quantity  of  the  B.C.C.L.  and  C.LL.  pro-
 duced  coal  are  being:  blackmarketed
 at  Rs,  300  per  ton  as  against  the  offi-
 cial  price  of  only  Rs.  70  per  ton.
 Because  of  this  racket  CIL  has  incur-
 red  a  loss  of  Rs.  370  crores  over  these
 years  including  the  last  year.  Whe-
 ther  is  it  also  not  a  fact  that  industry
 as  a  whole  is  likely  to  incur  a  loss  of
 Rs.  45  crores.  (Interruptions)

 Whether  production  target  will  be
 raised,  ‘Whether  distribution  system
 will  be  rationalised  to  plug  the  loop-
 holes.  Whether  buffer  stock  will  be
 created.  Whether  a  probe  will  be
 ordered  to  go  into  the  depth  of  this  big
 racketeering.

 SHRI  P.  RAMACHANDRAN  :  Sir,
 the  hon’ble  Member  has  made  a  very
 long  speech  and  is  also  agitateq  over
 the  reported  shortage  of  coal.  Most
 of  his  criticism  refers  to  the  distribu-
 tion  system.  As  regards  distribution
 System  the  Cental  Government  or
 CIL  do  not  come  in  the  picture.  It  is
 done  by  the  State  Governments  or  the
 individual  consumers.  So,  we  do  not
 appoint  any  agents  tg  sell  coal  any-
 where  in  the  country.  The  only  res-
 Ponsibility'  of  the  Coal  Department  is
 to  fix  a  statutory  price  for  the  coal
 Sold  at  the  pit-head  and  _  there
 is  no  control  by  us  over  the  coal
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 price  in  the  States.  It  is  for  the  State
 Governments  to  come  forward  and  fix
 the  price  for  retail  outlets  in  their
 area.  It  is  not  for  the  Centra]  Gov-
 ernment  to  step  into  this  area  where
 State  Governments  are  competent  to
 do  this.  (Interruptions).  There  is  no
 racket.  (Interruptions).

 The  hon’ble  Member  has_  made
 charges  about  the  State  Government
 ministers.  I  do  not  think  I  am  in  a
 position  to  answer  those  because
 neither  the  ministers  nor  the  officials
 are  present  here.  We  will  definitely
 take  action  if  any  specific  case  is
 brouhegt  to  our  notice.

 Sir,  as  regards  the  demand  also,  the
 revised  demand  in  the  country  will  be
 only  09  million  tonens  in  the  country
 for  which  enough  production  is  going
 on.  So,  the  demand  will  be  met.  But
 if  there  are  any  problems  of  distribu-
 tion  that  you  will  have  to  find  from
 the  State  Governments.  Apart  from
 that  the  coal  position  is  not  as  bad  as
 it  is  envisaged  by  the  hon’ble  member.

 sit  विजय  कुमार  मल्होत्रा  (दक्षिण  दिल्ली)  :
 प्रध्यक्ष  महोदय,  मंत्री  महोदय  ने  अ्रपने  उत्तर  में  कहा
 है  कि  कोल  की  प्रोडक्शन  ठीक  हो  रही  है,  लेकिन  स्टेट
 'गवर्नमेन्ट्स  के  हाथ  में  जो  डिस्ट्रीव्यूशन  का  सिस्टम
 है--वह  ठीक  नहीं  है।

 श्रध्यक्ष  महोदय,  दिल्ली  के  प्रन्दर  गवन्नमेन्ट  प्राफ़
 इण्डिया  की  भ्रण्डरटेकिंग  सारे  डिस्ट्रीव्यूशन  का  काम
 कर  रही  है  श्रौर  इस  वक्‍त  यहां  पर  जो  कोल-शार्टेज
 है--शायद  दिल्ली  के  इतिहास  में  इतना  वस्टं-क्राइसिज़
 कभी  नहीं  हुआ  |  दिल्‍ली  के  श्न्दर  i500  aw
 साफ्ट-कोक  हर  महीने  चाहिये,  नवम्बर  के  महोने  में
 श्रब  तक  सिर्फ  390  वैगन्ज़  श्राई  हैं,  इस  का  मतलब
 है  कि  500  बैचन्ज़  की  ज़रूरत  है,  लेकिन  सिर्फ  25
 परसेन्ट  सोफ्ट-कोक  दिल्‍ली  में  श्रा  रहा  है।  दिल्‍ली  में
 जितना  गरीब  ग्रादमी  है,  मिडिल  क्लास  का  श्रादमी
 है,  तकरीबन  सोफ्ट-  कोक  पर  गुजारा  करता  है।  दिल्‍ली
 की  लगभग  40  लाख  की  श्राबादी  इस  सोफ्ट  कोयले
 का  इस्तेमाल  करती  है  |  श्राजकल  न  उनको  गैस  मिल
 रही  है  श्रौर  न  उनको  जलाने  के  लिए  कोई  श्ौर  चीज़
 मिल  रही  है।  दिल्ली  में  चार  गुना  से  ज्यादा  कोयले  में
 ब्लैक  माकिटिंग  हो  रही  है।  जब  डिस्ट्रिब्यूशन  करने
 वाली  शौर  कोयला  लाने  वाली  गवनंमेंट  की  प्रपनी

 हक
 है  तो  फिर  दिल्ली  में  कोयले  की  शार्टेज  क्यों

 भ्रध्यक्ष  महोदय,  हार्ड-कोक  के  525  बैमन
 यहां  हर  महीने  श्राने  चाहिएं।  उस  की  जगह  भरक्टूबर
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 में  यहां  70  वैगन  भागये  भोर  मवम्बर  के  महीने  में  एक
 ची  वेगन  नहों  भाया--ताट  ए  सिंगल  वैगन  ।  इस  की

 बजह  से  दिल्ली  की  सारी  फाऊण्डरीज़  बन्द  हो  गयी  हैँ,

 एक  भो  काम  नहीं  कर  रही  हैं।  जहां  तक  स्टीम  कोल

 का  ताल्लुक  है,  उस  के  640  वैगंस  भाने  चाहिए  थे,
 लेकिन  भा  रहे  हैं  200  वेगन  |  सलेक  कोल  के  हर  महीने

 यहां  पर  45  रैक्स  शाने  चाहिए  थे  लेकिन  जनवरी  से

 प्रक्टूबर  तक  के  महीनों  में  केवल  4.  5  रैक्स  आये  |

 इस  तरह  से  दिल्ली  के  प्रन्दर  उसकी  खपत  का  25

 परसेंट  कोयला  नहीं  पहुंच  रहा  है।

 दिल्ली  में  कोयला  लाने  वाली  भारत  कोकिंग

 कोल  लिमिटेड  भारत  की  अपनी  एजेन्सी  है,  फिर  यह

 हालत  है।  जब  प्रोडक्शन  ठीक  है  तो  फिर  क्या  वजह

 हैं  कि  दिल्ली  में  कोयले  का  इतना  भयंकर  भ्रकाल  है  ?

 लोगों  को  कोयला  नहीं  मिल  रहा  है  श्रौर  उसमे  यहां

 ब्लैक  माकिटिंग  हो  रही  है।

 भ्रध्यक्ष  महोदय,  यह  कहते  हैं  कि  कोई  रेकिटियरिंग

 नहीं  है,  में  कहना  चाहता  हूं  कि  इसमें  जरूर  रेकिटियरिंग

 है  स्टेट  गवर्नमेंट  जिन  प्राइवेट  लोगों  को  कोयला  लाने

 के  लिए  स्पोन्सर  करती  है,  वे  लोग  वहां  से  कोयला  ला

 रहे  हैं  लेकिन  गवर्नमेंट  एजेन्सी  को  इस  के  लिए  कोई

 प्रायोरिटी  नहीं  दी  जा  रही  है  ।  प्राइवेट  लोग  पैसा  दे  कर

 के,  रिश्वत  दे  कर  के  कोयला  ले  जाते  हैं  और  गवनंमेंट

 एजेन्सी  नहीं  ला  पाती  है।  मैं  पूछना  चाहता  हूं  कि
 इस

 के  लिए  श्राप  क्या  कदम  उठा  रहे  हैं?

 जब  आपको  मालूम  है  कि  हर  साल  यहां  बाढ़

 प्राती  है,  हर  साल  सदियों  के  महीनों  में  यहां  इतनी

 भारी  ब्लैक  माकिटिंग  होती  है  तो  मिनिस्टर  साहब
 क्‍यों  नहीं  इस  बारे  में  पहले  से  कदम  उठाते  जिससे

 कि  इस  शार्टेज  की  रोका  जा  सके,  इस  सिचुएशन  से

 दिल्‍ली  को  बचाया  जा  सके  ?  झाप  कहते  हैं  कि  भ्रापके

 पास  स्टाक  की  कमी  नहीं  है  और  न  वैगंस  की  कमी  है।

 SHRI  P.  RAMACHANDRAN:  I
 agree  that  Delhi’s  demands  have  not
 been  met  fully.  I  concede  that.  And
 I  also  mentioned  in  my  statement  that
 there  is  a  shortfall  in  the  production
 of  both  hard  coke  and  soft  coke.

 SHRI  VIJAY  KUMAR  MALHOT-
 RA.  I¢  is  not  25  per  cent.
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 SHRI  P.  RAMACHANDRAN:  May
 be.  When  the  ‘Executive  Councillor  of
 the  Metropolitan  Council  mct  me  ‘re-
 cently,  I  assureq  him  that  immediate-
 ly  some  rakes  were  being  loaded  and
 sent  to  Delhi  and  we  are  in  constant
 touch  with  railways.  In  regard  to  soft
 coke  and  hard  coke,  all  these  problems
 will  be  sorted  out.  And  about  slack
 coal,  there  is  no  scarcity.  The  diffi-
 culty  may  be  because  of  movement
 and  haulage  problems  at  some  places.
 Otherwise  about  slack  coal  there  is  no
 problem  at  all  in  the  cguntry.  Every-
 where  slack  coal‘is  available  in  plenty.
 We  hope  that  all  these  things  will  be
 sorted  out  with  the  help  of  the  Rail-
 ways  in  the  course  of  the  next  3  or  4
 weeks.  That  I  can  assure  him.

 SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Preference  should  be  given
 to  Government  agencies.

 2.33  hrs.

 STATEMET  RE:  ESTABLISHMENT
 OF  A  RATE  OF  EXCHANGE  BET-
 WEEN  THE  INDIAN  RUPEE  AND

 THE  ROUBLE

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  Since  1966,

 the  exchange  rate  between  the  Rupee
 and  the  Rouble  has  been  Rs.  8.333—
 Rouble  in  accordance  with  the  gold
 contents  of  the  two  currencies  as  then
 determined.  Due  to  instability  of  ex-
 change  rates  which  have  characteris-
 ed  the  international  monetary  scene
 for  the  last  few  years  and  the  subse-
 quent  demonetisation  06  gold,  gold
 contents  of  various  currencies  have
 become  increasingly  irrelevant.  Soon
 after  December  20,  97l  when,  fol-
 lowing  the  Smithsonian  Agreement,  a
 rate  of  Rs.  8.9677  to  Pound  Sterling
 was  amnounced  by  the  Reserve  Bank
 of  India,  the  State  Bank  of  the  Union
 of  Soviet  Socialist  Republics  (GOS-
 BANK)  announced  what  it  termed  an
 “official  exchange  rate”  of  4  Rouble—
 Rs.  8.78.  Since  then,  the  GOSBANK
 has  been  announcing  changes  in  this
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 rate  from  time  to  time,  and  it  cur-

 rently  stands  at  ]  Rouble—Rs.  11.76.
 This  rate  is,  however,  applicable  only
 to  non-commercial  transactions.

 In  June  1974,  the  Soviet  authorities
 raised  the  question  of  establishing  a

 more  realistic  exchange  rate  between
 the  two  currencies  for  repayment  of
 Soviet  credits  and  settlement  of  com-
 mercial  transactions  between  India
 and  the  Soviet  Union.  ‘Their  conten-
 tion  was  that  the  rate  of  Rs.  8.333—
 i  Rouble  was  resulting  in  losses  to  the
 Soviet  Union  since  972  and  that  ar-
 rangements  should  be  made  to  com-
 pensate  them  for  these  losses.

 Tne  Government  of  India  and  the
 Government  of  the  Union  of  the  So-
 viet  Socialist  Republics  (USSR)  have
 had  discussions  since  975  with  a  view
 to  establishing  a  new  rate  of  exchange
 between  the  Rupee  and  the  Rouble.
 The  Soviet  side  originally  contended
 that  the  exchange  rate  between  the
 Rouble  and  the  Rupee;  as  announced
 by  the  GOSBANK  from  time  to  time,
 could  also  be  adopted  for  repayment
 of  Soviet  credits  and  settlement  of
 commercial  transactions.  The  Indian
 side  was  of  the  view  that  since  both
 the  Rupee  and  the  Rouble  are  ncn-
 convertible  currencies,  the  new  ex-
 change  rate  had  to  be  mutually  agrced
 between  the  two  sides  in  the  light  of
 all  relevant  facts.  It  was  also  the
 Indian  stand  that  a  new  exchange

 rate  should  not  result  in  additional  lia-
 bilities  on  account  of  repayment  of
 Soviet  credits  and  that,  if  this  was  un-
 avoidable,  the  impact  og  such  addi-
 tional  liabilities  should  be  minimal.

 After  protracted  negotiations,  the
 Government  of  India  and  the  Govern-
 ment  of  the  USSR  have,  on  November
 25,  1978,  signed  a  Protocol,  the  main
 features  of  which  are:

 (i)  with  effect  from  the  date  of
 signature  of  the  protocol,  an  ex-
 Change  rate  of  Rs.  0  to  Rouble
 Shall  apply  to  the  settlement  of  all
 existing  and  future  credit  arrange-
 ments  and  commercial  transactions

 and  Rouble  (St.)

 designated  in  Roubles  between  the
 USSR  and  the  Republic  of  India.

 This  rate  of  exchange  shall  not

 apply  to  non-commercial  transac~-
 tions  which  are  understood  as  re-
 lating  exclusively  to  the  mainte-
 nance  expenses  of  the  Embassy  of
 India  and  other  Indian  organisa-
 tions  located  in  the  USSR,  remit-
 tances  between  family  members  oF
 other  individuals  and  transactions  of
 Indian  tourists  and  Indian  delega-
 tions  visiting  the  USSR;

 (ii)  the  new  exchange  rate  shall
 be  subject  to  adjustment  from  time
 to  time  depending  on  the  changes  in
 the  value  of  the  Rupee  in  terms  of
 a  specified  basket  of  currencies.  This
 adjustment,  which  may  be  made  up-
 wards  or  downwards,  will  be  effect-
 ed  only  ig  such  changes  exceed  3
 per  cent  either  way.

 (iii)  repayments  made  in  respect
 of  past  and  existing  credits  upto  the
 date  of  signing  of  the  Protocol  at
 the  old  rate  of  exchange  would  be
 considered  as  final.  However,  in
 respect  of  credit  arrangements  con-
 cludeg  on  or  after  January  I,  976
 which  contain  a  specific  clause  stat-
 ing  that  a  new  rate  of  exchange  that
 may  be  subsequently  agreed  upon
 between  the  two  Governments  shall
 apply,  the  new  rate  of  exchange
 now  agreed  upon  shall  be  appli-
 cable  retrospectively  from  the  date
 of  conclusion  of  such  agreements.

 (iv)  additional  liabilities  arising
 from  the  application  of  the  new  rate
 of  exchange  in  respect  of  supplies
 made  and  services  rendered  upto  the
 date  of  the  Protocal  under  existing
 credits  shall  be  constituted  into  a
 45—year  interest—free  deferred
 payment  facility  to  be  provided
 by  the  Government  of  the  USSR;
 and

 (v)  in  respect  of  contracts  con-
 cluded  between  Indian  private
 parties  and  Soviet  organisations
 before  the  date  of  the  protocol  and
 which  contain  a  8०१  parity  clause
 or  which  are  designated  in  Roubles,



 अत  Exchange  rate
 between  Rupee

 and  Rouble  (St.)
 (Shri  H.  M.  Patel]

 the  application  of  the  provisions
 of  the  Protocol  to  such  contracts
 shall  be  a  matter  of  agreement
 between  the  contracting  parties.

 It  has  also  been  agreed  that  while
 the  Protocol  does  not  imply  that  in
 future  all  credits  and  commercial
 transactions  will  necessarily  be  de-
 signated  only  in  Roubles,  there  is  no
 intention  to  alter  the  present  frame-
 work  of  payments  arrangements  bet-
 ween  India  and  the  USSR  under  which
 settlement  of  commercial  transactions
 and  repayments  of  credits  are  made  in
 Indian  Rupees  through  export  of
 Indian  goods.

 The  Government  of  India  consider
 that  the  provisions  of  the  Protocol  are
 equitable  and  represent  a  fair  com-
 promise  between  the  two  sides.  The
 new  exchange  rate  is  a  reasonable  re-
 adjustment  between  the  two  curren-
 cies  considering  the  adjustments  made
 between  the  Rupee  and  other  major
 currencies.  The  Protocol  also  con-
 tains  an  agreed  built-in  mechanism  for
 future  adjustment  in  the  exchange
 rate  so  as  to  avoid  recurrence  of  dis-
 putes  in  this  matter,  The  interest-
 free  45-year  deferred  payment
 facility  to  be  provided  by  the  Govern-
 ment  of  the  USSR  has  a  grant  element
 of  about  85  per  cent.  This  facility
 will  cover  about  two-thirds  of  the
 additional  liabilities  arising  from  the
 application  of  the  new  exchange  rate
 to  future  repayments  of  existing  Soviet
 credits.  Another  noteworthy  feature
 of  the  agreed  Protocol  is  that  repay-
 ments  already  effected  by  us  against
 past  Soviet

 credits  at  the  old  rate  of
 exchange  of  l  Rouble-Rs.  8.333  will
 be  considered  final  and  no  extra
 liability  will  arise  on  this  account.

 The  Government  of  India  hope  that
 the  Protocol  will  smoothen  the  flow
 of  trade  and  further  strengthen  eco-
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 nomic  cooperation  between  the  two
 countries.

 2.40  hrs.

 SUGAR  UNDERTAKINGS  (TAKING
 OVER  OF  MANAGEMENT)  BILL*

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  Sir,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  temporary  tak-
 ing  over,  in  the  public  interest,  of  the
 management  of  certain  sugar  under-
 takings  in  certain  circumstances.

 MR.  SPEAKER:  There  are  two
 objections;  but  Mr.  Saugata  Roy  is  not
 here.  Mr.  Eduardo  Faleiro.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  I  must  oppose  the  introduc-
 tion  of  this  Bill;  and  the  reason  is  that
 this  Bill  is  now  going  to  provide  for
 take-over  by  the  Government  for  a
 period  not  exceeding  3  years.  During
 this  period,  Government  is  going  to
 pump  in  crores  of  rupees  to  make  the
 sick  milly  healthy.  Ang  these  mills

 belong  to  the  sugar  barons  who  form
 a  lobby  with  this  Government.  What
 is  going  to  happen?  People  who  have
 failed  in  their  social  obligations,  who
 are  the  owners  of  sick  mills,  will  get
 after  3  years  healthy  mills  which  will
 appreciate  in  the  interim  period  while
 the  Government  is  pumping  in  money
 to  make  their  mills  healthy.  Govern-
 ment  is  also  giving  them  money  as
 compensation.  I  submit  that....

 MR.  SPEAKER:  You  can  bring  in
 an  amendment.

 SHRI  EDUARDO  FALEIRO:  There
 js  an  only  alternative  to  this.  It  is
 nationalization  of  the  sugar  industry.
 So,  either  you  nationalize  the  sugar
 industry,  or  hand  it  over  entirely  to
 cooperatives.  This  measures  is  not
 necessary;  it  is  bad;  it  is  in  the  in-
 terests  only  of  the  sugar  barons;  and
 I  oppose  it.

 *Published  in  Gazette  of  India  Extraordinary  Part  II  Section  2  dated
 27-i-978.
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 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  tem-
 porary  taking  over,  in  the  public
 interest,  of  the  management  of
 certain  sugar  undertakings  in  cer-
 tain  circumstances.”

 The  motion  was  adopted,

 SHRI  SURJIT  SINGH  BARNALA:
 Sir,  I  introduce  the  Bill.  And  with
 your  permission,  I  want  to  bring  it  to
 the  notice  of  the  House  that  sub-clause
 (2)  of  clause  8  of  the  Sugar  Under-
 takings  (Taking-over  of  Management)
 Bill,  1978,  which  involves  expenditure
 has  not  been  printeg  in  thick  type  or
 in  italics  as  required  by  the  said  sub-
 rule  (2)  although  the  Financial
 Memorandum  containg  a  reference  to
 the  said  sub-clause  (2)  of  clause  3.
 The  other  relevant  provisions  in  the
 Bill  which  involve  expenditure,  have
 been  printed  in  thick  type  or  in
 italics.

 STATEMENT  RE.  SUGAR  UNDER-
 TAKINGS  (TAKING  OVER  OF
 MANAGEMENT)  ORDINANCE,  978

 THE  MANISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJI'’  SINGH  BARNALA):  Sir,  I
 beg  to  lay  on  the  Table  an  explana-
 tory  statement  (Hindi  and  English
 versions)  giving  reasons  for  imme-
 diate  legislation  by  the  Sugar  Under-
 takings  (Taking  Over  of  Manage-
 ment)  Ordinance,  1978.

 12,  44  hrs.

 MATTERS  UNDER  RULE  377

 (i)  Reportep  Low  PRICE  FIXED  By  GOV-
 ERNMENY  FOR  PADDY

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Sir,  under  rule  377,  I  wish
 to  raise  the  following  matter:

 The  farmers  are  put  to  a  great  loss
 duc  to  the  low  price  fixed  for  paddy
 by  the  Government.  The  Government
 has  not  accepted  the  recommendations
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 of  State  Governments  to  increase  the
 paddy  price  at  over  and  above  Rs.  00
 per  quintal  and  fixed  only  Rs.  85  per
 quintal.  The  FCI  stopped  purchasing
 paddy  in  the  States  of  Punjab  and
 Haryana  and  opening  of  new  centres
 of  purchase  in  Andhra  Pradesh.  This
 is  causing  much  hardship  and  a  great
 financial  loss  to  the  paddy  producers.
 I,  therefore,  request  the  Government
 to  purchase  all  surplus  paddy  in  these
 States.

 (i)  REpoRTED  ENCROACHMENT  By  BANG-
 LADESH  NATIONALS  ON  RESERVED  LAND  IN

 BARPETA  SUB-DIVISION  OF  ASSAM

 SHRI  ISMAIL  HOSSAIN  KHAN
 (Barpeta).  Sir,  under  rule  377,  I
 wish  to  raise  the  following  matter:

 I  draw  the  attention  of  the  hon’ble
 Home  Minister  to  the  news  item  in
 the  local  ‘Dainik  Assam’,  the  highest
 circulateq  Assamese  daily,  dated
 12-11-78  from  Barpeta  correspondent
 dated  11-11-78  that  “Bangladesh
 nationals  are  induced  to  encroach”
 reserve  land  in  Gobindapur  under
 Barpeta  sub-division  of  Assam  State
 by  a  Congress  leader.  It  is  also  stated
 that  thousands  of  infiltrators  have
 encroached  into  Konora,  Chasara  and
 Silosi  reserves  of  Barpeta  sub-division
 claiming  themselves  as  river-eroded
 people.  To  the  best  of  my  information
 and  knowledege,  as  I  have_  recently
 visited  the  said  area,  thousands  of
 native  people  are  rendered  homeless
 every  year  due  to  erosion  of  the  mighty
 river  Brahmaputra.  90  per  cent  of  them
 belong  to  minority  community.  It  is
 a  fact  that  since  several  years  Gov-
 ernment  totally  failed  to  settle  the
 problem  of  river-eroded  people  in
 Assam,  particularly  in  this  area.  As  a
 results  of  which  thousands  of  people
 took  shelter  on  the  PWD  roads,  em-
 bankments  and  Government  reserves.
 All  of  them  are  bona  fide  Indian
 citizens.  Assam  is  a  State  where  there
 is  peaceful  co-existence  and  communal
 harmony  among  all  classes  of  people.
 This  news  item  has  created  a  grave
 concern  in  the  mind  of  river-eroded
 minority’  community  people  because
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 there  is  a  section  of  people  who  always
 try  to  create  communal  tension  and
 harass  the  innocent  people.  There  is
 nobody  to  object  to  driving  Bangladesh
 Nationals  out  of  Indian  soil.  But  it  is
 seen  several  times  that  some  innocent
 Indian  citizens  are  unnecessarily
 harassed  in  the  name  of  Bangladesh
 infiltration  in  this  area.  Therefore,  I
 appeal  to  the  hon.  Minister  to  appoint
 a  high  powered  committee  to  enquire
 into  the  voracity  of  the  news  items  so
 that  the  innocent  people  are  saved  from
 unncessary  harassment  and  tension.
 Necessary  directions  may  also  be
 issued  to  the  state  government  for  a
 permanent  solution  of  the  river-erosion
 problems  of  the  people  of  Assam,  parti-
 cularly  of  Barpeta  sub-division.

 (iii)  SHarp  SpurtT  IN  MONEY  SUPPpLy  IN
 CURRENT  FINANCIAL  YEAR

 DR,  VASANT  KUMAR  PANDIT
 (Rajgarh):  Under  rule  377  J  seek  your
 permission  to  bring  a  matter  of  urgent
 public  importance  to  the  notice  of  this
 House.  There  igs  a  sharp.  spurt  in
 money  supply  in  the  first  ang  second
 quarters  of  the  current  financial  year
 showing  an_  increase  of  7.7  per  cent.
 The  increase  of  net  R.BI.  credit  to
 the  government,  the  consequent  deficit
 financing  and  the  increase  in  the
 foreign  exchange  arrangements  of  the
 banking  sector  are  the  major  compo-
 nents  of  this  situation.  Further  huge
 amount  of  liquidity  in  private  hands
 can  set  in  motion  a  new  amount  of  in-
 flation  through  speculative  buying.  The
 steep  rise  in  demand  deposits  with
 banks  is  a  disturbing  trend.  Short-
 ages  in  cement,  steel,  coal]  and  soda
 ash  have  led  to  speculative  buying  and
 has  further  griven  up  the  prices  in  an
 unwanted  manner.  It  is,  therefore,  very
 essential  for  the  government  to  review
 the  entire  situation  and  curb  traders
 from  disturbing  the  market  trends.

 (iv)  Reporrep  HARDSHIP  oF  SALT
 LABOURERS  IN  SURENDRANAGAR  DISTRICT
 OF  GUJARAT  DUE  TO  UNTIMELY  RAINS

 PROF.  R.  K.  AMIN  (Surendra-
 nagar):  Under  rule  377,  I  want  to  men-
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 tion  the  following  matter.  A  great
 calamity  has  befallen  on  the  Salt
 labourers  knOwn  as_  agrias  in  the
 Surendranagar  District  of  Gujarat
 State  during  the  last  0  days  due  to
 unexpected,  untimely  rains  amounting
 to  4  to  6  inches  during  2th  and  l3th
 November,  1978,  in  the  desert  areas  of
 salt  production,  known  as  Patri-Khu-
 raghoda  Zinzuwada  area  of  Dasada
 Taluka  and  Kundra-Halvad  area  of
 Dharangadhra  Taluka.  This  calamity
 was  more  severe  due  to  floods  which
 brought  water  from  Banas  and  Rupen
 rivers  which  end  in  the  desert  of
 Kutch.  This  brought  good  deal  of
 miseries  both  in  terms  of  hunger.  cold
 and  diseases  and  also  financial  losses
 to  labourers  since  the  loss  in  terms  of
 washing  away  of  salt,  damage  to  well
 and  water  channels  and  entire  loss  of
 household  effects  are  to  be  borne  by
 labourers.

 Out  of  2000  labourers,  about  6  to'7
 thousand  labourers  were  stranded  in
 the  desert,  they  could  not  come  out,
 they  hag  to  be  fed  by  throwing  food
 packets  by  helicopter.  About  5000
 families  lost  their  tctal  householas—
 each  having  on  an  average,  households
 worth  Rs.  250  to  Rs.  300/-  and  thereby
 the  total  damage  amounting  to  about
 i2  to  5  lakhs  of  rupees.  Moreover,  in
 their  salt  fields,  they  lost  salt,  water
 channels,  salt  water  well,  etc.  which
 loss  also  may  be  to  the  tune  of  Rs.  80
 to  00  lakhs,  thereby  the  total  financial
 loss  may  be  an  order  of  Rs.  0  lakhs.
 Besides,  about  5000  people  had  to
 undergo  hunger,  cold,  deprivation  etc.
 for  about  l0  days  because  from  rail-
 way  station  at  Kharadhods,  the  manu-
 facturers  of  salt  had  to  be  away  by
 about  30  KM  due  to  the  parapheri  of
 the  radium  of  0  miles  given  to  Hin-
 dustan  Salt  Limited,  which  does  not
 produce  salt,  nor  does  it  allow  others
 to  produce—acting  as  a  dog  in  the
 manger  policy,  This  mistake  of  Gov-
 emment’s  policy  has  been  pointed  out
 a  number  of  times  in  the  last  30  years
 and  more  so,  the  present  Prime  Minis-
 ter,  the  Minister  of  Industry  both  at
 the  Centre  and  also  in  the  State  have
 realised  and  accepted  this  fact  of  non-
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 justification  of  such  a  Parapheri  given
 to  Hindustan  Salt  Ltd.  in  this  area
 which  cause  untolq  miseries  to  thou-

 sands  of  manufacturers  of  salt—most  of
 them  work  on  co-operative  basis.  It
 should  be  noted  that  the  Hindustan  Salt
 hardly  produces  salt  of  about  8  to  0
 percent  of  the  total  salt  production  in
 this  area.  The  aid  given  by  the  State
 Government  is  just  meagre—not  even
 2  per  cent  of  the  total  Joss,  incurred
 by  labourers  while,  for  the  last  seve-
 ral  years,  a  special  cess  ig  being  collec-
 ted  on  salt  from  this  area  which  re-
 mained  almost  unspent  so  far.

 It  is,  therefore,  urged  on  the  Central
 Government  that  at  once  a  sum  of
 Rs.  50  lakhs  be  set  apart  to  help  the
 labourers  to  rehabilitate—both  in
 terms  of  their  settlement  and  also  for
 their  production.  Immediately  this
 monopoly  of  having  parapheri  be  given
 up  and  small  agarias  and  cooperative
 manufacturers  be  allowed  to  produce
 salt  in  the  parapheri  areas.  And
 thirdly  roads  be  built  up  with  a  view
 to  provirde  a  road  connection  and  also
 0  to  5  tubewells  be  constructed  to-
 provide  drinking  water  in  the  entire
 area.  This  needs  immediate  action
 from  Minister  of  Industry  at  the
 Centre,  Salt  Commissioner  at  Jaipur
 and  the  Government  of  Gujarat  which
 looks  after  the  immediate  relief  work.

 (v)  NEED  FoR  CONSTRUCTION  OF  A  BROAD
 G  AUGE  RAILWAY  LINE  FROM  ERNAKULAM

 TO  ALLEPPEY  (KERALA)

 SHRI  V.  M.  SUDHEERAN  (Allep-
 pey):  Sir,  with  your  permission,  under
 Tule  377,  I  would  like  to  invite  the
 kind  attention  of  this  august  House  to
 the  demand  of  the  people  of  Kerala
 regarding  the  construction  of  a  broad-
 Sauge  railway  line  from  Ernakulam  to

 Alleppey.  We  strongly  feel  that  justice
 is  not  being  done  to  the  State  in  this
 matter.

 Even  though  the  proposal  to  cons-
 truct  a  new  broad-gauge  railway  line
 between  Ermakulam  and  Alleppey  has
 been  under  the  consideration  of  the
 Railway  Ministry  and  the  Planning
 Commission  since  1976,  it  is  a  matter
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 of  deep  regret  to  the  people  of  Kerala
 that  no  final  decision  has  been  taken
 in  this  regard  so  far,  because  it  grie-
 vously  affects  the  industrial  belt  of
 Kerala,  which  is  one  of  the  most  back-
 ward  areas  of  the  State.

 The  investment  involved  is  extre-
 mely  small,  compared  to  the  magni-
 tude  of  the  Railways  Works  Budget,  it
 is  only  about  Rs.  4.5  crores,  and  that  is
 also  spread  over  a_  period  of  three
 years,  which  is  the  time  required  for
 the  construction  of  this  line.  The  re-
 turn  from  expected  traffic  is  about
 8.4  per  cent,  not  taking  into  account
 the  large  volume  of  traffic  expected
 from  the  new  _  industries  which  are
 being  set  up  in  the  region  between
 Ernakulam  and  Alleppey  subsequent  to
 the  preparation  of  this  project  report
 by  the  Southern  Railways.  If  such
 additional  traffic  is  also  taken  into  ac-
 count,  the  return  will  be  about  2]  per
 cent.

 The  Government  of  Kerala  is  in
 correspondence  with  the  Planning
 Commission  on  the  subject  and  it  has
 also  given  all  the  clarifications.  The
 people  of  Kerala  are  greatly  disap-
 pointed  that  this  new  line  was  not  in-
 cludeg  in  the  railway  budget  for  1978-
 79,  in  spite  of  the  good  return  expected
 from  that  line.  And  in  the  light  of  the
 priority  consideration  given  by  the
 Government  of  India  to  employment
 oriented  projects,  I  should  like  to  em-
 phasize  the  fact  that  with  the  early
 completion  of  the  Ernakulam-Alleppey
 ling  and  the  early  coming  into  exis-
 tence  in  the  public  sector  three  indust-
 ries,  Alleppey  would  be  offering  jobs
 for  3,000  people,  involving  an  invest-
 ment  of  about  Rs.  20  crores.  Now  the
 lang  for  the  setting  up  of  the  State
 sector  industries  has  been  acquired  and
 collaboration  agreements  are  being  en-
 tereq  into,  involving  preliminary  ex-
 penditure  of  considerable  magnitude
 for  the  early  setting  up  of  these  key
 industries,  All  this  is  being  done  in
 the  firm  hope  that  the  Alleppey-Erna-
 kulam  railway  line  will  become  a  rea-
 lity  in  the  immediate  future,  without
 which  the  functioning  of  these  heavy
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 industries  in  this  area  will  become
 extremely  difficult.  Even  for  the  cons-
 truction  of  the  factory  buildings  for
 these  heavy  indutries  and  the  setting
 up  of  the  plant  and  machinery  the
 existence  of  this  railway  line  for  trans-
 porting  heavy  building  materials  and
 plant  and  machinery  will  be  necesSary.
 There  are  so  many  other  major  indust-
 ries  coming  up  in  the  Alleppey-Erna-
 kulam  belt,  which  also  are  expected  to
 provide  a  large  number  of  jobs  for  the
 educateq  unemployed  youths  of  Kerala.

 In  spite  of  the  repeated  represen-
 tation  from  the  people  as  well  as  the
 State  Government  and  the  MPs  from
 Kerala,  the  Railway  Ministry  has  not
 conceded  the  demand  for  this  railway
 line  so  far.  They  have  shifted  the
 burden  of  decision  to  the  Planning
 Commission,  which  seems  to  be  wilful-
 ly  dilly-dallying  with  the  matter.  I
 know  that  many  _  railway  projects
 costing  much  more  and  which  will  be
 less  profitable  have  been  sanctioned,
 though  this  project  has  been  kept
 shelved.  That  is  why  I  am  left  left
 people  of  with  no  option  but  to  resort
 to  some  step  from  November  29th,  978
 to  press  the  demand  for  the  immediate
 sanction  of  the  line  and  for  making
 adequate  provision  in  the  coming  year.

 I  hope  the  House  will  appreciate  the
 Spirit  behind  my  statement.  |  would
 Urge  upon  the  hon.  Prime  Minister  and
 the  Railway  Minister  to  intervene  in
 this  matter  so  that  this  long-standing
 demand  of  all  sections  of  people  in
 Kerala  can  be  met.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  Be-
 fore  the  hon.  Member  made  the  state-
 ment  in  the  House,  all  the  MPs.  from
 Kerala,  irrespective  of  their  political
 affiliations,  had  met  me.  I  have
 brought  to  their  notice  the  fact  that
 already  the  Railway  Ministry  is  seized
 of  the  matter,

 You  may  recall  that  on  the  2ist
 instant  I  hag  replied  to  a  Starred  Ques-
 tion.  There  were  no  Supplementaries
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 on  this  question  but  the  answer  was
 any  way  placed  on  the  Table  of  the
 House.  I  have  maded  it  clear  that  we
 are  aware  of  the  feelings  of  the  people
 of  Kerala  on  this  subject,  and  we  are
 giving  earnest  consideration  to  this
 project  in  consultation  with  the  Plan-
 ning  Commission.  J]  have  already  told
 them  that  we  have  made  considerable
 progress  as  far  as  this  line  is  con-
 cerned,

 It  is  true  that  this  50  k.m.  line  would
 cost  Rs,  4.88  crores,  but  because  the
 Kerala  Government  has  assured  us
 free  land  and  free  sleepers,  it  will  come
 to  enly  Rs.  4.55  crores.  The  return  is
 also  fairly  good.  Also,  it  will  help  the
 development  of  the  area  in  the  south,
 and  from  all  points  of  view  it  is  really
 a  favourable  proposition.

 We  are  earnestly  taking  up  the  mat-
 ter  with  the  Planning  Commission  and
 we  have  made  some  progress.  The
 matter  has  been.  discussed  with  the
 Genera]  Managers  and  we  have  al-
 ready  formulated  our  works  plans  for
 the  coming  year.  Now  we  have  only  to
 persuade  the  Planning  Commission.
 We  are  sure  that  if  we  follow  the  meth-
 ed  of  persuasion  and  not  direct  action
 it  will  be  possible  to  go  ahead.  Let
 the  matter  be  left  to  us.  We  will  per-
 suade  the  Planning  Commission,  (In-
 terruptions)

 Therefore,  let  me  make  it  clear  that
 We  have  allready  made  some  progress.
 I  am  happy  to  tell  you  that  in  the
 recent  meeting  of  the  General  Mana-
 gers  addressed  by  the  Prime  Minister
 he  also  wanted  the  railways  to  give
 very  sympathetic  consideration  to  this
 proposition.  We  will  take  up  the  mat-
 ter  and  I  would  request  the  hon.  Mem-
 ber  not  to  resort  to  any  direct  action.

 MR.  SPEAKER:  He  did  not  say,  you
 are  imagining.  At  my  request,  he.has
 not  said  it,

 2.5  hrs.

 The  Lok  Sabha  adjourned  for  Lunch.
 till  Fourteen  of  the  Clock,
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 The  Lok  Sabha  re-assembled  after
 lunch  at  ten  minutes  past  Fourteen

 of  the  Clock.

 [Mr.  Deputy-SPpEAKER  in  the  Chair]

 EMPLOYMENT  OF  CHILDREN
 (AMENDMENT)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  The  House
 will  now  take  up  further  consideration
 of  the  following  motion  moved  by  Shri
 Ravindra  Varma  on  the  22nd  Novem-
 ber,  1978,  namely:—

 “That  the  Bill  further  to  amend
 the  Employment  of  Children  Act,
 1938,  as  passed  by  Rajya  Sabha,  be
 taken  into  consideration.”

 SHRI  GAWAI—not  here,  Shri  Kam-
 ble.

 SHRI  8.  lon  KAMBLE  (Bombay
 South-Central):  Sir,  so  far  as  the  pro-
 visions  of  the  Bill  are  concerned,  there
 is  no  quarrel  about  them,  but  I  am
 afraig  that  the  hon,  Minister  has  not
 laken  an  integrated  view  of  child
 labour.  At  the  outset  J  must  say  that
 the  policy  should  be  changed:  the  policy
 should  be  that  of  learning  while  earn-
 ing,  Therefore,  what  I  submit  is  that
 the  provision  made  in  the  Bill  in  this
 regard  is  merely  negative:  there  is  no
 provision  with  regard  to  education  of
 children.  I¢  children  above  the  age  of
 l5  years  may  be  employed,  what  is
 8078  to  be  the  place  of  those  below
 5  years?  My  submission  is  that  they
 Should  be  in  schools.  They  should  be
 either  in  primary  schools  or  in  second-
 ary  schools:  that  is  the  place  where
 they  should  be.  But  this  has  not  been
 taken  note  of.

 According  to  the  report  of  the  Natio-
 nal  Labour  Commission,  it  seems  that
 the  percentage  of  child  labour  is  in-
 creasing.  It  was  4  per  cent  in  1951,
 7  per  cent  in  956  and,  in  96l  it  has
 fone  up  to  8  per  cent  which  means
 that  8  per  cent  of  the  children  are
 almost  illiterate.

 In  so  far  as  the  provisions  are  con-
 cerned,  there  ig  a  provision  made  for
 Punishment  so  far  as  the  employer  is

 Bill
 concerned.  But  even  if  you  punish
 the  employer,  what  happens  to  the
 child?  Whether  the  children  will  be
 sent  to  school  and  he  will  receive  any
 educatioin  has  not  been  mentioned.
 Therefore,  it  seems  to  me  that  only  the
 provisions  of  Art.  24  have  been  taken
 note  of,  and  Articles  39(f)  and  45  have
 not  been  taken  note  of  at  all.

 So  far  as  Art.  39(f)  is  concerned,  we
 are  happy  to  note  that  the  Janata  Gov-
 ernment  as  well  as  the  Indira  Cong-
 ress  are  agreed  aS  far  as  the  provisions
 of  Art.  39(f)  go.  But  so  far  the  pro-
 visions  of  this  Bill  are  concerned,
 there  is  no  provision  which  provides
 for  opportunities  and  _  tacilities  to
 develop  the  children  in  a  healthy  man-
 ner,  with  freedom  and  dignity.  Where
 has  that  been  mentioned?  It  becomes
 illusory  ig  a  child  is  taken  out  of  em-
 ployment  but  no  education  is  received
 by  him.

 Similarly,  with  regard  to  primary
 education,  compulsory  education  is  up
 to  the  age  of  14.  Now  it  seems  to  me
 that  the  children  are  losing  education
 fast.  It  is  in  the  report  of  the  Nation-
 al  Labour  Commission  that,  out  of
 pity,  certain  children  are  allowed  to
 continue  in  service.  So,  I  would  suggest
 that  such  of  the  children  who  are  Jike-
 ly  to  be  retained  should  be  given
 some  training  as  apprentices  in  cer-
 tain  centres,  There  should  be  a
 special  provision  made  for  them.
 Therefore,  I  would  plead  with  the
 Government  that  they  should  follow
 a  policy  of  ‘earning  while  learning’.
 They  should  make  a  provision  for
 learning  also  while  a  child  make  a
 provision  or  learning  also  while  a
 child  above  the  age  of  5  can  earn.

 With  these  words,  I  support  the  Bill.

 SHRI  KUSUMA  KRISHNA  MUR-
 THY  (Amalapuram):  At  the  outset,  I
 would  say,  the  Minister  deserves  cong-
 ratulations  for  having  brought  this  Bill
 because  the  Bill  is  a  step  in  the  right
 direction  as  it  is  meant  to  cover  the
 area  of  protection  for  the  children  who
 seek  employment.  But  unfortunately
 the  Bill  is  confined  to  the  employment
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 of  children  in  certain  specified  jobs  in
 the  organized  sector  only.  It  has  com-
 pletely  left  untouched  the  unorganized
 sector  where  the  majority  of  the  child-
 Ten  are  employed.  In  fact  we  expect-
 ed  a  comprehensive  Bill  prohibiting
 child  labour  below  certain  age  and  alSo
 providing  punitive  measures  in  the  Bill
 against  those  who  seek  to  exploit  child
 labour.

 The  Employment  of  Children  Act
 was  enacted  exactly  40  years  ago  that
 is  in  1938,  covering  a  very  limited  area.
 Besides,  there  are  several  other  Acts,
 namely,  the  Factories  Act,  the  Shops
 and  Establishment  Act,  the  Plantation
 Labour  Act,  etc.,  specifying  minimum
 age  for  children  for  employment  and
 also  providing  regulatory  measures  in
 their  working  conditions.  But,  in  spite
 of  all  these  existing  regulatory  mea-
 sures,  the  number  of  children  seeking
 employment  for  livelihood  in  our
 country,  as  per  the  census  report  of
 97l.  is  as  high  as  0.7  million,  and  I
 believe  that  this  figure  is  absolutely  in-
 correct  because  the  quantum  of  child
 labour  cannot  be  identified  in  rural
 areas  where  they  work  as  domestic
 servants  for  a  throwaway  food  and  a
 little  clothing  and  for  nothing  else.  If
 this  part  of  the  chilg  labour  is  also
 taken  into  consideration,  the  figure  will
 go  up  substantially.  Besides  this,  the
 Census  Report  of  97]  cleariy  em-
 phasizes  the  fact  that  87  per  cent  of
 Our  nation’s  child  labour  is  existing  in
 rural  areas  and  that  too  in  the  unorga-
 nized  sector  of  our  industry.  We  know
 the  unorganized  sector,  pretty  well  that
 covers  agricultural  operations,  live-
 stock  tending,  plantations,  stone-break-
 ing.  fisheries,  etc.  As  per  the  National
 Labour  Commission’s  report  the  condi-
 tion  of  the  child  labour  in  the  rural
 areas  is  absolutely  misreable.  This
 Bill  has  not  touched  this  very  import-
 ant  aspect.  Apart  from  this,  there  is
 another  fiela  where  the  children  are
 being  misused.  Children  are  exten-
 sively  utilised  for  organized  begging  in
 Places  like  Bombay  and  other  metrono-
 litan  cilies.  The  chilldren  are  also
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 taken  as  bonded  labour  in  our  rural
 India.  Besides  U.P.,  Madhya  Pradesh
 and  Bihar,  Andhra  Pradesh  happens  to
 be  one  of  the  States  where  the  illegal
 employment  of  children  ig  existing
 more.  One  of  the  Committee’s  report
 has  emphasized  the  fact  that  one  of  the
 black  spots  of  labour  conditions  in
 Andhra  Praddesh  is  the  large-scale  ille-
 gal  employment  of  children,  Now,  I
 would  like  to  ask  a_  specific  question
 whether  this  Bil]  is  going  to  do  any-
 thing  to  prevent  this  situation  in
 Andhra  Pradesh.  Our  children  are  the
 most  misused  and  also  the  exploited
 lot  of  our  population.  We  talk  much
 about  the  future  citizens  of  our  count-
 ry.  We  know  that  the  future  of  our
 country  remains  in  the  hands  of  the
 children.  Out  of  the  87  per  cent  of  the
 rural  child  labour,  90  per  cent  is  drawn
 from  children  belonging  to  the  socially
 disabled  sections  of  our  society,  and
 that  is  the  reason  why  literacy  is  not
 at  all  improving  as  these  children  are
 not  taken  care  of  the  way  in  which
 they  should  be.  We  know  a  nation’s
 progress  always  depends  on  the  wel-
 fare  of  the  children  ang  in  this  connec-
 tion  I  would  like  to  remind  this  august
 House  that  Pandit  Jawaharlal  Nehru
 has  correctly  said  that  “when  a  nation
 moves  forward.  it  marches  the  feet  of
 her  children.”  But  we  never  take  any
 serious  action  in  this  important  matter.
 This  piece  of  legislation,  J  believe,  has
 far-reaching  consequences  when  com-
 pared  to  your  Constitutional  amend-
 ments.  But  unless  a  comprehensive
 Bill  prohibiting  the  employment  of
 children  below  certain  age  is  brought
 forward,  in  our  Indian  conditions,  it
 does  not  serve  any  purpose  at  all.

 We  have  a  number  of  Children  Wel-
 fare  Boards  at  national  level  as  also  at
 State  levels  but  they  never  take  any
 proper  interest  to  conduct  a  survey  to
 find  out  the  glaring  facts  relate  to  ex-
 ploitation  of  children.  Jn  this  con-
 nection  the  Government  should  have
 taken  the  heln  of  the  International
 “ahour  Organization  to  conduct  a  sur-
 vey  about  the  realities  of  the  glaring
 exploitation  of  children  which  would
 have  enabled  the  Government  to  bring
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 about  a  comprehensive,  Bill  in  this
 regard  but  I  do  not  know  why  the
 Minister  is  so  Much  in  a  hurry  to  bring
 out  this  legislation,  probably  to  have  a
 feather  in  his  cap  in  the  ensuing  Inter-
 national  Children’s  year.  The  Minister
 made  a  pertinent  observation  while  in-
 troducing  this  Bill  that  “our  social
 conditions  and  our  social  concience
 willl  save  our  children  from  the  need
 to  work  for  ६  living.”  But  the  Minis-
 ter  is  not  unaware  of  the  fact  that  our
 existing  social]  conditions  which  are
 based  on  only  caste  system  and  as  long
 as  that  caste  system  continues  to  exist,
 I  do  not  think  anybody  can_  expect
 any  change  in  this  social  set  up  and
 social  conditions.  We  know  very  well
 that  unless  there  is  a  functional  mobi-
 lity  in  field  of  employment  for  a  living
 we  cannot  expect  any  change  in  our
 social  set-up.  This  is  an  inter-linked
 and  intricate  social  problem  of  our
 country.  Ours  is  a  society  where  cer-
 tain  sections  are  meant  for  exclusively
 certain  kinds  of  menial  works  whereas
 other  sections  for  better  works.  As  long
 as  this  goes  on  we  cannot  expect  any
 change  in  our  social  conscience  and
 conditions.

 Therefore,  I  strongly  urge  upon  the
 Minister  to  take  up  this  matter  very
 feriously  ang  bring  forward  a  compre-
 hensive  Bill  prohibiting  employment  of
 children  below  a  certain  age  and  also
 including  specific  punitive  measures
 against  those  who  seek  to  exploit  child
 labour  at  least  in  979  in  which  year
 We  are  going  to  celebrate  the  Interna-
 tional  Children’s  Year.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  am
 indeed  very  grateful  to  the  hon.  Mem-
 bers  who  have  participated  in  the  de-
 bate  on  this  very  important  Bill.

 You,  Sir,  must  have  observed  that
 all  sections  of  the  House  were  unani-
 mous  in  supporting  what  the  Bill  con-
 tains.  If  there  were  some  observations
 which  reflected  apprehensions  or  dis-
 Satisfaction,  they  referred  not  to  what
 a  In  the  Bill,  but  what  is  not  in  the
 Bill,  ang  this,  Sir,  is  quite  understand-
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 able  because,  as  many  hon.  Members
 pointeq  out,  the  chindren  are  the
 wealth  of  the  nation.  In  any  country,
 at  any  time,  it  is  incumbent  on  society
 to  ensure  that  the  children  of  the
 country  have  the  fullest  opportunities
 to  grow  in  thealth,  to  grow  in  talents
 and  skills,  and  grow  up  as  enlightened
 and  able  citizens  who  are  competent
 to  contribute  to  the  totality  of  the  eco-
 nomic  development,  social  develop-
 ment  and  cultural  deveJopment  in  the

 country.  It  is,  therefore,  very  essen-
 tial  to  ensure  full  protection,  full  op-
 portunities  for  development,  full  ap-
 portunities  for  education,  and  for  self-

 expression,  for  the  children  of  our
 country.

 Having  said  this,  I  must  point  out
 that  as  far  as  a  piece  of  legislation  is
 concerned,  it  may  be  permissible  to
 excuse  that  piece  of  legislation  if  it  is
 specific  and  not  encyclopaedic  in  its
 content.  As  hon.  Members  know,  the
 welfare  of  children  is  a  subject  which
 has  to  be  dealt  with  by  many  Minis-
 tries,  by  many  voluntary  organisations
 and  by  everybody  in  fact.  This  Bil’,
 as  I  made  clear  in  the  very  beginning,
 is  a  very  modest  Bill  which  tries  to
 deal  only  with  one  aspect  of  the  situa-
 tion  as  it  exists  to-day.

 It  was  pointed  out  that  in  our  coun-
 try  many  children  are  employed.  My
 distinguished  friend,  Mr.  Mavalankar
 who  is  not  only  a  professor  but  a  stu-
 dent-cum-professor  did  his  home
 work,  and  told  the  House,  that  the
 surveys  that  had  been  conducted  hard-
 ly  covered  that  specic  question  of  the
 employment  of  child  labour  aS
 well  as  other  distinguisheq  mem-  ,
 bers  on  this  side  of  the  House  poin-
 ted  out  that  nearly  42  million  children
 are  employed  in  various  countries  of
 the  world,  the  vast  majority  of  them
 being  in  the  developing  countries  of
 the  world.  It  was  also  pointed  out
 that  in  this  country  of  ours  about
 more  than  0  million  children  are  em-
 ployed.

 Now,  when  you  say  ‘they  are  em-
 ployed’,  one  is  sometimes  likely  not  to
 understand  the  full  import  of  the  world
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 ‘employed’.  Children  can  be  employed
 in  many  senses.  They  may  be  emp-
 loyed  by  an  outside  employer  in  a  fa-
 ctory  or  in  an  undertaking  or  an  occu-
 pation.  They  may  be  employed  in  a
 family  undertaking.  They  may  be  em-
 employed  to  look  after  some  of  the
 commitments  of  the  family  in  some  in-
 dustrial  activity  or  industry.  All  these
 are  covered  by  the  term  ‘children
 who  are  employed’  as  my  distinguish-
 ed  friend  pointed  out.  There  js  a  dis-
 tinction  between  children  who  are  em-
 ployed  for  wages,  or  for  some  kind
 of  recompense’  in  cash  or  kind.  and
 children  who  contribute  in  lightening
 the  labours  of  the  family  or  their
 parents.  Even  80.  from  _  the  point
 of  view  of  the  growth  of  the
 child,  the  development  of  the  child,
 and  assuring  the  future  of  the  future
 citizens  of  the  country,  it  is  absolutely
 essential  that  we  must  ensure  that
 poverty  or  ignorance  or  other  econo-
 mic  or  social  disabilities  do  not  com-
 pel  parents  to  keep  children  away  from
 school,  do  not  provide  incentives  either
 to  the  family  or  to  the  child  to  keep
 away  from  where  he  belongs  to  at
 that  age  as  my  hon.  friend,  Mr.  Kri-
 shna  Murthy  who  spoke  before  me
 said,  namely,  the  schools,  But,
 fas  hon.  Members  pointed  out,
 there  are  certain  realities  of  the  situ-
 ation  which  we  cannot  ignore  in  our
 country.  In  our  country,  the  primary
 reason  why  children  do  not  go  to
 school  or  do  not  remain  in  school  or
 parents  are  compelled  to  employ
 children  in  family  occupations  or  send
 children  to  factories  or  other  kinds
 of  employment,  is  poverty.  There  is
 no  doubt  about  this  and  it  will  be
 very  difficult  for  us  to  say  that  this
 poverty  can  be  banished  in  a  day,
 that  conditions  can  be  created  where
 child  labour,  as  it  is  termed,  can  be
 abolished  overnight.

 My  distinguished  friend,  Mr.  Bal-
 bir  Singh  who  is  unfortunately  ab-
 sent  to-day...,
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 SHRI  P.  VENKATASUBBAIAH#:
 Conspicuous  by  his  absence.

 SHRI  RAVINDRA  VARMA:  I  can-
 not  say  ‘unfortunately  conspicuous
 by  his  absence’.  So  I  withdraw  the
 word  ‘unfortunately’  and  I  gladly  sub-
 scribe  to  what  my  friend,  Mr.  Venka-
 tasubbaiah  has  pointed  out—‘who  is
 conspicuous  by  his  absence...

 SHRIMAT  PARVATHI  KRISHN-
 AN  (Coimbatore):  Conspicuous  due
 to  turban.

 SHRI  RAVINDRA  VARMA:  I  do  not
 know  what  part  of  what  attracts  the
 hon.  Member's  attention.  May  be  the
 colour  was  attractive.  It  is  generally
 red.  Therefore,  it  delights  the  eves  of
 some  hon.  Members  opposite.

 SHRIMATI  PARVATHI  KRISHN-
 AN:  You  hit  the  nail  on  the  head.

 MR.  DEPUTY  SPEAKER:  The  head
 is  protected  by  the  turban

 SHRI  RAVINDRA  VARMA:  I  have
 already  said  that  I  cannot  speak  for
 what  attracts  different  peopie.

 Now,  Sir,  he  suggested  a  very  sim-
 ple  remedy  which,  other  hon.  friends,
 in  one  way  or  the  other,  have  echoed,
 perhaps  in  a  muffed  tone,  that  the
 Government  should  bring  forward  le-
 gislation  declaring  child  labour  _  ille-
 gal  and  seeing  that  child  labour  ceases
 to  exist.  On  the  fact  of  it,  at  least  in
 India,  this  is  so  simple  a  solution  that
 sometimes  one  forgets  that  it  is  4
 simplistic  solution.  If  one  does  en-
 act  a  piece  of  that  kind,  it  will  not  bea
 piece  of  legislation;  it  will  be  adding
 an  Eleventh  Commandment  to  the  Ten
 Commandments:

 “Thou  shall  not  employ  child
 labour,  And  lo  ang  behold:  There
 will  be  no  employment  of  child
 labour.”

 But,  Sir,  I  submit  to  this  House  that
 legislation  is  not  only  an  expression
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 of  an  aspiration  or  a  desire,  but  it  has
 also  to  take  into  account  reality.  Legi-
 slation  must  be  feasible  of  enforce-
 ment,  capable  of  enforcement  and  it
 should  not  result  in  increasing
 the  hardship  that  it  is  meant
 to  remove.  My  distinguished  friend.
 Mr,  Pabitra  Mohan  Pradhan—Mr.  Pa-
 bitra  Mohan  Pradhan  with  his  enor-
 mous  experience  in  the  field  of  social
 work  as  well  as  administration—
 pointed  out  (Interruptions)

 I  do  not  know  why  the  hon.  Mem-
 ber  to-day  is  So  found  or  names.  I  take
 names.  The  hon.  Mernber'  wants  to
 call  names.  What  I  was  saying  was
 that  my  hon.  friend,  Shri  Pabitra  Mo-
 han  Pradhan,  with  his  experience  in
 administration  ag  well  as  in  social
 work  pointed  out,  and  my  distinguish-
 ed  friend,  Shri  Mavalankar  also  quoted
 from  the  report  of  an  Institute  which
 said  “the  abolition  by  law  of  this
 kind  of  labour  in  fact  lead  to  this
 in  difficulties  in  certain  areas”.  The
 difficulties  to  which  he  referred  are  not
 necessarily  the  difficulties  in  admini-
 stration  but  the  difficulties  to  deal  with
 the  economic  situation  of  the  fama-
 lies  of  these  children.  Therefore,  jt  is
 necessary  for  us  to  take  into  account
 the  social  realities  of  the  situation  in
 this  country.  We  have  to  introduce  a
 legislation,  a  piece  of  legislation,  which
 lis  desirable,  which  is  practicable  and
 which  can  be  enforced.

 Now,  Sir,  the  main  purpose  of  the
 legislation  is  to  see  that  we  deal  with
 an  area  where  we  can  enforce  what
 we  legislate.  As  my  _  distinguished
 friends  pointed  out,  it  is  known  that
 vighty  seven  per  cent  of  our  children
 are  employed  in  the  rural  areas.  Is
 it  being  seriously  suggested  that  in
 every  village  in  this  country,  every
 household  of  this  country,  we  can  have
 द:  machinery  for  inspection  and  certi-
 fication  of  age  and  penalties  being  en-
 forced?  Is  it  possible  to  do  that  in  this
 country  to-day?  Let  us  not  compare
 the  conditions  jn  this  country  with
 those  obtaining  in  countries  that  can
 be  crosseq  in  forty-five  minutes,  with
 33]  LS—0,
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 countries  whose  population  is  less
 than  200  thousands.  ‘Our  country  is
 a  vast  country  with  all  the  social  con-
 ditions  that  we  are  familiar  with.
 Therefore,  to  say  that  the  legislation
 must  be  extended  to  all  our  rural
 areas  is  something  which  can  be  said,
 and  should  be  said,  but  this  is  not
 practicable.  Now  we  know  that
 children  are  mainly  employed  in  farm
 labour,  flock-tending,  in  plantations,  in
 domestic  services,  in  shops,  handi-
 crafts,  small  scale  industries  like  piri
 rolling  etc.  AH  these  were  referred  to.
 My  hon.  friend,  Shri  {Mavalankar
 also—I  am  not  referring  to  him  often
 just  because  of  the  geographical  posi-
 tion  where  my  eyes  fall  on  him—
 pointed  out  that  there  is  lack  of  in-
 formation  or  statistics  on  the  condi-
 tions  of  labour,  child  labour  employed
 in  different  sectors.

 This  is  a  lacuna;  This  is  a  defect  in
 the  situation  which  has  to  be  corrected
 and  |  shall  come  back  to  it  later  If  it
 is  not  possible  overnight  to  abolish
 child  labour  everywhere,  with  one
 stroke  of  the  pen  or  with  one  piece  of
 legislation,  then  what  are  we  to  do?
 What  we  have  to  do  is  this.  First  of
 all  we  have  to  ensure  that  children  are
 not  employed  in  hazardous  occupat-
 jons.  I  think  there  can  be  not  two  opi-
 nions  on  this.  First  priority  has  to  be
 given  to  excluding  them  from  realms
 which  are  hazardous.  So  legislation
 has  first  of  all  to  deal  with  hazardous
 occupations  in  which  children  are  em-
 ployed  and  then  other  places  where
 children  will  be  employed.  You  have
 to  regulate  their  conditions  of  work—
 conditions  of  work  include  working
 hours  conditiqns  of  the  environment.
 opportunities  for  inspectinn  of  condi-
 tion  of  health,  opportunities  for  medical
 attention,  etc.  Now,  Sir,  on  the  one
 hang  We  have,  therefore,  to  eliminate
 child  employment  from  hazardous
 areas  and  on  the  other  to  regulate  the
 conditions  of  work  in  the  areas  of
 work  which  are  not  hazardous,  It  is
 also  necessary  at  the  same  time  to  en-
 sure  that  at  this  tender  age  opportu-
 nities  of  education  gre  provided  to
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 our  children.  This  is  particularly  nec-
 essary  bcause  We  cannot  eliminate  in-
 equality  of  opportunities  without  en-
 suring  opportunities  for  education.
 The  distinguished  member  who  spoke
 on  this  referred  to  the  fact  that  many
 children  do  not  remain  jn  schools  be-
 cause  of  poverty,  etc.  I  know  that  the
 Education  Ministry  is  concerned  with
 this  subject,  but  as  this  matter  has
 been  referred  to,  I  must  say  that  today
 in  this  country,  as  hon’ble  Members
 are  aware,  79  lakh  children  of  school
 going  age  receive  their  mid-day  meals.
 I  understand  that  this  number  which
 relates  to  programmes  taken  up  in  co-
 operation  with  CARE,  is  going  to  be  in-
 creased  to  a  crore,  and  in
 addition  there  are  schemes
 which  the  State  governments  have  ta-
 ken  up  for  the  provision  of  mid-day
 meals.  So,  more  than  one  crore  of
 children  will  be  provided  with  mid-
 day  meals,  free  uniforms  and  free  text-
 books  merely  to  ensure  that  they  re-
 main  in  school  at  tender  age.

 I  shall  now  go  to  the  other  aspects
 of  the  question  which  my  _  hon’ble
 friends  referred  to,  namely,  the  ques-
 tion  of  hazards.  It  was  pointed  out
 that  the  field  of  agriculture  ig  not
 without  hazards,  Actually  every  kind
 of  occupation  today,  because  of  the
 kinds  of  materials  which  we  have  to
 deal  with  or  because  of  the  kinds
 of  machinery  used  or  because  of  the
 processes  that  are  involved  include  or
 involve  some  kinds  of  hazards.  I  do
 mot,  therefore,  deny  for  one  moment
 that  hazards  are  making  their  inroads
 even  into  the  field  of  agriculture.

 My  hon’ble  friend,  Shri  Rajagopal
 Naidu  made  reference  to  the  use  of
 threshers  and  the  effects  of  the  use
 of  pesticides  in  the  rural  areas.  He  is
 right  when  he  says  these  introduce  a
 new  hazard  in  the  rural  areas  and  in
 the  agricultural  field  but  then  his  sug-
 gestion  was  that  we  should,  therefore
 include  this  in  this  legislation.  I  wish
 to  point  out  to  him  that  according  to
 the  present  Act  Section  3  A  of  the  Act
 clearly  lays  it  down  that  the  power
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 to  include  any  new  employment  or
 occupation  with  in  the  pur-
 view  of  the  Schedule  will  be
 vested  in  the  State  govern-
 ments.  It  is  open  to  the  State  gov-
 ernments,  therefore,  by  ivrtue  of
 Section  3  A  of  the  existing  Act  to  in-
 clude  in  the  Schedule  such  new  haz-
 ardous  occupations  as  the  honourable
 member  referred  to  but  if  the  Centre  or
 the  Parliament  has  to  facilitate  for
 inclusion  of  this  in  the  Schedule  then
 it  has  to  be  through  an  Act  of  Parlia-
 ment,  ang  that  cannot  be  brought  for-
 ward  without  consultation  with  the
 States  which  have  powers  in  this  re-
 gard.  Therefore,  I  do  hope  that  my
 hon’ble  friend  will  understand  this  and
 not  insist  on  his  amendment  in  this
 respect.  There  are  other  areas  refer-
 red  to—both  urban  and  semi-urban.
 Sir.  hazardous  occupations  consist
 not  only  of  those  in  which  there
 is  risk  of  accidents  and_  injuries,
 but  also  of  those  in  which  ex-
 posure  to  a  certain  environment
 or  the  use  of  certain  machineries
 may  result  in  the  erosion  of  health  or
 affect  a  certain  organ  of  the  child  or
 the  employee.  That  also  constitutes  a
 hazard.  For  example,  particles  of  dust,
 chemicals,  dyes  and  many  other  things
 which  were  referred  to,  all  of  them
 constitute  in  some  manner  or  other,
 hazards  to  something  or  the  other  con-
 nected  with  the  health  of  the  child  or
 the  employee.  Small  Scale  industries
 are  no  exception  in  this  regard.  It
 would  be  wrong  for  us  to  think  that
 only  the  big  mills  and  the  big  facto-
 ries  pose  threats  to  the  health  of  the
 employees.  Mv  hon.  friend  Shrimati
 Jeyalakshmi  pointed  this  out  the  other
 day—I  am  sorry  she  is  not  here;
 she  made  a  very  powerful  and  cogen-
 tly  argued  speech  the  other  day.  She
 spoke  in  Tamil.  I  do  not  know  whe-
 ther  in  translation  the  effect  of  her
 speech  suffered;  I  don’t  mean  in  any
 way  to  be  derogatory  to  those  who  are
 doing  the  very  difficut  task  of  interpre-
 tation.  But  I  had  the  privilege  to  hear
 her  on  that  day.  And  I  must  say  this,
 and  J  must  vay  a  tribute  to  the  since-
 rity,  the  authenticity  with  which  she
 referred  to  the  difficulties  and  the  ha-
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 zards  and  the  situation  of  children
 who  are  employed  in  some  of  the
 small-scale  industries  in  her  area,
 namely,  match  manufacture.  (Interru-
 plion)  37९  you  suggesting  that  J
 should  have  said  match-making?

 MR.  DEPUTY  SPEAKER:  Not  so
 early  in  the  day.

 SHRI  RAVINDRA  VARMA:  For  my
 hon.  friend?

 ७
 MR.  DEPUTY  SPEAKER:  For  the

 children,

 SHRI  RAVINDRA  VARMA:  ]  thou-
 ght,  Sir,  you  should  have  said,  not  too
 late  for  my  hon.  friend.  I  was  talking
 about  match  manufacture,  manufac-
 ture  of  crackers,  printing  and  dyes...

 AN  HON.  MEMBERS:  It  is  too
 late...

 MR.  DEPUTY  SPEAKER:  Too  late.
 he  is  right.

 SHRI  RAVINDRA  VARMA:  I  don’t
 know  whether  this  suggestion  arises
 from  my  Bill,  Sir.  In  fact,  it  is  only
 to  protect  children  and  not  to  throw
 them  into  the  lap  of  danger.  Sir,  my
 hon.  friend  Shrimati  Jeyalakshmi  re-
 ferred  to  these.  Now,  Sir,  I  quite  agree
 with  her  that  these  are  hazardous  oc
 cupations  and  that  the  conditions  of
 the  children  who  are  employed  in
 these  are  not  good.

 But,  Sir,  I  would  like  to  point  out
 to  her  that  these  are  already  there  in
 the  provisions  of  the  Act.  It  is  not  that
 these  are  not  covered.  In  the  list  of
 occupations  and  employment  referred
 to  in  the  parent  Act  you  will  find
 that  these  very  things,  including  cra-
 ckers,  printing,  match  manufacture
 ete.,  are  included  in  Schedule  A  of  the
 Bill.  The  responsibility  for  ensuring
 the  observance  of  the  provisions  of  the
 Act,  the  enforcement  of  the  provisions
 of  the  Act  rests  with  the  State  Gov-
 ernment.  I  am  _  not  trying  to  shirk
 responsibility.  I  am  only  trying  to
 Point  this  out  that  this  is  already
 covered,

 And  here  then  I  will  go  to  my  next

 Point,  that  is  ,the  necessity  to  ensure
 effective  inspection,  whether  it  is  by
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 the  State  or  by  the  Centre.  Sir,  if  you
 have  laws,  but  do  not  have  an  effec-
 tive  machinery  for  enforcement  and
 inspection,  then,  the  laws  will  be  there
 only  on  the  statute-book,  but  the  be-
 nefits  will  not  reach  the  beneficiaries
 for  whom  yoy  legislate.  Thefefore,
 Sir,  it  is  necessary  to  have  a  foolproof
 system  of  inspection  when  we  legislate
 07  this  scale.

 Reference  was  also  made  to  safety.  I
 am  very  glad  that  hon.  members  drew
 the  attention  of  the  House  to  aspects
 of  safety.  I  would  like  to  say  that
 safety  consists  in  the  many  steps  that
 we  take  to  protect  the  health  of  em-
 ployees,  and  insure  against  the  effects
 of  hazards  as  far  as  employees  are
 concerned.  This  may  consist  of  per-
 sonal  protective  equipments,  or  protec.
 tive  gadgets,  for  certain  machines  like
 the  thrashers,  to  which  my  hon.  friend
 referred  to.

 I  may  also  tell  the  House  in  this
 connection  that  there  is  a  great  deal
 of  work  being  done  in  this  regard—
 research  work  and  development  work
 —by  the  Directorate-General  of  Fac-
 tories  and  Labour  Institutes  under  the
 Ministry  of  Labour.

 Now,  I  think,  I  have  covered  the
 question  of  Education  to  which  my
 hon.  friend  referred.

 Then,  my  hon.  friend  Mr,  Dave  re-
 ferred  to  the  need  for  promoting
 awareness  of  the  law.  Sir,  he  said
 tha‘  a  survey  in  Bombay  had  disclos-
 ed  that  many  persons  were  unaware
 of  the  existence  of  such  laws.  On  the
 one  hand,  we  say  that  ignorance  of
 the  law  provides  no  one  with  any  im.
 munity,  but  on  the  other  hand,  it  is
 also  true  that  if  there  is  any  large-
 scale  unawareness  of  the  law,  both  on
 the  part  of  the  beneficiaries  and  those
 who  are  violating  the  law,  then,  we
 have  a  situation  in  which  laws  again
 do  not  serve  their  purpose.  Now,  I  do
 not  think  that  Bombay  is  an
 unenlightened  area.  May  be  if  my
 hon,  friend,  Mr.  Swamy,  was  here
 and  some  other  hon.  Members  were
 here...Mrs.  Rangnekar  is  here.  So,  I
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 must  say  that  Bombay  is  one  of  the
 most  enlightened  parts  of  India.  I
 hope  you  have  no  objection.

 SHRIMATI  AHILYA  P.  RANGNE-
 KAR  (Bombay  North-Central):  Of
 course,  not.

 SHRI  RAVINDRA  VARMA.  In
 6pite  of  the  fact  tha,  Bombay  is  one
 of  the  enlightened  parts,  there  is  lack
 of  awareness  in  Bombay.

 SHRI  P.  VENKATASUBBAIAH:
 Kerala  is  also  very  enlightened.

 SHRI  RAVINDRA  VARMA:  I
 think  it  is  not  as  enlightened  as  the
 hon.  Member’s  constituency.  I  do  not
 think  in  this  respect  Kerala  can  com-
 pete  with  is  constituency  which  is
 examplary  in  awareness.  Otherwise,
 it  would  not  have  chosen  my  distin-
 guished  Mr.  Pendikonda  Venkata-
 subbaiah  as  its  representative.  I  men-
 tion  this  only  to  say  that  the  role  of
 voluntary  associations  on  organisa-

 tions  and  trade  Unions  in  promoting
 awareness  and  in  ensuring  the  en-
 forcement  of  the  law  is  something
 which  cannot  be  overlooked.

 Sir,  a  reference  was  made  to  I.L.O.
 Conventions.  Most  of  the  [.L.0.  Con-
 ventions  which  relate  to  child  labour
 where  they  can  be  validly  brought
 imto  force  in  our  context  have  been
 accepted  and  ratified  by  our  Govern-
 ment.  But  my  hon.  friend,  Mr.  Mava-
 lankar,  who  referred  to  this  as  well
 as,  I  think,  Mr.  Sheth.  and  another
 Membey  who  spoke  from  this  side.
 referred  to  the  minimum  age  restric-
 tion  in  the  IL.0.  Conventions.  Sir,
 the  I.L.O.  Conventions  themselves
 do  not  stipulate  a  specific  age  as  far
 as  the  developing  countries  are  con-
 cerned.  Because  wu.  the  difficulties  in
 setting  up  an  administration  for  ins-
 pection,  certification  of  age  and  pro-
 viding  deterrant  punishment,  the
 I.L.0.  Conventions  themselves  refer-
 red  to  certain  age-groups  say,  bet-
 ween  44  and  17,  etc.  So  whereever  it
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 is  practicable,  except  in  cases  where
 a  new  convention  has  superseded  an
 olq  convention  or  an_  existing  con-
 vention  has  become  a  part  of  a  new
 system  of  conventions,  we  have  rati-
 fied  most  of  the  conventions.

 Lastly,  I  think  I  should  refer  to
 the  point  made  by  my  hon.  friend,
 Mr.  Kamble,  and  say  that  there  is  a
 distinction  between  Article  39(f)  and
 Article  24,  My  hon.  friend  is  very
 well-informed  person.  I  know  he
 feels  for  the  poor  and  the  down-tro-
 dden.  I  would  only  submit  that  we
 are  not  behind  him,  and  in  a  sense.
 we  are  behind  him  in  this  thought  oi
 his.  Sir,  he  knows  very  well  that
 Article  24  deals  with  a  Funde-
 mental  Right.  Article  39(f)  deals
 with  a  Directive  Principle.  Is_  it
 necessary  for  me  to  hold  forth  in  this
 House  on  the  distinction  between  the
 Directive  Principles  and  Fundamental
 Rights?  The  Directive  Principles  by
 their  very  character  and  nature  are
 such  that  an  element  of  gradualness  is
 combined  with  the  delineation  of
 direction.  That  is  why  I  said  ‘Direc.
 tive  Principles’...Therefore,  Sir,  if
 both  are  not  on  the  same  _  footing.
 while  formulating  a  piece  of  legisla
 tion,  it  is  not  entirely  ununderstand-
 able  if  we  make  a  distinction  between
 them.  Sir,  now  let  me  turn  to  the
 International  Children’s  Year.  It  was
 pointed  out  by  many  hon.  Members
 that  we  are  on  _  the  eve  or  on  the
 threshold  of  the  International  Child-
 ren’s  Year.  Sir,  in  this  country},  as  my
 hon.  friends  know,  a  national  Board
 has  been  set  up  to  formulate  a  plan
 of  action  for  the  Children’s  Year,  and
 the  Prime  Minister  himself  is  the
 Chairman  of  this  National  Children’s

 ‘Board.  I  understand  that  State  Child-
 ren’s  Boards  have  been  set  up  in  many
 of  the  States.

 PROF.  P.  6.  MAVALANKAR
 (Gandhinagar):  Not  all.

 SHRI  RAVINDRA  VARMA.  It  is
 in  the  process.  These  Boards  are  dealt
 with  by  the  Education  Ministry.  My
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 friend  knows  more  about  it  than  ]
 know,  being  a  Professor.  But  I  en-
 tirely  agree  with  the  suggestion  that
 the  International  Children’s  Year
 should  be  an  occasion  for  all  Minis-
 tries  to  think  of  what  can  be  done  for
 the  children  of  our  country.  So,  as  far
 98  the  Ministry  of  Labour  is  concern-
 ed,  it  must  in  this  year,  pay  attention
 to  the  condition  of  children  who  are
 employed,  and  find  out  means  of
 minimising  the  employment  of  child
 labour  and  minimising  the  hardships
 of  children  who  are  employed.

 It  is  also  a  fact  that  forty  years
 have  elapsed  since  the  parent  Act  was
 passed  by  Parliament—it  was  passed
 in  938—and  it  is  a  long  time.  We
 have  gone  through  many  years  and
 we  have  come  a  long  way  since  then.
 Therefore,  it  is  quite  legitimate  to  say
 that  the  Government  must  have  a
 good  look  at  this  entire  thing...

 SHRI  DINEN  BHATTACHARYA:
 Broad  look...

 SHRI  RAVINDRA  VARMA.  I  did
 not  say  ‘good  looks’;  why  do  you  pro-
 test?...and  bring  forward  a_legisla-
 tion  which  covers  the  entire  area.  I
 would  have  readily  used  your  phrase,
 the  phrase  which  many  hon.  Members
 used,  comprehensive  legislation,  but  I
 have  some  trepidation  in  using  the
 adjective  ‘comprehensive’.  Therefore,
 you  will  forgive  me  if  I  do  not  talk
 of  comprehensive  legislation,  but  cer-
 tainly  I  do  promise  that  in  this  year,
 we  will  have  a  thorough  look  at  this
 field  and  bring  forward  such  proposals
 as  we  can  bring  forward.  I  agree
 with  the  proposal  that  was  made,  that
 we  should  set  up  a  Committee.  We
 will  set  up  a  national  committee  to
 study  the  conditions  of  chilq  iabour
 and  the  problems  connnected  with
 child  labour,  to  make  proposals  to  the
 Government  on  the  action  that  should
 be  taken,  both  in  terms  of  legislative
 action  and  executive  action.  I  would,
 therefore,  like  to  inform  the  House
 that  I  will  take  steps  immediately  to
 set  up  a  committee  of  this  kind  and
 also  set  up  a  special  childrens  cell  as
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 was  demanded  by  some  hon.  Mem-
 bers.  I  think,  I  have  dealt  with  most
 of  the  points...

 PROF.  P.  G.  MAVALANKAR:
 Why  was  the  hon  Minister  not  very
 clear  about  India  not  accepting  the
 ILO  convention  of  9762  Would  he
 kindly  spell  out  his  reasons  for  not
 doing  so  so  far?

 SHRI  RAVINDRA  VARMA:  The
 last  convention  on  child  labour  was
 not  actually  held  in  1976;  it  was  in
 i973.  I  am  afraid,  there  must  have
 been  some  printer’s  devil  in  the  book-
 let  that  you  saw.  In  any  case,  I  have
 already  explained  the  factors  that
 determine  our  ratification  of  conven-
 tions.  I  can  assure  the  House  that
 wherever  it  is  feasible  under  India’s
 conditions,  we  will  be  the  first  to
 ratify  such  conventions.

 I  think,  I  have  already  dealt  with
 most  of  the  points  made  by  the  hon.
 Members  and  will  appeal  to  the  House
 to  pass  this  Bill.

 MR.  DEPUTY-SPEAKER.  The
 question  is:

 “That  the  Bill  further  to  amend
 the  Employment  of  Children  Act,
 1938,  as  passed  by  Rajya  Sabha,  be
 taken  into  consideration.”

 The  Motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  will
 now  take  up  clause-by-clause  consi-
 deration.

 Clause  2—(Amendment  of  section  3)

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  I  beg  to  move:

 Page  ,—

 after  line  19,  insert—

 “(dd)  connected  with  the  work
 to  drive  tractors  or  earth  moving
 machines;  or”  (l)

 The  hon,  Minister  has  sought  to  in-
 sert  in  Section  3  of  the  Act  sub-clauseg
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 (b),  (c)  and  (d).  I  want  to  add  my
 amendment  thereafter.  The  hon.
 Minister  has  brought  his  amendment
 to  include  the  railways.  I  have  moved
 my  amendment  in  order  to  include
 sugarcane  crushers,  thrashers  etc.
 These  also  come  under  the  category  of
 machinery.  Why  not  include  them?

 SHRI  RAVINDRA  VARMA:  I  have
 already  answered  this  in  the  course
 of  my  speech.  I  thought,  my  hon.
 friend  was  here,  I  made  _  a  particular
 reference  to  this  amendment,  and  I
 said  that  this  deals  with  the  agricul-
 tural  areas.  The  States  can  easily  in-
 clude  them  because  Section  3(a)  em-
 powers  the  States  to  doso.  If  we
 want  to  do  that,  we  have  to  consult
 the  States  and  it  is  a  long  process.
 Therefore,  I  hope  he  will  withdraw
 the  amendment.

 ‘SHRI  P.  RAJAGOPAL  NAIDU,  I
 seek  leave  of  the  House  to  withdraw
 my  amendment.

 The  amendment  was,  by  leave,
 withdrawn.

 MR.  DEPUTY-SPEAKER,  The
 question  is:

 “That  Clause  2  stand  part  of  the
 Bill”

 The  Motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Clause  3  was  added  to  the  Bill.

 Clawse  4.  —(Amendment  of  section  4)

 MR.  DEPUTY  SPEAKER:  Now
 clause  4,  Mr,  Kamble.

 SHRI  B.C.  KAMBLE:  I  beg  to
 move:—

 Page  2,—
 after  line  2  insert—

 ‘(iii)  the  following  shall  be  added
 at  the  end—

 “and  the  said  employer  shall  be
 bound  to  seng  forthwith  the  con-

 .  cerned  child  or  children  to  the
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 nearest  Centre  for  vocational
 training  or  the  institute  for  ap-
 prentice,  and  if  such  Centre  or
 institute  is  not  there  then  to  the
 nearest  primary  school  for  educa-
 tion  and  being  brought  in  healthy
 manner  and  make  a  report  to  the
 nearest  Labour  Officer  accord-
 ingly’’.’(2)

 [  am  moving  this  amendment  mainly
 with  the  purpose  of  getting  some

 nswer  from  the  Minister  on  the  point
 aiat  lam  raising.  This  is  an  amend-
 ment  to  the  penal  clause  where  the
 employer  will  be  penalized.  The
 question  is.  what  will  happen  to  the
 concerned  child  or  children?  Either
 they  will  be  thrown  out  of  employ-
 ment  or,  probably,  they  will  be
 retained—in  certain  cases;  but  most
 probably  they  will  be  thrown  out  of
 employment.  If  they  are  thrown  out
 of  employment,  and  are  not  taken
 either  in  an  educational  institution  or
 in  any  employment,  the  position  will
 be  worse.  So,  my  amendment  seeks
 to  suggest  that  immediately  after  that,
 the  child  or  children  should  be  sent—
 ie.  forthwith—either  to  a  certain  edu-
 cational  centre  where  there  is  training
 or  apprenticeship  given—  or  to  a  pri-
 mary  educational  institution.  The
 question  would  be:  what  provision
 can  be  made  for  their  accommoda-
 tion?  I  suggest  that  in  consultation
 with  the  Ministry  of  Education,  steps
 should  be  taken  to  strictly  enforce  the
 provisions  with  regard  to  primary
 education.  In  case  there  are  such
 children,  who  are  also  employed.
 there  might  be  night  schools  =  opened
 for  them.  If  it  is  possible,  there
 should  be  some  _  residential  schools
 where  the  children  can  receive  edu-
 cation  as  well  as  get  accommodated
 in  hostels.  If  this  is  not  done,  and
 if  the  provisions  of  clause  4  are  im-

 plemented,  I  am  quite  sure  that  a

 large  number  of,  millions  of  children
 will  remain  illiterate;  and  again  illi-

 teracy  will  be  the  curse  inflicted  on
 the  country,  which  will  be  a  surer

 way  to  the  loss  of  their  freedom.
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 The  hon.  Minister  had  made  a  dis-
 tinction  between  Directive  Principles
 and  the  Fundamental  Rights.  I  would
 like  to  tell  him  that  so  far  as  to-day’s
 position  of  the  Constitution  is  con-
 eerned,  Directive  Principles  have
 precedence  over  Fundamental  Rights.
 So,  I  would  request  the  hon.  Minister
 humbly  not  to  make  a  distinction
 between  the  two,  as  they  are  to-day,
 but  to  see,  in  consultation  with  the
 Education  Ministry,  that  the  children
 thrown  out  of  employment  receive
 training  and  education.  I  am  not  go-
 ing  to  press  my  amendment;  but  I
 want  to  know  the  views  of  the  Gov-
 ernment  on  this  question.

 SHRI  RAVINDRA  VARMA:  My
 hon.  friend  talked  of  the  supremacy
 of  the  Directive  Principles  over  the
 Fundamental  Rights.  I  do  not  want
 to  enter  into  a  debate  with  him  on  the
 relative  jmportance  of  these,  either  in
 the  Constitution  or  in  theory.  But
 what  I  will  try  to  tell  him  is  that
 there  is  a  distinction  between  the  two
 in  this  sense,  that  one  is  justiciable,
 while  the  other  is  not.  As  far  as
 Directive  Principles  are  concerned,
 they  signify  an  attempt  to  reconsile
 the  necessity  for  a  degree  of  gradual-
 ness  with  the  necessity  to  delineate
 the  direction.  This  is  what  I  said.  I
 think  this  has  not  been  impugned  by
 my  hon.  friend.

 He  almost  made  it  look  as  though
 there  was  a  dilemma.  If  somebody
 employee  child  labour,  then  he  should
 be  punished.  If  he  is  punished  for  it,
 then  the  children  will  not  be  employ-
 ed.  Thereore  what  shall  we  do?  This
 seems  to  be  the  dilemma  plaguing  my
 hon.  friend.  When  you  say  that  to
 employ  child  labour  is  wrong,  then  I
 would  like  to  ask  him  a  question:  if
 you  think  it  is  wrong  in  law,  then
 Should  it  be  left  without  a  penalty?
 There  has  to  be  a  penalty,  if  you  make
 Something  illegal;  ang  if  the  enforce-
 ment  of  that  penalty  means  the  non-
 employment  of  chilf  labour  by  the.
 Person  who  ig  employing  child  labour
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 —which  is  done  illegally—then  are  we
 to  shed  tears  over  the  fact,  that  he
 observes  the  law?  but  I  can  under-
 stand  the  human  aspect  of  this  ques-
 tion,  i.e.  it  may  dead  to  a_  situation
 where  those  who  have  some  means  of
 income,  some  additiona]  means  of  in-
 come  to  the  families,  may  be  without
 them.

 45.00  hrs.

 That  iswhyearlier  on  I  referred  to
 what  my  hon.  friend  Mr.  Pradhan  said;
 that  there  may  be  occasions  where  an
 overnight  legislation  of  this  kind  may
 add  to  the  hardships  that  some  peo-
 ple  face.  Mr.  Kamble’s  solution  was
 to  suggest  that  there  must  be  some
 way  of  ensuring  that  these  children
 are  sent  either  to  apprenticeship
 schools  or  to  regular  schools.  As  far
 as  apprenticeship  institutions  are  con-
 cerned,  there  again  is  a  question  of  age
 and  the  cequisite  skill.  A  boy  of  0
 years  or  9  who  may  be  helping  in  some
 job  and  ,etting  Rs.  2  or  Rs.  4  a  week
 may  not  necessarily  be  qualified  or
 eligible  for  admission  to  an  apprentice-
 ship  school.  And  as  far  as  sending
 them  compulsorily  to  primary  schools  is
 concerned,  he  himself  referred  to  the
 attendance  problem,  accommodation  in
 hostels,  etc.  So,  these  are  problems
 which  have  to  be  tackled,  but  not
 necessarily  included  in  this  piece  of
 legislation.  I  can  tell  him  that  I  rais-
 ed  this  matter  with  my  hon.  friend  the
 Education  Minister,  and  discussed
 these  problems  with  him.  I  hope  my
 Hon.  friend,  Mr.  Kamble  will  not  press
 his  amendment.

 SHRI  3.  C.  KAMBLE:  I  do  not  press
 my  amendment.

 MR.  DEPUTY  SPEAKER:  Has  the
 hon.  Member  leave  of  the  House  to
 withdraw  his  amendment?

 SEVERAL  HON.  MEMBERS:  Yes..

 The  amendment  was  by  leave,  with-
 drawn,
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 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  clauses  4  and  5  stand  part
 of  the  Bill.”

 The  Motion  was  adopted.

 Clauses  4  and  5  were  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  RAVINDRA  VARMA:  I  beg  tc
 move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY  SPEAKER:  The  ques
 tion  is:

 “That  the  Bill  be  passed.

 The  Motion  was  adopted.

 5.03  hrs.

 MOTOR  VEHICLES  (AMENDMENT)
 BILL,

 MR.  DEPUTY  SPEAKER:  Then  there
 is  the  Motor  Vehicles  (Amendment)
 Bill.  Before  the  Minister  moves  it
 I  must  mawe  at  least  one  remark,  that

 is,  I  had  been  receiving  amendments
 till  this  morning  which  is  not  good  in
 practice.  According  to  the  rules,  they
 should  come  at  least  one  day  before.
 Otherwise,  we  just  cannot  circulate
 these  amendments  to  the  Members,
 aJthough  an  attempt  has  been  made
 today  to  circulate  cyclostyled  copies  of
 the  amendments.  They  have  been  cir-
 culated.  In  any  case,  in  future,  we
 will  be  very  strict  in  case  of  amend-
 ments  and  Members  should  be  vigilant-
 about  sending  their  amendments  in
 time.  As  soon  as  the  Bill  is  circulated
 they  should  send  their  amendments.
 Even  the  Government  amendments
 have  come  only  today.  I  think  both
 the  Government  and  the  Members
 should  be  vigilant  about  it  and  they
 should  send  their  amendments  in  time.

 Mr.  Minister.
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 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Motor  Vechicles  Act,  1939,  be
 taken  into  consideration.”

 While  moving  this  Bill  for  considera-
 tion  before  this  Honourable  House,  I
 wish  to  say  a  few  things  by  way  of
 amplification  of  purposes  of  this  BilL
 In  the  beginning  of  1976;  the  amending
 Bill  was  brought  before  this  House  to
 enable  the  Government  to  implement
 the  policy  regarding  national  permit.
 Again  in  July.  1977,  another  Bill  was
 prought  before  this  House  whereby
 certain  amendments  were  effected  mak-
 ing  punishment  stringent  for  drunkard
 drivers.  It  also  made  wearing  crash
 nelmets  compulsory  for  drivers  of  two
 seater  vehicles.

 The  purpose  of  this  Bill  had  been
 explained  in  the  Statement  of  Objects
 and  Reasons  and  I  do  not  Jike  to  take
 more  time  of  the  HouSe  in  amplify-
 ing  that.  One  promise  was  made  by
 the  Janata  Party  in  the  election  mani-
 festo  in  1977.  On  page  22  of  that;
 under  the  heading,  ‘New  deal  for
 weaker  sections’,  itsays:

 “It  is  a  matter  of  deep  shame  that
 ever  after  three  decades  of  advent  of
 Independence,  the  social  and  econo-
 mic  conditions  of  the  weaker
 sections  of  the  society,  particularly
 the  Scheduled  Castes  and  Tribes,
 continue  to  be  abject.  They  are
 still  subject  to  many  forms  of  dis-
 crimination  and  have  been  victims
 of  foul  atrocities.”

 In  the  next  para,  it  says:

 “The  Janata  Party  believes  that
 the  disparities  that  separate  these
 members  of  society  from  the  more
 educationally  and  economically
 advanced  sections  cannot  be  radi-
 cally  reduced  without  a  policy  of
 special  treatment  in  their  favour.

 if  will  accordingly  provide  preferen
 ial  op  tiunities  for  education  and

 self-employment  to  these  sections.”
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 In  l962  4  meeting  of  Ministers  in-
 charge  of  welfare  in  the  States  was
 called  by  the  then  Home  Minister
 Shri  Lal  Bahadur  Shastri  and  a  deci-
 sion  was  taken  that  if  we  wanted  to
 effectively  improve  the  conditions  of
 the  Scheduled  Castes  and  Tribes,  the
 state  governments  and  the  Central

 Government  shall  have  to  make  reser-
 vations  in  the  _  general  sector  also.
 There  is  a  special  sector  meant  for
 the  members  of  the  Scheduled  Castes,
 the  provision  of  funds,  etc.  The  con-
 cession  that  are  given  are  very  limited.
 That  is  why  the  condition  of  these
 classes  has  not  improved  _  effectively.
 It  was  therefore  decided  that  as
 against  the  s,eciai  sector.  the  same
 principle  of  reservation  should  be
 applied  in  matters  of  divisible,  in-
 dividual  items  where  the  government
 machinery  the  state  government  or
 the  Central  Government  gives  certain
 nenefits  to  the  society.

 I  am  one  of  these  who  had  been  a
 Minister  in  the  state  government.  I
 have  been  very  keen  that  the  state
 government  should  also  provide  for
 reservation  in  matters  of  divisible  in-
 dividual  benefits  in  the  general  sector.
 But  somehow  the  state  governments
 have  not  been  agreeing.  Some  state
 governments  did  enact  some  _pro-
 visions.  Andhra  was  one  State,  some
 other  states  also  took  measures  to  see
 that  certain  reservations  were  made
 in  the  matter  of  divisible,  individual
 benefits.  After  coming  to  power,  the
 Janata  Party  further  passed  a  resolu-
 tion  in  November  977  that  this  prin-
 ciple  of  reservation  would  be  extended
 to  individual  items  also  in  the  general
 Sector.  It  is  in  pursuance  of  that
 resolution  that  this  Bill  had  been
 -Tought  forward.

 As  I  gaid  the  main  purpose  of  the
 Bill  is  to  make  reservations  in
 favour  of  the  scheduled  Castes
 in  the  matte  of  national  per-
 mits,  public  carriers,  state  carriage
 Permits.  This  principle  of  reser-
 vation  and  giving  benet  is  also
 bers  of  the  economically  poor  sections,
 ‘te,  those  sections  which  are  econo-
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 mically  weaker  sections.  There  has
 been  much  talk  of  giving  some  kind
 ot  preferential  treatment  to  those
 people  who  are  economically  poor.
 There  are  people  in  society  who  are
 socially.  educationally  and  economi-
 cally  backward.  But  only  lip  sympa-
 thy  has  been  shown  to  these  sections
 and  no  tangible  steps  have  been  taken
 to  remove  their  backwardness.  In
 the  Bill  an  attempt  is  being  made  to
 see  that  these  sections  also  get  some
 kind  of  preference  or  reservation
 which  may  be  decided  by  the  State
 Governments.

 There  are  other  purposes  of  the  Bill
 aiso.  For  example  we  are  going  to
 make  some  stringent  punishment  for
 the  offence  of  ticketless  travel.  To  my
 friends  it  may  appear  that  we  have
 provided  some.  strong  action  ०7
 stringent  measures—because  we  have
 provided  a  fine  of  Rs.  500  or  ten  times
 the  fare  whichever  is  less  and  _  that
 may  appear  harsh  to  some  of  the  hon
 members.  But  in  order  to  prevent
 ticketless  travel,  it  is  a  necessary
 step.

 SHRI  R.  VENKATARAMAN  (Madras
 South):  Whichever  is  less  or  more?

 SHRI  CHAND  RAM:  Rs.  500  is  the
 maximum  or  ten  times  the  value  of
 fare.  It  meang  ‘less’.

 We  are  also  making  provision  for
 grant  of  separate  licence  for  driving
 buses  and  trucks.  We  are  also  pro-
 viding  to  increase  the  period  of
 validity  of  driving  licences,  other  than
 those  of  professionals,  from  three  years
 te  five  years.

 Attempt  has  been  made  to  ask  the
 State  Governments  to  prescribe  mini-
 mum  educational  qualifications  for
 persons  to  whom  licences  tg  drive—i.e.
 transport  licences—are  issued.

 There  are  some  consequential
 amendments  also  to  which  I  will  not
 like  to  dilate  and  touch.  I  hope  the
 hon.  members  will  give  their  un-
 stinted  support  to  this  Bill.  This  Bill
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 is  very  simple  and  a  non-controversial
 Bill.

 iz  teed  be  I  will  reply  to  the  various
 Suggestions  and  observations  of  the
 hon.  members.

 "MR.  DEPUTY  SPEAKER:
 move:l:

 “That  the  Bill  further  to  amend

 ५  the  Motor  Vehicles  Act,  1939,  be
 taken  into  consideration.”

 Motion

 SHRI  VINAYAK  PRASAD  YADAV
 (Saharsa):  I  hee  tn  move:

 ‘  ©That  the  Bil  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon

 “by  the  5th  January,  1979.”  (22).

 SHRI  Rg  VENKATARAMAN  (Mad-
 ras  South):  The  Motor  Vehicles  Act
 was  passed  in  939  ang  forty  years
 have  elapsed  since  then.  If  one  takes
 this  Act  and  tries  to  go  through  it,  he
 wili  find  it  like  a  banyan  tree,  with  so
 Many  aeral  roots  c  nsisting  of  hund-
 reds  of  amendments  to  this  Act.  It
 is  almost  impoOssicie  for  a  person  to
 get  the  correct  position  and  the  state
 of  the  law.  Since  then  it  has  been
 amended  to  often  and  so  much  that  it
 has  lost  some  of  the  original  virtues
 it  had.  My  first  suggestion  to  the  Gov-
 ernment,  therefore,  is  that  it  is
 time  that  they  brought  forward  a  con-
 solidated  amending  Act,  putting  all
 these  things  into  a  proper  shape  and
 re-examining  the  various  aspects  in
 relation  to  the  issue  of  permits,  the
 inter-State  routes,  the  position  of
 goods  traffic  in  relation  to  the  inter-
 State  as  well  as  the  inter-State  traffic
 and  all  matters  like  taxation,  etc.  in
 one  campass.

 The  Government  have  appointed  a
 committee  under  Mr.  B.  D.  Pande  to
 examine  the  transport  policy.  I  hope,
 Government’  will  seriously  take  into
 consideration  the  need  for  revising
 the  entire  law  in  relation  to  the  Motor
 Vehicles  Act.

 I  shall  briefly  touch  one  or  two  points
 because  the  whole  Act  is  not  before
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 us  for  consideration.  In  the  first
 place,  the  Railways  have  not  been  able
 {to  carry  the  traffic  that  is  offered  in
 this  country.  Time  and  again,  the
 Eouse  has  very  strongly  and  severely
 criticised  the  inability  of  the  Railways
 to  carry  goods  particularly  carry  coal
 to  various  parts  of  India,  inahility  to
 frovide  transport  for  carrying  salt
 from  South  India  to  the  north  and
 severai  such  complaints  have  emanat-
 ed  in  this  House.  It  should  be  the
 policy  of  road  transport,  therefore,  to
 come  to  the  aid  of  a  proper  distribu-
 tion  system  in  this  country  whereby
 shortages  will  not  develop,  not  because
 there  are  shortages  of  goods  but  be-
 cause  there  are  shortages  in  trans-
 port.  It  is  a  pity  that  when  goods  are
 available,  certain  parts  of  the  country
 should  be  starving  because  the  trans-
 port  is  not  able  to  fulfil  its  functions.
 The  transvort  is  not  able  to  do  its  duty
 to  the  country.  Therefore,  the  time
 has  come  when  we  should  look  upon
 road  transport  as  one  of  the  essential
 transport  system  of  this  country  and
 try  to  strengthen  it  so  that  it  can
 function  as  another  limb  of  transport
 cr#anisation  of  the  country  and  satisfy
 the  needs,

 Those  who  know  the  history  of
 the  Motor  Vehicles  Act  know  that  the
 rezulation  of  road  transport  was  under-
 taken  very  largeiy  to  prevent  competi-
 tion  between  the  road  and  the  railways.
 In  fact,  the  expression  used  was  co-
 ordination  between  railways  and  road
 transport;  it  Was  more  or  less  a  for-
 mula  used  for  the  purpose  of  curbing
 the  growth  and  development  of  road
 transport  to  enable  the  railways  to
 survive  and  make  profit.  From  those
 days  we  have  travelled  very  far.  Both
 railways  and  the  roadways’  are  not
 able  together  to  serve  the  needs  of
 the  country,  and  there  are  shortages
 tn  the  country,  because  the  two  systems
 even  together  are  not  able  to  fufil  the
 transport  needs  of  the  country.  There-
 fore,  road  transport  should  he  taken
 up  on  an  urgent  basis  and  developed
 without  any  reference  to  its  impect  on
 railways.
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 In  the  earlier  years  it  was  stated
 that  transport  over  long’  distances
 must  be  reserved  for  railways  or  the
 road  transport  should  not  be  allowed
 to  take  up  these  long  distance  traffic.
 [herefore,  the  issue  of  permits  was
 regulated  in  such  a  way  that  the  road
 transport  was  under  a  handicap  and
 it  was  not  able  to  carry  traffic  over
 long  distances.  The  present  position
 is  thut  the  road  transport  has  to  be
 encouraged  to  take  up  long  distance
 hautage  and  see  that  it  serves’  the
 aeeds  of  the  public  so  that  both  the
 railways  and  the  road  transport  to-
 gether  are  able  to  meet  the  needs.  This
 is  my  first  suggestion  and  I  hope  the
 Transport  Minister  will  give  his
 serious  attention  to  this,  because  this
 is  very  urgent.  We  should  not  go  by
 the  rut;  we  have  been  travelling  on
 the  rut  too  long  we  have  got  to  see
 that  the  righful  role  of  road  transport,
 more  particularly  in  the  field  of  trans-
 port  of  goods,  is  given  all  encourage-
 ment.

 The  second  point  I  would  like  to
 emphasize  js  that  the  nationalisation
 of  road  transport  has  received  very
 scant  attention  in  recent  years.  The
 object  of  nationalisation  of  road  trans-
 port  was  that  regardless  of  profit-
 ability  of  any  particular  route  or  any
 Particular  area,  the  nationalised  units
 would  be  able  to  discharge  the  func-
 tions  of  tarnsport,  without  taking  into
 account  the  overall  profitability  as
 sich.  For  instance,  it  is  well  known
 that  in  suburban  and  urban  traffic,  the
 transport  is  not  profitable.  It  is  well-
 known  that  the  city  operation  of  buses
 is  not  profitable.  The  reason  is  buses
 in  the  rural  areas  operate  over  long
 distances  as  much  as  300  miles  per
 day,  while  the  city  and  suburban  buses
 do  not  operate  for  more  than  50  miles
 a  day,  because  the  city  buses  have  con-
 straints  like  road  blocks,  traffic  lights,
 stoppage  at  every  bus  stop  and  so  on.
 Therefore,  it  is  not  possible  for  a  city
 bus  to  operate  for  more  than  20  to  50
 Miles  a  day.  Therefore,  when  the
 vehilcle  utilisation  becomes  less,  the
 Profitability  also  goes  down.  So,  it  is
 found  that  the  city  and  suburban
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 operations  are  not  as  profitable  as  the
 long  distance  operations  in  the  rural
 areas.

 In  most  of  the  cities  and  urban
 areas  we  have  nationalised  transport,
 because  it  serves  the  needs  of  the
 public,  irrespect  of  the  profitability  of
 that  particular  undertaking.  Unfortu-
 nately,  now  this  principle  has  almost
 been  given  the  go-by  and  the  urge  for
 nationalisation  of  transport  is  slowly
 weakening.  I  would  like  the  hon.
 Minister  to  take  up  this  question  of
 having  more  nationalised  transport  in
 the  country,  for  the  purpose  of  serving
 the  needs  of  the  people  and  this  prin-
 ciple  should  receive  a  certain  amount
 of  priority  and  also  assistance  from
 the  Planning  Commission,

 The  third  point  which  |  would  like
 to  mention  generally  is  the  question  of
 vehicle  availability.  It  is  now  found
 thut  we  are  unable  to  get  trucks  and
 ouses  for  our  use.  This  country  has
 gone  through  cycles  of  surpluses  and
 deficits.  Hardly  two  years  ago  we  are
 told  that  there  was  a  surplus  of  vehi-
 cles  in  our  country,  that  there  was  no
 off-take  and  that  the  vehicle  produc-
 tion  must  be  cut  down,  but  today  the
 position  is  that  vehicies  are  not  avail-
 able.  There  is  a  premium  on  trucks
 with  all  the  attendant  evils.  Whenever
 there  is  a  shortage,  there  is  a  premium
 and  black  market.  Therefore,  though
 it  is  not  within  the  Transport  Ministry,
 they  should  work  in  co-ordination  with
 the  Industries  Ministry  to  anticipate
 the  rate  of  growth  in  traffic  and  the
 number  of  vehicles  that  would  be
 needed,  and  on  that  basis  plan  the
 production  of  commercial  vehicles.  If
 we  are  going  to  have  a  policy  of  hand
 to  mouth  existence,  just  providing
 whatever  the  market  would  take  at
 the  moment,  we  are  bound  to  go
 through  the  same  cycle  of  shortages
 resulting  in  black  market,  permium
 and  all  the  misfortunes  that’  afflict  the
 country,  followed  by  a  certain  period
 of  surplus  and  so  on.  Therefore,  my
 suggestion  is  that  there  should  b¢
 better  co-ordination.  between  the
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 Transport  Ministry  and  the  inistries
 Ministry  with  regard  to  the  manufa”-
 ture  of  commercial  vehicles  so  as  to
 have  planned  production  to  take  care
 of  the  needs  of  the  country.

 after  making  these  preliminary
 observations,  I  would  like  to  refer  to
 the  Bill.  I  welcome  some  of  its  pro
 visions.  For  instance,  the  provision
 for  a  Separate  licence  for  driving
 trucks  and  for  driving  buses  is  wel-
 coune.  The  kind  of  skill  and  experience
 as  well  as  the  trainings  required  for
 driving  these  two  vehicles  differ,  and
 it  is  good  we  have  in  this  Bill  such
 a  provision.

 There  is  also  a  provision  in  the  Bill
 for  giving  licences  for  driving  private
 vechiles  as  paid  employees.  Today
 the  drivers  of  private  vehicles  need
 not  take  licence.  It  is  enough  if  he
 has  a  owner-driver  licence.  This  is  a
 very  Salutary  provision  and  I  welcome
 it,

 I  also  welcome  the  provision  relat-
 ing  to  educational  qualifications  in
 respect  of  drivers,  but  I  hope  the
 Minister  will  not  say  that  the  driver
 must  have  passed  the  SSLC  or  some
 such  examination.  The  qualification
 should  be  such  that  he  is  able  to  read
 the  road  signs  and  understand  the
 traffic  regulations.  He  may  be  asked
 to  pass  a  test  about  such  knowledge
 rather  than  pass  the  eight  or  tenth
 standard  and  the  like.

 Also  I  would  like  to  caution  because
 when  we  introduce  a  new  rule,  we
 torget  the  difficulties  of  the  existing
 people.  There  are  a  number  of  drivers
 who  are  over  45  and  50  years  of  age.
 lf  you  say  that  those  drivers  must  aiso
 get  the  educational  qualification,  then
 most  of  them  will  be  deprived  of  their
 jobs  and  they  will  become  unemploy-
 ed.  We  have  to  make  a  provision  in
 the  rules  that  such  a  rule’  wilil  not
 apply  to  persons  who  are  over  45  years
 of  age.  so  that  persons  who  are  now
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 earning  their  livelihood  as  drivers  are
 not  affected  by  the  new  rule  that  we
 provide.

 Then  there  is  a  new  provision  with
 regard  to  registration  of  re-built
 vehicles.  I  do  not  know  the  Minister
 Was  cursory  when  he  introduced  the
 Bill,  he  did  not  refer  to  many  of  the
 provisions.  There  are  certain  things
 which  should  be  brought  to  the  notice
 of  the  hon.  members,  even  at  the  time
 of  consideration  of  the  Bill,  because
 what  we  debate  in  the  House  and  what
 we  explain  in  the  House  may  become
 the  guidelines  for  those  who  adminis-
 ter  and  implement  the  legislation
 later.  So  far  as  the  rebuilt  vehicles
 are  concerned....

 SHRI  CHAND  RAM:  They  are  ex-
 plained  in  the  objects  and  reasons.

 SHRI  R.  VENKATARAMAN:  I  do
 not  know  who  drafted  it.  I  am  sorry,
 I  wish  I  could  have  commended  it;  it
 is  not  enough,  it  is  very  cursory  and  it
 does  not  bring  out  the  salient  features
 of  the  Bill.  Of  course,  the  Bill  con-
 tains  very  many  good  points  and  it
 is  for  the  Government  to  take  credit
 for  some  good  points,  although  we  are
 going  to  say  that  there  are  weaker
 points.  Well,  that  is  beside  the  point.

 My  point  is  that  a  rebuilt  vehicle,
 which  is  a  cannibalised  one—you  take
 engine  {from  somewhere,  parts  from
 sornewhere  else  and  put  them  all  to-
 gether  and  than  make  it  a  vehicle,
 which  we  callintechnical  language  a
 cannibalised  vehicle—must  be  road
 worthy.  There  is  no  provision,  when
 you  Say  that  a  re-built  vehicle  register-
 ed,  that  it  must  be  road  worthy,  whereas
 in  the  case  of  other  vehicles,  they
 must  be  road  tested  and  it  must  be
 approved.  Before  you  grant  an  indus-
 trial  licence,  for  a  vehicle,  the  engine
 is  ut  to  a  road  test  and  it  has  to  pags
 through  the  test  and  it  is  only  when
 it  is  approved,  it  ean  be  fitted  in.  The
 vehicle  has  to  go  through  the  road  test
 before  it  is  approved  and  then  only  it
 can  be  marketed.  In  respect  of  the
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 re-built  vehicles,  there  is  no  such  test.
 lf  we  put  these  vehicles  on  the  road
 without  the  test.  they  will  surely  be
 engines  of  destruction  rather  than  of
 transport.  In  this  case  we  should  not
 go  every  liberally  towards  the  rebuilt
 vehicles  and  we  have  to  take  a  lot  of
 care  in  respect  of  the  registration  of
 re-built  vehicles.

 Now  you  have  suggested  in  the  Bill
 that  when  the  vehicle  is  transferred
 from  one  State  to  another  a  no-objec-
 lion  certificate  is  to  be  obtained.  So.
 far  so  good.  There  will  be  no  objec-
 tion.  You  have  also  stated  in  the  Bill
 that  even  in  other  transfers,  intra-
 state  transfer  there  should  be  a  no-
 objection  certificate.  The  reason  in
 the  case  of  the  inter-State  transfer  is
 that  a  vehicle  may  ०2८  stolen  or  the
 taxes  due  thereon  may  not  have  been
 paid.  For  these  reasons,  you  must
 insist  that  a  no-objection  certificate
 should  be  obtained.  But  when  you
 come  to  intra-state  transfer,  why
 should  there  be  a  no-objection  certi-
 ficate?  Today,  without  any  such  certi-
 ficate.  by  just  filling  up  the  forms  by
 the  transferor  and  the  transferee,  the
 vehicles  are  transferred.  But  when  you
 say  that  you  must  get  a  no-objection
 certificate,  it  is  Z0ing  to  be  a  hurdle
 in  the  way  of  smooth  transfer  intra-
 State.  Therefore,  ]  am  going  to  oppose
 that  clause  when  it  is  put  to  vote.

 As  regards  hire-purchase.  I  am  sorry
 the  amendment  has  just  been  circulat-
 ed,  a  few  minutes  back,  and  I  have  not
 had  the  time  to  fully  examine  it.
 There  ig  q  great  deal  of  hardship
 Caused,  on  the  one  side,  by  the  un-
 scruplous  hire-purchasers  and.  on  the
 other  side,  by  the  unscruplous  lenders
 who  give  money  and  take  the  vehicle.
 In  each  case,  it  qepends  on  the  facts
 of  the  case.  In  the  Bill,  you  have
 assumed  that  the  fault  lies  always  with
 the  purchaser.  You  have  said  that  if

 he  does  not  deliver  the  certificate  with.
 in  time  or  as  soon  as  the  vehicle  is
 taken  over  then  the  transport  authority
 Can  cancel  the  previous  registration
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 certificate  and  issue  anew  certificate.
 There  must  be  some  adjudication  as  to
 who  wasat  fault.  Sometimes  it  is  not
 the  companies  which  really  advance
 money.  Most  of  the  trucks  and  buses
 are  financed  by  a  class  of  people  who
 are  professional  and  hereditary
 money-lenders,  do  not  want  to  men-
 tion  any  category  of  them  because  I  do
 not  want  to  offend  anybody.  It  is
 well-known  that  a  class  of  professional
 and  hereditary  money-lenders  lend
 money  for  hire-purchase  of  trucks  and
 buses  und  they  seize  these  things  at
 the  slightest  opportunity.  They  go  to
 the  registration  authority  and  say  that
 the  registration  certificate  should  be
 cancelled  and  a  new  registration  certi-
 ficate  should  he  issued.

 In  the  Bill,  you  have  now  provided
 that  if  he  goes  and  Say  that  in  the  hire-
 purchase  agreement  he  has  defaulted
 and  he  has  seized  the  vehicles.  then,
 without  any  adjudication  as  to  who
 was  at  fault,  whether  the  other  person
 has  any  objection  or  any  reasons  there.
 for  or  any  grounds  for  his  case,  as  is
 provideg  here,  to  the  registering  autho-
 rity  can  cancel  the  registration  certifi-
 cate  and  issue  a_  fresh  certificate.
 Therefore,  in  the  treatment  of  hire-
 purchase.  I  would  urge  that  there
 should  be  an  adjudication  as  to  who
 Was  at  fault,  whether  it  was  the  bor-
 rower  or  the  lender.  Then  only.  9
 fresh  certificate  should  be  issued.

 Lastly,  I  come  to  the  provision  for
 reservation  of  permits  for  the  weaker
 sections.  On  principle,  everybody  will
 welcome  it.  Nobody  will  object  to  it.
 Is  it  practicable.  Are  you  really  going
 to  satisfy  anybody  of  this  class?  A
 bus  today  costs  about  Rs.  ]  lakh,  a
 truck  today  costs  about  the  same.
 Which  member  of  the  weaker  sections
 of  the  society.  which  member  of  the
 Scheduled  Castes  and  the  Scheduled
 Tribes  would  be  able  to  invest  this
 much  money  and  buy  a_  vehicle  for
 himself?  This  will,  definitely,  lead  to
 only  benami_  transactions.  The  per-
 sons  who  cannot  afford  really  to  put
 these  vehicle  on  the  road  by  paying
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 -even  an  initia)  deposit  will  lenq  their
 nameg  and  there  will  be  great  abuse.
 On  the  contrary,  I  have  a  suggestion  to
 -make.  We  have  now  a  provision  that
 the  cooperative  societies  must  be  given
 a  preference  in  the  issue  of  permits
 It  is  in  the  Motor  Vehicles  Act.  Pro-
 vision  may  be  made  for  the  weaker  sec-
 tions  of  the  society  and  the  Scheduled
 Castes  and  Scheduled  Tribes  forming
 cooperatives,  to  whom  cooperative
 institutions  may  land  money.  There~
 by,  they  will  be  enabled  to  run  these
 buses.  A  more  provision  that  the  wea-
 ker  sections  of  society  or  the  Schedule:
 Castes  and  Scheduled  Tribes  will  have
 preference  in  the  matter  of  grant  of
 permits  will.  in  the  ultimate  analysis.
 lead  to  greater  abuse  rather  than  help
 those  classes  whom  you  want  to  help

 Now,  this  is  the  most  important  part
 of  the  Bill  and.  when  I  say  this.  it
 should  not  be  understoog  that  J  am  in
 anyway  against  the  provision.  What

 I  Say  is  that  this  provision  will  not
 really  help  the  weaker  sections  or  the
 Scheduled  Castes  and  Scheduled  Tribes.
 If  you  really  want  to  help  them,  the
 other  way  is  to  enable  cooperatives
 being  formed  of  these  people.  We
 may  put  in  g  clause  saying  that  coope
 ratives  of  weakers’  sections  of  the
 society  and  cooperatives  of  Scheduled
 Castes  and  Scheduled  Tribes  will  be
 entitled  to  certain  assistance.  Instead
 of  this  preference,  you  can  say  that
 they  will  have  preference  over  other
 cooperatives.  Even  now  in  another
 clause  you  have  said  that  cooperatives
 will  have  a_  preference:  you  can  put
 in  a  clause  saying  that  cooperatives  of
 Scheduled  Castes  and  Scheduled  Tribes
 and  of  the  weaker  sections  of  society
 shall  have  a  higher  priority  over  other
 cooperatives,  in  which  case  your  objec’
 will  be  fulfilled.  Ag  it  is,  this  will  not
 serve  any  purpose.  They  will  become
 mere  name  lenders.  There  will  be  an
 snormous  number  of  ‘Benami’  trans-
 actions  and  ultimately  this  will  lead  to
 abuse  and  then  vou  will  come  up  with
 @n  amending  Bill  either  withdrawing
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 this  provison  or  deleting  this  clause.

 5.43  lars.

 |  SHRIMATI  PARAVATHI  KRISHNAN  in  the
 Chair]

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra).  The  importance  of  road
 transport  needs  no  emphasis  but  at  the
 moment  we  find  that  it  is  in  a  state  of
 complete  anarchy.  There  is  no  sort  of

 discipline.  The  Administration  has
 not  been  able  to  give  an  efficient,
 honest  and  expeditious  transport  to  the
 people.

 Madam,  here  even  in  the  capital  city,
 in  regard  to  city  transport,  particularly
 the  scooters,  taxis  and  also  buses,  we
 find  no  dearth  of  complaints,  both  of
 cheating  and  other  malpractices.  A
 visitor  coming  for  the  first  time  to
 Delhi  finds  himself  completely  at  their
 mercy.

 Meters  are  set  working  from  before
 ang  the  passengers  are  also  taken  by  a
 circuitous  route.  Further,  the  metres
 have  no  lights  and,  in  the  night,  you
 can  never  know  what  exactly  is  the
 fare  that  has  been  recorded.  Thus  the
 public  is  cheated  in  every  way.

 Again,  taxis  and  scooters  77९९५
 refuSe  to  take  passengers  if  it  does  not
 suit  them.  They  stand  at  the  stands
 but,  still,  when  they  are  asked  to  go
 along,  they  ask  ‘What  is  your  destina-
 tion’  and  if  the  destination  is  not
 distant  enough  or  if  it  does  not  suit
 their  convenience,  they  refuse  and  one
 is  completely  stranded,  especially  at
 nights.  In  spite  of  the  fact  that  this  is
 the  capita,  city,  such  is  the  condition.
 I  do  not  know  what  impression  the
 foreigners  get  when  they  come  to  this
 city,  because,  as  I  said,  cheating  and
 Malpractices  are  so  common  that  one
 feels  disgusteq  about  them.  No  one  is
 spared,  but  the  outsiders  and  strangers
 naturally  suffer  more.

 Another  difficulty  which,  of  course,
 has  nothing  to  do  with  thig  Bill  is
 about  the  goods  transport.  There  are
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 road-blocks  at  every  stage  in  the  shape
 of  tax  and  octroi  barriers.  In  the
 mofussil  areas,  this  hag  become  a  very
 sore  point.  This  prolongs  the  time
 taken  for  the  journey,  at  every  stage
 you  find  the  goods  trucks  standing  in  a
 queue  for  an  hour  or  two  hours.  There
 is  lot  of  corruption;  money  is  passed
 and  then  they  are  alloweg  to  go  with-
 out  paying  the  tax.  Otherwise,  they
 are  harassed.  So,  all  these  matters
 need  to  be  attended  to.

 In  the  mofussil  towns,  things  are
 much  worse.  For  example,  in  Agra—
 and  in  many  other  places  also—the
 meters  have  been  fixed,  but  nobody
 charges  according  to  the  meter.  The
 meters  are  not  worked  at  all,  and
 charges  for  the  journeys  are  some-
 times  four  times  or  even  more,  just
 at  the  picusure  of  the  taxi  or  scooter
 driver.  There  is  thus  complete  anar-
 chy  so  fur  aS  the  administration  of
 this  Act  is  concerned.

 In  buses,  there  is  over  loading  even
 where  the  service  is  nationalised.  |
 think,  the  experience  of  the  common
 Man  is  that  wherever  a  route  is  natio-
 nalised.  the  good  points  come  into
 view,  only  so  long  as  the  buses  are
 new,  but  shortly  thereafter,  things
 Sturt  deteriorating.  The  buses  which
 are  run  on  roads  in  the  rural  areas  and
 in  the  mofussil  towns  are  not  even
 properly  cleaned,  their  maintenance  is
 extremely  poor,  they  exude  fumes,  the
 fumes  come  into  the  bus  itself,  ang  )
 dare  say  that  the  life  of  the  conductor
 and  the  driver  is  shortened  at  least  by
 a  few  years.  The  ordinary  passenger
 also  feels  a  heavy  load  on  his  chest
 because  of  these  fumes.  As  I  was
 saying,  the  maintenance  of  the  buses  is
 extremely  poor,  they  are  ful]  of  rub-
 hich  and  dust.  This  is  the  condition
 of  the  nationalised  roaq  transport  that
 we  see  in  the  countryside.  Whenever
 it  is  supplemented  by  private  buses.
 the  preference  of  the  ordinary  passen-
 fers  is  or  those  private  buses  because
 they  are  better  maintained.  Why  this
 deterioration  takes  place  is  because  of
 Monopoly  and  absence  of  competition,
 and  the  result  ig  that  things  go  as  they
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 please;  nobody  is  bothereg  about  them;
 the  result  is  that  Government  loses
 ang  the  public  suffers.  So,  the  nation-
 alised  transport  is  very  good  on,
 paper,  but  in  actual  fact,  I  think,  the
 private  companies  which  are  well  or-
 ganized  work  much  better.  Of  course,
 there  is  the  question  of  earning  more
 profits.  But  that  is  a  different  matter.
 But  if  you  make  it  as  a  monopoly,
 then  certainly  things  are  bound  to
 deteriorate  as  they  have  done.  This  is
 the  experience,  ]  think,  everywhere.

 With  regard  to  the  other  provisions
 of  the  Bill,  as  Mr.  Venkataraman  said,
 there  has  been  a_  plethora  of  amend-
 ments  and  one  is  at  a  loss  to  find  what
 is  the  correct  position  in  any  matter.
 Here  again,  not  only  I  would  pleag  for
 consolidation  but  also  for  simplifica-
 tion.  Here  व्‌  will  cite  one  or  two  inst-
 ances  how  procedures  have  been  made
 more  complicated.  In  our  State  of
 Uttar  Pradesh,  the  State  Government
 have  made  their  own  rules’  under
 which  issuing  of  driving  licence,  rene-
 wal  of  driving  licence  and  registration—
 al]  these  have  been  concentrated  at  the
 Divisiona]  Headquarters.  Now  ima-
 gine  a  man  residing,  say,  in  Mainpurt.
 He  has  to  send  his  driving  licence  and
 registration  certificate  to  Agra  for
 renewal  and  also  take  his  vehicle  for
 inspection.  This  used  to  be  done  at
 the  district  headquarters  previously
 by  ‘Gagetted  Police  officers.  All  these
 things  neeq  to  be  remedied.

 Again,  in  regard  to  the  provisions  in
 this  Bill  about  transfer  ownership,  as
 Mr.  Venkataraman  has  _  pointed  out,
 why  should  the  State  require  8  no-
 objection  certificate  for  intra-State
 transfers?  My  point  is  that  even  for
 inter-State  transfers  it  should  be  the
 duty  of  the  registering  authority  to
 verifv  the  antecedents  of  the  vehicle
 or  of  the  transferor  and  the  transferee.
 Why  should  the  onus  be  laid  on  the
 person  who  is  effecting  the  transfer?
 This  is  a  very  ordinary  matter,  but  it
 gives  such  a  lot  of  trouble.  It  gives.
 more  and  more  opportunities  for  cor-
 ruption.  Sometimes  the  Police  report
 is  not  coming  and  one  has  probably
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 run  about  to  get  it  expedited.  Then
 the

 office  itself  is  delaying  the  report  to

 the  other  registering  authorities,  All

 these  things  happen  and  there  is  a  lot

 of  corruption.  |  would  plead,  you  delete
 clause  29(A).  If  you  want  any  sort

 of  verification,  it  should  be  done  by
 departmental  officers.  The  transferor
 and  transferee  should  only  be  required
 to  inform  the  registering  authority
 that  the  transfer  has  taken  place.  Be-

 yong  this  there  should  be  no  obligation
 ‘on  them.  The  verification  should  be
 done  by  the  registering  authority  itselt.
 which  has  a  very  large  office  and  stafi
 for  the  purpose.  Here  you  put  this
 onus  on  the  private  individual  who
 has  solq  his  car.  What  offence  has  he
 committed  for  which  he  is  penalised.
 I  will  plead  for  deletion  of  this  clause
 and  the  consequential  amendments.  I
 ‘have  given  notice  of  some  amendments
 ‘put  unfortunately,  they  were  given
 late.  I  do  not  know  whether  they  will
 be  circulated  or  not.  J  will  plead  that
 if  you  are  anxious  that  the  administra-
 tion  of  this  Bill  should  be  more  effica-
 tious  and  effective,  then  please  see  that
 the  individual  owner  of  the  vehicle  is
 not  put  to  unnecessary  harassment  and
 te  provisions  are  simplified.  Madam,
 Chairman,  I  will  particularly  empha-
 sise  that  such  provisions  should  be
 deleted  from  the  Bill.  Then,  I  fail  to
 ‘understand  why  differentiation  is  made
 between  ‘goods  vehicle’  or  transport
 vehicle’  when  both  types  of  vehicles
 are  driven  in  the  same  manner?  If
 anybody  is  competent  to  drive  one,  he
 can  easily  drive  the.  other.  I  can
 understand  the  distinction  between  a
 light  and  a  heavy  vehicle.  But  I  fail
 to  understand  the  difference  between
 the  goods  and  the  passenger  vehicle
 when  both  of  them  are  heavy  vehicles.

 These  will  only  complicate  the  mat-
 ter  and  lead  us  nowhere.

 MR.  CHAIRMAN:  You  will  conclude
 now.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  The  other  difference  made  is
 between  a  private  driving  licence  and
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 a  public  driving  licence.  The  only
 advantage  conferred  is  that  a  private
 driving  licence  can  be  renewed  for  five
 years  whereas  a  public  driving  licence
 is  renewed  for  only  three  years.  I  dco
 not  know  whether  it  has  qa  great  ad-
 vantage.

 MR.  CHAIRMAN:  You  have  made
 that  point.  You  will  kindly  conclude
 now.  There  are  large  number  of  spea-
 kers.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  I.  only  plead  with  the  hon
 Minister  that  those  provisions  should
 be  removed  from  this  Bill  as  these  will
 only  complicate  matters.  So,  another
 Bill  consolidating  or  rationalising  the
 provisions  shoulq  be  brought  forwarc
 so  that  the  people  know  where  the)
 stand  in  regard  to  those  provisions
 Administration  shoulg  be  made  more
 effective  and  more  efficient.

 MR.  CHAIRMAN:  Mr.  Ravi.

 SHR]  VAYALAR  RAVI  (Chirayin-
 kil):  Madam,  Chairman,  this  is  a  good
 Sign  in  the  thinking  of  the  hon.  Minis-
 ter  that  he  would  like  to  give  more
 preference  to  the  scheduleg  castes  and
 scheduled  tribes  ang  cther  weaker  sec-
 tions  of  the  society.  He  wants  to  re-
 gulate  the  Act  by  certain  provisions

 There  are  two  to  three  points  on
 which  we  need  clarifications.  First  ot
 all,  the  minister  in  his  statement  of  ob-
 jects  and  reasons  has  clearly  explained
 that  one  of  the  major  objectives  is  to
 Zive  preference  to  the  applicants  be-
 longing  to  the  scheduled  castes  and
 scheduled  tribes  as  well  as  the  society
 as  a  whole.  But,  Madam,  Chairman,
 here  the  provisions  could  be  misused
 by  the  people  who  can  afford  to  pay
 and  purchase  vehicles  and  apply  for
 the  registration.  There  may  be  bena-
 mi  names  in  regard  to  the  scheduled
 castes  ang  tribes.  I  say  that  there
 should  be  some  other  method  to  follow
 this  up.  There  is  no  proper  guidance
 given.  Without  that  and  without  the
 proper  financial  assistance  to  these
 weaker  sections,  it  is  not  possible  to
 implement  your  pious  wish.  That  is
 the  point  I  am  making  out,
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 I  would  like  to  know  from  the  hon.
 Minister  as  to  what  are  his  proposals
 before  him  in  that  regard  and  how  he
 is  going  to  implement  this  legislation
 so  as  to  help  the  weak  sections  of  the
 society.  Have  you  got  any  plan  in
 this  regard?  Otherwise  this  can  be
 misused  by  the  people  by  putting  in
 apptications  in  benami  names  or  by
 giving  more  money  for  putting  in  their
 signatures.  Some  people  who  can  afford
 to  pay  will  do  that  and  individual
 applications  might  be  misused  by  put-
 ting  them  with  the  benami  names.  This
 is  my  point  number  one.  Secondly,
 as  far  as  the  assistance  is  concerned,
 we  w2lcome  this  proposal  to  encourage
 these  people  in  forming  the  coopera-
 tive  societies.  My  _  point  is  that  you
 should  ensure  that  the  scheduled

 castes  and  scheduled  tribes  people  get
 preference.  My  point  is:  they  should
 get  preference  in  the  matter  over  the
 other  society.  But,  how  is  to  be  en-
 sured?  That  is  my  point.  I  wish  the
 minister  {to  look  into  it

 Then,  there  are  other  provisions
 about  the  punishment,  that  is,  im-
 pounding  of  the  licence.  You  have
 mentioned  that  in  the  principal  Act
 also  there  is  a  provision  about  surren-
 dered  and  cancellation  of  the  licence.
 Before  coming  to  that,  Mr.  Venkatara-
 man  was  mentioning  about  the  educa-
 tional  qualification.  I  agree  with  him
 that  no  educational  qualification  of  a
 Person  should  stand  in  anybody’s  way
 who  is  unemployed,  to  learn  the  techni-
 calities  of  the  driving  and  in  getting  a
 licence  and  getting  himself  employed.
 At  the  same  time,  I  agree  with  the
 view  that  they  must  read  and  write
 anq  know  about  the  traffic  rules  and
 tegulations.  Moreover  they  must  have
 some  kind  of  value  for  the  lives  about
 which  the  ruffians  do  not  care.  They
 Never  care  for  the  pedestrians  on  the
 roads,  and  they  never  care  for  human
 life.  Accidents  aretaking  place  at  an

 |  alarming  rate  in  our  country  and  there
 ‘eems  to  be  no  control.  Although  we
 have  passed  the  Bill—it  was  piloted  by
 the  Prime  Minister—that  those  found
 driving  being  drunk  will  be  punished
 vet  I  am  afraid,  if  the  Minister  looks
 33]  LS.—20.
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 into  it  he  will  find  not  many  persons
 have  been  arrested  under  this  provi-
 sion.  He  wil  also  find  not  many
 licences  have  been  cancelled  on  this
 account.  As  far  as  my  information
 goes  only  a  very  nomina]  number  of
 drivers  have  been  punished  on  this
 account.  It  means  that  you  have  not
 been  able  to  implement  the  law.

 6  hrs.

 Now,  Madam  _  Chairman,  providing
 of  educational  qualifications  will  have
 some  kind  of  thinking  in  their  mind
 about  the  value  of  human  life  and  they
 will  refrain  from  rash  driving.  It  is
 a  welcome  feature  that  you  are  intro-
 ducing  but  you  should  not  prescribe
 such  qualifications  that  it  may  prove  a
 barrier  for  getting  a  driving  licence.

 Now,  Madam  Chairman,  clauses  5
 and  l6  say  about  the  disqualification  of
 u  person  and  impounding  of  a  driv-
 ing  licence.  Clause  5(a)  talks  about
 habitual  criminals  and  habitual  drunk-
 ards  but,  I  believe,  Billa  and  Ranga
 still  have  licences.  So,  what  is  wanted
 is  that  you  should  give  strict  instruc-
 tions  to  the  State  governments  to
 implement  these  provisions.  My  point
 is  that  you  should  make  a  specific  pro-
 vision  that  if  any  person  who  has  been
 convicted  under  section  304A  of  the
 IPC,  his  licence  will  be  cancelled.  In
 Moscow  they  have  got  a  system  where-
 by  if  you  make  one  Offence  the  traffic
 constable  makes  one  punch,  if  you
 make  a  secong  offence  then  second
 punch  is  made.  On  third  punch  they
 cance]  the  driving  licence  automati-
 cally.  So,  here  also  we  should  not
 take  it  lightly  ang  if  a  person  is  con-
 victed  under  section  304A  IPC  there
 should  be  a  provision  that  his  licence
 will  be  cancelled  automatically.  Strict
 punishment  should  be  awarded  to  those
 who  are  involved  in  rash  _  accidents
 that  kil]  persons.  Not  only  they
 should  be  imprisoneg  but  their  licences
 should  be  cancelled.  Sections  72,  74,  6
 and  324A  only  give  nominal  punish-
 ment.  Section  72  says  that  State  gov-
 ernments  may  make  some  provision
 about  limits  of  weight  and  limitations
 on  use.  There  are  many  more  offen-
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 ces.  So,  you  have  to  identify  the
 offences  ang  also  5९९  that  punishment
 is  incorporated.

 That  is  why  Madam  Chairman,  4

 urge  upon  the  hon.  Minister  that  he

 may  bring  in  more  amendments  next

 time,  if  not  now,  in  this  regard,

 I  am  sorry  my  time  is  limited  and  I
 cannot  elaborate  much.  Madam  Chair-

 man,  I  would  say  a  word  about  the
 Delhi  Transport,  because,  the  hon.
 Minister  is  dealing  with  it.  The  Minis-
 ter  made  a  statement  once  upon  a  time
 that  it  is  running  at  a  loss.  It  is  up
 to  him  to  decide  how  to  help  the  Delhi
 passengers  with  more  7090  transport.
 You  must  have  seen,  Madam  Chairman,
 a  report  which  has  appeared  two  days
 ago.  It  say  that  a  century  has  been
 wasted  by  the  Delhi  citizens  in  waiting
 for  the  bus  alone.  It  said  that  2.8  mil-
 lion  of  Delhi  passengers  have  been
 spending  about  a  century  time  just  in
 waiting  for  their  buses.  This  is  the
 problem  here  and  this  difficulty  is  being
 faced  by  the  commuters.  They  are
 facing  this  problem  because  the  proper
 organisation  is  just  not  there.

 Madam  Chairman,  you  come  from
 Tamil  Nadu  and  you  know  that  5  to  7
 corporations  have  been  formed  for
 road  transport  in  Tamil  Nadu  which
 have  been  running  very  efficiently.
 Nationalisation  of  roaq_  transport  as
 Suggested  by  Mr.  Venkataraman  has
 been  done  very  efficiently  by  the  Tamil
 Nadu  Government  by  forming  these
 seven  corporations.  There  is  not  one
 corporation  but  there  are  seven  corpo-
 rations  there  which  have  been  formed
 by  the  Tamil  Nadu  Government.  They
 make  them  compete  with  each  other.
 They  are  all  public  sector  corpora-
 tions.  This  is  where  Kerala  is  suffer-
 ing.  There  is  only  one  corporation
 and:  We  are  suffering  the  loss.  By
 creating  different  corporations  you
 make  the  people  feel  that  nationalised
 transport  is  much  better  than  the  pri-
 vate  transport.  That  has  been  done  by
 the  Tamil  Nadu  Government.
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 I  would  even  like  to  suggest  to  the
 hon.  Minister:  Why  cannot  you  try  this
 for  Delhi?  Regarding  Delhi  Transport
 system,  well,  I  cannot  Say,  it  is  ineffi-
 cient—I  don't  want  to  make  any  sweep-
 ing  comment.  I  woulg  say:  Please
 have  a  look  into  the  problem,

 MR.  CHAIRMAN:  Almost  non-  exist- ent!

 SHRI  VAYALAR  RAVI:  Yes,  Ma-
 dam,  almost  non-existent!  It  is  a  real
 problem  for  the  people  concerned.  You
 have  got  to  reorganise  the  whole  sys-
 tem.  Merely  going  by  the  report  of  the
 officers  who  are  saying  that  it  is  run-
 ning  at  l8  crores  loss  and  so  on  will
 not  help  you  at  all.  You  have  to  re-
 organise  the  whole  system  and  you have  to  see  that  people  are  helped more  and  more.  You  have  to  see
 what  are  the  ways  and  means  to  do
 these  things.  You  have  to  fing  them
 out.  I  don’t  want  to  suggest  anything,
 but  I  only  want  to  say  this.  If  any-
 body  calls  the  DTC  bus  as  a  death-
 warrant  on  the  road,  don’t  get  agitat- ed;  don’t  get  angry.  It  is  a  fact.  No-
 body  else  can  drive;  nobody  else  is  safe
 on  the  road.  There  is  rash  driving. They  never  look  at  the  traffic  rules  at
 all.  Please  see  that  these  traffic  rules
 are  implemented  in  Delhi  not  only  by
 the  police  but  your  own  departmental
 drivers.  The  drivers  who  resort  to  such  ,
 rash  driving  should  not  be  allowed  to
 these  buses  again.  That  is  the  strict
 way  with  which  you  have  to  deal
 with  it.  You  ask  any  passenger  on  the
 road.  He  will  Say,  DTC  is  a  death-
 warrant.  This  impression  should  go.

 I  conclude  with  these  words,  Madam
 Chairman;  I  go  not  want  to  take  much
 of  the  time.  There  have  been  com-
 ments  made  about  amendments  and
 certain  points  which  were  made  in  the
 course  of  speeches  which  must  be  ap-
 preciated.  You  have  to  S€e  how  it  isy
 properly  implemented.  With  _  these
 words,  Madam  Chairman,  ]  conclude
 my  speech  and  I  support  the  Bill.
 Thank  you.
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 संशोधन  विधेयक  का  मैं  हादिक  स्वागत  करता  हूं
 श्रौर  इसको  लाने  के  लिए  मंत्रालय  को  धन्यवाद  देता
 हैं  ।  मुझे  खुशी  है  कि  कुछ  समस्‍यायें  जो  थीं  उनकी
 शोर  उसका  ध्यान  गया  है  शौर  उनका  उसने  निराकरण
 करने  की  कोशिश  की  है।

 सबसे  पहले  तो  मै  इस  बिल  का  इस  वास्ते  स्वागत
 करता  हूं  कि  कमजोर  तथा  श्राथिक  दृष्टि  से  पिछड़े
 हुए  लोग  हैं,  हरिजन  या  जन  जाति  के  लोग  हैं  उनको
 लाइसेंस  देने  के  मामले  में  सरकार  ने  प्राथमिकता
 बरतने  का  फैसला  किया  है।  यह  बहुत  भ्रावश्यक  था  |
 लेकिन  उस  में  पढ़ाई  वगैरह  की  शर्तें  रखी  गई  हैं  जिन  का
 दुरुपयोग  हो  सकता  है।  हमारे  पूर्व  वक्ता  ने  इस  चीज़
 को  बड़ा  स्पष्ट  कर  दिया  है  कि  कितनी  पढ़ाई  की
 प्रावश्यकता  है  उनको  लाइसेंस  देने  के  लिए  ।  मैं  समझता
 हैं  कि  सही  रूप  से  द्रौर  व्यावहारिक  ढंग  से  इस  चीज़
 को  लाग्‌  किया  गया  तो  इससे  उन  लोगों  को  लाभ  ही
 होगा  कि  आपका  मंशा  भी  है।

 मैं  खास  तौर  पर  ग्रामीण  क्षेत्रों  का  जिक्र  करना
 चाहता  हूं  1  वहां  से  माल  के  यातायात  का  साधन  केवल
 ट्रक्स  ही  होते  हैं  ।  जितने  वहां  उद्योग  धंधे  हैं  उन  सब
 का  सामान  ट्रकों  द्वारा  ही  श्राता  जाता  है।  इस  वास्ते
 में  समझता  हूं  कि  इसके  राष्ट्रीयकरण  की  ््ति  झाव-
 श्यकता  थी  जिस  का  कोई  भी  जिक्र  मंत्री  महोदय  ने
 नहीं  किया  है।  बहुत  बड़े  विद्वान  होने  और  कानून
 में  संशोधन  करने  पर  भी  बहुत  बरतों  से  ग्रामीण  क्षेत्रों
 में  उद्योग  का  विकास  क्‍यों  नहीं  हो  पा  रहा  है,  उसका
 एक  खास  कारण  यह  भी  है  कि  जिनके  पास  बसें  श्रौर
 गाड़ियां  हैं,  वह  तो  अ्रपना  सामान  ला  सकते  हैं,  बेच
 सकते  हैं,  लेकिन  जो  गरीब  लोग  हैं  जो खासकर  सहकारी
 माध्यम  से  थोड़ा  रोज़गार  करते  हैं,  वह  देहात  के  रोजगार
 को  छोड़कर  फिर  शहर  की  श्रोर  भाग  रहे  हैं।  ऐसी
 सेंकड़ों  रिपोर्ट  श्राई  हैं  कि  किन  वजहों  से  देहातों  का
 डैबलपमेंट  नहीं  हुआ,  वहां  उद्योगों  का  प्रसारण  नहीं
 हुआ  ।  मुख्य  कारण  यही  है  कि  वहां  माल  ले  जाने
 श्रौर  लाने  का  कोई  भी  साधन  नहीं  है  ।  इसलिये  जो
 ट्रैफिक  हैं  इनको  सुधार  कर  के  नियमों  का  सरकारी-
 करण  बहुत  जरूरी  है।  जो  समाज  के  प्राथिक  दृष्टि
 से  कमजोर  लोग  हैं,  उनको  को-प्रापरेटिव्ज़  के  ज़रिये
 गाड़ी  बगैरा  सरकार  को  देनी  चाहिये।

 जो  भ्राज  के  पूंजीपति  लोग  हैं  जो  कर्ज  के  रूप  में
 रुपया  देते  हैं,  उनका  सूद  बहुत  ज्यादा  होता  है  श्लौर  उसका
 नतीजा  यही  होता  है  कि  उनकी  मदद  से  भ्रगर  कोई
 गरीब  गाड़ी  लेता  है  तो  किसी  न  किसी  रूप  से  वह  गाड़ी
 उन  बड़े  लोगों  के  पास  ही  चली  जाती  है।

 .  जिस  तरह  से  ग्ारक्षण  ड्राइविंग  लाइसेन्सेज़  देने
 में  किया  गया  है,  उसी  तरह  से  किसी  कानून  की  ऐसी
 व्यवस्था  होनी  चाहिये  जिसके  माध्यम  से  उन  लोगों
 को  गाड़ी  सुलभ  किश्तों  में  दी  जा  सके  जिससे  वह  उसको
 झपना  बना  सकें।

 यह  देखता  चाहिये  कि  रेलों  के  ज़रिये  ही  माल
 नहीं  जाता  है।  हम  लोग  कोयला  क्षेत्रों  से  प्राये  हैं।

 कोयला  क्षेत्र  में  जहां  84  रुपये  से  72  रुपये  टन  तक
 कोयला  मिलता  है,  बहीं  पंजाब  भ्रौर  दिल्ली  में  देखिये
 l0  गुना  भ्रधिक  कीमत  पर  मिल  रहा  है।  जिसके  पास

 बसें  या  ट्रक  हैं,  वह  लोग  माल ले  पाते  हैं  शझौर  जिनके
 पास  नहीं  हैँ,  वह  नहीं  ला  पाते  हैं।  प्रगर  सरकारी
 व्यवस्था  वहां  पर  देखी  जाये  तो  रेलों  के  साधन  पर्याप्त
 नहीं  हैं  श्रौर  जो  सड़क  के  द्वारा  माल  लाया  जाता  है,
 वह  भी  भ्रपर्याप्त  है।  देश  के  एक  कोने  से  दूसरे  कोने
 में  माल  ले  जाना  जो  प्नत्यावश्यक  है,  उसके  लिये  भी
 सुविधा  नहीं  है।

 इन  तमाम  बातों  को  देखने  के  बाद  जो  सन्‌  939
 के  कानून  बने  हुए  हैं  वह  बहुत  पुराने  हैं  उनकी  जगह
 पर  नये  कानून  लाकर  समुचित  व्यवस्था  की  जानी
 चाहिये  1  में  मंत्री  महोदय  से  भ्रपील  करना  चाहता

 हूँ
 कि  इन  राहत  के  कामों  के  लिये  थोड़े  से  संशोधनों
 काप्र  चलने  वाला  नहीं  है,  श्राज  जितनी  श्रावश्यकता

 है,  उसके  लिये  यह  कानून  भ्रपर्याप्त  हैं,  इनको  बड़े  गौर
 से  देखकर  नये  ढंग  से  कानून  लाने  चाहिएं।

 जहां  तक  बिना  टिकट  वालों  पर  जुर्माने  शौर
 शराब  पीने  वालों  की  दण्ड  देने  की  बात  है,  यह  जरूर
 होना  चाहिये।  इसके  बिना  काम  नहीं  चलेगा।  श्राज
 जितने  एक्सीडेंट्स  होते  हैं,  उसके  हरेक  के  समाचार  में
 यह  सुनने  को  मिलता  है  कि  ड्राइवर  नशे  में  गाड़ी  चला
 रहा  था।  इसमें  जो  उसके  लिये  कड़ाई  और  सजा  का
 प्रावधान  किया  गया  है  वह  ज्यादा  नहीं  है,  बल्कि  कम
 है।  इसलिये  हर  जगह  सुविधाएं  उपलब्ध  कराने  के
 लिये  यह  बहुत  जरूरी  है,  लेकिन  सबसे  बड़ी  चीज़  जो
 आज  देखने  की  है,  वह  यह  है  कि  बसों  और  द्रकों  में
 ग्रोवर  लोड  इतना  ज्यादा  होता  है  कि  उसकी  कोई
 सीमा  नहीं  है  ।  इसके  लिये  भी  कोई  सीमा  होनी  चाहिये  ।
 जो  लाइसेंस  की  पद्धति  हमारे  मंत्री  महोदय  लाये  हैं,
 इसको  झौर  दुरुस्त  करना  चाहिये  V  वहां  लाइसेंस
 एग्जामिनेशन  ले  कर  या  ट्रायल  दे  कर  के  नहीं  दिया
 जाता  |  वहां  तो  लाइसेंस  खरीदा  जाता  है।  जिसके
 पास  पांच  सौ  रुपया  होता  है  उस  को  घर  बैठे  लाइसेंस
 मिल  जाता  है  उस  को  ट्रायल  के  लिए  भी  नहीं  जाना
 पड़ता  है।  कुछ  रिपोर्ट  छोटा  नागपुर  के  बेल्ट  में  पूर्वत
 में  एन०सी०डी०सी०  की  कोलियरी  में  हुईं  थीं,  उस  में
 पन्द्रह  बीस  केस  पकड़े  गए  थे  लेकिन  श्राज  तक  गलत
 लाइसेंस  देने  वाले  पदाधिकारियों  के  ऊपर  कार्यवाही
 नहीं  हुई  a  इसी  कारण  ज्यादा  दुधंटनाएं  होती  हैं  क्योंकि
 जो  उन  को  लाइसेंस  दिया  जाता  है  वह  बिना  उन  का
 टेस्ट  लिए  दिया  जाता  है,  ड्राइईविग  कला  को  वह  पूरी
 तरह  से  जानते  नहीं  हैं।  इसलिए  यह  जो  भ्रष्टाचार
 इस  की  व्यवस्था  में  और  प्रशासन  में  है उस  शोर  कड़ाई
 करनी  चाहिए  थी।  इस  ढंग  का  कोई  गलत  लाइसेंस
 ईएयू  हुआ  श्रौर  इस  कानून  का  उल्लंघन  हुश्ना  तो  सिर्फ
 जो  गाड़ी  चलाते  हैं ब्रौर  माल  ले  जाते  5  उन  पर  तो
 कार्यवाही  होती  है  लेकिन  जो  प्रशासनिक  प्रधिकारी
 वहां  हैं  उन  के खिलाफ  श्राज  तक  कोई  भी  कठोर  कानून
 बना  कर  उन  पर  कोई  ऐक्शन  नहीं  लिया  गया  जिस
 की  वजह  से  जितनी  भी  गलतियां  होती  हैं  प्रशासन
 विभाग  समझता  है  कि  यह  हुमारे  लिए.  कमाने  का
 एक  जरिया  है,  इसलिए  गलतियों  को  शौर  प्रोत्साहन
 देता  है  i  इसीलिए  हम  प्राप  से  यह  प्रार्थना  कर  रहें  हैं
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 कि  भाप  इस  के  ऊपर  भी  ध्यान  दें  |  कुठ  तो  इस  के
 जो  मुद्दे  हैं  उस  के  लिए  ग्राप  प्रशंसा  के  पात्र  हैं  लेकिन
 कुछ  व्यवस्था  इस  में  भोर  करनी  चाहिए  थी  जिस  का
 बहुत  बड़ा  भाव  है।  श्राज  पहली  बार  इस  मंत्रालय
 ने  इस  शोर  थोड़ा  ध्यान  दिया  है  श्रौर  चार  पांच  जो
 इस  के  मुद्दे  है  जैसे  गरीब  लोगों  को  लाइसेंस  देना,
 राब  पीकर  गलती  करने  वाले  को  सजा  देना  द्रौर
 बिना.  टिकट  चलने  वालों  के  लिए  जुर्माने  का  प्रावधान
 करना,  हन  सारे  मुद्दों  का  मैं  स्वागत  करता  हूं  और
 एक  झपील  करता  हूं  मंत्री  महोदय  से  कि  पूर्ण  रूपेण
 इसकी  छानबीन  कर  के  एक  नया  बिल  वह  भविष्य  में
 इस  के  लिए  लाएं  जिस  से  कि  इस  सारी  व्यवस्था  में
 सुधार  हो  सके  ।  इन्हों  शब्दों  के  साथ  में  इस  बिल  का
 समर्थन  करता  हूं  t

 att  भगत  राम  (फिल्लौर)  :  सभापति  महोदय,
 पिछले  समय  में  कई  बार  इस  मोटर  वैहिकिल्स  ऐक्ट  का
 प्रमेंडमेंट  हो  चुका  है  ।  पिछले  साल  जुलाई  में  भी  इस
 का  एक  ग्रमेंड  मेंट  हुआ  था  जिस  में  शराब  पीकर  चलाने
 यालों  को  सख्त  सजा  देने  का  प्राविजन  किया  गया  था।
 लेकिन  मैं  पूछता  हूं  कि  क्या  उस  बिल  क  पास  होने  के
 बाद  जो  डाइवर  वगैरह  शराब  पीकर  मोटर  गाड़ियां
 या  बसों  को  चलाते  थे  उन  की  संख्या  घटी  है  ?  क्‍या
 ऐक्ससीडेंट  चटे  हैं?  वह  घटे  नहीं  हैं  बल्कि  और  बढ़े
 हैं।  क्यों  कि  उन  की  जो  बकिंग  है  शौर  जो  उनकी
 सविस  कन्‍्डोशन  है  वह  बिलकुल  नहीं  बदलो  है,  वह
 अंग्रेजों  को  जमाने  की  बिलकुल  गलामों  जैसी  है।
 उस  में  कोई  कर्क  नहीं  पड़ा  है।  उन  को  सवविस  में  कोई
 सिक्‍योरिटी  नहीं  है।  उन  का  वेतन  भुखमरी  का  वेतन
 है  और  उन  के  जो  काम  क  घंटे  हैं  वह  बहुत  ज्यादा
 हैं।  कई  ओ  लोभर  स्टाफ  के  लोग  हैं  उन  को  सोलह
 चंटे  काम  करना  पड़ता  है  1  इसी  तरह  से  उन  के  लिए
 कोई  रेस्ट  हाउस  नहीं  है।  ट्रैफिक  पुलिस  उन  को  बहुत
 तंग  करती  है,  उन  से  पैसे  मांगती  है  और  भ्रष्टाचार
 करती  है।  मोटर  टैक्स  की  झौर  किराये  को  कोई  यूनि-
 फा्िदी  नहीं  है,  सब  जगह  वह  एक  जैसा  नहीं  है।

 सी  प्राबलम्स  हैं  जिन  का  सामना  रोड
 ट्रांसपोर्ट  के  बक्स  को  करना  पड़ता  है।  हसलिए  इतने
 श्रमेंडमेंट  होने  के बाद  भी  कोई  खास  सुधार  हालत  में
 नहीं  हुआ  हैं।  इसलिए  यह  जरूरी  है  कि  इस  ऐक्ट  को
 ठीक  ढंग  से  भ्रमेंडमेंट  किया  जाव  श्ौर  एक  काम्प्रीहैंसिव
 बिल  लागा  जाय  जिस  में  थे  सभी  प्राविज़न  हों  ताकि
 ये  सभी  मामले  'ढीक  ढंग  से  चल  सकें ।

 इस  बिल  का  जो  मकसद  है  वह  है  स्टेज  नेशनल
 वरमिट्ज़,  कैरियर्स  भौर  ट्रांसपोर्ट  में  शेड्यूल्ड  कास्ट्स,
 शेड्यूल्ड

 2
 जौर  झाथिक  तौर  पर  जो  पिछड़े

 हुए  लोग  हैं  उन  को  रिजर्वेशन  देना  भौर  इस  के  प्रलावा
 जो  बिना  टिकट  यात्रा  है  उस  को  खत्म  करना  ।  इस  बिल
 कौ  जो  भावनायें  हैं  वह  बिल्कुल  ठीक  हैं  लेकिन  मुझे
 अफसोस  है  कि  वह  भावनाएं  इस  बिल  के  द्वारा  पूरी
 नहीं  होंगी।  शेड्यूल्ड  कास्ट,  शेड्यूल्ड  ट्राइब्ल  शौर
 धाथिक  तौर  पर  पिछड़े  हुए  लोगों  को  रिजर्वेशन  देने
 के  लिए  इसमें  जो  प्राविज़न  हैं  उसके  जरिए  से  सिर्फ
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 यह  मंशा  पूरी  होने  वालो  नहों  है।  हमारे  ट्रांसपोर्ट
 मिनिस्टर  साहब  भो  उन्हीं  जातियों  म॑  से  हैं  भ्रौर  उनको
 भच्छी  तरह  से  पता  है  कि  उन  लोगों  की  क्‍या  हालत
 है  1  वे  लोग  किस  तरह  से  बेहिकिल्स  खरीदेंगे--इसके
 लिए  इसमें  कोई  भी  प्रावीज्न  नहीं  हे।  उतको  कैसे
 फाइनेन्स  किया  जायेगा--इस  बात  का  कोई  जिक्र
 नहीं  है।  ऐसा  न  होने  की  वजह  से  इसमें  बेनामी  सौदे
 होंगे  क्योंकि  वे  लोग  तो,  खरीद  नहीं  पायेंगे  ।  जो  बड़े
 बड़े  ट्रांसपोर्टस  हैं  वही  लोग  शेड्यूल्ड  कास्ट  शौर  शेड्यूल्ड
 ट्राइव्ज़  के  लोगों  के  नाम  पर  खरीदेंगे  झौौर  इस  तरह
 से  इससे  शभ्रध्टाचार  बढ़ेगा।  ऐसी  हालत  में  में  'सजेस्ट
 करना  चाहता  हूं  कि  अगर  अ्राप  वास्तव  में  इन  जातियों
 को  फायदा  पहुंचाना  चाहते  है  तो  उसके  लिए  जरूरी
 है  कि  जो  ट्रक  बौर  मोटर  चलाने  वाले  ड्राइवर  शोर
 कंडक्टर  हैं  या  जो  मेकेनिक  हैं  जोकि  ज्यादातर  इन्हीं
 जातियों  से  सम्बन्ध  रखते  हैं,  उनकी  को  प्रापरेटिव
 सोसायटीज़  बनाई  जायें  और  उन्हीं  को  लाइसेंस  दिए
 जायें।  प्रगर  झाप  ऐसा  नहीं  करते  हैं  पश्रौर  जो  लोग
 ट्रक्स  पर  काम  नहीं  करते  हैं,  उन्हीं  को  लाइसेंस  दे  देंगे
 तो  लाजिमी  है  कि  इन  जातियों  के  लोगों  को  कोई
 फायदा  नहीं  पहुंचेगा  और  इस  फायदे  को  उठाने  वाले
 कोई  दूसरे  लोग  ही  होंगे  जिनके  पास  कि  पहले  से  ही
 काफी  ट्रांसपोर्ट  के  लाइसेंस  हैं।  ट्रांसपोट  कम्पनियों  में
 जो  लोग  काम  करते  हैं  उनमें  बहुत  से  लोग  इन्हीं  जातियों
 से  सम्बन्ध  रखते  हँ  श्रौर  उनकी  जो  हालत  है  वह
 बड़ी  दयनीय  है।  उनको  ठीक  ढंग  से  बेतन  भी  नहीं
 मिलता  है  ।  अगर  श्राप  उनकी  हालत  को  सुधारना  चाहते
 हैं  तो  उसके  लिए  श्रापकों  एक  श्रौर  बिल  लाता  पड़ेगा
 झौर  नेशनलाइजेशन  करना  होगा।

 बिना  टिकट  यात्रियों  को  पांच  सौ  रुपये  तक  की
 सज़ा  देना  का  प्रावधान  इस  बिल  में  रखा  गया  हूँ
 इसक  बारे  में  में  कहना  चाहता  हूं  कि  सरकार  इस
 बात  को  मानती  है  कि  हमारे  देश  में  65  परसट  से
 ज्यादा  लोग  अशिक्षित  हैं,  भ्रनपढ़  हैं।  कई  बार  ऐसा
 होता  है  कि  ट्रांसपोर्टंस  टैक्स  की  चोरी  करने  के  लिए
 टिकट  नहीं  देते  हैं  1  वे  भ्रपने  कन्डक्टरों  को  कम  टिकट
 देने  के  लिए  हिंदायत  दे  देते  हैं।  स्टेट  ट्रांसपोर्ट  में  भी
 कई  बार  कंडक्टर्स  टिकट  नहीं  देते  हैं  श्रौर  वे  श्रपनी
 मजबरी  बताते  हैं  कि  प्राफिसस  को  पैसा  देना  पड़ता
 है  ।  ऐसी  हालत  में  श्राप  जो  500  रुपए  का  जुर्माना
 करने  जा  रहे  हैं  वह  भी  इन्हीं  लोगों  पर  होगा  जोकि
 भनपढ़  हैं,  गरीब  हैं  । एक  तरफ  तो  श्राप  रिजर्वेशन  करके
 प्रनुसूचित  जातियों  तथा  जनजातियों  को  फायदा
 पहुंचाने  की  बात  सोच  रहे  हैं  झौर  दूसरी  तरक  500
 रुपए  का  जूर्माना  करने  की  सोच  रहे  हैं  जोकि  ज्यादातर
 न्हीं  हरिजनों  प्रौर  गरीब  प्रनपढ़  लोगों  पर  ही  होगा
 क्योंकि  प्रधिकतर  न्हीं  लोगों  में  ज्यादातर  लोग
 अनपढ़  हैं  ;  इसलिए  में  कहना  चाहता  हूं  कि  हस  के  बारे
 में  भी  ग्रापको  श्ण्छी  तरह  से  सोचना  चाहिए।  जिस
 भावना  से  यह  बिल  लाया  गया  है  उस  से  तो  मैं  सहमत
 हूं  लेकिन  इसको  प्रक्टिस  में  लाया  जा  सकेगा--इसमे
 मुझे  शक  हैं  ।  एक  तरफ  भाष  रिजर्वेशन

 करके  धनुयूचित जातियों  तथा  एकोनामिकली  पिछड़े  हुए  को
 फायदा  पहुंचाने  की  बात  कर  रहे  हैं  भ्रौर  दूसरी  तरफ
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 500  रुपए  का  जुर्माना  ज्यादातर  उन्हीं
 होगा  |

 इस  लिय॑  मैं  माननीय  मंत्री  महोदय  से  भ्रपील
 करूंगा  कि  इस  बिल  की  भावनाओं  को  प्रेक्टिकल  रूप
 देने  के  लिये  ज़रूरी  है  कि  इस  बिल  को  ज्वाइन्ट  सिलक्ट
 कमेटी  को  सौंप  दिया  जाय,  ताकि  हां  पर  भ्रच्छी
 तरह  से  सोच  विघार  करने  के  बाद  जो  भाप  की  भाव-
 नायें  हैं,  उत  को  पूरा  किया  जा  सके।

 श्री  रीतजाज  प्रवाद  बर्मा  (कोड़रसा)  :  सभायति
 महोदया,  में  इस  विवेधक  का  रामर्थन  करने  के  लिये
 खड़ा  हुप्ला  हूं  ।  पह  विधयक  यों  तो  i939  में  बना  था
 झ्रोर  पिछले  तोत  सालों  में  समय-समय  पर  परिस्थितियों
 के  अनुसार,  सड़क  परिवहन  को  प्रावश्यकता  के  श्रनुसार
 इसमें  परिवर्तन  होते  रहे  ।  लेकिन  i976  में  एक
 बरिवर्तत  श्राशा--तेश"ल(ऑरसिट  स्कोम  को  लागू  करने
 के लये  ।  उस  के  वाद  जब  जनता  सरकार  शाई  तो  हो
 बार  इप  में  परिवर्तत  हुए  शोर  च्ब  हमारे  परि-
 बहू  मंखी  जो  से  जो  प्रशतिशोल  कदम  उठाया  है--खास
 तौर  ले  ह. & ह  लोगों  फे  लिये  जो  ध्राल  तक  उपेक्षित  शहे--
 वह  बहुत  टो  सराहनीय  कदम  है  ।

 यह  बात  सड़ी  है  कि  पूरे  देश  में  घातायात  को
 ष्पबस्या  को  सुलभ  बजाने  के  लिये  बलों,  ढ््कों  तया
 ध्म्य  प्रकार  को  तेत  लते  बालो  सवारियों  को  बहुत
 ग्रावश्यकवा  है  i  बेश  को  अावश्यकता  के  श्रतुसार
 रेलों  को  व्यवस्था  भो  पर्याप्त  महीं  है  |  प््राज  भी  वेश
 के  मन्द र  बहुत  से  ऐवे  साग  g--art  रेलें  महीं  पहुंच
 पाई  हैं,  बहा  सड़क  यातायात  ही  ऐसे  साधन  हैं  जिनसे
 पहुंचा  जा  सकता  है  ।  मंखी  महोदय  से  जो  कदम  उठाया
 है,  उस  के  द्वारा  ण्य  समाज  के  विछड़े  वर्ग  के  लोगों
 --प्रादिबासियों,  हरिजनों,  श्राबिक-पामाजिक  शोर
 शंक्षणिक  डिड  खे  पिछे  लोगों  को  ह 16  शब  इन  बसों
 ढकों,  मप्ोली  गाड़ियों  प्रादि  के  परसिट  मिल  सकेंगे  v
 इस  बच्टि  से  यह  प्रावधान  वस्तुत:  सराहनोय  कहा
 जा  सकता  है  ।  लेकिन  में  ऐसा  प्रनुभव  करता  हूं  कि  इस
 में  श्रसो  भो  कुछ  कमियां  रह  गई  है  ।  हमारे  समाज  में
 एसे  बहुत  से  दुर्बल  लोग  हूँ  जो  प्रकेले  इन  ढको  को
 खरोदन  में  सक्षम  नहों  होते  1  पहले  इस  तरह  को
 ब्य वस्वा  ह््प्रा  करतो  थो--यदि  ये  लोग  अझ्पनों  सह-
 कारी  समति  बना  लें,  तो  उन्हें  ये  सुविधायें  दी  जाती
 थों।  में  जाहता  हूं  कि  इस  बिल  में  भी  ऐसा  प्राबधान
 जोड़  दिया  जाय  कि  5  या10  लोग  मिल  कर,  जो
 शिक्षित  बेरोशगार  यबक  हैं,  श्र(विवासी  हैं,  हरिजन
 हैं,  यदि  वे  झ्यनो  सोसायटी  बना  लें,  तो  उन्हें  भो  मेशनल
 परचिट  सिल  जाप  इस  तरह  की  व्यवस्था  कर  देने  से
 उन  प्राथिक  रूप  से  पिछड़े  लोगों  को  मदद  मिल  जायगी
 तथा  इस  ले  यातावात  की  दधपत्था  में  भी  सुधार  हो
 सकता  है  ।

 काज  सभो  गाड़ियों  सें  लोग  उत  की  निर्धारित  क्षमता
 से  ज्यादा  भर  कर  जले  है  v  यशषपि  इस  सस्बरध  सें
 कानून  को  व्यवस्था  है,  उन  का  चालाब  किया  जा  सकता
 है,  दण्ड  दिया  जा  सकता  है,  लेकिन  ऐसा  होता  नहीं
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 &  ।  एक  तरह  से  ये  साध्टाचार का  व्यापक  ब्लोत
 बन  गया  है  ।  थोषों,  प्राइजेट  कारों  से  तो  लोग  झाव
 लौर  से  निर्धारित  संख्या  से  अधिक  भर  कर  जाते  है,
 ara  क  प्रफसर,  सिपाहो,  पुलिस  सब  देखते  हैँ  =
 उस  के  खछिलाफ़  कोई  कार्यवाहों  नहों  होतो  है  ।  जीप  में

 5  सीटें  होती  हैँ,  लेकिन  भ्रकसर  5  को  जगह  i0  लोग
 चलते  हैं  ।  बहुत  सो  ऐसो  जोप  गाड़ियां  भी  चल  रहो
 हैं,  जो  किराये  पर  चलाई  जातो  हैं--उन  को  कंपेसिटो
 यदावि  5  सोटों  फो  हैं,  लेकिन  उन  में  i0o—i5  लोग
 भर  कर  जाते  हैं  |  हृतलिये  शेरा  ह (ी  सुझाव  है  कि  हस
 गाड़ियों  के  लिये  जो  प्रावधान  है--उन  में  सोटों  को
 संख्या

 ह्द्स
 बढ़ा  देनी  चाहिये  1  क्‍योंकि  यह  देखा  जाता

 है  कि  सीटें  बाहन  में  निश्चित  को  हुई  होती  &
 उससे  धिक  ही  लोग  उनमें  चलते  हें  1  सभी  थाहनों
 में  ऐसा  पाया  जाता  है  1  इस  का  लाभ  उठा  कर  पुलिस
 विभाग  को  स्रष्टाचार  का  खोत  निल  जाता  है  1  इसर्ए
 दुबको  रोकते  के  लिए  यह  बहुत  प्राथश्यक  है  ।

 में  एक  अत  शोर  कहना  चाहूंगा  ।  प्रापने  गाड़ियों
 का  वर्मोकरण  कर  के  अहुत  weet  काम  किया  है  ।  परि-
 बहम  मारियों  पर  सफेद  पट  पर  काले  शर  रहेंगे,
 प्रस्थायो  रूप  से  पंजीकृत  याप्टियों  घर  पोले  फ़्ट  पर  लाल
 ध्क्षर  रहेंगे,  थिक्रता  बालो  मोटर  गाड़ियों  पर  लाल
 पट  पर  फेद  झक्षर  रहेंगे  धौर  दूसरों  तरह  को  गड़ियों
 प्रर  काले  पट  पर  सफेद  झक्षर  रहेंगे  ।  इस  से  गाड़ियां
 बड़ी  झासानी  से  डिटंकक्‍्ट  हो  सकेगी  tv

 इस  के  साथ  साथ  से  मंत्री  जी  से  बह  भो  कहूंगा
 कि  हस  &  शोर  अधिक  प्रावधान  होना  लाहिए  v  आत्यमें
 इस  बिल  में  दिया  है  कि  एक  हो  हराइबर  यदि  शारबार
 ग्रवराध  फरता  है  तो  उसे  छोजाई  सजा  होनो  जाहिए  ।
 में  कहता  हूं  कि  इस  से  प्रप्तिक  को  सजा  होनो  चाहिए  |
 जो  ड्राइवर  हझक्‍्सर  काताव  बोकर  बेहोशी  को  हालत  में
 बाहन  चलाते  हैं  उसको  जो  कड़ी  ह! 16  का  प्रावधान
 इस  @  होगा  चाहिए.  ।  ऐले  डुरइवसों  की  स्कड़-धकड़
 कहीं  होतो  है  i  इसलिए  इस  सम्बन्ध  सें  कारगर  कदम
 उठाने  को  जरूरत  है  ।

 इन  शब्दों  के  साथ  से  इस  बिल  का  स्थागत  करता
 हूं ।

 *SHRI  P.  THIAGARAJAN  (Siva-
 ganga)  :  Madam  Chairman,  on  the
 Motor  Vehicles  (Amendment)  Bill,  I
 rise  to  express  my  views.

 The  suggestions  of  the  State  Gov-
 ernments,  the  opinions  of  the  State
 Transport  Corporations  and  the  views
 of  the  private  sector  transport  orga-
 nisations  as  also  the  recommendations
 of  the  Standing  Committee  for  Road
 Transport  have  become  the  basis  for

 “The  original  speech  was  delivered  in  Tamil.
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 this  amending  Bill.  This  Bill  is  sought
 to  be  introduced  for  the  purpose  of

 plugging  some  loopholes  in  the  parent
 Act.  At  the  very  outset,  while  I  wish
 to  express  my  views,  I  would  like  to
 refer  what  has  been  recently  men-
 tioneq  by  the  Prime  Minister  about
 road  transport  and  its  development.

 Only  two  days  back  the  Prime
 Minister  has  stated  that  he  has  de-
 manding  the  nationalisation  of  road
 transport  from  1946,  and  if  that  is  not
 done  the  interests  of  Railways  will  be
 jeopardised.  If  this  is  the  view  of
 the  Prime  Minister,  I  am  unable  to
 appreciate  the  introduction  of  this
 amending  Bill.  Why  should  not  the
 Central  Government  issue  a  directive
 to  the  State  Governments  as  is  done
 in  many  other  matters,  for  imple-
 menting  the  views  of  the  Prime  Min-
 ister  of  the  country?  This  is  not  a
 wayside  remark  of  the  Prime  Minister.
 He  has  made  these  remarks  in  his
 address  to  the  Roaq  Development
 Council.  I  don’t  think  that  our
 Transport  Minister  can  afford  to  brush
 aside  the  views  of  the  Prime  Minister.
 The  Prime  Minister  has  also  stated
 that  he  is  not  in  favour  of  allocating
 more  funds  for  road  development.  Here
 it  is  relevant  to  refer  to  certain  statis-
 tics  furnished  by  the  Central  Govern-
 ment.

 If  one  unit  is  invested  in  the  Roads,
 it  will  generate  00  job  opportunities
 and  the  same  unit  invested  in  the
 Railways  and  in  the  small  industries
 will  generate  only  49  and  7  job  cp-
 portunities  respectively.  If  Rs.  00
 crores  are  invested  in  road  develop-
 ment,  5200  man-years  will  be  obtain-
 ‘ed—this  is  the  result  of  the  study
 conducted  by  the  Government.  The
 road  development  has  got  the  greatest
 potential  for  generating  employment
 opportunitis  in  the  country.  It  is  in-
 explicable  to  me  how  these  essential
 factors  have  been  overlooked  by  the
 Prime  Minister.  The  Prime  Minister
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 hag  also  mentioned  that  the  road
 transport  is  full  corrupt  practices,
 black-marketing,  smuggling  etc.  This
 also  needs  to  be  looked  into  by  the
 hon.  Minister  of  Transport.

 It  must  be  stressed  here  that  the
 octroi  check-posts  do  hold  up  the
 transport  inordinately  and  this  leads
 to  many  undesirable  practices.  The
 Centre  seems  to  be  keen  in  abolishing
 the  octroi,  but  is  conveniently  silent
 about  supplementing  the  loss  of  reve-
 nue  to  the  States.

 I  would  also  refer  to  the  absence  of
 provision  in  this  Bill  about  paying
 compensation  to  the  families  of  vic-
 tims  of  road  accidents.  It  is  really  re-
 grettable  that  while  the  families  of
 victims  of  Plane  accidents,  naval  acci-
 dents  and  rai]  accidents  get  substan-
 tial  sums  of  money  as  compensation,
 the  families  of  victims  in  road  acci-
 dents  do  not  get  a  single  pie.  The
 hon.  Minister  of  Transport  must  look
 into  this  aspect  also.  Similarly,  there
 must  be  insurance  facility  for  the
 goods  transported  through  road.

 There  are  still  certain  lacunae  and
 loopholes  even  in  this  amending  Bill
 about  the  number  of  drivers  cn  all-
 India  routes,  about  their  minimum
 educational  qualifications  prescribed
 for  the  drivers  and  also  about  the
 provision  in  the  parent  for  punishing
 the  drunken  drivers,  as  has  been  ef-
 fectively  put  forth  by  my  hon.  col-
 league  Shri  Ravi  who  preceded  me.  I
 am  sure  that  the  hon.  Minister  of
 Transport  will  bring  forward  a  conso-
 lidated  Bill  removing  these  deficien-
 cies.

 Before  I  conclude,  J  would  refer  to
 the  necessity  of  constructing  the  East
 Coast  Highway  in  Tamil  Nadu,  whicn
 has  got  tremendous  traffic  potential.
 The  investment  made  in  this  highway
 will  yield  more  than  adequate  revenue
 to  the  Centre  as  also  to  the  State  of
 Tamil  Nadu.

 Before  I  conclude,  I  would  reiterate
 that  since  the  road  transport  and  its



 233  Motor  vehicles

 development  has  got  great  potential
 for  generating  employment  opportunl-
 ties  more  funds  must  be  allocated  by
 tu»  Central  Government.  With  these
 few  words,  J  conclude  my  speech.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh)  :  I  rise  to  support
 the  Bill  for  the  reason  that  it  has
 the  purpose  to  delegate  certain  po-
 wers  to  the  State  Governments  for
 the  smooth  running  of  the  administra-
 tion  and  the  work.  It  has  given  pre-
 ference  to  adivasies  and  harijans,  the
 weaker  sections  of  the  people,  to  serve
 in  the  Department  and  also  to  own
 vehicles.

 The  third  is  that  some  punishment
 is  prescribed  for  the  wrong-doers  i.e.
 those  who  travel  in  the  buses  and
 other  vehicles  belonging  to  Govern-
 ment,  without  tickets.  These  are  good
 points  on  which  no  one  can  have  any
 dispute.  But  I  fing  that  there  are  some
 lacunae  also  in  the  Bill.  The  main
 thing  is  that  the  Bill  is  silent  about  the
 mixed  business  that  is,  business  by
 the  public  sector  meaning  the  Govern-
 ment  on  the  one  hand  and  the  private
 sector  on  the  other.  There  must  be
 competition  between  the  private  sec-
 torand  the  public  sector.  Without  that
 the  public  sector  becomes  moncpolist
 and  they  behave  in  any  ugly  manner
 as  they  desire.  So,  there  must  be
 both  the  sectors  in  business.  We  find
 that  the  private  sector  manages  better
 than  the  public  sector  in  many  res-
 pects,  If  there  is  competition  and
 the  private  sector  is  making  some  pro-
 fits  and  the  public  sector  is  not  mak-
 Ing  profits,  then  the  public  sector  is
 to  be  denounced  and  it  should  be  con-

 femned.
 So,  there  must  be  competi-

 on,

 There  is  one  point  which  may  not
 cent  per  cent  fit  in  this  matter  but
 this  is  a  subject  which  should  be  dis-
 Cussed  here.  There  are  so  many  acci-
 dents  by  the  motor  vehicles.  One  thing
 \S  that  the  truck  drivers  do  not  give
 way  to  the  smaller  vehicles.  The
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 truck  drivers  while  coming  from  the
 opposite  direction,  do  not  give  an  inch
 to  other  vehicles  and  sometimes  they
 —smaller  ones—go  to  the  left  with
 the  result  that  the  other  vehicle  does
 not  have  space  on  the  road  and  some-
 times  even  falls  into  the  drain.  A
 particular  section  of  the  drivers  behave
 like  that.  While  coming  from  behind
 they  virtually  thrust  the  smaller  vehi-
 cle.  So,  there  must  be  very  strict  rule
 about  it.

 A  good  thing  has  been  provided  in
 the  Bill  that  passangers,  without  ticket
 should  be  punished.  I  heard  some  hon.
 Members  saying  that  the  poor  people
 should  be  given  some  benefit  in  this
 matter.  I  think  the  poorest  man,  the
 most  illiterate  man,  the  most  un-civi-
 lised  man  knows  that  without  a  ticket
 he  cannot  travel  in  the  bus  or  any
 other  conveyance.  So,  I  donot  accept
 that  version  of  the  hon.  Member  who
 pleads  that  the  poor  people  have  no
 knowledge  or  money  and  so,  they  will
 not  buy  tickets.  If  such  permission
 is  given  to  them,  then  50  per  cent  of
 the  people  will  travel  without  tickets
 on  the  plea  of  poverty.

 Sometimes  because  of  dearth  of
 tyres  and  tubes  Government  vehicles
 do  not  run.  This  Department  must
 impress  upon  the  Industrial  Develop-
 ment  Department  or  the  whole  Gov-
 ernment  so  that  tyres  and  tubes  are
 made  available  in  adequate  quantities
 in  different  parts  of  the  country  and
 at  cheaper  rates.  A  truck  tyre  costs
 Rs.  4,000  to  5,000  and  sometimes  in  the
 black  even  Rs.  6,000.  How  can  the
 country  run  its  transport  department
 and  make  any  profit,  or  any  individual
 person  owning  any  transport  can  run
 them  and  make  any  profit  so  that  the
 people  in  general  can  get  the  benefit
 of  the  increased  transport?

 I  hope  the  Ministry  will  take  note
 of  these  suggstions  and  try  to  amelio-
 rate  the  grievances  and_  difficulties
 which  both  the  people  and  tha  depart-
 ment  are  put  to.
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 SHRI  K.  A.  RAJAN  (Trichur)  :
 Madam  Chairman,  the  motor  industry
 is  @  vast  and  fast  developing  industry,
 both  in  the  fields  of  goods  traffic  as
 well  as  passenger  traffic.  It  is  a  major
 industry  in  both  the  public  sector  and
 also  private  sector.  The  paren‘  Act
 on  this  subject  was  enacted  in  939
 and  further  amendments  came  off  and
 on,  the  last  one  being  in  1976.  Now
 the  Motor  Vehicles  (Amendment)
 Bill,  978  is  before  us  for  considera-
 tion.

 My  first  submission  is,  taking  into
 consideration  the  vast  expansion  of
 this  industry  and  also  the  new  techno-
 logical  improvements  which  have  come
 in  regarding  motor  vehicles,  Govern-
 ment  have  to  consider  the  various  as-
 pects  and  come  forward  with  घ  com-
 prehensive  Bill,  which  is  in  conformity
 with  the  new  developments  that  have
 taken  place  in  this  industry.

 Then  I  come  to  the  implementation
 of  this  Act  in  the  different  States  by
 the  various  State  Authorities.  We
 have  to  see  whether  the  provisions  of
 the  Act  are  properly  implemented.  The
 actual  state  of  affairs  in  these  Autho-
 rities  is  that  they  are  steeped  in  cor-
 ruption.  It  is  an  open  secret  that  if
 &n  ordinary  individual  wants  to  get  4
 permit,  he  has  to  approach  everyone
 in  that  Authority  and  grease  their
 palm.  It  is  even  said  that  there  is  a
 scheduled  rate  from  top  to  bottom.
 People  are  in  difficulties  because  in  the
 Transport  Authority  nothing  will  move
 without  the  payment  of  money.  Unless
 ‘you  streamline  the  organisation  ard
 see  that  corruption  is  rooted  out,  I  do
 not  know  how  the  implementation  of
 the  provisions  of  this  Act  can  ever  be
 successful.

 There  are  lakhs  of  workers  who  are
 manning  these  vehicles,  whether  goods
 or  passenger.  After  the  advantof  the
 new  types  of  vehicles  and  tne  increase
 in  tonnage  and  the  speed  of  the  vehi-
 cles,  there  is  every  justification  for  re-
 duction  in  the  hours  of  work.  But
 now  thé  man  on  the  wheel  has  to  work
 for  hours  together  in  the  national
 highways  which  are  heavily  congested.
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 Because  of  the  hazardous  nature  of
 their  work,  their  working  hours  should
 be  reduced.

 Coming  to  the  reservation  for  the
 weaker  sections,  I  welcome  this  idea.
 But  I  would  share  the  anxiety  which
 has  been  expressed  by  some  hon.
 Members  83  to  how  far  this  will  really
 be  beneficial  to  the  weaker  sections  in

 practice.  We  shoulg  ensure  that  tran-
 sactions  00  not  take  place  Su  that  this
 benefit  will  really  go  to  the  weaker
 sections.  An  ordinary  motor  vehicle
 will  require  an  investment  of  more
 than  one  lakh  of  rupees.  Will  it  be
 pos:ible  for  people  belonging  to  the
 weaker  sections  to  get  that  much  of
 finance  to  own  a  vehicle?  In  many
 matters  preference  is  given  to  co-ope-
 ratives.  In  the  same  way,  if  there  is
 a  cooperative  of  Scheduled  Castes  or
 Tribes  running  a  transport  service,  it
 should  be  given  preterence  and  all
 facilities  so  that  this  reservation  can
 really  be  effective,  as  contempleted  in
 this  Act.

 Drivers  can  man  their  vehicles  effi-
 ciently  only  if  they  have  a  proper
 knowledge  of  the  mechanical  devices
 of  the  new  trucks.  So,  I  think  the
 provision  for  separate  driving  licences
 for  trucks  and  buses  is  a  good  one.

 Regarding  minimum  _  educational
 qualifications,  it  shoulq  not  be  stipu-
 lated  that  a  driver  should  possess  a

 particular  academic  qualification  for
 running  a  vehicle.  It  should  be  enough
 ir  he  has  primary  knowledge  of  the
 vehicles  and  traffic  rules  and  is  able
 to  read  and  write.  Otherwise,  it  will  be
 to  the  serious  disadvantage  of  those
 in  service  and  those  aspiring  for  em-
 rcoyment  as  drivers.

 I  personally  feel  that  the  provision
 for  a  no-objection  certificate  by  the
 transferor  or  owner  of  the  motor
 venicle  from  the  registering  authority
 should  remain,  because  unless  some

 sort  of  authority  is  there  to  show  that
 it  has  been  transferred,  the  workers
 will  not  be  able  to  maintain  their
 claims.
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 श्री  लक्ष्मी,नारावण  भायक  (खज्राहों)':  मान
 लीय  सभापति  महोदय,  साननोथ  सम्खी  सहोश्य  ते  जो
 मोटरयान  (संशोधन)  विधेयक,  वहां  पर  प्रस्तुत  किया
 है  म  उसका  लभघन  करता  हूं  ।  इस  संशोधत  विधेयक
 में  प्राधधान  रक्षा  गया  है  कि  हरिलन  शझ्राविवासियों  के
 लिए  ह,  बस  परमिट  देने  में  झ्ारवण  रहेगा--यह  बात
 बहुत  हो  स्थागत  घोग्य  है।  दस  सर्थन्ध  में  से  कहता
 चाहता  हूं  कि  झभो  जिस  तरह  ले  नौकरियों  में  हरजन
 शावियवातियों  को  संरक्षण  देस  को  ब्रात  है.

 MR.  CHAIRMAN:  I  had  called
 Vinayak  Prasad  Yadav,  and  he  is  not
 here.  Anyway,  you  please  conclude
 quickly  because  your  name  was  iast
 in  the  list.

 श्री  लक्ष्मी  न|रायण  मायक  :  में  यह  निवेदन  कर  रहा
 था  कि  जिस  तरह  स  नोकरियों  में  हरिजन  श्रादिवात्तियों
 को  सरक्षण  देन  को  व्यवस्था  है  लेकिन  चंकि  व  पढ़-लिखे
 नहीं  होते  हैं  इसॉलए  रिशर्वेशन  के  होते  हुए  भी  उसको
 उपधुक्त  स्थान  नहों  मिल.  पात  है  उसको  देखते  हुए  से
 झाहता  हूं  कि  हस  काम  के  लिए  उनको  सोसायटोज
 बनाई  जायें  धौर  सरकारों  तोर  पर  ऋण  देकर  उसको
 सम्पन्न  बनाया  जाये  तसी  थे  झपनों  बसे  चला  सकेंगे
 झोर  इस  उद्योग  में  शासिल  हो  सकंगे  ।  इस  सम्बन्ध  में
 सरकार  को  पहल  करनो  चाहिए  ताकि  हरिजन  आलावि-
 वासियों  के  लिए  इस  बिल  में  प्रावधान  रखा  गया  है  उसका
 पालन  हो  सके  t

 में  एक  निवेदन  1:10 4  करना  चाहता  हूं--हमारा
 जो  ट्रांसपोर्ट  बिभाग  है--चाहे  प्रान्तोप  हो  या  केन्द्र
 ©  प्रधिकारों  हों--हमारे  यहां  जो  कानन  है  कि  झधिक
 सपवारियां  ले  जाने  पर  उस  का  चालान  किया  जा  सकता
 है,  उस  को  दष्डित  किया  जा  सकता  i roel  उस
 कानन  का  पालन  नहीं  करते  ।  मैने  तो  यहां  तक  देखा
 है  कि  ये  शग्रधिकारो  उन  बस-सालिकों  के  सकानों  में
 जा  कर  ठहरते  हैं  श्रौर  वे  लोग  हो  उन  के  लिये  सब
 इम्तशाम  करते  हैं  1  ऐसौ  स्थिति  में  श्राप  स्वयं  अनुमान
 लगा  सकते  &  ष्  उन  अधिकारियों  &  सही  स्थाय  कैसे
 मिल  सकता  है  ।  क्‍या  थे  सहो  देख-रेख  रख  सकते  हैं  ?
 इस  लिये  सेरा  लिवेदन  है  (क  श्राप  इस  चोल  को  देखें
 --ताकि  ओ  झधिकारो  जांच  के  पैलये  जाये,  थे  सही
 तरोक  से  बाप  कर  सकें  te  बड़े-बड़े  बस  मालिकों
 का  कत्नो  चालान  नहों  होता,  झगर  थोड़ा-अहत  दिखान
 के  लिये  आलात  करता  भी  होता  है  तो  कससोर  श्राद-
 मियों  का  चालान  कर  दिया  जाता  है,  लकिन  बड़े
 सालिकों  के  लिये  कोई  रोक्त-टोक  नहों  है  ।

 झा  श्राप  देखिय--सच  से  क्यावा  एक्सो  नट्स
 प्कों  के.  होते  tre  7  कारण  बया है?  ये  बस
 झोर  द्र  भालिक  बड़े  होशियार  होते  हैं--ये  श्रपनों
 साड़ियों  का  बोसा  करा  लेते,  जिस  से  एक्सोशेल्ट
 टोसे  पर  उस  का  कोई  नुकसान  हों  होता  ।  एक्सीडेस्ट
 होन  पर  उन  को  तो  पसा  मिल  हो  जायगा  tv  में  चाहता
 हैं  कि  इस  सम्बन्ध  ले  ची  सरकार  फोई  ऐसा  प्रायक्षान
 फरे-.-जिस  को  एक  धार  (क्खोडेस्ट  होते  पर  होरे
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 का  पैसा  मिल  गया  है--5स  को  दोबारा  एक्सीडेन्ट
 होने  पर  पैसा  हदों  जिलना  चाहिय  ।  भ्र+र  इस  तरह  का
 प्रावधान  हो  जायगा  तो  झाप  देखेंगे  कि  कोई  भो  डक
 लाने  बाला  तज  रफ़्तार  से  महीं  खलायेगा,  क्योकि
 ह |  को  यह  च्याल  रहेगा  कि  हसारी  80  हतार  दा
 एक  लाख  रुपये  को  बस  है,  झगर  इस  दफा  एक्सीईम्ट
 हो  गया  तो  इस  का  पंसा  नहीं  सिलेगा  t

 MR.  CHAIRMAN:  Mr.  Nayak,  you
 must  conclude  now.  You  please  re-
 sume  your  seat.  I  am  calling  the  next
 Speaker.

 Mr.  Banatwalla.

 SHRI  G.  M.  BANATWALLA
 (Ponnani)  :  Madam  Chair-person,
 this  Amendment  Bill  first  gives  us  an
 opportunity  to  seek  an  important  and
 timely  clarification  from  the  Govern-
 ment  on  an  important  aspect  of  the
 Transport  Policy.  The  truck  opera-
 tors  are  agitated.  Today,  itself  there
 is  a  strike  and  thousands  of  trucks  are
 off  tae  road  in  Bombay.  There  is  also
 a  threat  of  such  chain  strikes  in  other
 parts  of  the  country  also.  Among
 others,  the  truck  operators  are  ex-
 pressing  themselves  against  nationali-
 sation  proposal  reported  to  have  been
 made  by  the  Prime  Minister.  It  is  ne.
 cessary  that  the  Government  today
 takes  this  House  into  confidence  and
 clarify  its  stang  with  respect  to  any
 immediate  proposal  for  the  nationali-
 sation  of  road  transport  of  goods.

 Now  after  seeking  this  clarification
 from  the  Government  we  may  exa-
 mine  a  few  provisions  of  the  Bill.

 MR.  CHAIRMAN:  Mr.  Banatwalla,
 ust  one  minute,  the  time  allotted  to
 this  Bill  was  two  hours  and  in  about
 two  minutes,  the  two  hours  will  be
 over.  Is  it  the  pleasure  of  the  House
 that  we  extend  the  time  slightly?

 SEVERAL  HON.  MEMBERS:  Yes.

 AN  HON.  MEMBER:  By  two  hours.

 MR.  CHAIRMAN:  I  am  sorry,  I  do
 not  think  that  it  will  be  possible,  be-
 cause  there  is  a  large  amount  of  busi-
 ness  to  go  through.  So,  I  would  suggest
 that  we  extend  the  time  by  not  more
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 [Mr.  Chairman]

 than  half  an  hour.  The  Minister  will
 require  about  25  minutes.

 SHRI  K.  RAMAMURTHY  (Dhar-
 mapuri)  :  I  suggest  that  the  time  be
 extended  by  one  hour.

 MR.  CHAIRMAN:  At  half  past  five
 there  is  an  half-an-hour  discussion.  If
 we  extend  it  by  one  hour,  then  it  will
 continue  tornorrow.  Is  it  the  pleasure
 of  the  House  that  we  extend  the  time
 by  one  hour?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  But  I  would  re-
 quest  all  the  speakers  to  cooperate  be-
 cause  the  Minister  will  require  about
 25  minutes,  since  there  are  some
 amendments  to  go  through,  it  will  con-
 tinue  tomorrow.  Now,  Mr.  Banatwalla,
 you  can  continue.

 17.00  hrs.

 [SHRI  DHIRENDRANATH  Basu  in  the
 Chair]

 SHRI  5.  M.  BANATWALLA  :  There
 is  qa  welcome  provision  in  the  Bill  for
 reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  and  for  preference
 to  persons  belonging  to  ecunomically
 weaker  sections  of  the  society....

 SHRI  CHAND  RAM:  I  will  not  be
 here  tomorrow.  It  will  be  better  if  it
 could  be  finished  today.

 MR.  CHAIRMAN:  The  time  has
 been  extended  by  one  hour.  There  is
 a  Half-An-Hour  discussion  at  5.30
 P.M.  So,  it  will  not  be  possible  to
 finish  it  today.  Then,  it  will  be  taken
 up  on  the  following  day,  that  is,  on
 the  29th.

 SHRI  CHAND  RAM:  It  is  all  right.

 SHRI  G.  M.  BANATWALLA  :  It  is,
 however,  a  matter  of  regret  that  a  dif.
 ferential  treatment  has  been  sought  to
 be  meted  out  in  the  matter  of  reserva-
 tion.  While  it  will  be  incumbent  upon
 the  States  to  compulsorily  provide  for
 reservation  for  Scheduled  Castes  and
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 Scheduled  Tribes  in  granting  permiis,
 it  will  not  be  compulsory  for  the  State
 Governments  to  provide  for  any  reser-
 vation  or  preference  in  the  case  of
 persons  belonging  to  economica:ly
 weaker  sections  of  the  society.  This  is
 ai  unfortunate  differentiation.  ‘Tne
 hon.  Minister  while  piloting  tne  hill
 said  that  only  lip-sympathy  is  being
 paid  to  the  plight  of  people  belonging
 to  the  economically  weaker-sections  of
 the  society.  But  he  has  also  kept  him-
 self  open  to  this  charge.  A  very  half-
 hearted  sympathetic  treatinent  has
 been  given  out  to  the  economically
 weaker  sections  of  the  society.  ]  plead
 that  even  in  the  caSe  of  economically
 weaker  sections  of  the  society,  it
 should  be  incumbent  and  compulsory
 upon  the  States  to  provide  for  reser-
 vation  or  preferential  treatment  in  tne
 matter  of  giving  permits,  etc.  The
 differentiation  betwee  the  two  sections
 of  our  society,  namely,  Scheduled
 Castes  and  Scheduled  Tribes  on  the
 one  hand  and  the  economically  weaker
 sections  on  the  other  hand  should  be
 wiped  out.

 There  is  another  differentiation  with
 respect  to  the  period  of  validity  of
 driving  licence.  This  period  is  sought
 to  be  increased  to  five  years.  But  in
 the  case  of  paid  drivers  or  drivers  of
 transport  vehicles,  the  period  is  main-
 tained  at  three  years,  There  is  no  jus-
 tification  whatsoever  for  such’  a  diffe-
 rentiation.  I  am  afraid,  this  merely
 adds  to  the  harassment  of  the  poorer
 people,  namely,  paid  drivers  or  dri-
 vers  of  transport  vehicles.

 Then,  clause  5  of  the  Bill  also  sti-
 pulates  that  those  whg  intend  to  drive
 private  vehicles  as  paid  employees
 should  also  obtain  proper  licence  and
 the  State  Governments  may  put  cer-
 tain  restrictions  and  have  regulations
 for  the  purpose.  This,  again,  is  an  un-
 desirable  aspect  of  this  particular
 Bill.  I  do  not  understand  why  this
 provision  has  been  made.  We  all  know
 from  our  experience:  take,  for  exam-
 ple,  the  case  of  a  person  who  applies
 for  a  taxi  badge  or  for  a  permit  as  taxi-
 driver,  You  know  how  much  of  ha-
 rassment  and  corruption  there  is  in
 -he  issue  of  taxi  badges  or  taxi-driving
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 licences.  And  now,  Sir,  we  are  open-
 ing  a  new  door,  as  far  as  the  so-called
 private  paid  employees  are  concern~
 ed—a  new  door  for  harassment  and

 corruption,  without  gaining  anything
 in  this  particular  matter.  Therefore,  I

 fee]  that  such  persons  who  take  licen-
 ces  with  the  intention  of  driving  pri-
 vate  vehicles  as  paid  employees  need
 not  be  subjected  to  the  further  har-
 rassment  of  being  required  to  have  a

 specific  driving  licence  for  the  purpose.

 I  may  conclude  by  referring  to  an-
 other  important  provision  that  is

 sought  to  be  made  in  this  particular
 Bill.  This  is  with  respect  to  the
 minimum  educational  qualifications
 which  may  be  insisted  upon  for  giving
 licences  to  drive  transport  vehicles.

 Now,  great  care  has  to  be  taken  to
 see  that  this  particular  condition  as
 regards  the  minimum  _  educational
 qualification  does  not  become  a  new
 source  of  harassment  or  discrimination
 against  people.  I  may  elucidate  my
 point  by  a  concrete  example.  In
 Bombay,  if  a  person  applies  for  a  driv-
 ing  licence  to  drive  a  taxi,  he  is  com-
 pulsorily  required  to  have  a  proper
 knowledge  og  Marathi.  I  submit  that
 this  insistance  upon  a  proper  know-
 ledge  of  any  particular  language  is  a
 discrimination  against  the  linguistic
 munorities  in  the  particular  State.
 Therefore,  while  any  such  type  of  mi-
 nimum  educational  qualifications  is
 compulsorily  laid  down,  the  require-
 ment  of  knowledge  of  a_  particular
 language  must  be  avoided.  As  it  is,  in
 the  case  of  Bombay,  the  matter  was
 even  referred  by  the  linguistic  mino-
 rities  to  the  Commissioner  for  Lingu-
 istic  Minorities,  but  there  was  no  im-
 Provement  in  the  situation.  I  there-
 fore  hope  that,  while  implementing
 this  Clause  8  of  the  Bill  which  autho-
 "se  the  State  Government  to  impose
 any  minimum  educational  qualifica-
 tions,  necessary  safeguards  should  be
 Stipulated  to  see  that  there  is  no  dis-'
 ‘rimination  on  the  basis  of  language.

 I  hope  that  this  important  aspect
 will  be  borne  in  mind  by  the  Govern-
 Ment  in  the  implementation  of  the  Act.
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 श्री  रास  सूति  (बरेली)  :  1939  के  सोटर
 बोहिकल्श  एक्ट  सें  संशोधन  किया  जा  रहा  है  ।  में  इ  +
 का  स्वागत  करता  हूं  ।  यह  ऐसा  मसला  है  जिस
 इंसानों  जिन्दगी  से  सीधा  सम्बन्ध  है  श्ाज  को  दुनिया
 में  हालात  बड़ी  जल्दी  बदल  रहे  हैं  ।  इस  बस्ते  इस  तरह
 के  जो  कानून  हैं,  जो  श्रधिनियम  हैं उ.  ५र  जल्दी
 जल्दी  ो  पुनविचार  होता  रहना  चाहि।  श्रोर  समय
 समय  पर  उन  में  संशोधन  होते  रद (1  चाहिये  ।

 पह  श्रच्छो  बात  है  कि  +  बिल  में  श्रनसूचित
 जातियों  1 अ  हरिजन  लोगों  तथा  कमजोर  वर्गों  के
 वास्ते  रिजवेशन  को  बात  कहो  गई  है  ।  लेकिन  श्रापको
 खयाल  रखना  चाहिये  कि  कानून  पास  करना  एक  बात
 है  श्रोर  उस  पर  भ्रमल  कराना  दूसरों  बात  हे  शौर
 यह  जो  दुसरी  बात  है  यह  बड़ी  मुश्किल  बात  होतो  है
 प्रौर  इस  पर  सरकार  को  ज्यादा  ध्यान  देना  चाहिय  ।

 इस  रिजर्वेशन  की  झ्राज  चर्चा  है  इस  में  यह  संभावना
 है  कि  जो  इन  गरोबें  लोगों  को  परमिट  मिलेंगे
 वे  प्रमोर  लोग  ले  लेंगे,  पसे  वाले  ले  लेंगे  प्रौर  इसका
 नतोजा  यह  होगा  कि  सरकार  का  जो  मंशा  है  उसको
 पूति  नहों  होगो  ।  इस  वास्ते  झगर  हम  गरीब  लोगों
 को  सही  सानों  में  मदद  करना  चाहते  है  तो  मेरा  सुझाव
 पह  है  कि  जिनको  परमिट  मिले  उन्हें  पहले  मोटर  चलाने
 को,  वोहिकल  चलाने  कों  ट्रेनिंग  दी  जाए।  जब  बह  उसमें
 जानकारी  कर  लें,  सशोनरो  को  भो  जानकारी  कर  लें,
 तो  उनकी  को-श्रापरेटिव  बनाई  जाय  श्रौर  फिर
 सरकार  व  बेक  उनको  पुरी  सदद  करें  उनको  पसा  दें
 इस  बात  के  लिये  न  छोड़  दिया  जाये  फि  जब  श्मीर
 लोग  उनकी  पैसा  दें  तब  वह  प्रपने  नाम  पर  परमिट  लें
 ध्रौर  00,008T200,200  रुपया  उनको  मिल.  जाय
 बौर  बाको  का  सारा  मनाफा  पंसे  वालों  को  मिल
 जाये  श्रौर  वही  लोग  व्हीकल  चलायें।  इसमें  रिस्क
 लन  को  बात  नहों  है,  ऐसी  एजेंसो  कायम  कर  दी  जाय
 जो  इन  हरिजन  एवं  कमजोर  लोगों  से  महोने  के
 मुनाफ  से  कस्ति  का  रुपया  ल  लिया  करे,  इससे  उनको
 सहो  मायने  में  फायदा  मिल  सकता  है  ग्रोर  उनको  साले
 हालत  संभल  सकतो  है  ।

 जहां  तक  500  रुपये  जुर्माने  को  बात  है,  यह  बड़ी
 रकम  है,  छोटे  सफर  पर  यह  नहों  होनो  चाहिये  ।  इतना
 होना  चाहिये  कि  जहां  से  बस  चलतो  हे  शौर  उसका
 जो  टमिनस  है  उसका  जितना  किराया  खनता  है,
 जुर्माना  उसका  पांचवां  गुना  होना  चाहिये।  उनके
 समरी  ट्रायल  होने  चाहियें,  जसे  रेलों  में  होते  हैं  जौर
 सजा  भी  होनो  चाहिये,  इससे  लोगों  के  दिमागों  पर
 ज्यादा  श्रसर  पड़ेगा  श्रौर  बिना  टिकट  लोग  कसम
 चलगे  ।

 इसके  श्रलावा  जेसे  कानून  बना  है  कि  ड्राइवर
 शराब  पोकर  नहीं  चलेंगे,  तो  चूंकि  देखने-भालने  बाली
 एजन्सी  पुरानो  हैं,  कोई  भी  इस  बात  को  परवाह  नहीं
 करता  कि  ड्राइवर  शराब  पी  कर  चल  रहा  है  या  नहीं
 इसीलिए  एक्सोडेंट  होत  हैं  ।  सरकार  को  यह  बात
 ध्यान  में  रखनो  चाहिये  कि  जहां  सड़कें  जा  रहो  हूँ,
 यहां  से  शराब  को  भट्टी  बहुत  दूर  होनो  चाहिये  बरना
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 इसके  साथ  हो  जैसे  हर  मोटर-साइकिल  या  स्कूटर
 चलाने  वाले  के  लिये  हैबमैट  पहनना  जकरों  है,  इसे
 सारे  हिल्दुस्तान  में  लाग  कर  देना  चाहिये  ।  यह  सिर्फ
 डिल्‍लो  के  लिये  हो  नहों  सब  के  लिय  होना  चाहिये  ।
 बहो  नहीं,  जो  पिलियन  या  पोछे  को  सीट  पर  बेठने
 लाला  है,  उसके  लिये  भो  हैलसमट  पहचना  खरूरों  होना
 चाहिये,  क्योंकि  जब  फोई  एश्तोहैंट  होता  है  तो  हो
 अलाता  है  उसको  हो  चोट  नहों  लगतो  है  लर्क  चोछे
 बैठने  थाले  को  भो  चोट  लग  सकतो  है  ।  इसलिये  यह
 जरूरी  है  कि  इसके  लिये  सेनडेटरो  क्लास  होना  चाहिये
 कि  दोनों  हेलमेट  पहले  V  से  मे  भ्रमरोका  में  देखा  कि  वहां
 पर  चलाने  बाला  झोर  पिलियन  राइडर  दोनों  हैल्मेट
 पहनते  हैं  i  इसलिए  यहां  भो  यह  लाशमी  होना  चाहिये  |

 इसके  झलावा  जब  हम  बसों  में  सफर  करने  वालों
 के  लिये  कुछ  सहूलियतें  चैदा  करना  चाहते  हूँ  तो  यह
 करो  है  कि  हमारी  एजेन्सोश  देखें  कि  लोग  ढको  पर
 क्यों  बेठ  जाते  हैं  ?  लोग  उन  पर  इसलिये  जाते  हूं
 कि  इतने  झ्धिक  ब्होकल्स  नहों  हूँ  जितनों  को  जरूरत
 है  दिल्ली  के  शहर  में  देख  लोजिये,  कंपोटोशन  खकर
 होना  चाहिये  |  जब  सरकारी  गाड़ी  बन  जातो  है,  तो
 उसके  जालकों  में  लापरयाहो  ा  जातो  है  जब
 कंपीटोशन  को  सिपरिट  होतो  है  तो  उसको  फिकर
 होती  है  1  इसलिये  बड़े  ब्होकल्ज  के  साथ  छोटे  ब्होकल्स
 ची  डाले  जाने  चाहियें  जिन्हें  मिनो  बस  कहते  है  जिससे
 उनमें  थोड़े  श्रादमो  बैटे  शोर  वह  जल्दों  से  जल  सकें  ।

 इसिफाक को  बात  है  में  एक  जगह  सफर  कर
 रहा  था  ध्रीर  रेल  के  काटक  पर  हकम  पढ़ा  में  से  देखा
 कि  एक  ी  ब्होखर  बाला  8  झावमी  को  बेठाकर  चल
 रहा  था  a  मेंने  उतर  का  कहा  कि  ऐसा  क्‍यों  करते  हो,
 खतरे  को  बात  है,  टायर  फट  जायेगा  तो  सब  को  ौत
 हो  जायेगी  ।  उसने  कहा  कि  मेरी  कया  खता  है  ;  मैंने
 कहा  था  कि  2  बेठ  सकते  है,  झाप  ज्यादा  से  ज्यादा
 लोन  बेठ  जाश्रो  लेकिन  यह  कहते  हूँ  कि  सूर्य  ध्स्त
 होने  का  वकक्‍ल  है,  सब  को  जाना  है  अगर  नहों  गये
 तो  ट  जायेंगे  ।  प्रगर  तुम  महीं  बैठाप्रोगे  तो  स्कूटर
 wert  भहों  बाझोगे  ।  इसलिये  सब  को  बेठाना  पड़ा  ote
 चलामा  पड़ा  ।

 गहोदय,  यह  बेश  बहुत  बड़ा  है  |  हिन्दुस्तान  को
 झावादी  भी  बहुत  है,  मुल्क  उसर  से  लेकर  बक्षिण  तक
 32  सौ  किलोमोटर  है  श्रोर  पूर्थ  से  पश्चिम  तक  29सी
 किलोमोटर  है  ।  यह  एक  छोटा-मोटा  सहाह्वीप  है,  62
 करोड़  को  प्राधादों  है  ।  जरूरत  इस  बात  को  है  कि
 ज्यादा  से  ज्यादा  ब्होफ्ल  सड़क  पर  डाले  खां,
 उसमें  कोई  रुकावट  महाों  होगी  चाहिये  |  जो  फोई  भो
 ब्होकल  डालना  चाहता  है,  उसको  परमिट  मिलना

 चाहिये  ।  मेरे  झपमे  जिल  में  3  मोल  का  रस्ता  है,  जिस
 थर  53  गाह़ियां  चल  रहो  थीं,  लेकिन  सरकार  ने  बन्द
 कर  ों  क्‍योंकि  ag  इस  तरह  से  गर  फासूगो  जला  महों
 सकते  थे  ।  सिनो  बस  चलतौ  थीं,  मतोजा  यह  हा  कि
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 बह  शोरी  से  पूलिस  वालों  से  मिलकर  चलाते  थे  झब
 वह  बम्द  कर  दो  गई,  इसलिय  लोग  ढ््कों  पर  बढ  जाते
 है  tv  प्राज  सबसे  बड़ी  बात  यह  हो  रहो  है  कि  सहो  तरीके
 से  बस्तुस्थिनि  का  जायशा  नहीं  लिया  जाता  है,  इससे
 खराबो  पदा  हो  रहो  है  ।

 इस  थाल  को  ख्याल  में  रखना  चाहिये  कि  इस
 मुस्क  क  झन्दर  पहले  रेल  एक  सोल  को  0  लाख  रुपये
 में  पढ़ती  थो  झौर  wa  20  लाख  रुपये  में  पड़तो  है  ny
 इस  कारण  रेलें  प्रचुर  माता  में  महों  बिछाई  जा  सकतों
 उस  के  बरखिलाफ  सड़क  एक  सोल  60  हजार  के  बजाय
 एक  साख  सें  बनतो  थो,  शब  दो  लाउ  में  बनतो  है।
 इसलिए  सरकार  यह  कोशिश  करें  क  ज्यादा  से  ज्यादा
 सड़कें  बनवाएं  ।  वही  एक  साध्यम  ऐसा  है  कि  जिस  क
 जरिए  ज्यादा  से  ज्यादा  लोगों  को  प्राराम  धौर  सह  लियत
 मिल  सकता  है,  बसे  शल  सकती  हैं,  थी  ब्होलर  चल
 सकते  हैं,  सिनी  बसें  चल  सकतौ  हूँ  ny  इसके  श्रलावा  दौर
 कोई  रास्ता  नहों  है  ।  श्राज  ऐसे  ऐसे  इलाके  हैं  जहां
 लीस  लोस  सील  तक  न  कोई  सडक  है  न  रेल  है  TH
 बह  पहला  मर्सवा  है  कि  जनता  पार्टो  को  सरकार  ने
 20  करोड़  रुपया  इस  काम  यानो  सड़क  बसाने  के  लिए

 दिया  है  t  श्रणले  सालों  में  इस  कास  के  लिए  रुपया  शोर
 बढ़ना  चाहिए  ।

 एक  झोर  हकोस  पहले  अलतो  थो  जिस  को  रोक
 दिया  गया,  उस  को  भी  फिर  से  ललाना  चाहिए  ।  उस
 के  शताबिक  श्गर  एक  करोड़  रुपया  सेंट्रल  गबनंमेंट
 देतो  यो  तो  एक  करोड़  प्रदेश  को  सरकार  देतो  थी
 झोर  एक  करोड़  रुपया  गले  को  सोसाइटियां  फंक्ट्री  श्रोर
 गन्ना  पैदा  करने  काले  झ्लोर  दसरे  दिया  करते  थ  ny  इस
 तरह  से  बड़ी  सड़कें  बनती  थीं  गब्ौर  में  ने  तो  झपने  यहां
 इस  स्कोम  के  माध्यम  से  बड़ो  सड़कें  बनवायी  हैं  ।  सगर
 इस  स्कोम  को  फिर  से  चाल  कर  दिया  जाय  तो  बहुत
 से  लोग  उस  में  मददगार  होंगे  ।

 एक  बात  को  श्रौर  में  सरकार  का  ध्यान  विलाना
 चाहूंगा  श्रोर  वह  यह  कि  जितनों  भो  हमारी  हाईवज
 हैं  उन  को  तो  30  फुट  से  फम  होना  ही  नही  चाहिए
 यों  कि  इतनी  ट्रैफिक  भाज  के  जमाने  से  है  शौर  खास
 तौर  से  जो  ट्रक  बालें  हैं  वह  तो  बच्चाना  चाहत  हो  नहीं
 हैं  श्रोर  उस  के  कारण  जो  हलके  ब्होकिल्स  हँ  उन  को
 कोई  रास्ता  नहीं  मिलता  श्र  वह  बड़ी  परेशानी  का
 सामना  करते  हैं  7  फिर  धर  गाड़ियां  भो  चलतो  हैं,
 साइकिलें  जलती  हूँ,  घोड़ागाड़ियां  खलती  हैं  ।  इसलिए
 हाइजेश  को  तो  कम  से  कम  30  फुट  चौड़ा  होना  हो
 चाहिए  ।  साथ  साथ  एक  बात  भौर  होगो  चाहिए  कि
 हर  तोस  सील  पर  कोई  न  कोई  पेट्रोल  पम्प  भो  होना
 आहिए  ताकि  हां  पेट्रोल  मिल  सके  ।  साथ  साथ  यह
 भो  होगा  चाहिए  ह उ  उस  के  झंदर  पेशामधर  और
 पाक्ाना  भी  होता  धौर  कोई  छोटामोटा  रेस्तां  भो
 होगा  चाहिए  ताकि  लौग  चाय  ी  पो  सकें  |  भ्राज  हम
 झपने  यहाँ  50  मोल  के  सफर  से  शंदर  गजरीला  धाते
 हैं  तो  वहां  चाय  पीसे  का  इंतजाम  है  ।  श्रोर  जब  शहरों
 के  अ्रंदर  से  गुजरते  हें  तो  वहां  गाड़ो  खड़ी  करने  का  कोई
 स्थान  नहीं  ।  शव  |  नहीं  पो  पाते  है  1  बहुत
 से  मुल्कों  में  यह  कायदा  है  कि  हाइलेश  के  $पर  सब  जगह
 थोच  बीच  में  हर  तोस  मोल  पर  रेस्तरां  बना  होता  है,
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 एक  माननीय  सदस्य  :  हरयाने  में  तो  है  ।

 श्री  रामसति  :  हरयाने  में  है  तो  और  जगह  भी
 बनावें  ।.हरयाने  के  मंत्री  लेह,  शरीर  जगहों  के  ऊपर  भी
 उन  की  इस  तरह  का  इंतजाम  करना  चाहिए  ।
 (ग्यवषधान)  .  पैसे  का  सवाल  है  ।  यह  तो
 कर  सकते  हैं  कि  जब  पेट्रोल  पम्प  बने  तो  बहां  पाखाना
 ग्रौर  पेशाबघर  भी  बन  जाय  शौर  जब  श्राप  इस  को
 एनकरेज  करेंगे  तो  वहां  पर  छोटे  मोटे  रेस्त्रां  भी  बन
 जाएं  गे  ताकि  लोग  वहाँ  चाय  तो  पी  सकें  t  are  कोई
 प्रबन्ध  नहीं  है  ।  लोग  चाहते  हैं  कि  यह  सहलियत  हो
 लेकिन  वह  सहुलियत  उन  को  नहीं  मिलती  t

 तीसरी  एक  बहुत  जरूरी  बात  यह  है  कि  श्राज
 एपर  पोल्यूशन  बहुत  बढ़ता  चला  जा  रहा  हैं  ।  उस  को
 रोकने  के  लिए  इंतजाम  होना  बहुत  जरूरी  है  श्राज
 शाप  फैक्ट्रियों  की  चिमनियों  को  तो  देखते  हैं  लेकिन
 ये  हजारों  लाखों  व्हीकिल्स  जो  चल  रही  हैं  इन  की
 निःमयां  को  नहीं  देखते,  ये  बहुत  बड़ो  पोल्यूशन  कर  रही
 है  खास  तौर  से  जो  मोटर  वाले  हैं  जिन  के  रिम्स  खराब
 होते  हैं  वह  तो  कच्चा  ही  मोबिल  झ्रायल  फेंकते  चले
 जाते  हैं,  काला  घुश्नां  फेंकते  हैं  |  तों  यह  कानून  होना
 चाहिए  कि  हर  6  महीने  के  बाद  मोटर  कार  के  रिम
 चंक  किए  जाएंगे।  जब  तक  ग्रह  नहीं  किया
 जायगा  तब  तक  बह  बिलकुल  पोल्यूट  करते  चले  जाएंगे
 शहरों  को  झौर  गांवों  को  ।  इसलिए  इस  बात  की  ओर
 लोग  तौर  से  मंत्री  जी  को  ध्यान  देना  चाहिए  ।
 (व्यवधान)  .  .  में  ने  कहा  कानून  बनाने  की  बात
 श्रौर  हैं  लेकिन  इस  को  भ्रमल  में  लाना  जरूरी  है  ।  श्राज
 जो  एजेंसियां  इस  के  लिए  मौजूद  भी  हैं  वह  सब  रूटिन  बन
 गई  हैं  i  कोई  झौर  बात  श्राप  को  सोच्तनी  पड़ेगी  द्रौर  हम
 लोगों  को  भी  श्राप  मौका  देंगे  तो  हम  भी  सोच  कर
 बतला  सकेंगे  कि  ऐसी  कौन  सी  एजेंसी  निकाली  जाय
 गयोंकि  अगर  वह  नहीं  निकालेंगे  तो  कानून  का  ठीक
 हग  से  भ्रमल  नहीं  हो  पाएगा

 प्राखिरी  बात  एक  यह  कहना  चाहता  हूं  कि  ड्राइविंग
 लाइसेंस  लोगों  को  देते  समथ  पूरी  चेकिंग  होनी  चाहिए
 ड्राइवर  की,  उस  की  कानून  बताना  चाहिए  ड्राइविंग
 का,  नहीं  तो  श्राज  क्‍या  होता  है  कि  जहां  लाइसेंस
 मिलने  का  कार्यालय  है  वहां  गए,  दो  तीन  ट्र्पि  उस  ने
 अपने  काम  के  लिए  लगवाए,  कुछ  बसे  लगवाए  ध्रौर
 उस  को  लाइसेंस  बुश  दिया  |  यह  नहीं  होना  चाहिए  1
 उस  को  देखना  चाहिए  बराकायदा  कि  वह  मशीनरी  के
 बारे  में  जानता  है  या  नहीं,  ड्राइविंग  लाइसेंस  के
 उसूल  जानता  है  या  नहीं  जानता  है  ।  हम  चले  जा
 रहे  हैं,  हमारे  रास्ते  की  लाइन  बन्द  है,  हम  फिर  भी
 क्रास  करने  की  कोशिश  करते  हैं,  जो  सामने  की  लाइन
 खाली  है  उस  के  लिए  मौका  नहीं  देते  हैं  श्रामे  का  ।  हाने
 दे  रहे  हैं,  लेकिन  कोई  रास्ता  छोड़ना  नहीं  चाहता
 शौर  रास्ता  छोड़ेगा  भी  तो  यह  नहीं  करेगा  कि  गाड़ी
 की  स्पीड  मन्दी  करे,  उसी  स्पीड  से  गाड़ी

 ह क ताकि  पूरी  रेस  हो  जाय  ।  तो  थे  बड़े  खतरे  की
 चीजें

 होती  है  जिस  से  ऐक्सीडेंट्स  होते  हैं।  इसलिए  ड्राइबिग
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 लाइसेंस  देते  वक्त  पूरी  चेकिंग  होनी  चाहिए,  थारो
 सेकिंग  होनी  चाहिए,  तब  किसी  को  लाइसेंस  मिलसा
 चाहिए।।  भगर  यह  सब  काम  किए  जाएंगे  भौर  ये
 सहूलियतें  दी  जाएंगी  तो  मैं  समझता  हुं  कि सफर  करने
 वालों  को  काफी  सहलियत  मिलेगी  झौर  एक्सीडेंट्स
 भो  कम  होंगे  तथा  इस  विधेयक  की  जो  स्पिरिट  हैं  वह
 भी  पूरी  हो  जायगी,  श्रमल  भी  ठीक  होगा  ।  रु

 SHRI  8.  ०.  KAMBLE  (Bombay
 South  Central):  Mr.  Chairman,  Sir,
 while  I  would  like  to  congratulate  the
 hon.,  Minister  for  the  notable  provi-
 sions  in  this  Bill,  especially,  those  per-
 taining  to  the  hire  purchase  as  well  as
 the  periodicity  of  it  which  is  exten-
 ded  and  on  the  appointment  of  Chair-
 man—Clause,  20  of  the  Bill—I  would
 like  to  suggest  to  the  Minister  and  to  the
 Government  that  the  importance  of
 road  transport  is  going  to  increase
 very  much  in  this  country  because  the
 railway  lines  are  limited.

 Therefore,  a  stage  would  come  when
 the  road  transport  will  have  to  be  co-
 mpletely  nationalised,  if  not  to-day,
 at  least  tomorrow  bccause  it  is  of  na-
 tional  importance.  There  are  many
 passengers  who.  prefer  to  travel  by
 road  rather  than  by  rail.  Therefore,
 road  transport  is  of  national  impor-
 tance.  This  is  my  first  submission.

 My  second  submission  is  that  cer-
 tain  speeches  have  been  made  in  this
 House  welcoming  the  provision  for  re-
 servation  of  licences  for  scheduled
 castes  and  scheduled  tribes  and  econo-
 mically  weaker  sections.  An  apprehen-
 sion  has  been  expressed  about  its  ap-
 plicability.  On  that  point,  I  would  like
 to  suggest  that  under  the  Constitution
 there  is  no  community  recognised  as
 economically  backward.  scheduled  ca-
 stes,  scheduled  tribes,  backward  clas-
 ses  and  weaker  sections  are  the  four
 classes  which  are  recognised  by  the
 Constitution.  Economically  backward
 class  is  not  recognised.  Such  a  con-
 cept  is  new  to  our  Constitution.  No
 doubt,  there  is  socially  and  education-
 ally  backward  class  recognised  in  the
 Con  stitution.  For  that  you  can  make  a
 provision.  I  woulg  like  to  suggest  to
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 the  hon’ble  Minister  not  to  get  deter-
 red  by  the  apprehension  expressed;
 otherwise  how  will  you  be  able  to  im-
 plement  it.  I  want  to  congratulate
 the  Minister  that  he  has  the  courage
 to  implement  this  provision.  Now,
 there  are  two  methods  to  implement
 this.  Firstly,  having  made  the  provi-
 sion  you  must  establish  a  develop-
 ment  fund  for  the  scheduled  castes'
 and  scheduled  tribes.

 SHRI  CHAND  RAM:  How  can  it
 be  done  here.  It  is  a  State  subject.

 SHRI  B.  C.  KAMBLE:  Either  you
 try  for  such  a  fund  or  make  use  0
 the  provision  under  Clause  24  which
 relates  to  Indian  tourism  development
 or  State  tourism  development  and
 through  these  two  agencies  you  can
 implement  the  provisions  which  are
 made  for  reservation  of  licences  to
 scheduleg  castes  and  scheduled  tribes.

 Mr.  Chairman,  my  third  point  is
 that  you  delete  the  provision  with  re-
 gard  to  educational  qualificationss  be-
 cause  it  is  likely  to  be  mis-interpre-
 ted.  You  may  prescribe  certain  mi-
 nimum  requirements  to  be  fulfilleg  in-
 stead  of  making  provision  in  terms  of
 educational  qualifications.  Then  some
 provision  should  be  made  in  order  to
 make  the  travel  of  the  passengers
 safe,  comfortable  and  for  that  there
 should  be  enough  number  of  vehi-
 cles  and  good  roads.  Today  the  posi-
 tion  even  in  the  Capital  is  that  the
 passengers  are  huddled  like  animals
 in  the  buses.  Therefore,  the  number
 of  vehicles  shoulq  be  increased  and
 also  the  roads  should  be  made  wider.
 The  passengers  who  have  ovaid  you
 sufficient  revenue—even  for  more  than
 your  investment—their  travel  should
 be  made  more  safe,  dignified  and  com-
 fortable.

 Finally,  I  must  congratulate  the  Mi-
 nister  for  having  brought  the  provi-
 sion  in  regarg  to  hire-purchase.  It  is
 very  welcome  because  there  have
 been  many  cases  where  people  have

 NOVEMBER  27,  978  (Amdt.)  Bill  348

 been  cheated.  If  in  the  motor-vehi-
 cles  accidents  claim  tribunals  the  regi-
 strars  are  promoted  as  presiding  of-
 ficers  then  so  many  difficulties  will
 get  resolved.  I  am  a  practising  law-
 yer  and  I  know  how  many  petitions
 have  got  accumulated.  If  the  hon’ble
 Minister  makes  necessary  provision
 in  this  regard  it  will  be  a  welcome
 feature.  With  these  words  I  commend

 end  support  the  Bill.

 MR.  CHAIRMAN:  Shri
 Chand.

 Durga

 ot  दुर्गा  चन्द  (कांगडा)  :  सभापति  महोदय,
 जहां  तक  इस  बिल  का  प्रश्न  हँ--इस  में  बहुत  सारी

 ऐसी  बातें  हैं,  जिन  के  लिये  मंत्नी  महोदय  की  प्रशंसा
 की  जानी  चाहिये  1  .....«

 MR.  CHAIRMAN:  The  hon.  Minister
 will  reply  on  the  29th  in  the  first  hour...

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  According  to  the  Par-
 liamentary  Affairs  Minister,  it  is  very
 difficult  on  the  29th.  There  is  another
 business  fixed  regarding  flood  relief
 discussion.

 MR.  CHAIRMAN:  He  will  take  ab-
 out  half-an-hour  or  49  minutes  and  not
 more  than  that.  In  the  first  hour,  ev-
 erybody  will  be  present.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  You  will  have  better  au-
 dience!

 श्री  दुर्गा  नद :  जहां  तक  इस  बिल  में  उन्होंने
 शेड  यूल्ड  कास्टस,  शेड  यूल्ड  ट्राइब्स,  भौर  इकानामिकली
 बेकवर्ड  क्लासेज़  के  लिये  जो  व्यवस्था  की  है,  उस  के
 लिये  मैं  उन  को  बधाई  देता  हूं  7  यह  बहुत  भ्रच्छी  बात  हैं
 --भगर  वे  लोग  इस  से  फायदा  उठा  सकें  ।  लेकिन  कई
 सदस्यों  ने  जो  प्राशंका  प्रकट  की  है--उस  पर  भी  हमें
 विचार  करना  चाहिये  ।  कहीं  ऐसा  न  हो  कि  बैकवर्ड
 क्लासेज़  को  जो  परमिट  दिये  जाय  या  शेडयूल्ड  कास्ट्स
 श्रौर  शेड्यूल्ड  ट्राइवज  के  लोगों  को  जो  परमिट  दिये
 जांय,  पैसा  न  होने  के  कारण  थे  लोग  एक्सप्लाएट  न
 हों  ।  ऐसा  न  हो  कि  दूसरे  लोग  उस  से  फायदा  उठा

 क
 के  लिये  कुछ  चक्‍स-भौर-बैलेंसेज़  की  डरूरत
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 जहां  तक  गवर्नमेंट  ट्रांस्पोर्ट  का  प्रश्न  है--नैशनलाइ-
 जेशन  का  मकसद  यह  है  कि  सारा  काम  सरकार  के
 अ्रघीन  होना  चाहिये  ।  इस  से  जनता  को  भी  फायदा

 होता  है  श्लरौर  सरकार  के  खजाने  में  भी  पैसा  प्राता  है  ।

 जहां  तक  इस  पालिसो  का  ताल्लुक  है--पालिसी
 तो  ठीक  है,  लेकिन  इस  का  भनुभव  बहुत  श्रच्छा  नहीं  है  ।
 ग्राज  जितने  ट्रांस्पो्ट  कारपोरेशन्ज़  हैं,  श्राप  मेरे  भ्रपने
 प्रदेश  को  ट्रांस्पोटंट  कारपोरेशन  को  ही  ले  लीजिये--

 हर  साज  उस  में  घाटा  होता  है  ।  मैंने  एक  दफ़ा  हिमाचल
 को  विधान  सभा  में  कहा  था--श्राप  नेशलाइज़ेशन

 के  लिये  दलील  तो  देते  हैं  कि  इस  में  सर्विसिज्ञ  के  लिये
 सिक्‍योरिटी  है,  जनता  को  इस  में  सुविधा  मिलती  है,
 सरकार  को  पैसा  मिलेगा--लेकिन  हर  साल  इन  का
 घाटे  का  बजट  चलता  है  श्रौर  लोगों  को  भी  इन  से  कोई
 फायदा  नहीं  होता  है  1  इस  में  कोई  सन्देह  नहीं  नेशनलाइ-
 जेशन  जनता  के  हित  में  होता  है,  लेकिन  न  सरकार

 को  फायदा  होता  है  और  न  जनता  को  फायदा  होता
 है  ।  मेरा  ऐसा  ख्याल  है  कि  जब  तक  इस  में  काम्पीटी-
 शन  नहीं  होगा,  तब  तक  न  जनता  को  फायदा  हो  सकता

 है  प्रौर  न  सरकार  को  t  यह  जो  नेशनलाइज़ेशन  का
 वन-त्रे  ट्रैफिक  है,  यह  डागमैटिक-  एप्रोच  जैसा  लगता
 है  ।  इस  से  फायदा  पहुंचने  वाला  नहीं  है।  श्रगर  काम्पी-
 टीशन  रहेगा,  तो  मैं  समझता  हूं  इस  से  जनता  को  फायदा

 होगा  ।  तत्र  वह  एफिशियेन्ट  तरीके  से  फंक्शन  करेगी  |
 वरना  जैसा  बहुत  से  माननीय  सदस्यों  ने  कहा--उस
 के मतेजमेन्ट  में  इतनो  करप्शन  ञ्  जाती  है  कि  वह
 फापदे  में  चन  ही  नहीं  सकती  ।

 मझे  श्भी  एक  भाई  ने  बतलाया--प्रहां  दिल्‍ली
 का  जो  बड़ा  बस  म्रट्डा  है-वहां  पर  सरकार  की  तरफ़  से

 हर  तरह  की  सुविधाओ्रों  का  इन्तज़ाम  किया  गया  है  |
 फ्नग  सिस्टम  की  लैट्रीन्‍ज़  हैं  1  लेकिन  मुझे  बताया  गया

 है--वहां  हर  पसेनजर  से  चार  प्राने  चार्ज  किये  जाते
 हैं  श्रोर  उस  से  तीन  हज़ार  रुपये  की  ग्रामदनी  होती  है
 जो  ग्रापस  में  बांदी  जाती  है  ।  सरकार  की  तरफ़  से  ऐसा
 कोई  प्रावीज्ञन  नहीं  है  कि  पैसा  चार्ज  किया  जाय,
 लेकिन  फिर  भी  चार्ज  किया  जाता  है  न  वहां  कोई

 सुपरविज्ञन  है  और  न  मने  जमेन्ट  का  कोई  कन्ट्रोल  है,
 पतेन्जर्व  लूटे  जाते  हैं

 गाड़ियों  में  बहुत  ज्यादा  कम्जेशन  देखने  में  आता
 है  ।  भ्रगर  शाप  दिल्‍ली  के  हालत  को  ही  देखें--जो  भी

 यहां  की  बसों  में  चढ़ता  है  उस  की  जिन्दगी  सेफ  नहीं
 होती  है  ।  दस-दस  शौर  बीस-ह्लीस  आादमी  लटक  कर
 जाते  हैं  7  इस  लिये  मैं  समझता  हूं  कि  इंन  में  काम्पी-
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 टीशन  होना  चाहिये  श्रौर  प्राइवेट  ट्रांस्पोर्ट्स  को  मौका
 मिलना  चाहिये  कि  थे  कम्पीटीशन  में  आयें  |  प्राप  इस
 के  लिये  कोई  परसेन्टेज  मुकरिर  कर  सकते  हैं,  ताकि
 उस  से  जनता  को  भी  फायदा  पहुंच  सके  भौर  सरकार
 के  खज़ाने  में  भी  पैसा  शाये  तथा  गवनंमेन्ट  ट्रांसपोर्ट
 एफिशियेन्टली  फंक्शन  कर  सके  |

 MR.  CHAIRMAN:  If  the  House
 agrees,  we  can  extend  the  time  by
 half-an-hour  so  that  the  Minister  may
 reply  to  the  discussion  and  thereafter,
 we  take  up  the  half-an-hour  discus-
 sion.

 SHR]  A.  R.  BADRI  NARAYAN
 (Shimoga):  The  discussion  on  this  Bill

 can  continue  tomarrow.  It  was  already
 decided  by  your  predecessor.

 MR.  CHAIRMAN:  The  Minisfer  will
 not  be  here  tomorrow.

 SHRI  K.  RAMAMURTHY:  This  is
 not  an  Ordinance,  which  you  have  to
 convert  into  a  Bill  within  a  particular
 period.  It  can  be  taken  day  after  to-
 morrow  or  next  week.

 SHRI  CHAND  RAM:  I  will  take
 about  half  an  hour  to  reply  to  the  dis-
 cussion  on  this  Bill.  I  would  request
 that  the  hon.  Members  may  kindly
 agree.

 SHRI  A.  R.  BADRI  NARAYAN:  The
 matter  was  raised  some  time  back
 and  it  was  understood  that  the  half-
 an-hour  discussion  will  be  taken  at
 5.00  when  the  discussion  on  this  Bill
 will  be  closed.  It  is  already  decided.
 Now  putting  it  again  to  the  vote  of
 the  House  is  not  correct.

 SHRI  CHAND  RAM:  I  can  reply  at
 6.00  after  the  half-an-hour  discussion
 is  over.

 SHRI  K.  RAMAMURTHY:  It  was
 already  put  to  the  House  and  it  was
 decideq  by  the  Chirman  that  half-an-
 hour  discussion  be  taken  up  at  5.30.

 MR.  CHAIRMAN:  The  House  will
 now  take  up  half-an-hour  discussion.
 Further  discussion  on  this  Bill  will  be
 taken  up  day  after  tomorrow.
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 7.3  hes.

 HALF-AN-HOUR  DISCUSSION

 IMPLEMENTATION  OF  LANDS  CEILING  ACT
 BY  THE  STATES

 SHRI  A.  R.  BADRI  NARAYAN
 (Shimoga):  Mr.  Chairman,  Sir,  I  rise

 te  raise  half-an-hour  discussion  on
 points  arising  out  of  the  answer  given
 on  the  20th  November,  978  to  Unstar-
 red  Question  No.  50  regarding  imple-
 mentation  of  Land  Cefiing  Act  by  the
 States.  I  am  afraid,  the  rep'y  given  by
 the  hon.  Minister  for  Works  and  Hou:-
 ing  is  very  very  disappointing.  I  had
 expected  that  the  hon.  Minister  would
 give  details  of  the  surplus  land  acqu'-
 red  and  the  surplus  land  available  in
 the  various  States  of  this  country  as
 also  in  the  Union  Territories.  As  you
 are  aware,  this  legislation  was  brought
 in  976  with  a  view  to  seeing  that  the
 urban  land  in  the  cities  was  also  so-
 c:alised.  In  respect  of  the  rural  areas,
 under  the  Land  Reforms  Act,  a  ceiling
 had  been  fixed;  in  many  of  the  State
 this  had  been  done  and  the  people  are
 quite  satisfied.  So  far  as  the  urban
 areas  are  concerned,  there  are  huge
 pockets  of  land  owned  bv  big  people.
 big  industrialists,  big  merchants  and
 others.  Now,  the  idea  with  which  this
 legislation  was  brought  in  976  was  to
 see  that  the  urban  lands  in  the  cities
 were  also  socialised  and  that  could  be
 used  for  building  houses  for  the  poor
 or  the  people  who  had  no  houses.  I
 had  asked  for  details  with  respect  to
 the  actual  surplus  land  available,  but
 I  have  not  got  the  details  of  the  seve-
 ral  States,  where  the  surplus  land  is
 available.  It  was  not  indicated,  how
 much  surplus  land  is  available,  how
 much  has  been  acquired  by  the  Gov-
 ernment,  how  much  has  been  distri-
 buted,  how  many  houses  were  const-
 ructeq  for  the  poor,  and  whether  the
 purpose  for  which  the  976  Urban
 Land  Ceiling  Act  was  brought  forth  in
 this  Parliament  was  achieved  and
 whether  this  legislation  was  implemen-
 ted  in  the  spirit  in  which  it  was  enac-
 ted.
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 There  is  a  lot  of  disappointment  am-
 ongst  the  people  in  the  urban  areas
 that  the  surp:us  land  as  available  has
 not  been  acquired  as  envisaged  in  the
 Act.

 In  addition,  there  is  no  attempt  to
 implement  the  provisions  of  this  Act
 effectively.  To  make  things  worse,
 the  Act  has  been  diluted  by  making
 exceptions  in  the  case  of  agricultural
 and  commercial  lands  and_  various
 others.  In  the  end,  the  result  will  be
 that  there  will  be  absolutely  no  urban
 land  available  for  the  construction  of
 houses  for  the  poor  and  the  needy.  The
 way  this  Act  is  being  implemented,  is
 half-hearted.  There  has  been  no  earn-
 est  attempt  to  see  that  the  Act  is
 implemented  in  the  spirit  in  which
 it  was  brought  about.  The  result  of
 this  type  of  an  attitude  to  these  land
 ceiling  Acts  ha;  been  that  it  has  be-
 come  a  legal  cover  to  the  black-mar-
 kete2rs  to  use  them  to  convert  their
 black  money  into  white.  The  land  own-
 erg  said  they  were  going  to  build
 houses;  they  have  not  done  it.  They
 were  saying  that  they  would  produce
 more  food  and  bring  down  its  price.
 They  have  not.  They  said  “we  are
 going  to  build  flats  for  the  poor.”
 They  have  not  done  it.  Thus,  the  spi-
 rit  in  which  this  Act  was  brought  in-
 to  being,  has  not  at  all  been  fulfilled.
 There  is  a_  terrible  disappointment
 amongst  people  that  the  Act  has  not
 been  implemented  properly.  This
 socialist  measure  was  adopted  in  1976.
 If  we  proceed  in  the  way  in  which  we
 are  doing,  I  think  this  Act  may  as
 well  be  scrapped.  There  is  no  out-
 come  from  it.  It  has  been  used  as  a
 cover  by  some  people  to  preserve  the
 lands  which  they  owned.  I  request  the
 hon.  Minister  to  proceed  vigorously
 with  the  implementation  of  these
 Acts.  The  way  the  Government  ‘has
 been  d-agging  on  and  the  way  the
 vested  interests  have  been  asking  for
 exceptions,  have  diluted  the  Act.

 In  Gujarat,  the  excess  land  acquired
 is  only  23  hectares;  in  Karnataka  it
 is  4  hectares;  in  Maharashtra  77
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 hectares  and  in  U.P.  it  is  65  hectares.
 Are  you  satisfied  with  these  figures’
 We  don’t  have  the  figures  for  the  rest
 of  the  States.

 The  way  this  Act  has  been  imple-
 menteg  has  been  most  unsatisfactory.
 The  purpose  for  which  this  Act  was
 enacted)  has  not  been  fulfilled.  |
 reque.t  the  Minister  to  take  a  look
 into  the  working  of  the  Act  and  to
 provide  us  with  more  figures  as  to  how
 this  progressive  measure  has  been
 implemented.

 SHR]  JYOTRIMOY  BOSU  (Diu-
 mond  Harbour):  Sir,  are  you  not  ca  !-
 ing  the  other  Members  whose  names
 have  come  up  in  the  ballet  to  speax.

 MR.  CHAIRMAN:  After  the  Minis-
 ter  has  replied.  JI  will  call  them,

 SHRI  JYOTIRMOY  BOSU:  It  will
 be  better  if  you  call  others  also  now,
 and  then  the  Minister  makes  a  reply.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  If  the  hon.  Members  so
 desire,  I  will  reply  at  the  end.  Other-
 wise  I  will  reply  whenever  a  parti-
 cular  Member  asks  for  the  reply.  I
 can  do  either  of  these.

 MR.  CHAIRMAN:  Under  the  rules
 you  have  to  reply  first.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  I  share  the  anxiety  of  the
 hon,  Member.  But  I  shall  just  re-
 mind  him  that  this  Act  was  passed
 under  article  252(i)  of  the  Constitu-
 tion;  the  States  have  to  Pass  a  resolu-
 tion  that  a  particular  Act  should  be
 Passed  by  the  Parliament.  The  imple-

 pastes
 part  rests  entirely  with  the

 nates
 concerned.  The  only  pant  that

 ०
 ©  Centre  can  play  is  to  keep  a.  watch

 ™
 the

 progress  of  the  implementatian.

 a
 ere  is  a  whole  proforma  of  periodi- ]  returns  that  they  have  to  give  to

 Act  (HAH  Dis.)
 the  Centre  from  the  states.  3  head-
 ings  for  the  returns  have  been  given;
 it  says  that  such  and  such  infarma-
 tion  shauld  be  provided  tq  the  Centre.
 To  keep  3  watch  on  this  progress  there
 was  a  central  co-ordination  committee
 which  continued  till  2nd  January
 1978.  We  found  that  implementation
 was  very  slow.  That  coordination
 committee  had  been  dispensed  with
 and  it  hag  been  replaced  by  four  re-
 gional  committees  to  watch  the  pro-
 gress  of  implementation  within  their
 respective  regions.  The  secretary  of
 the  Central  Govrnment  is  chairman  of
 all  the  four  committees;  secretaries  of
 the  states  concerned  are  members  of
 those  committees.  We  are  trying  our
 best  to  do  this.  We  have  got  some  in-
 formation;  I  am  prepared  to  lay  it  on
 the  Table  of  the  House.  That  infor-
 mation  has  been  consolidated  from
 the  periodical  returns  on  the  progress
 of  implementation  of  the  urban  land
 ceiling  Act  in  the  States  and  Union
 Territories.  [६  gives  details  of  the
 number  of  statements  af  excess  vacant
 land  receiveg  and  the  number  of  state-
 ment,  scrutinised  and  the  number  of
 statements  which  have  be2n  finally
 disposed  of  and  the  estimate  of  excess
 vacant  land  after  scrutiny.  I  would
 not  say  that  this  is  really  everything
 that  could  be  desired.

 SHRI  A.  R.  BADRI  NARAYAN:
 Are  you  satisfied  that  after  two  years
 only  95,000  hectares  have  been  stated
 to  be  in  excess?
 at

 SHRI  SIKANDAR  BAKHT:  I  have

 myself  said  that  I  do  not  think  that
 this  is  all  that  could  be  desired.  That
 is  the  answer  to  his  question.  The

 other  relates  to  exemptions;  that  is
 also  very  scanty.  The  third  one  rela-
 tes  to  section  2l  where  permission
 had  been  given  to  people  owning  ex-
 cess  land  to  construct  houses  for
 weaker  sections.  I  agree  that  it  is  nat
 very  good.  As  far  as  the  distribution
 part  is  concerned,  only  fram  one  stgte
 we  have  been  able  to  get  some  sort
 of  data  with  regard  to  distribution.  of
 land  although  that  too  as  compared  to
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 the  land  which  has  been  given  ०
 them,  i7]  hectares;  from  out  of  thal
 only  32.24  hectares,  I  think,  only  Zz.c4
 hectares  had  been  utilised  in  Nagpur
 to  rehabilitate  persons  affected  by  the
 Koradi  projct  and  0  hectares  in  Poona
 hag  been  allotted  to  the  Nationa:
 Institute  of  Bank  management.  Again
 there  the  question  of  providing  houses
 to  the  weaker  sections  of  the  society
 on  the  excess  land  ha;  not  arisen.  That
 is  the  factual  pos.tion.  Untortuna-
 tely  states  are  free  to  evolve  their
 own  policy.  There  are  some  general
 reasons;  there  have  been  some  rigours
 coming  in  the  way  of  construction  in
 the  way  of  economic  policies.  States
 have  been  seeking  clarifications  from
 time  to  time  from  us  and  we  have
 been  trying  to  guide  them.  That  is
 about  the  best  that  we  can  do  under
 the  present  circumstances.

 SHRI  A.  R.  BADRI  NARAYAN:
 There  have  been  too  many  loopholes
 and  they  are  to  be  plugged.

 SHRI  SINKANDAR  BAKHT:  There
 are  of  course  such  things;  the  ministry
 has  already  entered  into  the  exer-
 cise  of  suggesting  amendments  for  the
 Act;  that  is  under  consideration.  There
 have  been  lacunae  and  loopholes,  no
 doubt.

 x
 SHRI  GIRIDHAR  GOMANGO

 (Koraput):  Mr.  Chairman,  I  would
 like  to  put  a  apecific  question  after  the
 reply  to  the  main  discussion.  He  has
 referred  to  two  or  three  States  where
 land  was  acquired.  How  much  land
 was  acquired  State-wise  as  surplus
 land  and  intimation  has  been  given
 to  the  Centre  by  the  States  that  they
 have  acquired  the  land.

 Secondly,  the  Centre  has  passed  a
 legislation  according  to  which  the
 Centre  will  watch  the  progress.  But
 if  the  States  do  not  make  any  pro-
 gress,  what  will:  be  the  step  taken
 from  the  Centre?  Will  they  give  any
 guidelines  or  tell  the  States  to  imple-
 ment  the  Act  more  vigorously  eo  that
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 the  object  of  the  Government  will  be
 fulfilled?

 Thirdly,  Tamil  Nadu  have  enacted
 a  legislation  of  their  own.  The  result
 is  that  it  is  covering  only  two  or  three
 States.  I  would  like  to  ask  the  Minis-
 ter  whether  the  States  will  bring
 legislation  of  their  own,  by  which  not
 only  the  cities  but  even  municipalities
 would  be  covered,  so  that  more  and
 more  land  can  be  available  for  distri-
 bution  to  the  poorer  sections,  because
 otherwise  it  is  naturally  very  difficult
 to  rehabilitate  the  poorer  people  in
 the  big  towns,  if  land  is  not  available.
 So,  will  the  Centre  give  some  direc-
 tion  to  the  States  by  which  they  will
 bring  theiy  own  legislation?  Will  the
 Centre  keep  a  watch  over  the  difficul-
 ties  which  are  arising  from  time  to
 time  and  the  steps  taken  by  the  States
 and  co-ordinate  their  activities

 SHRI  JYOTIRMOY  BOSU.  Now
 that  Shri  Barnala  is  here,  therefore,
 I  am  tempted  to  ask  one  question,
 which  will  cover  him.

 In  the  Draft  Sixth  Five  Year  Plan,
 page  l3],  it  has  been  revealed  that
 out  of  two  million  hectares  of  land
 declared  surplus,  hardly  25  per  cent  of
 the  land  has  been.  distributed,  and
 out  of  that  only  one-third  of  the  land
 distributed  has  gone  to  the  members
 of  the  Scheduled  Castes  and  Scheduled
 Tribes.  What  is  the  reason?  Why  this
 distribution  of  land  to  the  real  people
 who  are  suffering  has  been  blocked?

 From  Shri  Sikandar  Bakht  I  would
 like  to  know,  after  the  enactment  of
 the  urban  land  ceiling  law,  which
 was  more  or  less  a  gimmick  done  by
 Mrs.  Gandhi  with  no  pious  intention
 behind  it,  after  the  enactment  of  this
 Act,  by  that  great  lady,  the  dishonour-
 able  lady,  what  exactly  is  the  imple-
 mentation  of  the  Act?  How  much
 land  hes  actually  been  acquired  by
 the  Government  so  far?
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 SHRI  SIKANDAR  BAKHT:  First
 of  all,  in  reply  to  the  question  raised
 by  the  hon.  Member,  ag  I  have  already
 said,  this  Act  has  been  passed  on  be-
 half  of  the  State  Governments,  The
 Tamil  Nadu  Government  had  their
 Gwn  Urban  Land  Ceiling  and  Regula-
 tion  Act,  1976.  Now  it  has  been  re-
 placed  by  the  Tamil  Nadu  Urban
 Land  and  Ceiling  Regulation  Act  of
 1978,  They  have  been  empowered
 and  they  could  do  it,  because  the
 Central  legislation  has  been  passed
 on  behalf  of  the  State.

 In  reply  to  Shri  Badri  Narayan,  I
 have  already  said  that  the  Govern-
 ment  is  considering  certain  amend-
 ments  to  make  the  implementation  of
 the  Act  more  effective.

 AN  HON.  MEMBER:  When  are  you
 bringing  that  amendment?

 SHRI  SIKANDAR  BARRHT.  They
 are  under  consideration.  I  have  not
 fixeq  any  time  schedule  for  its  consi-
 deration.

 GM  GIPND—M—3:3:  LS—880
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 Coming  to  the  third  question,  we

 are  keeping  a  periodical  watch  over
 things  and  we  are  consolidating  what-
 ever  information  we  are  receiving.
 After  this  Half  an  Hour  Discussion  is
 over,  I  will  place  it  on  the  Table  of
 the  House  and  it  can  be  circulated  to
 hon.  Members.

 With  regard  to  Shri  Jyotirmoy
 Bosu’s  question,  in  reply  to  the
 original  question  put  by  Shri  Padri
 Narayan  it  has  been  said  that  279.7
 hectares  have  already  been  taken
 over  by  the  Government,  but  from
 out  of  this  only  the  Maharashtra  Gov-
 ernment  have  given  some  data  with
 regarg  to  the  use  to  which  a  part  of
 the  land  acquired  has  been  put—
 32.24  hectares.

 SHRI  JYOTIRMOY  BOSU:  So,  the
 whole  thing  was  nothing  but  a  gim-
 mick.  That  has  been’  established
 today.
 17,51  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday  the
 November  28,  978/Agrahayana  7,
 3900  (Saka).


